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The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBER SWORN: 
Sir Denys de Saumarez Bray, K.C.I.E., C.S.I., M.L.A. (Foreign 

·Secretary) . 

QUESTIONS AND ANSWERS. 
ARRIVAL PLATFORM AT EGMORE. 

899. -Mr. M. 1[. Acharya : Will the Government be pleased to 
state: 

(a) Whether their attention has been drawn to a note in the Indian 
Railway Magaz'ine for August entitled "Arrival Platform 
at Egmore" (at page 226) wherein attention is drawn to 
the great inconvenience caused to third class passengers by 
the practice of drawing" np long distance trains except the 
Boat Mail on the third platform instead of on the arrival plat-
form and making the passengers eross by the overbridge T 

(b) Whether the Government will bf" plHased to issue the necessary 
instructions to the Agents to draw up all long distance trains 
on the arrival platform? 

The Honourable Sir Oharles Innea : The Government cannot under-
take to issue instructions as to wbich platform particular trains should 
be directed. 

AlmrvAL OJ!' THE SPEOIAL TRAIN OJ!' THE HIGH PRIEST OF THE RANA OF UDAIPUR 
ON THE THIRD PLATFORM OF EGMORE STATION. 

900. *Mr. M. K.. Acharya: Will .the Government be pleased to 
~h: • 

(a.) Whether their attention has been drawn to a note entitled" The 
High Priest of the Rans of Udaipur" in the Indian Railwt~Y 
Magazine for August 1 H25 (page 226) r: hich alleges that 
even the special train of I1is Holiness was drawn up only un 
the third platform ,. 

(b) Whether the special train of any European has ever been drawn 
up on any platform except the first or the fourth at Egmore T 

The Honourable Sir Oharles Innes: The Honourable Member iR 
referred to the answer to his previous quelStion. The Government havo 
no information as to part (b) of the question. 

( 1237 
L194LA 



1238 LRGISLATIVE ASSEMBLY. [15TH SEP. 1925. 

WOES 01' STEAMER i PASSENGERS AT EGMORE RAILWAY STATION. 

901. ·Mr. M. K. A0.b417& : Will the Government be pleased to 
state : 

(a) Whether their attention has been drawn to an article entitled 
" Woes of steamer passengers at Egmore" in the August 
iS$u.e of the Indian Railway Magazine T 

(b) Whether the Government are aware of the faet that on m()jilt 
steamer day!! the long dist.ance trains get abnormally over-
crowded and even mcssage!! to stop booking at wayside sta-
tions are sent , 

(c) Whether there has been a single occasion during the Illllt twelve 
months when a special train has been run on steamer days 
to cope with the heavy trafiic, at least when ordinary trains 
have become overcrowded to the knowledge of the railway 
authorities so greatly as to necessitate the stoppage of book-
ing at intcl'Bleciiate statiGl18 Y 

(0) Whethf.l the Governw;ent be pleased to oonsider the ~ i t  

of a i ~ MeHsrs. Binny & Co., the steamer agents of the B. 1. 
S. N. Co., Ltd., to collect the railway fare along with the 
steamer fare so as to give a. previous idea of the incoming 
traffic to the railway authorities and enable them to arrange 
for a special train in time f 

.... G. O. lim: The Government have no doubt that the Agent ha'l 
al a~ 8E!6n the article, but they will draw his at.tention 00 it. 

~  OF THIRD CLASS PASSENGERS ON THE SOUTH INDIAN RAlI,WAY. 

902. ·Mr. M. K. Acharya : Will the Government be pleased to 
state (a) whether they are aware of the fact that the South Indian Railway 
eutlloritiee eharge heavier rates and provide fewer facilitiea for thil'd cia,,!> 
JUlslleDgers than the authorities of most other railways T (b) What sttl}M 
are Government taking to minimise the grievance  complained of , 

REDUCTION OF THIRD CI,.AS8 ~  ON THE 80UT"H INDIAN BAH,WAY. 

903. -Mr. M. It. Achary& : Will the Government be pleased to 
state whether they will consider the desirability of advising the a,utho-
rities of the South Indian Hailway, to reduce their third class fares to the 
lIIUlle levill as thoile on the Madraii and Southern Mahratta Railway Y 

Mr. G.  G. 8im :  I propose to answer thiA and the question preced-
ing together. \ 

The ~ ti  is being specially examined by the Rail\ny Adminis-
tration and the result of that examination i/o! expected to be known 
.oOD. 

STOPPAGES OF TRAINS AT KHARINDWA RAILWAY STATION. 

90.,. *Klw1laJladur BarfarazHussafn Khan: (a) Will Governmeat 
be pleased to state why the 2 Down and the 6 Down trains do not IIt01J 
at Kharindwa railway station on the Delhi-Ambala-Kalka section of tbe 
North Western Railway while the latter train stops on less important and 
almost on every other station on the Rame line , 



(&) .&n! ~ ~t ,",ware of the i ~ i  and trouble a ~  
by the non-stoppage of the said dow,n train at Kharindwa railw:a.y station 
al:! the ~ lli  travelliJli by tJ!.e Punjab Up and Down trains, and reach-
ini Ambala Junction after 11-15 P.M., have to wait for a full 10 hours at 
that Junction in order to catch the train for l{harindwa railway station' 

• 
(c) Do Government propose to issue orders to the railway authOtrities 

concerned for the lijIual stoppage of the said train and to remove the 
inconvenience of the passengers for Kharindwa railway station T 

•. G. G. &tat: (a) aad (b). Government have no informatiOll. 

(c) If there is any inconvenience it is essentially a matter whieh 
should be taken up by the Local Advisery Committee. A copy of the 
question and answer will be sent to the Agcllt, North Western Railway. 

INTltQDucTJON OF A MAiL MOTOR SERVJCE ~ DHAMANGAON AND YEOT-

MAL. 

~ .• ., .•. If. 4.,y: (a) Are the Government aware that there 
had beBIil a tegJrlar mllil service by t ~ betwee.u DhmJltwiapn and 
Yeottnal, and that all post for Yeotmal and Kelapur used to be received at 
the Dhamangaon station, Great Indian Peninsula Railway and sent h,)' 
the mail tonga t{) Yeotmal and Kelapur , 

(b) Are Government aware that the mail service between DhamangaOlJ 
and Yeotmal has been abolished since the Murtizapur Yeotmal railway 
li_e was openjld IU1d all poat for YeotmaJ. and lil!lllpur ~ ~  ff-ODl tho 
~ l i ~  and Nagpllr iB now being sent by the railwa,y liue via 
Mul1tizapul' , 

(c) Are the Government aware that the posts for Yeotm&l SAd 
Kelapur are delayed more than 12 hours on account of their being sent. by 
the Murtizapur Yeotmal railway T 

(d) Are the GOJ{oernment aware that ID.()rc than 100 taxis are plying 
for hire between Dhamangaon and Yeotmal during the laat thr.ee 
years' 

( e) Do the GOJ{ernment propose to intr.od.uce a mail motor service 
between Dbamanga.on and Yeotmal f 

. l'tIr. O. P. Roy: (a), (b), (c) and (d). Yes. 

(p ) No. The proposal involves additional expenditure of about 
Rs. 300 a month which cannot at present be incurred. 

Mp10It MAIL SERVICE BETWEEN Y EOTMAL AND ~ R  

906. *Mr. M. S . .\ney: Are the Government aware that there is a 
regular motor ml,l.il servic.e intrpduced betweeXl Yeotmal and Kelapur for 
the last few years T 

Mr. O. P. Roy: The motor mail service between Yeotmal alJ(1 
Kelapur was int.roduced 001y 1ut Oetober. 

INTRODUCTION OF A MOTOR MAIL SERVICE BETWEEN KELAPUR AND WUN. 

907:. 1I'Mr .•.•. ~  : Are the Government prepared to consider 
tAe queat.ien of i ~ ~: a ~ t  DlBil service between Kalapur and 

,2 
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Wun and directing that all posts from Yeotmal to Wun be despatched by 
the motor service via Kell1pur Y 

The Honourable Sir Bhupendra Hath Mitra: No. Wun is a small 
place and a costly direct service between it and Kelapur is not justified. 

INTRODUCTION OF' A MOTOR MAIL SERVICE BETWEEN DARWHA MO'l'lBAO AND 
PUSAD AND BETWEEN PUSAD AND UMARKHED. 

908. *Mr. M. S. Aney : Are the Government prepared to consider 
the question of int.roducing a mail motor service between 

(a) Darwha Motibag and Pusad (Berar), 
(b) Pusad and Umarkhed f 

The Honourable Sir Bhupendra Hath. Mitra: (a) No. The amouut 
of direct correspondence between Darwha and Pusad is small and does 
not warrant a costly direct service. 

(b) A mail motor service ftom Basim to Pusad will be introduced 
from next month and its extension to Umarkhed will be considered in the 
near future. 

GRANT OF MOTOR MAIL SERVICE CONTRACTS TO OJ,D TONGA MAIL SERVICE 
CONTRACTORS IN BERAR. 

909. *Mr. K. S. Aney: (a) Did Sir Benjamin Robertson, the late 
Chief Commissioner of CelDtraJ Pro'rincel'l, il:lsue any circular letter advising 
the Post Master General and the Commissioners to give preference to old 
and reliable contractorl:l of the mail service in Berar at the time of introduc· 
ing the system of the motor mail service in substitution of the tonga mail 
service on any line Y 

(b) Is it a fact that the old mail tonga contractors in Berar were 
given to understand by the postal authorities that they would be given 
preference at the time of the introduction of the motor mail service' 

(c) Are the Government aware that a firm of contractors called 
Pestonji & Sons. had been carrying mails between Buldllna Ilnd Malkapllr 
from 1880 to IH!)8 l ' 

(d) Is it a fact that Qne Mr. Tata had been the contractor for the 
mail service from 1898 to, 1920 on the death of Pestonji, his grandfather 7 

(e) IF! it a fact that Mr. Tata was given the contract for the motor 
mail service on the Buldana Malkapur line on an annual subsidy of Rs. 400 
from 1921-1924 in pursuance of the policy of giving preference to old 
contractors Y 

The Honourable Sir Bhupendra Hath Mitra: (a) Yes. 
(b) No. 
(c) and (d). The Malkapur-Buldan.a mail tonga contract was run 

by Messrs. Pestonji and Sons from 1896 to March, 1921. Mr Tatn 
represented this firm and managed the service from about 1909. 

(e) Mr. Tata was given the mail motor <1Ontract because he was 
a reliable contractor and the application for the contract f:rom another 
Company was not recommended. by the local Deputy Commissioner. 
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CoNTRAC'l' FOR THE MAIL SERVICE ON THE BULDANA MAI,KAPUR LINE. 

910. *Mr. M. S. Aney: (a) Is it a fact that the contract for the 
mail service on the Buldana Malkapur line has been given to one firm of 
lohars at Buldana in preference to Mr. Tata 7 

(b) Is it It fact that Mr. Crofton, the Deputy CommIssioner of 
Buldana (i) had stt:ongly supported the claim of Mr. Tata and (ii) had 
brought to the notice of the postal authorities that the firm of l ha ~ 

to whom the contract for the motor mail service was given was not reli-
~ Y .. 

(c) It! it a fact that Mr. Tata intimated to the postal authorities, his 
readiness'io accept the contract for the mail motor service on the  annual 
subsidy of Rs. 300 when he learnt that the tender of the lohars was accepted 
by the postal authorities on the ground of being lower than his own T 

(d) Will the Government be pleased to explain why Mr. Tata wa~ 
not given the option of " first refusal" on lower tender T 

Mr. G. P. Boy: (a) Yes. 

(b) Yes; but Mr. Crofton's reference was mainly in connection 
with the Buldana-Mehkar contract. 

(c) Yes. The subsidy referred to, however, was a monthly and not 
an annual one. . 

(d) Open tenders were called for, and the lowest satisfactory 
tender . was accepted. The procedure suggested by the Honourable 
Member would bc obviously unfair to the other tenderers. 

CONTRACTS FOR THE MOTOR MAIL SERVICE ON TIfF. AKOLA AKO'f LINE AND ON 

THE BULDANA MALKAPUR LINJ<;. 

911. *Mr. M. S. Aney: (a) Will the Government be pleased til 
say whether any tenders for the motor mail service on the Akola Akot 
line were invit.ed hy the postal authorities before giving the contract of 
mail service for that line on the last occasion Y 

(b) If not will the Government be pleased  to explain the reasons for 
inviting tenders for the Buldana Malkapur line and not inviting the same 
for the Akola Akot line T , 

(c) Will the Government be pleased to call for an explanation from 
the Postmaster Generlll, Central Provinces _ in regl:l.I'd to the policy pur-
sued by him in the matter of contract for the mail service on the Buldanll 
Malkapur line and the Akola Akot line and place the same on the table for 
information of the Members of this ~  T 

The Honourable Sir Bhupendra Hath Mitra: «(£) Yes. 

(b) Does not arise. 

(0) No. 

DAILY LETl'FlR TEI.EOItAM SERV]{1E DF.TWEEN 'INDIA AND FOREIGN COUNTIUES_ 

912. *Mr. M. S. Aney: (a) Will the Government be pleased to 
state the amount recovered during the yean 1923-24 and 1924-25 and from 
April 1925 to the end of August 1925 from the telegrams sent under the 
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coneession-&ystem of the daily letter telegram aerviee introduced between 
India and Great Britain in October 1923 , 

(b) Will the Government be pleased to give the number of telegrl.RlS 
and the number of words telegraphed during the above period , 

(0) Will the Government be pleased to say whether the introduction' 
of the daily letter telegra,m service has added to the work of the tele-
graphic staff and in any way increased the C06t of the Telegraph Depart. 
ment' 

. mae Honourable Sir BhupeDd.r& Null En: (IJ) and (b). Parti-
oular. are only available up to May 1925 and only for the daily letter 
8ernee to all countries. They are &II fullowa : 

Amount Number NIUIlIM!I' 
recovered. of of 

TeJepama. woNa. 

Ina-Ill 1&.688 7 0 ~  6.41.477 

ID24·2l5 ~ 715,492 0  0 82,4115 21.23,680 

AlJIU1" 7,678 0 0 .... 21,we 
Kay 19215 8.960 0  0 D,714 248,376 

(c) The work, but not the cost, of the Department has increa.sed. 

EX'lEN8ION OF THl!I DAILY LmTER TSLilGRAlrI SERVICE ro BRITISH POSIiB8-
SIONS AND THE UNITED STATES OJ' AMEIIlCA. 

913. "'Mr. M .•. Aney: (4) Will the Government be pleased to 
state what additional revenue the Governme!lt expeet to deriYe and whitt 
additional expenditure Government will have to incur from the mthl'r 
extension of the daily letter telegram service to all Britiflh PosseaiollN 
aDd the United States of America , 

(b) Will the Government be pleased to say whether the daily let.ter 
telegram service has already been edended to all British POSSessioWi and 
the United States of America and, if so, from what date ? 

Mr. O. P. Roy: (a) Since the revenue and elCpenditure of the 
Department is not allocat.ed to particular. serviceI'!, the information 
asked for is not available. But I'!O far there has been no additional ex-
penditure as a result of the extension of the daily letter telegram servi<.'e 
to .11 British POMIeuioM and the United StateR of America. 

(b) The serviee wa es:tended to tlte United States of Al1lerica from 
the 1st of September tn4, to Omada from tile Rae date, aDd to.tar 
BritisJa POS8lllia. fro. tal! t.t Deeember 1924. 
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TullflPE. 011' 'l'JIIE CmN'CRlt AT WIUCH THE EXAMINA'l'I0ll8 J'OR THE IIIlDlAfi 
CIVIL SERVICE ANI> 'rHE I NnIAN AUDtT AND AC(10UlIITS SEItVlCE AtE JI1ilU) 
FIWM AI,LAHABAH TO lh:;LHl. 

914. "ardar Oulab Singh: (a) lIas the attention of the Gov'et'n-
ment been drawn to the letterR and artieles appearing in The Tribune of 
the 28th of July and the 1st of August and in The Ili""dwtan Time. (If the 
318t of July Bnd the 14th of August, Ilhowing that there is a strong public 
opimon in favour of the transfer of the centre of the 1. C. S. and the IDdian 
AQdit and Accounts Service Examinations from Allahabad to Delhi , 

(.) Are the Government going to hold the next I. C. 8. aDd tee 
Indian .Audit and Accounts Semce Examination. in Delhi' If not, why 
not' 

'!'be BonourHle lir Alexa.nd.er .uclcUaa.: (4) I have 8e4'IIl the 
l~tt  aDd articles i.n quetltion, but am unable to accept the Houeura&kl 
Member's deductions from them. 

(b) No, because satiHfactory arrangements have been made to hoM 
taem at 'Allahabad. 

STOPPAGE OF INCREMENTS OF C),ERKS AND ACCOUNTAN'fS IN THE OFFICE 01' 

THE ACCOUNTANT GENERAL, UNITED PROVINCES. 

tllS. ·Mr. •. YUIUf Imaa : Will the Government be pleased te 
state separately in each case, the totftl number of clerks and aoeeuntAla. 
in tM oftlce of the .Accountant General, United Provinces (II) wacae inere-
mente have been stopped during the regime of Mr. H. B. Rau, (II) ",Bc. 
inerementl were stopped during the regime of his immediate pi'edeeelllot. 
(/) who have been held up at the efficiency bars during the re«iDle of 
Yr. Ra,u, (d) who were held up at the efficiency bars during the regillle of 
hi' immediate predeeessor' 

DZTENTION IN OFFICE Tn,l, 9 P.M. ON 1ST l\iAv 1925 OF THE CLERKS 01' TB1: 
OFFICE OF THE ACCOUNTANT ~:R  UNITED PROVINCRS. 

916. "'Mr. M. Yuauf Imam: (a) Will the Government be pleased to 
state whether it is a fact that on the 1Ht of May, 1925, CRamzan day) all 
t.he clerks in the office of the Aceountllllt Gt'neral, United Provinces, were 
ordered not to go home without taking their pay, howc\,er late it might be , 

(b) If so, will the Government be pleased to state who was responsib:e 
for this order which necessarily callsed a good deal of physical suffering 
to the whole lot of Muhammadan clerkH who are required according to their 
religion to break their fast in t.he evening during the RamzaD daY'l, but 
were precluded from  doing so by renson of their detention in off\ce till 
9 0 'clock at night , 

(c) What steps do the Government. propose to take against. the officer 
who was responsible for the order ? 

DtlWlPLIlII'A'&Y Aonolll AGAINST OFFICERS AND CL1:BIt8 IX GOVIIBNMBlft 

OFFICES, 

917. *IIr. II. YlIIuf Imam: What is the praotice in Gove1'JlJllent 
oftloes of. taking diaeiplinary action agaiDIt oiIi.c8l'8 alld olerkl fot ~ 
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made in the discharge of their duties and what is the nature of the mill-
takes for which punishment is given Y 

OvERl'AYMENTS OF PENSION TO ENGINEER OFFICERS BY THE ACCOUNTANT 

GENERAL, UNITED PROVINCES. 

918. *Mr. M. Yusuf Imam : Is it a fact that the ~ i  of 
pension has been made on account of wrong orders p88Sed by the Account-
ant General, United Provinces, Mr. H. B. Rau, in defiance of the long estab-
lished office procedure, to a number of engineer officers who started service 
as apprelltice overseers in the P.W. D.? If 80, what is the total amount 
of such overpayments, and what disciplinary action do Government pro-
pose to take against the officer 1 

The HODourable Sir Baail Blackett: The attention of the Honour-
able Member is invited to the replies already given some days ago to 
the practically similar questions by Mr. Gaya Prasad Singh. (Question!! 
Nos. 211 to 214.) . 

RETURN TO THE DONORS OF THE TEA SET PRESENTED TO THE AOCOUNTANT 

GENERAL, UNITED PROVINCES. 

919. *Mr. M. Yusuf Imam: Will the Government be pleased til 
state whether the present of the silver tca set acknowledgcd to have been 
received by Mr. H. B. Rau, Accountant General, United Provinces, in the 
Honourable the }4'inance Member'H reply to the interpellation by me, W8Ii 
returned to the donors before or after the receipt of the notice of the said 
question (No. 336) at the laHt Session of the Assembly and included in the 
debates of the 27th J &Duary, 1925, (b) whether it is a faet that presents 
other than the silver tea set were altm received by the Accountant General, 
United Provinces, Mr. H. B. Rau, in connection with t.hc marriage of his 
daughter last year-, (c) J f the reply to (b) be in the affirmative, will the 
Government be pleased to state whether the full value of these ~ t  

W8t! also refunded to the donors '/ Are the Government aware that the tea 
set under question was not returned t.o the donor!!, but only a part of the 
eost was paid to them ? 

The Bonour&ble Sir Basil Blackett: The tea set was returned to the 
donors long before the receipt of the notice of the question in the last 
Session of the Assembly. 

(b) The reply is in the negative. 
(c) The first part does not arise. 
In regard to the second part, the faet is that the tea Het was placed 

at the disposal of the donors soon after it was received. Later on, 
however, it was found that the donors had considerable difficulty in 
reselling it and the Accountant General therefore refunded to the donortol, 
through an AHHistant ~ ll t  Officer, the i ~ stated to have been 
paid by them and took baek the Het, so that they might not be put to 
further loss. 

ALLEGED FAVOUBl'fI8M SHOWN TO CERTAIN SUBORDINA1'ES B¥ THE AOOOUNT-

ANT GENERAL, UNITED PROVINCES. 

920. "'Mr. M. YUluf Imam: (a) Is it a fact that the subordinates 
in the office of the AccolUltant General, United Provinces who have either 
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got unusual promotions out of their turn or where promntions were 
not possible, duty allowance, were among those who contributed to the 
cost of the silver tea set presented to Mr. Rau, Accountant General, United 
}>rovinces, vide the reply of the HOllOurable the :B'inance Member to 
question No. 336 put by me 8!ld published in the offieial report of the 
debates of the 27th January, 1925, Vol. V, No.5 Y (b) If so, are the 
Government prepared to convey their Iltrong disapproval to the offiecr 
and take any further action they may deem fit in the matter? 

The Honoura.ble Sir Basil Blackett : 'rhe tea set was received by the 
Accountant General through· an Assistant Accounts Officer in the office 
and it was returned to him. No attempt was made bY' the Accounta.nt 
General to ascertain the names of the contributors at that time nor is 
it proposed to make such inquiry now. . 

FLOODS IN THE VARIOUS PROVINCES. 

921. *P&ndit Nilakantha Das : Will the Government find it possible 
to supply iJlformation regarding : 

. (a) the area under flood in various provinces this summer, 

(b) the population affected in each case, 

(c) measures taken by Local Governments and the estimated 
expenditure incurred by them : 

(1) to relieve the immediate distress of the people, (2) and to 
apply permanent remedies. 

(dj any instances where the flood hilS been found to he due to 
railway lines , 

Mr. J. W. Bhore: (a), (b) and (c). Provincial Governments, at 
their discretion, send the Government of India brief information regard-
ing the occurl"lenee of floods, whieh have re:-:ulted in tlw loss of lire 
or of considerable property. Copies of such reports from Local Govern-
ments, NO far as received this year, will be sent to the Honourable Mem-
ber. The Government of IndilL have no further information. 

(d) The Government of India are not aware that any floods this year 
have bcen attributed to l'ailway lincs. 

ESTABJ.JSHMENT OF A CIRCUIT COURT OF THE Rl ~ HIGH COUR'l' IN DELHI. 

922. *Sir Harl Singh Gour : With reference to my question of which 
private notice was given, dated 24th March 1924, will th ~ Government 
be pleased to state how far the proposal to establish Ii circuit l~ t of 
the High Court of Judicature of the Punjab in Delhi has progressed 
and what m'e the prospects of its early establishment 1 

The Honourable Sir Alexa.nder Muddiman: The views of thc 
Pun.iab Government, the Jjahol'c High Court unu the loeal Administra-
tion on the question of cstlLblishing-II circuit court of the l..lahore High 
Court lit ~hi hR\'c been received. 'rhe proposal WIiS originally made 
with the objeet of efl'eeting an improvement in the disposal in the a:h l~ 

High Court of civil i h~ frctm decisions of the Courts in Delhi. The 
views to which I ,have referred will now be considered with any remarks 
of the Civil Justice Committoo on this latter question. 
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RocKEPELLEB FOUNDATION ScHOI..AB8IUP.t. 

923 .••. B. D8I : 1. (a) Has the attention of Government been 
drawll to the references published in the Leader, Allahabad, dated )Iay 26, 
1925, regarding the Rockefeller Medical Fellowships' 

(b) Is it a fact that Government selected in NovembcL' 1022 ,h'e 
Indian doctors to whom Rockefeller Scholarships were awarded; if !If) was 
it noi; the intention to utilize these doctors, after they returned {l'om 
their !o1tudies, for specialiRt work, where they were to be of t.he ~at t use' 

(c) Is it not a faet that almost all of thllse scholars have now returned 
to India and that none of them has been given work of a I'!pecialist 
natu!'f' , 

(d) Is it not a fact that although Dr. Mathur took the Doctorate in 
·Puhlie Health from the John Hopkins University, he was on his return to 
. India posted as Health Officer of Benares which is a junior type of public 
health appointment' 

(e) Is it not a fllct that Dr. Khan who also took the Doctorate in Public 
Health has been employed as an Assistant Surgeon, i.e., in the II8.DlC capacity 
BS he WI!.S employed before he left India 7 
(n Is it not a fact that Dr. Ediban with the same record as that 

of Dr. Khan was employed on return lUI an Assilltar1t Sllrgl'On in II. 
dispensary , 

(g:' Is it not a fact that Major Sokhey wbo was trained in i l~h i t  

on his return, was reverted to military duty in Dera Ismail Khan f 

(h) Is it not a fact that Dr. Mehta who was specially trained in 
laboratory work has returned and is still without employment.' 

2. Are the Government prepared to consider a definite scheme to use 
the ser\'ic:es of such experts, and have Government taken any IiItep¥ to ensure 
that tbe!lle highly trained doctors, who are all too rare in the country at 
present, are employed in specialist posts T 

3. Do Government contemplate sending another batch of scholars 
and will it take steps to formulate a scheme before lilending out a fresh 
\latch' 

4. Have Government received any representation or application from 
any of the five scholars who have already returned and if so what notion 
has l)ecn taken on them , 

Mr. 1. W. Bbore : 1. (a) Government have seen the comments whieh 
appeared in the Leader newspaper on the 25th and 27th May 1925. 

(b) Five candidates were selected, hut the General Director. Inter-
national Health Board, Rockefeller Foundation, was informed that em-
ployment under GoVteTnment could not be guaranteed in any partieul.ar 
case though every' endeavour would be made to give opportunities to 
them on completion of their studies to utilise their special training. 

(c) The reply to the first part of the question is in the affirmative and 
to the second par) in the negative. 

(d) Dr. Mathur was awarded the degree of Dr. of Public Health and 
has been posted as Medical Officer of Health, Benares Municipality. 
The appointment is in the First Class of the Provincial Service of Medical 
Q,(Beel"l and not of a subordinate or unimportant character. 

~  and (f). Yel. 



.. 

QU'U'rIOJIII AJl1) A ....... 11&' 

(g) Major Sokhey was reverUld to military duty temporarily, but ia 
now attached to the Hafrkine Institute at Bombay tG direet the Bioehemi-
cal section. 

(h) Dr. Mehta has been employed by the Punjab Govemment liS 

District Medical Officer of Health, M.ontgomery. 
2. Hnd 3. As the Hononrable Mcmbl'r i,. no doubt aw.re public health 

and medical administration are now transferred provincial subjeeb l;I.u,1 
it is not pOHsible for the Government of India to formulate a scheme for 
utilising the serviceN of sanitary specialists. IT) calling for nominations 
this year for fellowships of the Rockefeller foundation it hfJJ bHII. im-
pressed on all Local Governments that candidates should only be recom· 
1l1cnded if they can be reasonably assured of suitaMe' employment (ID 
return. . 

4. A representation was received from Dr. Edibam and Local 
Governments have been asked whether any' of t~  ean offer him it 
suitable appointment. 

Dr. K. G. Lohokare : Do Government propose to help these men if 
thcy take to research work on their own account' 

Mr. J. W. Bhore :  I must ask for notice of that question. 

DECREE OF THE POONA COURT AGAINST THE LATE 7TH HAIUANA LANceRs. 

924. "'Khan Bahadur W. M. Bus8an&1ly : Will Go"ernment he plea,;ed 
to Stllie : 

(a) Whether the 7th Hariana Lancers are now known as the 18th 
Cavalry ; 

(b) Is it a fact that this regiment has a deeree of thtl Poonn Court 
against it for About Ra. a,ooo , 

(c) Who is responsible for the payment of this debt T 
(cl) To keep up the good name of the regiment, do Government 

intend to inquire into the matter and clear up the dt'bt , 

Mr. E. Burdon: (a) No, Sir. On the. disbandment of the 7th 
Ha.rillna ~a  certain details of this regiment together with details 
of another disbanded Indian cavalry regiment, ~ ~ i  iJl th ~ 

18th King Edward's Own Cavalry. The 7th Hariana L.ncers. &ij such, 
has ccased to exist. 

(b) Government are informed that a decree for Rs. 1,200 plw; 
interest at 12 per cellt. IlIH1 proportionate cosh., was given again !It thc 
late 7th JIariana La.ncers on the 4th September 1923. 

(c) The. officer who was commanding the late 7th Hariana Lancers 
at thc time the debt was incurred, in his capacity as such. There aPO 
however no funds in exist.ence formerly belonging to the regiment, with 
which to pay the debt. 

(d) I am making inquiries, and will il)1orm the IlDnourl).ble Member 
(\f the result. 

DISMISSAL or MR. A. R. CIIATTERJI, A. GUAJitD ON THE EAST INDIAN 
RAILWAY. 

925. "'Mr. Amar NatJi Dutt : 18 it a lut ta&t an Iadian g\l.at'd of 
the East Indian Railway, Mr. A.. R. CDattH'ji, wu i~ GIl th4 ~ t 
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of Mr. Elamborn, A. T. M. of Burdwan Y If so, will the Government be 
pleased to state whether the guard was allowed to explain his c'Jnduct 
before being dismissed f If not, will the Government be pleased to state 
the reasons T 

Mr. G. G. 8im : Government· have no information. 

Mr. Amar Nath Dutt : Will the Government be pleased to inquire 
about it; Sir ? 

Mr. G.  G. lim: No, Sir. 
Mr. Amar Hath Dutt : May I know, why not Y 

ftIr. G.  G. lim: I have repeatedly informed the Honourable Membqr 
that Government will not interfere in questions of appointment aad 
dismissal in the subordinate staff of Railway'. 

DiwaD Ohaman Lall : Does the Honourable Member not think it 
proper, to set up a' sub-committee of the Railway Board to eonsider 
matters of this kind Y They a ~ cropping up constantly in this House. 

Mr. Q. G. lim : No, Sir. 

DiwaD Ohaman Lall: Is the Honourable Member aware that in 
other countries like England there are committees appointed by the 
employers and the workers for this purpose 1 

Mr. G. G. lim : I do not think the question arises. 

FINES IMPOSED ON INDIAN AND ANGLO-INDIAN RAILWAY EMPLOYEES. 

926. *ftIr. Amar Nath Dutt : Is it a fact that the amount of fines 
imposed upon Indian employees is the same as that imposed on Anglo-
Indian employees although there ~  good deal of difference in the 1'ate8 
of pay of the Indians and Anglo-Indians' Are the Government prepareJ 
to take steps for imposing fines according to rates of pay ? 

Mr. G.  G. lim: Fines are inflicted in accordance with the nature 
of the breach of rules committed. Pay if! always taken into consideration 
in/fixing the amount. ' 

Mr. H .•. JOIhi: May I ask whether the G9vernment propose to 
introduce some legislation to regulate the powers of the employers to fine 
their employees, by an Act like the ont! in England Y 

Mr. G. G. lim : Government have no such intention at present. 

Mr. N .•. Joshi : Why not? 

GRANTS PROM THE FINES FUND TOWARDS THE EDUCATIO!Il OF THE CHILDREN 

OF INDIAN RAILWAY EMPLOYEES. 

927. "'Mr. Amar Hath Dutt: Is it a filet that fineA realised from 
Indian and Anglo-IndiaJ!. employeeH are ut-HiRed for the Oakgrove School 
at Dehra Dun for the education of the children of the Anglo-Indian 
employees , If so, will the Government be pleased to take steps to 
utilise Ii part of the amount for the education of the children of the 
Indian employees Y 

Mr. G. O. lim : The answer to the first part of the question is in the 
negative. .AJJ regards the second part considerable grants from the Fine 
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Fund are already made towards the education of the childt'en of Indian 
employees. I 

CRIMINAL CASES INSTITUTED BY NANDRAM OF HAZARA AGAINST MR. K. S. 
MUFTI MUHAMMAD YAKUB KHAN, BARRISTER, AND OTHERS. 

928. *K.umar Ga.ngana.nd Sinha : Will the Government he pleased to 
state ill details the full facts relating to the petition of one Nandrum of 
Hazarlt, Abhottabau District, regarding the transfer of the criminal ease 
which he has instituted against Mr. K. 8. Mufti Muhammad Yakub Khan, 
Bar-at-Law and others, which was sent by His Excellency the Governor 
General for disposal to the Foreign and Political Department and 
indicate: 

(1I) Why the case instituted by the complainant has not been tried 
yet 7 

(b) Why the case has not been transferred as prayed for by the 
com plainant Y 

(c) What action is being taken to restore his wife and property 
to the aggrieved man if his allegations in this connection are 
true ; and if the allegations are not true, on whut grounds 
are they so and what are the true facts of the case Y 

Sir Denys Bray : I regret that the facts already in my posseBsion 
do not covel' the whole ground of the Honourable Member's, question. 
In particular I am not quite sure whether any of the many legal pro-
ceedings that have g'fLthered round this case are still sub judice. I have 
therefore had to refrr baek to the North West Frontier authorities. On 
the receipt of their reply I will let the Honourable Member have a full 
answer, and in view of the notoriety this case has attracted, it will, I 
think, serve the public interest if I lay the answer on the table. This 
I propose to do. 

I 

CERTAIN SPECIFIED ApPOINTMENTS IN THE RAILWAY BOARD AND ON STATE 
RAILWAYS HEJ,D BY EUROPEANS, STATUTORY INDIANS AND INDIANS. 

929. "'Kha.n Ba.ha.dur W. M. Hussanally : 1. How many appointments 
are there in the Railway Board, of the rank above Office Superintendents' 
How many of these are held by (a) Europeans, (b) statutory Indians and 
( c ) Indians 1 

2. How many appointments are there on the Superior Revenue Estah-
lishment of St.at.e Railways in India Y How many of these are held by 
each of the three classes mentioned Y 

3. IIow many appointments tire there in State Railways in the Loco. 
Department carrying a salary of Rs. 400 and above t How many of these 
are held by each of the three classes mentioned , 

4. How many appointments are there in the Carriage and Wagon 
Department of State Railways carrying a salary of above Rs. 400 T How 
many of these are held by each of the three classes mentioned? 

5. How many appointments are there in State RailwaiYs in the Storefl 
Departments as ControllerR, District Controllers, Assistant Controllers 
nnd Bridge Engineers? How many of these nre held by each of the three 
classe.'1 mentioned Y • 

6. How many appointments are there in State Railways as Signal 
Engineers, Electrical Engineers and their Assistants, Marine Superinten-
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~ a~  l i ~at t  and: ~ EDgin.een Y How many 
'Of these appointQlents are held by each of the three classes mentioJl.QQ 1 

7. ~w ~  a l i l ~t  ~l  t.hltJle iP 8t$te Railways in the Coal 
Department' How mlVlY of t4ese ~  held by each of the three claf;ses 
mentioned , 

8. How tDa.ny appointments are tw. in the Sul!lordinate Revenue 
Establishment (Trafle &-a.nch.) of ita4ie Railways carrying a salary of 
Rs. ·200 and apove' How many of these are held by each of the three 
classes mentiuB«i , 

9. How ~  IJPpoi1ItPlents are there on State Railways in the Sub·· 
ordinate Revenue Establishment (Looo. Department) a i ~ a saiary 
of Rs. 250 and above Y How many of these are held by each of the three 
clfl88eS mentioned· , 

Mr. CJ. G. 8im : GovernJllent at this stage cannot give more informa-
tion than is published in the Railway Board's Classified List and Dis-
tribution Return and their report on Indian Uaaways, copies of which 
lU'e in the Members' Lim-MY. 

lQJ.aJ1. ~ W. 11. _ .. o.nafty : They do not contain the informa-
tion 1 want. I want information with regard to Europeans, Ang-Ie-
Indians and Indian natives separately . 

•. •. 8. ~ : Tb;lt infoJ:mntiDn, i~ contained in the annual reports 
in ~ ceptlJ,in amount of detail alld the Government are not prepared to 
~ i  fis:qJ'eR a a~  in the way su"ested by the Honourable M'embel' 
i'Jl any ~ th  t~il thllJl is therein contained. 

UNtJ4T,lSi'AC'l'Q&}: ~R  FOB P ~ R  AT LARKA.NA STATION 

III l~  

930. *Xhan Babadur W. M. BusBanally: (a) Are Government 
aware that Larkana in Sind is a large town and headquarters of an im-
POl'tant district as alBo a railway junction station : that pSSHeDgcr traffic 
is enormous but that the facilities at the railway station and platform are 
w1wlly i a ~at  : thore is no shed on the platform though heat ill the 
sUR)1JUlr is int.en/ie : ~ati  accommodatioij very scanty, lighting' at 
nisht is primjtiv.e : the w.aiting hA)l for third class passengers insufficient, : 
no separate accommodation for intermediate class passengers or for fcmah>s 
is provided : water arrangements are most unsatisfactory : and that the 
ingrllSs and egress for fir8t and second class passengers unworthy of an 
important station like IJarkana , 

(b) Are GoverllD1ent prepared to inquire into alld remedy these 
~ ~ at an early date , 

Mr. G. G. 8im : GovernJll.8P.t l\.r.e not aWN.e thl\.t the a a t ~t 
1,i4rl+fW.a stat jon are as unSlltififactory fiS suggested. The matters com-
R~  Qf migJlt ~ t l ~l  be broug1l1 t,o the notice of the .Agent through 
his IJocal Advisory Committee. . 

~ ~~  OF INDIANS A.8 CONPUCTORB IN THE RoYA.L INDIAN MARINE, 
ETO. 

931. -Mr. Jamnadu Itl. Mehta: (d) Will Government be pleased 
to state whe_r 8Ilf Indian\ AB88¥ttlr been appQinted ~ a ConducWr in the 
Royal' lDdiaa, Marine ,. 



. (b) will Government state what the qualHl.ca,tions for· holding the 
office of a Conductor are f 

(0) How many Indianfil are now working as Conduetors' If none 
is 6Il1aged, why Y 

(d) Is it true that no Indians other than Christians are a i~t  as 
warrant officers on board the Royal Indian Marine vessels Y If the answer 
be in the affirmative, will Government litate the reasoll..'> Y 

(e) Is it true that the salary of the Chief Superintendent, Royal 
Indi!lJl Marine, Bombay, ill Rs. 650 per month f 

(f) Is it t:rue thAt tM house allowance granted to that officer is R.. 625 

,., UlUI-' 
(g) Will Government be pleased to explaiI: why .this ta~t 

amount is being given aH house rent, while under the Bombay House 
4,Uow8p«;le Scheme lw would be entitled to an avera/Je ot ~  ~ qa,lf 
a month as such allowance Y . 

... I. ~ : (a) The reply is in the affirmative. 

(b) The qualifications for Conductor!! are knowledge of keeping 
s.twes, KQod education and character, etc. They are generally men pno-
moted from the junior ranks in the Stores Department . 

. (c) ~  Qcca.use IW qualified lDdia.1l6 are fQrt.h.eom.i.ng. 

(d) It is not true that no Indians other than Christians are appoint<.>d 
as warrant officers on board the Royal Indian Marine vessels. 

(c) The pay of the Chief Superintendent, Royal Indian ~ i  
Bomba.y, is Rs. 500 a month rising by annual increments of Rs. 30 to a 
maximum of Rs. 650. 

(f) No, Sir. 

(a) This does not arisc, but I may mention that the Chief Superin-
tendent is provided with quarters, hired by Government, on payment of 
rent at 10 per cent. of hili salary. 

Dr. K. O. Lohokare : As regards (c), Sir, ar,e there no arr8Dgem.eJ).tl!l 
by which qualified Indians can be found for these posts Y 

~  a. u'ur40n : It has not been ~ l  to fwd a.ny .ttb.e mo· 
w ~~t ; I believe there have been some in the past and I hope there will 
be ~  in the futUl'(" 
...... V. B. Mutalik : May 1 ask on what ground Government sup-

pose that there are no quatifi.ed Indians forthcoming? 

lIr. B. Burdon: On the efforts made by the Director of the Royal 
Indian Marine to find them, Sir. 

EXCLUSION Oil' ALUNDUlt PROM THE ST. Tno:au.s MOUNT CANTONMENT AREA. 

~~  "a.Jt •. A. ~ . .T.elani: (,,) Will tae Governmeut be pleased 
to atate whether the military authorities intend tQ l ~ a ponioD called 
Alundur from the St.  'rhomas Mount C&ntoDJDeat &rea , 

(b) If so, when will the oroers on the subject IDe issued f 

Mr. E. Burdon: (a) The answer is in the affirmative. 

(b) The orders have been issued. 
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APPOINTKEN'r OF A CANTONImNT BOARD FOB TBB ST. TBOKAB MOUNT CAN-

TONMENT. 

933. Haji S. A.X. Jee1a.ni: (a) Will the Government be pleased to 
state whether they intend to admini!!tcl' the St. Thomas Mount Canton-
ment the population of which is about 24,000 by a Cantonment Board 
instead of as at present by Officer Commanding himself , 

(b) If so, when will the orders on the subject be issued , 

(cj If not, why not' 

Mr. B. Burdon: (a)-(c). The details of the future administration 
of the St. Thomas Mount Cantonment will be considered after the ques-
tion of excluding the Pallltvul'am area, aBi well as the sadar bazaar, has 
been decided. 'fhis further question is now being di.scussed with the 
Madras Government. 

RESOLUTIONS OF THE ALL-IN'OIA POSTAL AND RAILWAY MAIL SERVICE UNION. 

934. -Haji S. A.. X, Jeelani : Will the Government 1.Ie pleased to 
state what stcps they have taken regarding the reRolutions passed by the 
All-India Postmen and Lower Graue Staff held at. Delhi on the 7th, 8th and 
9th of February and submitted to the Director General·of Posts and Tele-
graphs , 

The Honourable Sir Bhupendra Nath Mitra: The  points raised in 
all the resolutions except Nos. 6, 14, 16 and 21 were discUijsed by nu' 
last March with the deputation of the All-India (including Burma) 
Postal and Railway Mail Service Union and with the deputation of the 
All-India Po!!tmen Ilnd Lower Grade Staff Union, and are under my 
consideration. All the remaining resolutions are also being considered. 

RESULT OF THE DEPUTATION OF POSTAL EMPLOYEJt:S TO THE MEMBER IN 

CHARGE OF POSTS AND TELEGRAPHS. 

935. -Haji S. A.. K. Jeelani : Will the Government be pleased to 
state what waR the result of a deputation of All-I,ndia Postmen and Lower 
Grade Staft' UniCHl received on the 22nd March, 1925, by' the Honourable 
Member in charge and the Director General of PostR and Telegraphs Y 

The Honoura.ble Sir Bhupendra Nath Mitra : The Honourable Mem-
ber is referred to the reply which I gave on t~  1st of this month to Dhv/lTl. 
Bahadur Rumachandra H,a.o '8 starred questIOn No. 843. The statement 
which I hope to be in a position to make early in the Delhi Session of 
the Assembly will also deal with t.he points raised by the dt'putation of 
the All-India Postmen and IJower Grade Staft' Union which I reeeivtld 
on 1he 22nd March 1925. 

PAYMENT OF HILL ALLOWANCES TO POSTMEN IN BDlLA. 

936. -Haji S. A. K. Jeelani: (a) Will the Government be pleased 
to state the nameR of all the Departments in Simla which pay the hill 
allowances to their Rtaft' and at what rates ? 

(b) Are any Imch allowanceR paid to t.he postmen and the lower grade 
staff T 

(c) If not, why ~ , 



• 
~  Bonounwble,. r.lIIluJH'llllra1lfMh tlilitra.: (a) The HonoUl'sble 

Member will find the informatiorn,whiC'll,he deail'es in,regllJI'd to ,Depart. 
ment of the Central Govert)JW;!Ilt ill, the Simla ,Allowance Code, a copy 
of which has been place'd in the Members' IJibrary. 

(b) and (c). Postmell ulld lower grade post.al staff stationed in Simla 
do not receive a'hill allowance lrincethcir ,pay has'been fixed with refE'r-
ence to the conditions in Simla. 

V!AOA.NOY 'Wfl'IJE ODlQE OF rrlB ,BDl'lWt' OP 'mH;E IEpIGlUPlIlOA INDIOA. 

937. ·J[umart(JaglmllDtl '1iUa: (G) Is it 8 fact that the present 
editmof ,the JiJpigrapli.iaJ IMu¥kilHgoiDg to/give up,hilll ofticein the near 
future Y 

(b) If 80, ,when" 

(c) How and when will his 'SUccessOr pe appointed' 

(d) Will ,the Government take into consideration those Archmolo,gists 
who are attached to Indian Universities but do not belong to the Archeologi. 
cal Department in the'lDI8t1er .of ,the «ppoiBtment" 

(e) If the a ~ t  (0) be in the negative will the Government be 
pleased to state W']ur" 

Mr. J .. W:Bhore : (a) -Yes. 
(b) On the 16th 'September ~  

(c) His successor has already been appointed. The editing of Epig1'a. 
,phica Jndwa is regarded ,as a regular part of the duties of ,the Govorn· 
,ment iEpigl1aphist. 

(d) and (e). The questions do not arise. 

Mr. Devaki Praaa.f,i Sinha: Who is his successor f 
Mr. J. W. Bhore: Panpit ,Hira Nanda Shastri. 

QFPICE S"kH «HI' 'J'HmPUBLlc SERYICESCOMMIS'lION. 

938. ""X\UJl&r Q"'J1.PIl,,;nd .aU1Jur. : (0,) Will the Government be pleaseP 
to .state the number and na.ture, of appqintznents, that ,will \Ie made in the 
staff and establishment of the Public Services Commission and the la ~  
of persons from which those posts will be filled up , 

(b) U1!beinfOl'lnation ~  .notavaila.ble at present will the Govern-
znent be pleased, t ~t  ~l t  it CUIll ,be given' 

fl'be ~:at il a  .uddiman: '1 would refer the 
Honourable Member to what 1 said in reply to Mr. Neogy'l) question 
No. 993 on 7th i l ~a t  .I l)ave nothing to IUldto that reply. 

CASE OF ARU;N CHA;NDRA GUllA, A ~  PRISONER IN BENGAL. 

939. ~~  ¥JUQar ~ : ~  Arun Ohandra Guha A State 
~ i  in Bengal 1 Is he a il~  of. IIbe. "Saraswaty " Pl'e88 andLibary 
In Calcutta T 

(b) hit s ~a th  ~ lll t th a al a a  used topsy the 
monthly interC/it to t4e l~ ~t ,Qf.his.allowance' 

(e) Ia he ai l a l l ~ aa,. St.te priaon.rl 
~~  , I 
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(d) Did he apply to Govemment to pay at any rate the monthly interest 
to the Bank for him? Has it been allowed Y 

(e) Is it a fact that owing to refusal of Government to do so bill debt to 
the Bank is accumulating? 

tJ) Has he been transferred to Dacca and is thus unable to give instruc-
tions about the management of the Press? 

(g) Is it a fact that his partner Babu Sailendranath Guba Ray, B.A, 
and his friend Babu Nisbikanta Ganguli, M.A., applied to interview him for 
consultation about his busine8S but were refused permission r 

(b) Is it a fact that the District Magistrate of Dacca recommended the 
transfer of Arun to Calcutta for the management of his business ? 

(i) Did any non-official visitor of Dacca. jail also recommend the same and 
have both recommendations been refused Y 

(j) Is the detention of state prillOners under Bengal Regulation III 0 r 
1818 for preventive purpose only? 

(k) Is the Alipur Central Jail unsafe for his custody 1 
(I) Will the Government state why ii is not considered desirable to 

*ransfer him to Alipur, and why his business manager was refused per-
mission to interview him and why he is not granted any "llowanoe 1 

(m) Are Government prepared to OOllsider the above 'mattelll 1 If not, 
why no*' 

The Honourable Sir AleDllder Muddiman : The information ill not 
immediately available. I shall send a reply to the Honourable Member 
in due course. 

INADEQUACY OF MUHAMMADAN REPRESENTATION IN GOVERNMENT SERVICE Il< 
AJMER-MERW ARA. 

940. ·Mr. Mahmood Schamnad Sahib Bahadur: (a) Has the atten-
tion of the Government been drawn to an article in the Muslim Outlook of 
Lahore, dated the 16th August 1925, drawing attention to the utter inade-
quacy of Muslim representation in the Govemment servioe in Ajmer-Mer-
wara? 

(b) What steps are the Government going to take to remedy thi. 1 
Sir Denys Bray: The attention of the Honourable Member is invited 

to my reply to question No. 18 by Maulvi Muhammad Yakub on the 4th 
September 1925. ~ 

Lala Duni Ohand : Do the Government know that the only business 
of this papf'r is to make eommWlal demands howsoever, unreasonable or 
ext,ravagant thl'Y might be and to accentuate communal differences T 

Maulvi Muhammad Ya.kub : Are not Rome other papers' in the 
Punjab like that, for instance, the T,.ibufI,e , . . 

ASSISTANT DIRECTOR OF PUBLIO INFOR,MATION. 

941. ·Mr. Mahmood 8chamnad Sahib Bahadur: When the post of 
Assistant Director of the Publicity Bureau of'theGovernmentof India fell 

H 
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a~ t on the promotion of the permanent incumbent early this summer 
were any steps taken by the Government to advertise for the post 1 If uote, 
why not? 

. The Honourable Sir Alexander Muddiman : No: it was decided 
not to £11 the temporary vacancy. 'rhc second part of the question 
does not arise. 

PAY OF THE MINISTERIAL STAFli' EMPLOYED IN ATTACHED AND SUBORDINATE 

OFFICES OF THE GOVERNMENT OF INDIA. 

942. *Mr. Mahmood Schamnad Sahib Bahadur: (a) Are the Govern-
ment a.ware that the. scales of salary of the ministerial staff employed in the 
various attached and subordinate offices of the Government of India. are not 
uniform so fal' as the maximum is concerned 'I. , 

(b) Are the Governmontaware that this difference in the maximum sca.le. 
of pay hal:! caused discontent among the employees 'I 

(c) If so, do the Government propose to take necessary steps to remove 
ibis cause of discontent at an early date 'I 

The Bonoura.ble Sir Alexander Muddiman: (a) Yes. 

(b) No. 

(c) Does not arise. 

PAY OF THE MINIS'tERlAL STAFF OF THE ARMY HEADQUARTERS, ETC. 

943. *Mr. Mahmood Schamnad Sahib Bahadur: (0) AIe the Gov-
ernment aware that the scales of pay of the ministerial staff of the AImy 
Headquarters offices and other attached and subordinate offices of the Gov-
ernment of India are lower than those of the Secretariat office establishmentil ~ 

(b) Will the Government be pleased to state in what e&!entia.l features the 
work of the ministerial staff employed in the &eretariat offioes of the Gov-
ernment of India difters from or is superior to that required of the staff serving 
in the attached and subordinate li ~ 1 

(c) If there is no difference in the nature and qua.lity of the work done in 
these offices are the Government prepared to appoint a Committee to conai· 
dar ibe advisability of Jlqualising thdr pay j 

The Honourable Sir Alexander Muddiman: (a) Yes. 

(b) As was stated in this House in reply to a similar question on 
6th February 1922 it is impossible within the scope of an oral answer 
to a question to define exactly the different classes ,of work performed 
by the officials referred to ; but, generally speaking, it has been con-
sistently held that the duties of the clerks and others in the ~ 

ment of India Secretariat are more onerous and that a higher standard 
of work is expected from them than from officials of the same status 
employed in the attached offices. This is the reason for the differentia-
~i  in the scales of pay. 

1(0) ~ Dot .ariae. 
~ ~ II 
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!Mr. A. tBalapawUDi lIyeDgar: : ~  I !mow, Sir, ;whether so 4r ,as 
the ;selectiOll!lS a.reconcerned, thequalifiMtion ,required for reerui1:$. to 
the Army Headquarters staff are not exactly the same as the qualifiqa-
tiona required for other departments of the Secretariat Y 

1IIr. E.Burdon : I think, Sir, I have already answered that question 
'before. The answer is in the affirmative. 

lItIr. A. Rangaswami Iyengar: May I know then, Sir, why men who 
possess exactly the sa;me qualifications and enter upon their duties in 
the public s('rVice simultaneously I'IhOltl'd be differentially treated 1 

The Bonoura.ble Sir Alexa.nder Muddim&n : Because they do not 
petform equally '0neI'Mls· duties. 

"Mr.'A. 'Ranga.swa.mityengar : I want to know why these people 
, should be ~h l t  do less onerous duties and the others chot'len to do 
more onerous dutIes . 

. ~  l.JIo!lOOl'l."le 'BiT 'i\!examler 4licNtma.n : . Beeaufle the duties are 
more onerous . 

. i.r. A. 'Ba.uruwami ,f&1!mgar: J -am :allk:iag, a-oout the choice, not 
about the duties. 

The Honourable Sir l~  MUddiman: Men are selected, 
apparently according to my iHonourable friend 'Mr. 'Sumon,on the 
same standard of education. The duties in ISOme a~  ar:e more 
onerous and therefore those who perform them get more. pay. 

lItIr. A. Ranga.swami Iyengar: I want to know how they are Rorted 
out into the less .onerous and more oneroWi. 
The Honourable Sir Alexaader Muddil:Qan: It depends on the 

atll ~ of the duty. 
Mr . .A.. ltauguwamilyenpr : I have again to complain that my 

.question is misunderstood. '1 am asking what is the duty of one Ret of 
people that it should be more onerous than the duties of another set. 
"!'he RODfIVIIble-;lir la\!eaanderl.uMimaD : 'J1hat is 8. ~ti llll am 

'}Uite unable if,o-answer.'T.h.e dutiesthat,Jta:voe. to:be perionmed ue t;h068.ef 
\, the offices . oonoerned. These are, tw.o , ,different, ooffiB.es. 

GRA}ITT OF HouSE REN'T TO THE MINISTERIAL STAFF OF ARMY HEADQUARTERS 

AND ATTACliED ~ l  OF THE GOVERNMENT OF, INDIA. 

944. ·Mr. Mahmood a a i ~: (a)IIR it.a fact that 
the ministerial staff" employed in the Army Headquarters offices and other 
att&ched and subordinate dftices of the Government of'India are denied the 
lidvattt&ge·of hOQ8e-rent allowance whioh is-given 1;0 the' ministerial· employees 
of the8ecretariat Offi0081 

(b) ~ the Government aware that on account (If the high rates of house rent 
PJ'e.vailipg .inSimla the employees of the Government of India offices \tho 
do not get the house rent allowance are put to acute finaJicial trouble YeN 
after. year ~ 

(<:)LAre ,the .Qovemment prepared to .reconsider the prinoiple, ,etc., don 
which house rent is granted to some of its employaea,on!y"m.as. to, extend.tbis 
advantage to aJl 1 
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"r.he Honourable Bil' Alnander' Muddiman: «£) I would refer the 
Honourable Member to paragraph 19 of the Simla Allowancelil Co<k" a' 
copy of which will be found in the Ubrary. 

(b) Government have received no recent representations to this 
effect. 

(c) The answer is in tho negative. 

PAY OF THE MINISTERIAL ~ 0' ATIl'ACHED OFI'ICBB 011 THE GOViBBNMIlfiT 

OF INDIA. 

94-5. *IIr. lWimood\ Ichamna4 Sabibl BatiadtJr: (a) Is there a 
ruling of the Secretary of State for India-" That it is highly deairabJe 
that the remuneration of. all ministarial estal1lishmenta-, 8II1piofe'd at any 
particular station whether their salaries fallon the Military, Civil, the Imperial 
(Jrr Provincial Budget, should be pitched,ei1;her-directly or ibdirectly..by meuM 
of allowance, as to give such equality,of ren:mnera.tion for similar labour, 88 will 
prevent just cause of discontent " ? . 

lb) Jg thi.; ruling strictly adhered to by the Government of India 1 If 
not, will Government state the l ~ 1 

The Bonour&ble i ~ a  Muddiman: (a) and (b). The a w~ 

is in the affirmative. 

, DEPUTY DIRECTOR OF ARCH lEO LOGY IN INDIA. 

946. "'l\Ir. Mahmood Sobamnad Sahib Bahadur: (a) Will, the 
Government be pleased to state the names of the gazetted officers of the 
Archlllological Survey of India. according to seniority, giving in the case of eaoh 
officer the number of contributions on reeearch, as distinct from administra-
tive and conservation reporta, made by him to the archlllOlogicalliterature 
of India, during the last ten years 1 

(b) Is it a fact that in filling the post of the Deputy Director of AIJhreo. 
logy in India (after the death of the late Dr. Spooner);the claims of the nen 
seniormost officer in the Survey, have been overlooked in favour of a juuior 
officer 1 

(0) If the answer to the above be in the affirmative' will, the Government 
be pleased to state the reasons for this supersession 1 

Mr. J. W. Bhore: (a) The Honourable Member is referred to pages 
30-32 of the annual civil list of the Home, Edueation, Health and Lands 
and Legislative Departments, corrected to 1st January 1925. I regret that 
the remainder of the information asked for is not available. 

(b) No. 
«(') This is a selecti<>n post and seniority is not the deciding facto! 

in making appointments to it. 
MmlLIM OFFIOERS ON THE DIRECTORATE OF THE RAILWAY BOARD. 

947. "'Mr. Mahmood Schamnad Sahib Bahadur: (a) Is it a faet 
that of the three Muslim officers on the Directorate of the Railway Board, 
two are under orders of reversion to their respective lines and the third aI.o 
is to be turned out shortly t 
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(b) If the &Jl.8wer te the above is in ~  affirmative will the Governmen' 
kindly state the reasons which have neoessitated this policy of" away with the 
Mllslims" in the Railway Board 1 

(c) Will the Government kindly state also how many non-Muslim Indian 
Directors there are now in the Railway Board 1 

(d) Is it a fact that the newly created post of Deputy Secretary of the Rail-
way Board has also not been given to a Muslim! 

Mr. O.  O. Sim: (a), (b) and (d). The Honourable Member is referred 
to the reply given to questions Nos. 777 and 778 by Maulvi Muhammad 
Yllkub. 

(c) There is one non·Mu"lim Indian Director. 

EMPLOYMENT OF MUSLTMS IN THE ENGINEERING DEPARTMENT UNDER THE 

RAILWAY BOARD. 

94B. *Mr. Mahmood Schamnad Sahib Bahadur: Will the Government 
be pleased to ~t ll t  the number of  Muslim applicants who applied for posts 
in the Engineering Department under the Railway Board recently advertised 
for, the total number of these postAl an(l how many of them were given to 
Muslims t 

Mr. O. O. 8im : There were 27 posts. 24 Muslims applied but, of 
them, only one was considered suitable and hn h ~ been oIfered an 
appointment. 

MUSLIMS EMPLOYED IN THE MINISTERIAL ESTABLISHMENTS OF THE RAILWAY 

BOARD. 

949. ·Mr. Mahmood Scbamnad Sahib Bahadur: (0.) Is it. fact that 
in order to give effect to a substantial cut made by the Legislative Assembly 
in the Railway Budget, the Railway Board decided to reduee 17 clerks 
from its office eBtablishmenta, and of these 5 are Muslims, thus maintaining 
the one-third proportion for the Muslims when it is a queationof reduction t 

(b) What is the total number of MU1'!lims in the ministerial establishments 
of the Railway Board ae against Hindus and Christians respectively a.nd what 
Is the total sum of emoluments drawn by Muslim clerb, assistants and super-
intendents &8 againat Hindus and Christians respectively 1 
Mr. G.  G. Sim: (a) Yes, 17 posts are held in abeyance. Of these, 

2 were held by Muslims both of whom have been provided with other 
appointments under Government. 

(b) There are 18 Muslims in the ministerial ('stnhliAhment of the 
Railway Board, as against B5 Hindus and 30 Christians, the total sums of 
emoluments drawn being approxim/ltely : 

Muslims 

Hindu8 

Christie.na 

Rs. 
43,000 per annum. 

2,33,000 per annum. 

1,41,000 per annum. 
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ArpOINTMlINT or MUSLIMS IN THE DEPARTMENT OF EDUCATION, HEALTH AND 
LANDS. 

9lS0. ·Mr. Mahmood Schamnad Sahib Bahadur: (a) Is it a fact that 
out of 13 appointments made to the ministerial staff of the Education Depart-
ment Secretariat during the last 18 months, only two appointments were 
siven to Muslims, and out of the II non-Muslim clerks appointed, two are not 
even qualified according to the requirements of the Staff Selection Board t 

(6) Why Were the standing orders of the Government of India ignored in 
,hie case 1 . 

(c) In view of this state of affairs, are the Government prepared to givll 
effect to their declared policy of properly safeguarding the interests of the 
minority communities 1 

:Mr. J. W. Bhore: (a) The Honourable Member is referred to the 
reply given by me to Maulvi Muhammad Yaqub's question No. 780 on the 
7th September 1925. 

(b) The .standing orders have not been ignored in any ease as lippoint-
ments have been made from candidates approved by the Staff Selection 
Board or with the a.pproval of the Board. 

(c) The policy of securing adequate represeutation of minority com-
munities has been carefully observed in the Education, Hllalth and Lands 
Department. 

NUMBER OF MUSLIM, HINDU AND CHRISTIAN SUPERINTENDENTS AND ASSIST-
ANTS IN THE GOVERNMENT OF INDIA SECRETARIAT AND ATTACHED Ol-'I<'ICES., 

901. ·Mr. MahmoodSchamnad Sahib Bahadur: Will the Government 
be pleased to state the number of Muslim, Hindu and Christian superintend-
ents and assistants respeotively in all the Seoreta.riat and attached office!! 
of the Government of India 1 

The Honourable Sir Alexander Muddiman : A copy of a statement 
which was prepared last Session giving the required information so far 
as the Secretariat is concerned, is being forwarded to the Honourable 
Member. Information in regard to attached office8 is not. readily avail-
able, but as I have already sta.ted in reply to previous questions thc whole 
question is unde'!' consideration. 

TRANSFER OF ATTACHED AND SUBORDINATE OFFICES OF THE GOVERNMENT OF 
INDIA TO DELHI . 

. . 
952. *Mr. Mahmood Schamnad Sahib Bahadur: (a) Has the atten- • 

tion of the Government been drawn to a statement on page 7 of the daily 
MuaUm Outlook of Lahore, dated 16th July 1925 from its Simla correspondent, 
'hat the question of locating the attached offices of the Government of India 
in Delhi, from the year 1926, is under the con8ideration of the Government 
of India now 1 

(b) If the above Biaiement is correct, will the Government be pleased to 
.tate whether it is oontemplatedto transfer all the attached and subordinate 
offices, if not, which of ihemwill be 10 iranuerled ~ 
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The. Honourable Sir, Aluander 1IIucNiJp&n: (a) and (b). The titultJ-
ment referred to is incorrect. 

PROTECTION OF THE SUQAR Hrou81'l\:1r AGAINSTlllo-amON COMl'ETITroN. 

953. • .. viMobamawlSUtee: 1. Has thI& aiteDiioD of the Govern-
ment beendra.n to the ~ ~a i of fo. sugar fOl" the lut five 
montha t 

:2. (e) Has the t ta ~ : ~t  ilKftUe into ,the ~  for this 
fan in the prke8 of foreign sugar 1 

(b) If 80, wouldthe,Govt'll.'llmlent· bep!eaMd·oo make 8Il"e:x;haustiTe.'lItate-
IBtsJlton tho subject anQ·ro.ll1oy'on -thetaWe the paiPers iu thiacoJHleC!tion-1 

3. Are not the present day quotat-ioDs of foreign sugtI'1' l t ith~  too ~  

of·produetioo·antl maauiaoture as estilB8ted by the InaiAa Sugar Oommittee, 
1920, ifthe protectiondd' to" duties" &t!e-dMlu-ctecUtom the quotationt iD 
reference? 

t. Have the Govel1mi.eDt COIlSidMred: tJ. ..... tiOJr M a whether the 
~ t state of the market l~ ·tll&41' th~ aug&t-ind1ll!ltry in India be 
further protected by the Governmell'tof'Ind'ia agametfbreign competition 1 

TIre RODourab!e 8ft-ObaTfeaIJm .. ,: (1) Yes. 
(2). (a) and (b). The Honourable Member is referred to the l ~ 

iug paragraph of the Review of the Sugar Trade published as a Special 
Supplement to the Indian Trade Journal for January 1st, 1925, whioh 
gives a correct indication of' the ttcUd· of" die ll: ~t  and the reasons 
~ i  it. 

(3) h~ ~ t 81"e oot e'!t'8CtlY ~ of; wtrat figures the 
Hbri()ul"8b1e ~  halt· in rftIindj 1H11 H itt· 8' D18Uer' Ofl oomman knowietlge 
that coos oif produ6tidd ofl i~l  aU: ~iti  are 6Verywb'ert) 
below what they were in 1920. 

( 4) The Government have no I rel80D to' 8llPPOIIe" that the sugar 
industry requires protection. I would peimt· <rut tilat· the specific duty 
impolled upon sugar last March is on· preBeIlt prioes nee.riy oiO per cent. 
ad-valm·cm. 

Lata DiUrl O1ie.Dd : IR the ~ of' the Govenrtnerrt' in any way 
responsible for the t a i ~  fluctuatiHtI«' of' tire sugar' ntar'ket f 

The Honourable .Sir Oharles Inn!, : ~ Sir. 

BPlllIOH OF THE SEORETABY OF S'TATE FOR INDIA REGARDDl'G THE MEDIOAL 

SERVIClfl!rt. 

. 954. *Dr. ~ &. LohGbIe: (at With: M81'eM&I t9 staIted'· qutatiun 
No. l ~ will Government be pleased to say iftaey. win publish the. authentic 
r.eport of the speech ~  the Right Honourabie the Seoretsry of 8t&te f.Q 
India regarding the Medical Serv1ces, and clear up the points (in. the &peeoh) 
given in the qUf'lItion, immediately they hear from the Secretary of State 1 

,b) Will they &II well temind· the Right, Hbnourable tM 8etntal\Y' ·of 
State and urge for an a~  NpJy ia·dlu .. t~ t . . 
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Mr. J. W. Bhore: (a) 'l'loo HonouraLle Memher ill referred to a ~ 

555-557 of the Parliamentary debatet; of t.he HouKe of l.Jo1'dr.; for Wednes-
day the 2Hth .July IH2i'i, a copy of which hils heCll plll(!cd ill the Libra-r·y of 
the lJom;e. Government do not consider it ncces!;ary to publish the Secre-
tary of State's statement separately as copies of official reports o.lf 
Parliamentury debates are for Hale and easily obtainable. Nor do 
they think that allY elucidation of his Lordr.;hip's statement i!. 
called for. If, however, the Honourable Member foelH a doubt in regard 
to any point I t>hall be mOMt happy to ar.;sist him in any way I can. 

(b) ~: not arise. 

PROPORTION. OF AU1IUNlSTR.A.TIVE BOI5TS"UELD BY It. A. M. C. AND I. M. S. 
OFFICERS. 

950. Dr. K. G. Lohokare: With reference to starred question No. 
46g and the supplementary que<>tion to it will Government be pleased to say: 

(a) jf the proportion of the medical administrative posts held by the 
R. A. M. C and the I. M. S officers repreMents thel'8rtio of British 
troops in India to Indian units of the Army? 

(b) if a proportionately less number of such appointments are held by 
the I. M. S. officers whether thl) Gov,-mm'··nt have given consi-
deration to this disadvantage to the medical organisation of 
the Indian Army 1 

(0) what is the number of R. A. M. C. officers in India over and above 
the usual sanctioned strength for each unit of infantry, artillery 
and such other units? If the number is in excess, by how many 
is it so and when will if be normal? 

Mr. E. Burdon: «(1.) The answer is in the negative. 
(11) As Rtated on the 26th August last in J;eply to the Honourable 

Member's qnelition No. 463, the administrative 'hedical appointmentH ill 
India are equlllly divided between the Royal Army Medical Corps and the 
lndian Medical Service and the Governmf'nt of India Ilre of the opinion 
that the mt'dielll orgllnir-mtion of the Indian AI'my is in 110 way placed at !I. 
disadvnntagl) in consequence. 

(0) There is no excess of Royal Army Medical Corps officers in Indil!-
over the sanctioned strength. 

ApPOINTMENTS OF I. M. S. OFFICERS TO HOLD CHARGES OF ADMINISTRATIVE 
DISTRICTS WHERE BRITISH TROOPS AND R. A. M. C. OFFICERS ARE 

LOCATED. 

956. *Dr. K. G. Lohokare : Will Government be pleased to say if any 
I. M. S. officer is appointed to hold charglll of an administrative district or unit, 
where British troops and R. A. M. C. officers are located 1 If not, why not f 
Mr. E. BUrdon: The anHwcr to the first part of the question is in 

the affirmative. The second part does not, therefore, arise. 

EXT-ENSION OF SE:aVIOE IN INDIA TO R. A. M. C. OFFIOERS. 

957. *Dr. K. G. Lohokare: Will Gwernment be pleased to say if 
R. A.. M.-C. officers of l()nger period service are allowed to have exteb.<;ions 
of their usual term of duty ia.Ind.ia, aDd if· '0, whether such pra.etioe retains a 
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larger number of long period service R. A. M. C. officers ill India in proportion 
to the usuall!trength of Corps, and if this creates claims of such officers to admi-
nistrative medical ~  over the I. M. S. officers' 

Mr. E. Burdon: Officers of the Royal Army Medical Corps Ilre 
allowed to have extensions of their normal tour of duty in India but very 
few avail themselves of this privilege. The pl'actice, however, does U()(t. 
c\'eate claims for administratve medical pOliti! over the heads of officers of 
the Indian Medical Service. 

R. A. M. C. AND I. M. S., OFFICERS. 

958. ·Dr. K. G. Lohokare: Will Government be pleased to.gin 
information a8 per following table 1 

ToCal 
perma. 

Service nen' 
or Corpa. lnen,ph. 

Number of of/iMr' wi'" HnliCt in 
VUJI'" 

Army Admin"'lraliw of!i.ctr, wi'" , .. .u:e in wear •. 

26-80 I i I 
below 16-18 18 to 21 to and 16-1818-'21 21-25:26--28 J8 

abov .. 
16 21 25 above. _\! and 

~ --r----I----
B.A.lL ..  ..  .. .. ..  ..  .. .. i.. ..  .. 

O. in 
India. 

I. M. S ... .. • . . .. 
I 

.. j .. . . . . . . I . .  . . I· 
___ ---------------______ 1  _ • i 

i 
I . I 

Mr. E. Burdon: The Honourable Member can obtain this informa-
t.ion, if he requires it, from the current edition of the Indian Army Lillt. 
pages 955 to 1009. 

Dr. X. O. Lohokare : Does the pUblication referred to by the Honour. 
able Member give my reply in a tabular form in this way T 

Mr. E. Burdon: No, Sir. 

Dr. K. G. Lohokare : DoeI-! the Honourable Member expect me to 
work it out T 

Mr. E. Burdon : Yes, Sir . 

. Dr. K. O. Lohokare : With all the staff at his ~  , 

ENCOURAGEMENT OF INDIAN ARTS AND CRAFTS. 

959. ·Mr. B. Das: (a) Has the attention of. the Government been 
dra.wn to the article in Bomba'll Ohronicle of 2f)th August regarding the threat-
ened future of India.n arts , . 

(b) Have Government any other schemes before them for considera-
tion beaidu tha. of the Prize of Delhi Oommitiee t 
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(c) IB it a fact that the Government of Bombay lubmitted & echf:rneto 
the Government of India as early as 1922 1 

(cl) If the reply be in the affirmative will Government be pleased to place 
a copy of the same on the table and inform the House if the same was considered 
along with that drafted by Sir Edwin Lutyens 1 

(e) Will the Government be pleased to place a copy of .the drab of Sir 
Edwin Lutyens on Indian arts on the table 1 

FRAMING OF A SOHElIoJE FOR INDIAN ARTS AND CRAFTS BY THE AaCIDTECTS 
OF THE NEW CA.PITAL. 

960. *Mr. B. DBS: (a) Will Government be plessed to state (i) 
which Provincial Governments (ii) what public bodies, were consulted by 
thertl so far on the Prize of Delhi Scheme and will Government be pleased 
to publish these views in the Gazette of India for public opinion and criticism 1 

(b) Will Government be pleased to lay on the table Resolution No. 
189 of the New Capital Committee which empowered the architects of the 
New Capital to frame 1:\. scheme for Indian arts and crafts 1 

(a) Have Government formulated their views on co initial concep-
tion with regard to sister arts and crafts" referred to in Mr. Baker's 
memorandum on oraftsmen 1 

MURAL DEOORATIONS FOR BUILDINGS IIi THE NEW CAPITAL. 

961. "'Mr. B. DBS: (a) Will Government be pleased to state how far the 
contract with the architects of the New Oapital afiects the:question of decora-
tions of. the New Oapital and how far the architects have a controlling voice 
over the Bame t 

(b) How far have Government committed themselves in regard to mural 
and ilimilar decorations for the New Capital t 

ENOOURAGEMENT OF INDIAN ARTS AND CRAFTS. 

962. ·Mr. B. DBS: (a) Have the Government of Bombay recently 
addressed tlhe Government of India on the subject of the encouragement of 
Indian arts and crafts 1 . 

(b) What are their presen1 proposals , 

FBAMING OF A SOHEME FOR INDIAN ARTS AND CRAJl'TS BY THE ARcHITECTS 
011' THE NEW CAPITAL. 

963. ·Mr. B. DII: Have Government approved of the scheme, in 
pan or whole, submitted by the arohitecis of 1he New Capital on Indian arts 
and crafts' 

The Honourable Sir Bhupendra Nath Mitra : With your permission, 
Sir, I propose to answer questions Nos. 959 to 963 together. 

The Honourable Member's attention is invited to the replies given 
to Mr. J milli 'R que!!tions NOR. 876 to 881 on the same subject. I hnve only 
to add that certain suggestions for the establishment of a Central Art 

• 
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Sehool. at, DeIhl ure being considl\l'ed hy Government and· that &8, Gaverll-
ment have at present no intention of taking any further action. OD'. the 
scheme formulated by the architects of New Delhi, they do not consider that 
ItDY useful-pnrp(llge would be served by placing a copy of-the SGHeme 0111 the 
table. 

ESTABLISHMENT OF A RATES TRIBUNAL. 

964. *Mr. K. C. Heogy: (a) Has the attention'of,GovernmeDt hear 
drawn to a letter appearing in a recent issue of Capital (Calcutta) over the 
signature ofDayid S. Erulk&r, on the question·of a Railway RMea TribumU,,1f 
India 1 . 

(6) Is it a. fact that, ali stated thereinj.Government have empewereci the 
RailwayaOD,the East Coast of India to infriD(18 the minima.olaB8.rateaiJnlertam. 
aaaea, so as to enable the Railways to meet competition by, sea &Ild. cuIIl. 
routes , 

(e) Will Government be pleased to state on what Railways. alld,{tam and 
to what tat~  ratAshave been allowed to bereduoed below. the milYnuft; 
and for what reasons 'I 

The BlmaUrable Sir Chade. !nnaa: (a) and (b). T.be l~ i. in,the 
affirmative. 

(c) The permission to go below the ordinary minii:a.'tlm r raUB 1 in ceriaia 
cases on the Bengal Nagpur Railway between Waltair and Calcutta and 
on the MadrM and Southern Mahrlltta Railway, between, Madras and 
Vizagapatam was granterl over 20 years ago. An inquiry is now being 
instituted into the justification for continuing to allow the railways to 
exercise thi(o; power of quoting Apecially rerluced rates on th,ese routes. 

Mr. 1[. O. Neogy: Is it not a fact, Sir, that the latest notification' 
signerl by thc Secretary of the Railway Board which !>anctions the ftxation 
of these extraordinary rates is dated the 2ard December 1921 aud is it not a 
fact also that in that notification it is stated that the Railway Board 
sanctioned these rateR in .Tanuary 1922 a1Ro 1 

h~ Honoutable Sir Charles Innes: I understand, Sir, that permis-
sion was given over twenty years ago, lind presumably it has been carried 
on since then. As I have Raid, I am making inquiries into the matter. 

ltIr. K. O. Heagy : What are the circumstances in which permisllion 
was granted in the first instance ? 

The Honourable Sir Charles lnne. : I do not know. 

REDUCTIONS IN THE CLERICAL STAFF 01' THlII RAILWAY BollD. 

965. *Pandit Shambhu Da:valltliara : (a) Will the Government kindly 
inform this House as to the manner in which the cut of Re. 77,000· made by. 
the Assembly during the last Delhi Session from the Railway a ~ t  

has been met 'I 

(b) Has the attention of the Government been drawn to an artiole ill the 
Htndt(,8tan Times of the 29th August 1925 entitled" Where the He falla" , 
Will Government kindly say what, if any, appointments from the clerical 
.. if of the Railway Board's office have been reduoed on thil acooUll. , 
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'(t:)'Will'Govemmentkindly state the reasons'foT effecting retrenchment 
on one side and creating the,post of the Director i ~~ Wl the other' 
~ l  ~ ~ iti al ex.pendjtme involved by ~  Iloppoi,ntme,nt:1 

I '.P1le 'Honourable, Sir Oharl,. Innes: (Cl), (b), and (c). A metpo:rap.-
dum explaining t.he entire position ill regard to the reduction in the cc;>st of 
the' Railway •. Board . has been placed before the members of th~ Standing 
tR.iJr&J.lce, Committee for Railways. This memorandum will' be available to 
-the 'Hono;nrltble 'Member· when the proceedillgs of the C.otpmittee ,lJre 
printed . 

.. ~ 0cF li'MER.uLWA¥ P.Ail8EB AND PRIVILBGE TICKET ORDERS TO THE 

STAFF OF THE RAILWAY BOARD. 

966. ·Pandit Shambhu Dayal Misra: (a) With·referenoe to the 
.J:4jW:,siven ijl this ~ to.st&rred question No. ~ th th F.ebruary 1924 
ab9ut curtailing the concession of free passes to the staff of the'Ra'ilway'Board, 
l i l ~ t bepleaseC to state the monetary va.J..ue9f·the ooncessions at 
present enjoyed by each individual 1 
. (b)·Ho:w,lljt.8olly privilege ticket orrkrs at ~thi th al a  are given 
~ ~ h ~ t l du.ring the.y.ear 11s the ~ lh  staff, 
,.theIRMIway;Board 'in this 8hape counted against the monetary value of 
·then-ee pass concessions 1 If not, why not 1 How many perspnscantravel 
.t a time against one privilege ticket order 1 
,(e)lls-.t.heJle a.ny eft(lctive eheck against the prescribecl monetary value 

being exceeded 1 If so. who checks the figures and wh~t steps are taken to 
:th with~ th :ii it prescrib.l'd. if any 1 
(d) Will Government be pleased to lay a copy of the orders abQu.t the 

~t  of. b'ee p/ilsaages and privilege ticket orders' to the. stafi Iilf tl;le ~w a  
-;BOII'd on the table? . 

(e) Are all men of the Railway Board governed by the ~  rules or 
~ t:  amount of concessions depend on the length of .sel'vice" 

•. ·'G. 10. : ~ : (a) to (e). A copy of the l i~  the issue 
of passes to t.he office Hta1f of the Railway Board is laid on the table. 

~  FQR TJIE ~ OF FREE PASSES TO TIlE OFFICE.8'l'AFFOF THE 
.  .  "  ' .. GOVERNMENT OF INDIA, :RAILWAY BO,ARD . 

. I.-No. privilege passes can be demanded 8S a right ;  . their issue is, witl1(1\1t, excep· 
~  ~ t to the ~ ti  of tl1e SecretaIy. 

,II • .,...J]1heolasBification " ~i il  will· be ndopted fOT all paSllllS il!8uod to ~  
omce ltaft and North Western Ruilwll.Y pass forms will be used in aU cases. 
IU.-" Privilege" passes on Companios' ·nnd ·State·worked milwllYs (ineluding 

~ ~ l i ~ ,1I.uowancll8of servants. and ·Iuggage fOT Ilmployoos or melnbersof. thflir 
a ll~  . .uaay' .be .grant..rl on the undOO'DIclItioned conditions, to the office atalf of the 
. w~  Department, including the Accounts Branch and to, BUflh of the stuff of the 

ta ~ l InllPoetor and of the Ruperintcnrl(mt of 1..0eal Manufactures, Calcutta, 
."ho were in, these offiees prior to their amalgamu.tion with t·hc Depa.rtment of lll ~ l a 
and Labour. 'Passcs over CompanilJs' railwaYH will also,be subject to .the C"ni.,rjlIlOO 
ruleB for the intcre,hangc of free pusses : 

. (1) 'Atter· an omployee haR completcrl two y('ars eontinu.ouR .B('rvicc in the ~ i lwa  

Department or partly ill anothel' railwu;v i ~  alld Hllilwlq Department, 
he"II!:'i-}'I,hu.ve ~i : l  jjJurneY,}lalllle8 ofwbich not.Jq.ore.'thaD 2 may be 
OTer Company·worked lines. 



LEGI8LA.TIVE ASSEJmLY. [1&m 8m. ~  

(2) The iuue of passell to.any one in subject to a money value limit of one 
month's pay in one yeaT. Anything beyond this will only be permitted 
in special Cllsel! of men over 20 years' service. 

Ea:ollptWft.-An ACOOWltant in Accountant General, Railways' office transferred from 
a State Railwa.y-who holds a lieu on hill rost on that railway will be gra.nted paslle8 
,in accordance with the rules in f!1rce on hlB railway. 

IV ~ a  C8Wlot be grunted to employees travelling on duty. 

V.-" l!'a.miJy " includes the wifer legitilnate children and step'ehildren reBiding 
with, and wholly dependent on the applicant. Ordinary privilege pUBeS are admiuible 
to sons, step· sons of an employee when they arc under 18 yearll of age only, and their 
ages should invariably be given ill ull applications. 

NOTK.-(l) The number of nlembers of an employee's fa.mily for whom passel 
may be iSllUed at one time is limited to lIix, including the employee 
himself. 

VI.-P&88e8 are' iDadmisllible for any joumey for which an applicant drawl 
,travelling allowance. 

VII.-The Cla88 of a pass to which anyone will be entitled will be in aClCordance 
with the following rules : \ 

(1) All ptlrllOI18 employed in the subordinate establishment, drawing salaries of 
m.ore thun Rs. 750 per mensem-lst Class. 

(2) All ptlT80W! employed in the subordinate estllblishment, drawing salaries of 
m.ore than Re. 200, and less than RII. 750 per menliem-2nd ClU8. 

(3) llaa ~ : ll  employod in the lubordinate ministerial establilhment, drawing 
. es of Re. 200 per mellllem ~  leas, wtermediate claIII, or where 

intermediate aceommodation does not exist 2nd Clasl over State Railwllfll 
only. 

( 4) For meniall!l-3rd Clus. 
For the purpose ot, ooming within rule III (2) an employee may however bave a p811 
in a clau lower thin that to whieh he is entitled. ' 

VIII.-The number of servants and allowaaae of luggage for each class will be .. 
printed on the N orth Western Railway pll.8ll forms. 

IX.-PUilse. by mail trains will not be granted 011 either State·work or .Compu,uiell 
lines, exeept on the Bpecitie' sanction of the Secretary which ordinarily only be given 
to first and second CW8 pUlIS h l ~ irrellpective of distance to be ,travelled and to 
Inter. and Third claIR paaa holders tra.veUing more than 400 miles. 

X.-When pallB08 are issued for the ,Cbristm.a.1I holidays, the return journey pap 
will be maue available only up to the 1ith January of the following, year and will, on 
no account, bl! ~t  beyond that date. If an extCWIion is applied for and it granted 
the extended pass will COUllt as a fresh pass against the next year'8 allowance. 

XI.-Third claes privilege palses will not be ilBued during mclllll and Indian 
festivals when there is a rush of trllo1!ic. 

Xn.-Permiasion to break journey, at named stations will be granted, at the rate 
of one break of journey for every 200 miles or portion thereof on the through journey. 

XIII.-School puses may be issued to children of employees 1U1der 21 years of' 
age. These pastlll8 are subject to the restriction of one return pass per annum. Such 
passes wijl only bcis8ued if lupported by a certitlcate from the Head Malter of the 
School in queetion. ' . 

~ XIV.-A pass may be granted aD retirement only for a journey between the place 
wilere retirement takes place and wbere the applicant intendll to settle, and provided 
that the pUIIIIIIII rue applied for within three months after the date of retirement. 

X V.-The family of a decealed employee will be given a pasl for themselveB, their 
luggage and a rell.8onabJe number of 8ervants, between the plaee where death oeeuued 
and where t1le family wish to settle down, provided that the pus il applied for within 
threemonthft of tbe employee's death. 

XVI.-A pass for any divergence from the direct route will be trllated .1 for a 
leparate journey, if granted. 

XVll.--Temporary elerke who retllp their pat. in this o1liee are not entitled, to 
• puBe/J of &1l1 kind. '  . 
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XVIII.-Applications not submitted in aecordanec with th68e rulee, will not be 
entertained. . 
XIX.-An al'.eount of passes issued to each man will be kept on carda u follows : , 

RATE OJ' PAY. 

--

Dale Number 
of Pats No. From To of Valu,e of a~  P. T.O. 
pass. Persons. 

---- --_._---. -- ----

XX.-Applications for paslles mUlt be submitted to General Braneh at least 2 
whole da.ys before the paa8<l8 are req\lired. 

XXI.-Pas8 applications for the employee himself should not be IMlnt forward uDleea 
the Superintendent llltends to rccfllIllend leave. 

XXII.-When a man proceens on cRsual or other leave any pass IS8ued tor his 
return journey should be available only up to the date he is due at office. 

This date should be shown on the pass applieation. 

XXIII.-Members of the staff on ioave who have 110t been able to obtain paslles 
tor their return journey at the time of proceeding on leave should apply for them 
not less than two weeks before their return to duty. 

Applications made at the time of going on leave ure apt to be overlooked and will 
not be aeeepted except when the leave does not exceed 1 montb. 

XXIV.-The ticket collectors receipt must btl obtained in all eases and be 8ent 
to t. Pass Clerk as soon as possible. As railwllYB look up-on the non-e.ollection of passel 
u a. aeriou!! oifcncc failure to comply with this order 11'111 ordina.rily involve forfeiture 
01 a pass. 
XXV.-Freo passcs should not he Ilpplied for unless actually required. 

XXVI.-Passea not used may count towa.rd!! the year'8 all wa ~  unless very 
latistactory reusons are given for the pasaea not being Baed. 

DIlLSJ, 

The eSth November, 1914. 

J. IZAT, 

8ecretMfJ. BtKlway Boord. 

PERMANENT LOOATION OF THE INDIAN STOBES DEPARTMENT IN DELHI. 

967. "'Pandit Shambhu Dayal Misra: (a) With reference to thu 
reply given in this House to Blsrred question No. 13 on the 22nd January 1925, 
will Government kindly say when the prooess of organization of the Indian 
Stores Department will be oompleted Bnd when that Department will be per-
manently located at iDelhi 1 

(b) Is it necessary for this Department to move with the' Government of 
India. any longer 1 If so, will Government state the reasons ~ 

(0) What will be the amount of saving if this Department is permanently 
looated at Delhi 1 
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The HO:1ourable Sir Bhupendra Nath Mitra: (n.) It is not pOlisihle 
to say wl1('n 1he proel'S" or l ~alli lll ll of.the lndia.n t-lio]'l's l)l'p:u'(ment 
will be (,OYlIpletl'd, ns tile ,inal l ~a i ati  must dPjlPnd tp 11 [','I'(,<lt ('xLl'nt 
on devPiopnwnts in s1nl'(' jlun'lwsing l li ~  awl l a il all il ~l  of the 
growth of tht' ~ a t t 's work, Thl' qupstion of til!' fillnl lotat iOJl of the 
headqutl.rters oJ the indian ~t  Department cannot therefore be decided 
at this stage. 

(Ii) Y{'s ; lweaust', ll i ~ til!' developments just ll~l  to, it 
is e"sential that th(' Oovprnment of India and the pl'incipal ilHlPnting 
authorities sholli<l lH' in close touch with the Indian Htor('s DpjJill'tment. 

(r) it is 110t possible to state what savings if any would rcsltll fl'om 
loeHtinl! the Ill'ndqllHrl('rs of tll(' fndian HtOl'('S J)('partmf'nt at Delhi 
until it is known what the tinul organisation will be. 

ESTABLISHMENT OFFICER OF THE ARMY ~ R  

968. • Pandit Shambhu Dayal Misra: Is it a fact tha.t one Major 
Drysda.le, a departmental officer of the Engineer-in-ChiBf's Branch, was tem-
porarily appointed to the post of Establishment Officer of the Army Depart-
ment superseding thc ci\'ilian Assistant Secre1ttries of the Department? If 
so, will Government please state whether the claims of the Assistant Secretaries 
were cOllilidered 1 If not, why not? 

Mr.E. Burdon: Y ('s. ,Major l al ~ was so appointed, bu. no one 
was ll l~  The claims of the Assistant He(·),(·tttries were cal'dully 
('onsiderl'd. 

OFFICERS AND ~:R  S'rAfo']<' 0]<' Till<: ARMY HEADQUARTERS. 

969. ·Pandit Shambhu Dayal Misra: 1. Will Government Fease 
state the total strength of (a) officers and (b) ministerial staff employed on 
the 1st September 1 !12!) in tho Heverl11 Branches of the Army Headquarttlrs 
including tho!'(l of the Hoyal Air Force Headquarters? 

2. How many of the officers are Indians 1 

Mr. E. Burdon: 1. (a) 177. 

( b) 72fi. 

2. Two of till' offi('el'CI 111'(' lnflians. 

GJlANT OF R ~ Rl  SCALES OJ<' PAY TO'THE CLERICAL PEltSONNEL OF THE 

ARMY HJo:ADQuARTlms. 

970. ·Pantlit Shambhu Dayal Misra: (a) Will Government kindly 
state whethm tlJC branches of the Army Headq1tartt,rH are a part of the Arn;y 
Department of the Government of India? If not, what is their Rtatus 1 
Are the'y attach cd OffiCCR? 

(b) It> it a fact that all oases for the Army Department. arEl l t~ la  on 
the Secretariat linCH by tho oierieal persoM.,1 at Army H(1adqu8.rterH und draft 
orderH giving dTflct to the deoiRioIls of the Govp.rnnwnt of Indill arc likewise 
framed by the HILIlW perHonnel 1 If HO, why arc the men. employed therein 
refused the Secretariat scales of pay? 
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Mr. B. Burdon: (a) Branches of Army Headquarters are a part of 
the Armv Department to the extent described in " The Evolution of the 
At'my in' India" a copy of which will be found in the Library. 

(b) 'fhe duties and responsibilities of the clerical perRonnel of 
Army Headquarters are not the same as those assigned to the Seel'cwriat 
('stahlishments proper. The attention of the Honourable Member is 
orawn to the answer ~i  by me on the 2:lrd .luly 1923 to a similllr 
qlll·:,tion asked by Mr. K. C. Neogy. 

PROHIBITION OF THE ENTRY INTO &mSN hmu OF TilE CJlINESE P AMPIlLB't' 
"GtT OUT OF CHINA," 

971. ·Mr. Chaman Lall: Will Government state the reasons for the 
prohibition issued against the entry i ~ India of Chinese journals and leaflet. 
bearing upon the Chinese r:;trikes 8.S well as the lea.flet " Get out of China "1 

The Honourable Sir Alexa.nder Muddiman : This and othel' siDlilar 
pamphlets have been prohibitcd entry into British India under R('ction 19 
of the Sea Customs Act., 1878, 'on the ground that they contaiu matter 
whlCh is calculated to excite disaffection towards the Government c!;tab-
lished by law in British India. 

Mr. Ohaman Lall : May I ask, Sir, if every such leaflet is ealclllntf!,1 
to bl'inr,-about disaffection agaillflt the Government' 

The Honourable Sir Alexander :Muddiman : No, Sir. 

Mr. Oha.ma.n Lall : Do I understand, Sir, that there are some ieaflcts 
which do not affect the question of disaffection? 

The Honourable Sir Alexander Muddiman : 'l'hose leaflets have not 
been prohibited. 

Mr. Devaki Pruad Sinha: May I know, Sir, whether it is a fact or 
not, that some of these leaflets, the entry of which has been prohibited 
llnd('r the Indian Sea Customs Act, contained nothing bnt u protest 
a~lii t the employment of Indians to quell the recent trouble in China Y 

\ 

The Honourable Sir Alexander Muddiman : I cannot answe: fo1' all 
leaflets except for those which have been prohibited, and I have given 
the reason for it. 

Mr. Ohaman Lall : What is the general principle, Sir, whieh guides 
1 he Government in coming to a decision in these matters T 

The Honourable Sir Alexander Kuddimllon: It is the very clcl!r 
~ i ll  which I have embodied in my answer. 

Mr . .A.. R&D&"uwami Iyengar: May I know, Sir, whether bef?rc Gov-
ernmrnt concludes that the leaflets /lrc of the character descrIbed hy 
the I1(Jllourable the Home Member, legal opinion is taken and the law 
offieers are consulted on the point , 

The Honourable Sir Alexander Muddiman : No, Sir. Not in all 
cases. 

Mr. A.. Bangaawami Iyengar: Is it possible, Sir. for all th ~ who are 
uffeeted by thefole orders to obtain lcgal opinion T 

The Honoura.ble Sir Alexander MudAiman :  I do not kMW. but I 
presume they can obtaa legal opinion 00 the payment of the usual ke. 

L194LA (l 
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Mr. A. Ra.ngaswa.mi Iyengar: May I know, Sir, whether when they 
obtain legal opinion, they have any right to get those orders rescinded T 

The Honourable Sir Alexander Muddiman : If any representations 
are ronde to me, I will consider them. 

Mr. A. Ra.nguwa.mi Iyengar: Then they have no legal right to 
get the orders rescinded 1 . 

The Honourable Sir Alexander Muddiman : Certainly not.. 

Mr. A. Rangaswami Iyengar: Therefore, a man can be eondemneJ 
l lh ~a  in respect of these leafletH T 

The Honourable Sir Alexander Muddiman :  I do not understand 
what is meaut by condemnation. All that has been done is to prohibit 
importation. I think perhaps I might make the poi11t clear in respect of 
these lsaflets. They were not many, onc or two. Thcy were imported 
apparent)y on a preconceived plan in a large quantity. 

Mr. A. B.a.ngaawami Iyengar: Does the mere importation in 
mlmhers necessarily mean that the leaflets were seditious and were likely 
to (:ImliC disaffection T 

The Honourable Sir Alexander Muddiman : When ·Government ha,'e 
taken the view that a leaflet is calculated to excite disaffection towards 
the Gnv{'rnment established in British India, the quantity becomes (If 
som(' importance. Government think· that leaflets of that character 
should not be disseminated in large quantities, and I do not know 
whether the Honourable Member would wish me to allow it. 

Diwan Bahadur M. Ra.machandra Rao : May 1 ask the Honourahle 
Membeil' whether this leaflet has beeu placed before the Advisory Com-
mittee attached to his Department? 

The Honourable Sir Alexander Muddiman : No, it was not. 

Diwan Bahadur M. Ramachandra Rao : May 1 ask why this was 
1I0t done' , 

The Honourable Sir Alexander Muddiman :  I gave the reaSon for it 
the other day. 

Mr. Devaki Prasad Sinha: Does the Honourable Member himHelf 
decide if the entry of these leaflets into this country is undesirable, or 
is there some other officer subordinate to him who decideR this quel>tion T 

The Honourable Sir Alexander Muddiman : All orders in regurd to 
theHe matters are passed subject to my personal control. 

Mr. OhamanLall : May I know, Sir, if the Honourable Member has 
l'eao nny of these leaflets ? 

The Honourable Sir Alexander Muddiman: Yes, Sir. 

l'tIr. Ohaman Lall : May I know, Sir, if he has read all of these leafietll 
which have been prohibited T 

The Bonoura.ble Sir Alexa.nder Muddima.n :  I have read the leaflets 
whi ~h have been prohibited. 

Mr. N .•. Joshi: May I know, Sir, whet.her there is any means of 
getting justiee for people who Ilrc treated unjustly in t~i  matter T 



, 
t ~  AND ~ t  1271 

The Bonoura.ble Sir Alexa.nder Muddima.n : If people a.re treated 
ur.justly, they can make representations to me. 

Mr. A. Ranga.swami Iyenga.r : Yon are the authority to say whether 
j-on .are just or unjust ? 

The Honoura.ble Sir Alexa.nder Muddiman: In . this att~  the 
Govel'llOr General in Council is the authority and I am the head of the 
Department concerned. 

Mr. Oha.ma.n La.ll : One more supplementary question, Sir f Does 
the disaffection against Government consist in this, that these people 
objed to the use of Indian troops against Chinese workers' Is that 
the reason for the prohibition of these leaflets? 

The Honoura.ble Sir Alexa.nder Muddima.n : No, Sir. 

INTRODUCTION OF NEW STEEL MANUFACTURING PLANTS INTO INDIA SINCE 

THE PASSAGE 01<' THE STEEL PROTECTION ACT. 

972. "'Mr. Chaman Lall: Will Government state the number of new 
steel manufacturing plants which have been introduced into India from abroad 
a.nd the companies introducing these since the passing of the Steel Protection 
Act 1 

The Bonoura.ble Sir Oha.rles Innes : As far as Government are aware 
the onlv new steel works cstablished in British India since .J une 1924 
!5 the trslIsfertmec from POlldiehery to British India of certain works 
engaged in rc-smcltillg 8l1d re-rolling scrap steel. 

Mr. Ch&ma.n Lall : Is thc Honourable Member aware that very Inrga 
ste!'l plants ~  being transferred from the United Kingdom to India T 

The Honoura.blt)-Sir Oh&rles Innes: No, Sir. 

Mr. Oha.man La.ll : Will the Honourable Member make inquiries' 

The Honourable Sir Oharles InBes : If' the Honourable Member will 
give 100e his authority for his statement outside, I should be very happy 
to disCllSS this attl~  with him. 

RECRUITMENT OF LASCARS TO ACT AS STRIKE BREAKERS. 

973. *Mr. Cbaman Lall : (a) Will Government state whether any lascars 
have been sent to South Africa 10 act as strike breakers and the names of the 
shipping companies responsible for this recruitment 1 

(b) Will Government state the terms and conditions of such recruitment' 

The Honourable Sir Oharles Innes: The Honourable Member's atten-
tion is invited to thc answers given to short notice questions on the I>amo 
subject asked by Mr. A. Rangaswami Iyengar and Mr. N. M. Joshi. on 
tll ~ 10th Septcmber 1925. ' 

EUROPEAN STAFF OF THE IMPERIAL BANK OF INDIA. 

974. "'Mr. Jamnadas M. Mehta: 1. What was the total European 
staff of the three Presidency Banks before the amalgamation and what were 
the salaries drawn by them 1 

L194LA 02 
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2. (a) How many Europeans have been imported since the amalgamation 
for each circle and in each year 1 

(b) On what terms and conditions are these imported? Arc there any 
educational or other qualifications necessary 1 Are they required to pass 
any examinations either before or after being appoint.ed? What is the total 
amoilnt spent ,in importing these recruits each year? How many of the new 
recruits imported from England since 1921 are holding places of agents, super-
intendents, deputy accountants and chief accountants and what salaries are 
t'hey drawing? How many European recruits have been imported since 
January 1924 till the end of July 19251 How many have come since 30th 
July 19251 How many more are coming 'I 

3. What is the present European staff in the three circles and tbe total 
salary dr&wn by them 1 

4. (a) Were any allowances given to the European staff before the amal-
gamation or at the time of amalgamation 1 How many kinds of allowances 
were allowed to each 1 

(6) What was the total amount of allowances paid by the Presidency 
Banks just before the amalgamation to the European staff 1 What was the 
total amount of allowances paid by the Imperial Bank in the first year of 
amalgamation and in each of the following years 1 What is the total 
amount paid now? 

5. How many European officers are on furlough and what is the total 
amount of furlough salary and furlough allowance that the Bank pays each 
".r since amalgamation 1 

6. Are free quarters given to the European staff? Who stays in the 
Bank chummeries in Bombay and elsewhere '{ What amount does the Bank 
spend each year on these chummeries rlirectly or indirectly 1 
. 7. (a) How many European ofiicers have resigned or retired since amal-
jIIUIlAtion and on what pensions 1 

(b) How many European officers are on the pension list? What amount 
has the Bank been paying each year since amalgamation for pensions 1 

(c) Is there any privilege rates of surcharge allowed to the European 
_if in drawing their pay, pension or furlough pay and allowance or in remit-
iiIlg 1IlOIl8y to England? If so what is that privilege rate ~ 

(d) How much money does the Bank lose every year in each circle by 
grantmg the privilege rate to the European staff 1 

INDIAN STAFF OF THE'IMPERIAL BANK OF INDIA. 

'9715. *1Ir. lamnadas M. Mehta: 1, How ronny Ind,ian officers were 
there in the Presidency Banks before the amalgamation and what f\a)arles were 
they getting '? 

2, (a) How many Indian officers were taken each year in ea.ch circle 
... the amalgamation and on what salary 1 

(b) What is the present total number of Indian officers in the three 
oircles and what salary each draw8 1 
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(c) How many of them are superintendents, managers, agents, deputy 
chief accountants, chief accountants, serA>nd grade Indian assistants and 
probationary Indian assistants? . 

3. What is the total amount of salaries drawn by the Indian staff in the 
different circles acco:ding to the following table: 

(1) Staff appointments carrying salaries A.bove Rs. 1,000 (e.xcludiDg 
all allowances) and how many such appointments are held by 
Indians. 

(2) How many officers are there who get between 500 and 1,000 in each 
circle. 

(3) How many between 250 and 500. 

(4) How many between 150 and 250. How many of them are clerks 
and how many probationary assistants. 

(5) How many between] 25 and 175 (not included in above). 

(6) How many between 75 and 1251 

4. Were there any allowances paid to the Indian staff before or at the 
time of amalgamation 1 What and how many kinds of allowances are paid 
to the Indian staff in each circle and in each year since amalgamation 1 

5. Are the Indian officers gi\'en any house allowances 1 Are they allowed 
to fltay in and utilise the privileges of the chummery 1 How many Indiau 
are staying in the Bank's chummery '? 

6. What is the total nnmber of second grade assistants and probationary 
Indian assistants taken in each vt'ar in the different circles for the last four 
years and on what salaries and grades 1 What are the qualifications if any, 
that these second grade and probationary assistants should possess 1 Are 
they required to pass Any examination before or after they are selected 1 
·What is t h~ nRture of the work that second grade and probationary Indian 
aSRistant,s are doing? Is there any difference made between Indian 1IJIisi-
ants and European assistants in (a) salary (b) allowance (c) work (d) treaAilnRi 
(e) leave (j) furlough and (g) pension 1 

7. What is the nature of the work that the European staff in ~ l UJd 
the new European recruits in particular are doing ~ Cannot the zltI,me work 
he done by Indian graduates 1 

8. How many probationary Indian Ilssistants were t,aken in the three 
circles since January 1924 up to the ~ th July 1925 and what are t,heir edll-
cational qualifications 1 Are they selected purely on thtl basis of merit or 
any other considerations 1 

9. How lUany of the probationary Indian assistants taken so far are 
trained for the places of agents, deputy chief accountants, chief accountants ~ 
nnll deputy secretary and treasurer? How lUany of them are now holding 
any other above-mentioned appointmllnts ? 

,10. How many years does it generally take for an Indian graduate, PIO-
bationary assistant or otherwise, to become chief accountant or deputy sec-
retary and treasurer 1 
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ApPOINTMENT OF GRADUATES IN THE IMPERIAL BANK OF INDIA. 

976. ·Mr. lamnadas M. Mebta: (l) How many graduates have joined 
the bank since amalgl\mation in PJlch circle 1 How many of them are B.A., 
B.eom., and M.A. 1 What is the total strength of such graduates w the Bank 
in all the cirCles at present 1 How many of them are perma[lent and what 
aJary are they drawing 1 Is there any difference made between graduatea 
aDd a non-graduate in salary, work, promotion and treatment 1 What is the 
total amount of salary that is drawn by all the graduates in the three circles t 

(2) How many graduates are confirmed in the first year of their joming, 
how many within eighteen months and how many within two years 1 How 
many graduates have left the Bank each year 1 

(3) What steps have been taken or opportunities given to the graduate 
, employees of the Bank to train them up for higher appointments t Are the 
graduate employees given any preference in selections to Indian a88istant 
grade 1 

(4) Is it true that the graduate employees at the Bombay Head Office 
have sent in a representation to the Secretary and Treasurer to give them 
facilities for higher appo\ntments and to introduce a better seale of pay for 
them t What steps have been taken to satisfy their grievances 1 

~  Is there any system of leave rules for the benefit of the Indian ltaff , 
II it a fact that the Indian Staff Associations, Calcutta and Bombay, have sent 
in representations to the authorities to introduce a sound system of leave 
rules 1 What has been done with regard to it 1 Is there going to be any 
system of leave rules at all ~ If so when ~ 

FRAUDS IN THE IMPERIAl BANK OF INDIA. 

977. *Mr.lamnadull. Mehta: (a) Has the atttlntion of the Finance 
Member been drawn to Ditcher's comments in the Oapitalof 19th March 1925' 
Will the Finance Member be pleased'to state if it is true thai the frauds in 
the Imperial Bank of India are due to rapid Indianization 1 

(b) How many frauds occurred and to what extent and where did they 
take place or were they detected? When did they take place or for what 
length of time were th,,), perpetrated? Is it before or after the amalgamation t 
Who were Oh d Accountants, Deputy Chief Accountants, Superintendents, 
Managers and 1 ~ t  in places where and when frauds took place or were 
found out 1 What pusitione are they holding now in the Bank 1 

The Honourable Sir Basil Blackett: I am afraid I must answer 
these (jlJestions Nos. 974-77, together. I have se(m the. article referred 
to in 977 (a). The details of the arrangement!' of the staff of the Bank 
'are not within the knowledge of the Governor General in Counf>il. 

Mr. Jamuadas M, Mehta: 1M thii'! the a ~w  to all the questionH, 
Sir? 

:Mr. President: If the Honourable Member is not !'Iatisfied with 
the answer given, he has hiH remedy in other ways. ' 

Mr. Jamnadas M. Mehta: My only remedy is to move an adjourn-
ment of the. HouSe. 
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Mr. President: Order, order. This is not the time for it. 
Mr. Jamnadas M. Mehta. : If this is tlw answer to all the four ques· 

tions, then I have nothing more to say. 

Mr. R. K. Shanmukham Chetty: Will Government be pleased to 
call for information in regard to these matters , 

The Honourable Sir Ba.sil Blackett: I think the House must be 
under some misapprehension. 'fhe Government of India are not re-
sponsible for the staffing of the Imperial Bank, and it is not part of • 
the arrangement that they should be responsible. 

Mr. Jamnadas M. Mehta: But the people of India deposit more 
than 20 crores in the Imperial Bank Y 

The Honourable Sir Basil Blackett : The people of India also de-
posit in other Banks. 

Mr. Jamnadas M. Mehta: But the people of India deposit money 
in the Imperial Blink through the Government' 

Mr. A. Rangaswami Iyengar: May I know, Sir, whether under the 
Imperial Bank Act this Government do not possess power to call for 
information in cases in which they have reasonable 'grounds for taking 
action? 

The Honourable Sir Basil Blackett : I do not think there is any 
reasonable ground for taking acnon in this matter. 

Mr. Jamnadas M. Mehta: 1'ho staff of the Imperial Bank is doing 
work for insurance companies and others ...... ? 

The Honoura.ble Sir Basil Blackett: The Honourable Member, Sir, 
is raising an entirely separate question which, as he knows, is being 
seriously considered by the Bank authorities. 

Mr. Ohaman Lall : Will the Honourable Member say wh('thel' the 
Imperial Bank is a purely private ~  'and whether the Govern-
ment of India and the people have 110 voice ill the management of the 
Bank? 

The Honourable Sir Basil Blackett : If thJ Honourable Member will 
put down a question on paper, I will try to answer it. 

Mr. A. Rangaswami Iyengar: May I know, Sir, exactly what the 
powers of the Government of India are in regard to the  management of 
the Imperial Bank of India ? 

The Honourable Sir Basil Blackett: I give the same answer to that, 
Sir. I shall be glad to answer that question at leisure. 

COMPLAINTS IN THE PUBLIC PRESS REGARDING THE ARMY CANTEEN BOARD. 

978. *Khan Bahadur W. M. Bussanally: Has the attention of 
Government been drawn to the various complaints in the public Press 
especially in the Pwnet;r and the Civil and Military Gazette to the effect that the 

I Army Canteen Board has been 80 failure 1 If so, do they intend to revert to 
the contract system 1 If so, when 1 1£ not, why? 

Mr. E. Burdon: I can only reply to this question by inviting the 
attention  of the Honourable Member to the reply which [ gave on the 
7th instant to his starred questions Nos. 685-687. 
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Mr. Presiden': I understand Mr. Yusuf Imam wants to put the 
questions which stand in his name, Nos. 915-920. Although he was 
not present at the time his name was called, I would allow him to put 
his questions, but I want to lay it down as a rule for the future that, 
if any Honourable Member is not present when his name is called, he 
w111 not be entitled to put the questions on his return. It is very 
inconvenient both for the Chair and for the Honourable Member who has 
to answer the questions. 

(The Honourable Member then put questions Nos. 915 to 920, whil!h 
together with their answers will be found in their proper place.) 

TO'fAL AMOUNT OF GOVERNMENT LOAN CONVERTED UNDER THE CON'YF:RSJON 

TERMS RECENTI,Y OFFERED BY GOVERNMENT, ETC . 

• Purshotamdas Thakurdaa : Sir, I have given private notice of 
the following question to the Finance Member: 

(a) Will Government be pleased to state the result of the total 
amount of Government loan converted under the conversion terms offered 
by the Government this year T " 

(b) Will Government be pleased to state the extra premium puid 
under the conversion tenns, and the saving effected by them in intereNt, 
if any , 

The Honourable Sir Basil Blackett: (0,) The conversion loan was 
open till the 12th September 1925 inc]uNive and the following figures 
show the a.pproxima.te results. There will probably be some few cor. 
rections when the final :figures are received. 

(1) Oonvel'lliODs into 15% Ten Year Bond. 
; 

(2) Convereions into ~  Tax free loan ~  

The bonda converted oonaisted of: 

(1) 51% Bonds uJla 

(2) 6% Bonds 1926 

(3) 6% Bonds 1927 

(4) lSi% Bonds 1928 

R.. lAkhs. 

4,68 

25,21 

1,66 

17,56 

7,32 

3,30 

(1) The extra cash payments paid in respect of the !Lhov!! con-
versions amount to Rs. 79 lakhs. Leaying out of account the fact that 
premiums on maturity amonnting to approximately Rs. 21! IllkhR in 
Tespeet of 1925 and 1928 BondI!! will not now have to be paid, the annulIl 
Baving on intereMt on the bonds converted amountR to Ilpproximatelr 
Rtl. ~ l~ h  In addition Re. 4,63 la.khs of our debt haviag become 
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subject to income-tax instead of being tax free, we are potentially en-
t.itled to collect income-tax amounting to about Rs. 2 lakhs per annum 
on interest on this debt. I think the House will agree that this is a 
very satisfactory result. 

UNST ARRED QUESTIONS AND ANSWERS. 

~  0J:0' SIR .JOIIN KERR AND SIR WILLIAM REID ON THE SUBJECT 0]<' 'I'IIE 
. TRANSFER OF SYLIIET TO BENGAL. 

189. Mr. Kamini Kumar Chanda: Is there any other recorded 
opinion of Sir John Kerr or of Sir William Reid besides the papers published 
regarding the proposal to transfer Sylhet to Bengal? If 80, ,will the Govern-
ment publish the same or lay it on the table 1 

The Honourable Sir Alexander Mucidiman : The. reply is in the 
negative. 

DEFICIT DISTRICTS IN BENGAL AND ASSAM. 

190. Mr. Kamini Kumar Chanda: Will the Government ascertain 
from the Government of Assam if there is any District in deficit besides 
Sylhet, for instance the Khasia Hills containing Shillong and other Hill 
Districts? And will they similarly ascertain from Bengal if there is any 
District in deficit therein? 

.The Honourable Sir Alexander Muddiman : The information is not 
available and Government do not consider it would be sufficiently avail· 
able to justify the labour involved in its collection. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secrcta.ry of the Assembly: Sir, the following Message haH he en 
received from the Secretary of the Conncil of State: 

"  I am (lireet('d to inform you thnt the Counc.il of St.'tte have, at their Ilweting 
hl'ld 011 tIl<' 14th Heptcmber, 1925, agreed without any amendments to the following 
Bills whieh have been pa8sed by the Legislativo Assembly: 

A Bill to amend the law with respect to the carriage of, goods by Hen, 

A Bill to amend the Provident Funds Act, 1925, 

A Bill further to amend the Opium Act, 1851." 

~ R  OF THE PURIJIC ACCOfJNTS COMMITTEE ON THE 
ACCOUNTS OF 1923-24. 

The Honoura.ble Sir Ba.sil Blackett (Finance Member): Sir. TIllY 
on the table the l{.eport of the Public AccountR Committee. 

Report of the Public Accounts Oommittee on the Accounts of 1923-24. 

I.-INTRODUCTORY. 

1. ThiR report dea.ls with the a.ccounts of the year 1923-24-. This was the 
third year after the introduction of the Refonns 8& .. l~ of which oerlain.. 
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iieID8 of expenditure became subject to the votll of the Assembly, and the 
accounts with regard to these passed under the scrutiny of a Committee of the 
Assembly. 

2. It is, moreover, the first year in which some of the results of such a scruti-
ny can be ~  The first Public Accounts Committee presented its 
report in July 1923, and the Government of India published its views on 
matters raised in this report in their resolution of 15th January 1924. In this 
resolution they accepted most of the recommendations of the Committee, the 
most important of which related to the abandoning of the previou8 practice of 
basing the final grants for the year on the revised estimates of expenditure pre-
pared by the Finance Department in order to arrive at an approximate idea 
of the total results of the year's working over all the heads of expenditure. In 
the course of our scrutiny of the accounts, we came across some cases which 
suggested that all the changes made were not fully known, or were insufficiently 
realised in the year 1923-24. The orders of the Government were iSRLed too 
late to have any marked effect on the expenditure of the year 11923-24, as 
they naturally took some time to. filter through to subordinat.t a.uthoritieH. 
We have no doubt that the appropriation accounts of the next year will show 
that the adoption of the Committee's recommendatioIl.'1 have resulted in 
a marked improvement. . 

H.-ExOESSES OVER VOTED GRAN'l'8. 

3. The followirig table compares the a.mount of grants voted by the 
Assembly with the total expenditure out of t~  grants : • 

, --

Expenditure charged to 
revenue. 

Expenditure 
Capital. 

charged to 

Total expenditure .. 
Disbursement of loans and 
advancllll. 

GRAND TOTAL ., 

GRANTS SANCT10NED BY THE 

ASSEMBI,Y. 

Original. 

R8. 

88,95,87,000 

41,49,69,000 

.Fina1 
(in:>ludin ~ • 
supple" en-
taries). 

Rs. 

90,94.77,000 

41,49,69,000 

i ~ 11.32,44,46,000 
I 

23,62,37,000 I 23,67,67,000 

1,54,07,P3,OOO r 1,56,12,13,000 1 

Net grant &II 
modified 
by 
l t ~ 

authority. 

RI. 

90,39,06,671 

41,23,37,000 

1,31,62,43,671 

23,67,67,000 

.55,30,10,671 

I 'ActulL1 
I expenditure. 

RH. 

87,27,34,930· 

23,03,27,7115 

1,10,30,62,685 

21,P5,RR,592 

1,32.26,:)1 ,277 

• 'Thls includes lome non-voted expt!nditure (wide paragraph 12,u,pra.) 

Excluding loans and advances, the actual total voted expenditure was thus 
nearly 20 crores below the original grants and nearly ~  crores below the fin al 
grants sanctioned by the AJisembly. 
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4:. If the total voted and non-voted expenditure is taken, the position 
is &8 follows : 

I 

--- Original Revised Aotual 
! estimate. estimate. expenditure. 

R8. R8. Re. 

Revenue expenditure .. .. 2,08,60,36,000 2,09,94,12,763 2,05,77,25,842 

Capital expenditure .. 41,55,47,000 41,29,75,000 23,10,06,788 
, 

Loana a.nd Adva.nces .. 23,62,37,000 23,67,67,000 21,95,88,592 

I 

TOTA.L .. 12,73,78,20,000 2,74,91,64,763 2,50,83,21,222 

I I 

6. It will be seen that the expenditure varied to a very considerable extent· 
from the estimates, but the latter could not have been expected to be very 
accurate. as the report of the Inchcape Committee was in the hands of the 
Finance Department,too late to be utilised in the preparation of the detailed 
estimates. It was obviou,ly a difficult problem to . fit the proposals of .the 
Committee into the Budget. Final conclusions could not be arrived at with 
regard to a great many recommendations. Some of the retrenchments could 
only be introduced gradually and it was difficult to estimate exactly their full 
effect on the-estimates of the year. The Government had accordingly to adopt 
the rough and ready method of making a lump reduction in the total esti-
mates and distributing it among the more important heads. Taking all things 
into consideration the result oannot be deemed unsatisfactory. Thl\t the eco-
nomies actually effected were much more than were anticipated is, indeed, a 
matter for congratulation. 

6. The detailed figures of expenditure are given in the Statement printed 
as Appendix III to this Report. It will be noticed that there is not, compara-
tively speaking, much difference between the total of the non-voted actual 
expenditure and the corresponding sanctioned grants, the former being about a 
crore less than the latter. This result, however, obscures the fact that Army 
expenditure was nearly 4 crores below the final gra.nt and 31 crores below the 
original grant. This large saving was more than counterbalanced by two 
changes in accounting as a result of which the whole of the discount charges on 
the 1923-Rupee Loan were charged off in the year, and the amounts of 
Loans and Advances outstanding against the Persian Government, which had 
hitherto been shown in the a.ccounts under "Suspense" were written off 
against revenue in 1923-24. . 

7. The voted expenditure, on the other hand, diverges widely from the 
saDctioned grant and it is instructive to compare in more detail the actual 
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ligures of expenditure with the original grant. So far as revenue expenditure 
is concerned, the actual expenditure is 87,271akhs against an original grant of 
88,96 lakhs, which was later raised by the Assembly about the close of the 
year to 9O,95lakhs. Of the saving of over 3! crores as compared with the final 
grant, 2 crores occurs under revenue expenditnre of Railways. The balance is 
the cumulative effect of a number of relatively small savings ooburring under 
most of the individual grants, the largest single items being under " Super-
annuation a.lIowances and ~ i  " and" Interest on miscellaneous obliga-
tions". The former was due to a decision taken in the course of the year 
t~ transfer expenditure on pensions of commercial departments to those depart-
ments and is not a real saving; the latter wall mainly due to the fact that the 
encashment of pol!ltal cash certificates was much less than anticipated, with 
the result that the bonus paid, which is debited to " Interest" at the time of 
encashment, was very much lower. 

8. The total capital expenditure proved to be nearly 23 crOTes against a 
grant of 4] 1 crores, t', s:wing of 18! crores, of which nearly 18 crores was under 
.. Railways," the balanoe being distributed between Delhi and Posts and 
Telegraphs, the former being responsible for much the greater portion. The 
large saving under the grant for Railways was undoubtedly due to the fa.ct 
that the original estimates of expenditure, were too high. The Financial 

Question 801. 
Commissionp.r, Railways, whom we examined 
I)n this point, explained to us that the real 

rea90n for the enormous lapl!le both under the capital grant and the grant for 
revenue expenditurp. in connection with railway t ~ ti  was due to the 
fact that under the old system the Railway authorities were never certain of the 
amount of money they were going to get and consequently could never make pro-
per arrangement6 for spending. They naturally made provision for proceeding 
with works that they had started or were starting during the course of 
the year under any contingency tha.t might arise, so that each railway asked 
for the maximum amount that it could llpend, and the result was that, taken 
all together, the I'lstimates proved always to be too high and tnere was every 
year a considerable lapse. Mr. Sim explained that during the current year 
he had cut down the total amount of the capital grant from 33 crores, which 
the railways in the aggregate hoped to spend, to 23 crores, 80S he expected tha.t 
that was the limit of their capacity for spending. We do not desire to suggest 
that arbitrary limits should be fixed which would tend to curtail capita.! ex-
penditure on railways, 80 long as the expenditure is remunerative, but in vic-w 
o( the large lapses in capital grants in thiR and the preceding years, we think 
that consideration should be given to possible improvements in methods of 
estimating. 

9. The total expenditure under the head" Disbursements of loans and 
advances" amounted to 21,96 lakhs against the final grant of 23,68 lakhs. 
The saving is explained as entirely due to the fact that the Provincial Govern-
ments borrowed less from the Government of India than had been antici-
pated originally. 

10. There have been, however, excesses under individual grants for which 
an exceBi vote of the Auemhly is required. These excesses ha. ve heen detailed 



REPORT OF THE PUBLIc ACCOUN'rS()OMMIT'1'Il:E. 1281 

in Statement B forming an enclosure to the Auditor General's letter No. 852. 
Admn. 44/25 of the 24th June 1925 dealing with the Appropriation Reports 
on the Account8 of the Central civil expenditure for 192:3-24. This Statement 
(reprinted as Appendix XVII to this report) compares the actual. expenditure 
with the net grants including modifications sanctioned by authorities other 
than. the Legislative Assembly. This is quite proper from the point of view 
of audit which has to bring to notice all cases of expenditure in excess of the 
grant8 placed at the disposal of the actual disbursing agents by the competent 
authority; but so far as the Assembly is concerned, it is only the excess oY-er 
grant8 sanctioned by itself that matters. In c{'rtain cases modifications sanc-
tioned by proper authority have ha.d the effect of reducing the total grant at 
the disposal of the disbursing officer. Where the actual expenditure exceeded 
this latter figure, but was below the grant as finally sanctioned by the Assembly, 
the excess does not require the sanction of the Assembly though it should be 
dealt with by departmental' action if no sufficient explanation is forthcom-
ing. This was the procedure recommended in paragraph 18 of the 
Report of the Public Accounts Committee on the Accounts of 1921-22, on 
which was based the new system adopted by Government of separating the 
supplementary demands placed before the Assembly from ,he revised estimatef.l 
of expenditure adopted by them. 

n. We give below a table detailing the excesses which, in our opinion, as 
pxplailJ('d above, require the sanction of the Legislative Assembly. 

EXOESS OVER GRANTS. 

I No. Amount Aotual 
Item of Grant. granted by expendi. Exoe8ll. 
No. I grant. AB8embly'. ture. 

- Rs. RB. RB. 
I I5·A Administration of Justice · . 1,35,000 1,35,654 654 

2 16 Ja.ils and Convict Settlements · . 2,000 5,070 3,070 

3 31 Civilyeterinary Services .. 6,11,000 6,14,319 3,319 

4 36·B Emigration-External · . 62,000 69,882 7,882 

5 45 Adjustments with Provinoial Gov· 19,06,000 37,97,921 18,91,921 
emments. 

6 46 Refunds 7,95,000 11,76,059 3,Bl,059 
(inoluding refund of freight tax 

Rs.3,94,304) 

¥ 
9,18,99,000 9,23,44,006 4,45,006 7 62 Interest free advanoes .. 

27,32,011 
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lSi r Basil Blaekett.] .. 
12. A brief explanation of each item is given below: 

Item I.-The excess was due to an aooounts adjustment which had to be 
made after the close of the year when it was too late to obtain a. supplementary 

A d' XI grant. This is explained as having been due 
ppen ~  . to defective work in the accounts office owing 

to an auditor's lack of familiarity with rules. 

Item 2.-The grant under this head represents merely' Exchange' on leave 
salaries, etc., paid in England. The original grant proved insuffioient, but no 
attempt was made to obtain an additional grant. It has been explained that 
this was due to the fact that when the revised estimates for English expendi-
ture were plaoed before the Assembly for sanotion, the oonsequential.altera-
.  Q  . 3 tions under the head " Exohange " were not 

u6stIOn 40. _oJ h  h  h be U  d  h mQUe, as t eyoug t to ave en. n er t  e 
s}1ltem then in force, 'Exchange' was inoluded in every separate head in the 
Demands for Grants and doubtless to oarry out alterations under eaoh head 
involved considerable labour which was apparently at the time felt to be not 
worth while. We understa.nd that, under the present system, the procedure 
would be simpler, and we have been assured that necessary alterations of 

Question 341. 

made in future. 

, Exohange ' to correspond with the revised 
estimate of English expenditure would be 

Item 3.--This exoess seems to have been due to the faot that it was not 
quite clear whethar any additional grant was necessary or whether the parti-
cular expenditure that eventually caused the exoess oould be met by savings 
under other heads, and apparently time was spent in disoussing what should be 

Question 572. 
done till it was too late to take any efie<'-
tive action . 

. Iter:t 4.-The excess was due to the oharges for repatriation of oertain 
~ a l  from MarBeilles to British India having been adjUBted in the aocounts 
Without any steps being taken to provide a grant for the purpose .. The failure 
~ make the neoessary provision was, we understand, due to a misunderstand-
Ing between the local Acoountant General and the Government of India. The 
A:0oountant. General made provision for it in the revised estimates but did not 
give a detailed explanation of the charge. As the system of basing the final 

a ~ on revised estimates had been abandoned that year on the advice of the 
PublIo Acoounts Committee, the Finance Department did not take any aotion 
to get a grant for this purpose in the absenoe of a speoific applioation for it 
~ ~ t.he proper authority, espeoially as there was no detailed information 
JustIfYing the necessity for a grant. 

Item 5.-The exoe88 has been explained as due mainly to the revision of 
Rule 15 of the Devolution  Rules whioh resulted in a ohange in the basis 01 

Question 360. oaloulations of the assignments to Provinoial 
Governments on acoount of illcome-tax. The 

aotual amounts due could not be ascertained till after the close of the year. 
Question 382. The total expenditure was Rs. ~  

while the amount a~ ti  by the Assembly 
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'Was only Rs. 19,06,000. To this latter sum the Finanoe Department added 
Rs. a,446 from their reserve. The excess as oompared with the original 
grant was thus Rs. 18,91,921. For reasons which we shall elaborate later, we 
consider that the whole of this amount requires the sanction of the Assembly, 
though part of it was met from the reserve placed by the Assembly at the 
diflpo"al of the Finance a~t t  

Item 6.-No provision seems to have been made for refunds of freight tax. 
The excess has not even been brought to notice in any of the Appropriation 
Reports and it is the Auditor General who in his compilation of the accounts 
apparently first noticed the omission to obtain a grant. The tax ceased to be 
collected in 1922-23, and these casual refunds are apparently likely to be 
overlooked. ,Even though it is difficult to estimate the amount of such 
refunds and provide funds for them in the beginning of the year, it ought to be 
possible to obtain a supplementary grant at the close, on the basis of payments 
actually made. 

Item 7.-This increase occurred under the sub-head, value of Army stores 

Que8tion 368. 
issued on repayment, an estimate of which 
is difficult to make as it depends on the 

demands for such stores made by departments. The sub-head represents a 
purely book-keeping adjustment and it i':l understood that under the 
instructions of the Auditor General it is for this reallon now being treated 
as non-voted. 

13. There are two items in the Statement of Excesses over voted grants 
furnished by the Auditor General, which do not find place in the above state-
ment, namely, "Irrigation Works not charged to revenue" and" Civil 
Works". As regards the {ormer the total expenditure was well within the 
grant sanctioned by the Assembly, though it exceeded the grant as modified 
by other authorities. Consequently, as we have already explained, it does 
not require the sanction of the Assembly. As regards the excess under 
.. Civil Works" the total expenditure of Rs. 1,27,01,975 included a sum of 
Rs. 19,64,882 which, it hilS been explained, ought to have been charged as non-
voted expenditure. We have been advised that, as the exeess of expenditure is 
due solely to incorrect inclusion by the accounts officer of non-voted expen-

Q t. 371 diture, and as there has t:een no excess of 
ue8 IOn . d d' l d vote expen Iture over trle amowlt vote , 

it is not only unnecessary but irregular to make an excess demand under Rule 
49 of the Legisla.tive Rulei. 

14. We arll glad t.o note that both the number of Demands nnder which an 
excess vote is required and the total amount. of excesses requiring BUell sallc-
tion, have gradually decreased from the time the account.'! first came under the 
review of the Public Accounts Committee. In the first year (Accounts of 
1921-22) there were 26 !luch items ag/Zl'egat,ing 493 lakhR; in the next year 
(Accounts of 1922-23) there were 24 items aggregating 93! lakhs; in the 
Accounts of 1923-24 there are only 7 items with /I tota·I of slightly over 
271akh8. We hope fot further reductions L'l We are of opinion thai 
with a well regulated system of eontroI over expenditnre there ought not t~l 

~ nny eXCflsses at. all. Wo Rhall return t.o t.he general 'luf'..stion of control 
over expt"uditure at a later stage of our report. 
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15. With these remarks we formally recommend that the Assembly assent 

to an excess grant for the year 1923-24 which the Governor General in Council 
will place before them in due ('ourae for the following sums in respect of the heads 
tefe.rred to in paragraph 11. 

Expenditure charged to revenue 
Diab1Usement of Loans and a.dvancea .. 

Total 

Rs. 
22,87,905 
4,45,006 

27,32,911 

lG. Under Section 52 (2) (i) of the Indian Legislative Rules it is our duty 
to bring to the notioe of the Assembly any re-appropriation from one grant to 
another. Such re-appropriations occurred in 1923-24 only under the Posts and 
Telegraphs grants. A statement of re-appropriations sanctioned by the 
Government of India from Grant No. 60 (capital outlay) to grant No. 10 
(Revenue Expenditure) has been given in the Appropriation Report of the 
Accountant General, Posts and Telegraphs and will be found reprinted as 
Appendix XVIII to this Report. The Public Accounts Committee last year 
emphasised the fact that grants voted by the Assembly could be added to 
only by the Assembly and that any transfers to a grant from another or from 
a non-voted head were invalid unless voted by the Assembly. The Govern-
ment of India accepted this statement of the constitutional and legal position, 
but apparently there were misunderstandings on this point in 1923-24. In 
the particular case in question there were savings within Grant No. 10 sufficient 

Q . 57 L "0 to cover these amounts and these re-appro-
uestlOD8 ... uo. • • • • d prlatlOns were Inoperative an unnecef!sary. 

Mr. Jukes explained to us how a misunderstanding arose in connection with 
these powers. We suggest that the Government of India should make it 
quite clear to all subordinate officers, beyond the possibility of misunderstand-
ing, that additiont' to a grant voted by the Assembly can be made only by 
the Assembly. 

I11.-GENERAL. 

17. Our predece"sora devoted particular attention to the very important 
question of the machinery available for watching the progress of expendi-
ture and of the steps taken by the .administrative authorities t:> control 
('xpenditure. We have similarly devoted considerable attention to this 
subject and have examined departmental witnesses on the position in each 
department and the conclusion we have arrived at is that there is still 
very. much room for improvement. We were gratified, however, to find that, 
since the question was first taken up by the Public Accounts Committee, it 
has been carefully examined, its importance has been recognised, experi-
ments are being conducted to find out the best methods of tackling it, and, in 
certain cases, steps have already been taken to obtain periodical reports of 
expenditure from subordinate officers. 

18. At the outset we wish to draw attention to a remark of the Auditor 
General in his letter forwarding the Indian Appropriation Reports of 
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Central and Provincial expenditure for th~ year 1923·24 to the Secretary of 
State, that in most provinces the proportion of excesses over grants 
was greater in the case of non-voted than of voted grants. From this 
'he draws the inference that the submission of expendit'ure to the control of 
tile Legislature ensures better financial control and he adds that the majority 
of Governments appear to attach little importance to the necessity of a formal 
provision of funds to meet excesses over non-voted expenditure. In the 
accounts of the year under review it will be observed that the number of non· 
voted grants in which excesses have occurred is 16 as against 7 voted grants. 
The Auditor General has also drawn attention to the fact that an excess 
oceutted in the case of both non-voted grants (revenue and capital) in the 
oaae of railways and he remarks that this giveR risc to the impression that 
Government regards provision of. funds under non-voted head·; to meet 
allexoeas as of minor importance. So far as this particular remark was con-

Question 8M. 
cerned, we examined the Financial COln-
i ~i  for Railways and he explained 

that the exees!! in the non-voted grants for Railways was mainly 
due to the fact that the rate of interest chargeable could not be calculated 
till after the close of the year. At the time of the preparation of th ~ budget 
1!Btimates-the rate of interest calculated for the previous year hrd to be 
taken Into account and the actual rate that would be taken in the accounts 
could not be foreseen. We desire to draw the attention of the Government 
to these remarks of the Auditor General in order that they may take effective • 
8teps to ensure that all disbursing officers appreciate fully the necessity of 
obtaining the /lanation of the Government in the caRe of non-voted expenditure 
.... ,henever they foresee that aotual expenditure is lihl1y to exceed the fano-
iioned grant, just as in the case of voted explmditm:e they have to take 
step!! to obtain the sanotion of the Legislative Assembly. 

19. In the oourse of our sorutiny of the Appropriation Acoounts for the 
year 1923-24 one of the facts whioh attracted our attention most prominently 
'Was that of tho 33 oases in whioh additional grants were asked for from the 
Legislative Assembly during the year, there were no fewer than 17 where the 
actual expenditure was below the original grant sanctioned by the 'Assembly 
befOl't' the beginning of the year. The following gives a list of the grants where 
the expenditure foil below the original grant while an additional grant was 
sanotioned by the Assembly at the end of the year: 

Ora.nt. 

1.0ustoms 
2. TaxeB on Inoome 
S. Irrigation, Navigation, etc. 
4. Interest on miacellaneoUlobligations 
5. General Administration .. 
~  Ports and Pilotage 
"I. Geological Survey 

L194LA 

Additional 
grant 

sa.nctioned. 

lUI. 
3,0.'1,000 
5,2:1,000 
27,000 
63,000 
{j,n,ooo 
17,000 
17,000 

I Saving as 
compared with 
original 
grant. 

RA. 
46,738 
76,171 
56,060 

20,36,516 
1,4-2,069 
30,084 
15,216 
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• 
Grant. 

I 

I 

Addiu07Ial 
grant 

lIanr.tionod. 

------------------------------------··-1'---------
8. MiscellaneoUi Departmenta' ~  l,80,OO<f' 
9. Superannuation Allowances and PenaioJlll I] 5,47,000 
10. Miscellaneous , 2,29,000 
11. North·West Frontier Province .. ! 32,000 
12. Baluchistan .. 58,000 
13. Delhi 88,000 
14. Coorg 19,000 
]5. Ajmcr.Merw&ra 30,000 

- 16. Rajputana .. i 17,000 
17. Central India .. ! 14,000 

Raving l1li 
('ompared with 
original grlmt. 

1,17,914 
12,43,182 
4,21,276 
1i,28,040 
],00,1112 
94,188 
2,25,353 
1,40,793 
:J,I66 
34,001 

The fact that additional grants were asked for in these cases seellUl to 
indicate that whereas the administrative authorities concerned were fully  alive 
to the neaessity of obtaining Blgrant in antioipation of expenditure to be inaurred 
t.hey were not equally alive tQ the desirability of not asking for more fundI! 
than were actually neaessary. It shows also that they were not in a position 
to know the actual progre88 of expenditure so as to gauge accurately the ne8ds 
of the situation. 

20. We recognise that in circumstance8 where it is proposed t.o incur ex-
penditure on new and important items not contemplated when the original 
estimates were framed, it may become desira.ble to obtain the formal approval 
of the Assembly in some way or other as well 80S that of the Standing Finance 
Committee as at present. When however these new charges can be met within 
the grant by savings elsewhere, we suggest that a possible method of bringing 
them to the notice of t.he Assembly would be by means of a toktm vote as in 
the United Kingdom, by which a demand would be laid before the House for 
a nominal sum. Full deta.ils of the proposed expenditure would be given to 
the House, and it would be explained that the'\Vhole sum would be met from 
within the grant already sanctioned, but the House would be asked formally 
for an additional grant for a nominal sum of, say, Rs. 100 in order that it may 
be enabled to signify its approval. 

21. Facts are not also wanting which seem to suggest that there 
iH still in some quarters an insufficient realisation of the necessity for 
taking steps to have fund8 provided by proper authority before expenditUl'fl 
(lan be incurred. In the Appropriation Reports we came across statement. 
like the following: 

"The excess was foreseen 8Dd the local officer addre88ed Government 
on the subject which decided to leave this unavoidable excess 
expenditure to be dealt with through the Appropriation Report " 
(page 87 of the Appropriation Report of the Accountant General, 
Central Revenues). .. 
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.. The excess for which RO provisiolil. was made in the budget wu brought 
to the notice of the Govemment of India, Foreign &lI.d Political 
Department, which authorised the payment as one without 
appropriation" (page 81, ibid). 

"The exceSi under the head was foreseen but the Commissioner, Salt 
who was addressed on th .. subject, explains that as refunds are 
adjusted by deduction from Receipts no supplementary grant 
was applied for as it was not known to him that refunds also 
required appropriation" (page 161, ibid). 

~  Again, owing to the change of system in the year 1923-24 which involv-
ed'the abolition of the old ~  by which the revised estimates were taken 
a8 a basis for supplementary -grants, there was some room for misunder-

Q ti 342 standing between the Accountants General 
UOB on. and the administrative authorities in the 

matter of responsibility for taking steps to obtain tunds for expenditure. To 
this cause was due the failure to provide funds in certain cases, • ..£or example, 
under Interest and Superannuation Allowances. The failure to alter the pro-
vision for exchange correspondingly with the alteration in the figures for 
expenditure in England which were corrected at the time of the revised estimates, 
also points to an imperfect understanding of the desirability of taking steps, 
by the proper utilisation of the power!! of reappropriation that are at present 
exercised by the executive, to see that the expenditure under each minor head 
is not exceeded. 

23. All these point to the necessity of devising adequate machinery to 
provide data for watching the progress of cxpenditure against each· grant. 
We understand that a S/lt of draft rules to assist in watching the progress of 

. expenditure agaill8t grants was submitted by 
QuestIon 1. Sir Frederic Gauntlett to the Government of 

India last year for consideration and that the opinions of all Departments have 
been obtained on these rules which are at present under reconsideration by the 
Auditor General. It seems that a similar set of rules have been in force in the 
United Provinces and in the Punjab for some time and that it has been con-
sidered desirable to await a report on the results of their working in thoae 
provinces before proceeding further with them. Moreover, fairly extcll8iwI 
experiments of another sy!!tem have been made in the United Provinces and 
elsewhere by Mr. Juke!'l during tho past year in the course of his investiga-
tion of the question of the separation of accounts from audit whereby the 
administrative authorities are in a position to get informa.tion about the 
state of expenditure much earlier tha.n they can lmder the present system. 
We attach great importance to the provision of adequate facilities to the 
responsible administrative authorities for watchiQ(T the progress of expendi-
ture under their control and trust that some defillit,e l1rra.ngf'ments which will 
achieve this object will be promulga'ted in the near future. 
24. In the meanwhile we Imderstand from the tlvidence taken by us that 

oertain Departments do obtain at present from their subordinate officers periodi-
cal statements of expenditure. In the North-West. Frontier Province, Mr. 
Copeland told us, the disbursing officer sends in monthly statements and the 

QuIllRio lJOO head of the departmellt watohes the expendi· 
D. tore month by month and a li a ~ 

L194LA DB 
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ftMement is sent to the Accountant Genersl in order that the two sets of .es may be reconciled. He expected that this syl'ltcrn would be a great im-
provement and ought to be workinp; well in ]925·26 at.the least. Mr. Lloyd 

told us that the Central Board of Revenue 
Queation 39'- had asked the h ~  of departments to send 

them. a quarterly statement giving details of expenditure under the principal 
units of appropriation. We consider that if these statements of expenditure are 
to be utilised properly, they should be sent periodically, by the responsible 
heads of Departments to the Department at headquarters which, by 
aaking the Assembly to vote the original grant, has aBsumed final respon&ibi-
lity for watching the expenditure. If this system is adopted, these reports, 
we oonsider, might be furnished quarterly in the earlier part of the year but in 
~h  latter part it would be essential to have them monthly, so that the actual 
progress of expenditure can be watched with the object of seeing whether an 
additional grant is llecessary in any case or whether excesses in any particular 
circle of ac!countB or in any particular sub-head can be covered by reappro-
priation from savings elsewhere in the same grant. 

~  A careful watch over expenditure is also useful in this respect that it will 
at once bring to the notice of the controlling authority all cases in which there 
is any particular slackne88 in expenditure or where expenditure is being incur-
red at a too rapid pace irrespective of prudent financial considerations. It will 
in short enable him to regulate the pace of expenditure, 80 that he can utilise 
the funds at his disposal in the most useful and economical way. Several 
ill.t&nces have been brought to our notice where funds have been allotted 
far too late to be properly utilised. Such delay in allotment of funds combined 
with a strict adherence to the doctrine of unspent amounts lapsing at the 
end of the year, reaulta in undue haste in spending at the close of the year 
with all its ooncomitant evils. 

26. The question of the powers of reappropriation to be exercised by the 
Government of India and the subordinate authorities within a grant is closely 
connected with the question of the control of expenditure .. We have 
noticed that in certain cases these powers are utilised merely to conceal 
defective budgeting; for instance, in certain minor  heads in the Posts 
and Telegraphs grant, we found that reappropriations had been sanction-
ed before the end of the first month of the fmanoial year. In the new 
form. of Appropriation Acoounts in whioh all variations of the aotual ex· 
p6nditure from the original grant under a oertain number of presoribed sub· 
heads will be spec'ifically brought to notioe, it will be easy to discover whu-
~t  the action taken by the responsible Authorities for regularising these 
ucel!8e8 by reappropriatioD8 from other Bub-heads within the grant oonforms 
to the rules presoribed by the Finance Department and whether there is any 
neoessity for suggesting any change in those rules. 

27. Before p888ing from this subject there is another matter to whioh we 
sbould draw attention, namely, the number of misolassifications that have 
oome to our notioe in the Appropriation Reports. One olass of misola8sifioation 
ia that of showing non-voted expenditure as voted and vice versa. In one oase, 
...,we have already stated, the miso1assiftoation resulted in the total actual u. 
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penditure being shown as exceeding the grant sanotioned. by the Assembly. 
while, a8 a matter of fact, there was no exoess. In paragraph 10 of the Report ef 
the Public Accounts ComIIJ.ittee on the a.ooounts of 1922-23 the importa.noe ef 
a proper olassifioation of charges in the accounts was emphasised. In the 
particular oase whioh brought the matter prominently to our notioe. it is 
appa.rent that the expenditure ha;; been olaMmed wrongly in the Finance and 
Revenue Aooounts presented to Parliament on the authority of the Audi-
tor General. This raises the 9uestion of the steps that should be taken to have 
this obvious error in the acoounts oorreoted. The Auditor General was un-
able to give us a definite opinion on the matter at the time. We oonsider, 
however, that it is very important that the aooounts should always represent 
facts and when it is brought to notice that in any particular case they have 
failed to do so, there should be a procedure by which they may be corrected. 
We suggest that the Finance Department should, in consultation with the 
Auditor General, explore the means of doing 80. 

28. The misclassification referred to above was in connection with ex-
penditure in the North-West Frontier Province and gives point to the remark 
of the Auditor-General that misclaB8ifications in the office of the Accountant-
General, Punjab, seemed more serious in respect of expenditure in that province 
than ill the case of the Punjab. He suggested that this muat be lB.rg"ly due 
to the complete lack of touch between the Accounts Office and the Adminiatra-
tion, and emphasised the Deed for a separate accounts office at Peshawar 
for the North-West Frontier Province. We understand that this proposal 

Question 504. was" considered .jp 1921 and dropped on 
grounds of finanCIal stringency. We recom-

mend that the suggestion made now by the Auditor-General should receive the 
immediate and careful consideration of the Government. 

29. There is another class of misclassifications whioh attracted our atten-
tion in the Appropriation Report on Railways. This was in respect of capital 
and revenue expenditure, expenditure correctly ~ it l  to th~ nrilt being 
debited to the Recond and vice versa. We understand that the misclassmcation 
was sometimes due to ignorance of rules but sometimes it was also due to a 
desire to get round the difficulty of want of funds. As all railways have now been 

Q t' 869 d 1105 told that there would be no difficulty in 
U6S IOns an , th ' ttmg' funds ding to . elf ge accor reqwre-

ments a.nd that there is no necessity for a ~ this undesirable device to 
avoid the difficulties experienced before, it is expected that misolaesifi.cations 
will be of less frequent occurrence in future. 

30, One of the most important and interesting questions that we disCU88ed 
was that of the proper procedure to be followed in the case of allotments made 
by thr Finance Department from the reserve at its disposal. In I)aragraph 

A dix I . 14 of their Resolution in connection with the 
ppen. •. R,pport of the last Public Accounts Committee 

the Governrnt:nt of India pointed out that under the present system whereby the 
Assembly voted m'rl"f the hrad " Miscellaneous" a reserve placed at the disposal 
of the Finance Depart.rnPllt, Ilny reappropriations from the reserve had the 
fleet of addlQ,g to some other grant to which the expenditure was rightly debit-
able. aDd that this was an ~ ti  to the general rule that grants yoted.Bt-



1290 [15m BEl'. 1921S. 

r Sir Buil Blaekett.] 
the Assembly could he added t,o only by the Assembly. The Resolution went 
on to say t.hat this exception W8.S more apparent ~ha  real 8.S the reserve was 
intended for the purpose of distribut.ion and allotments out of t.he reserve 
were l h~ to notice by the Accountant ~  in his Appropriation ~~~ t  
thus giving the Public Aecounts t ll tt~  an opportumt:r of cntlcISm; 
We consider, however, that though, m practICe, the procedure IS hardly open 
to objection, yet. from t.he tit ~i ~  and le,gal ~ t of i~w it is, strictly 
speaking, irregular. "lNe are more mchned to agree w1th the Vlew put forward 

Q t' 317 by Mr. McWatters that in all cases where 
ueII Ion. . h d' eel h ed . t  e expen 1ture exce s t  e amount grant 

by the Assembly, though th~ exces.'! is covered by allotment of funds from the 
reserve, steps should lw taken to obtain a grant ·from t·he Assembly to cover 
the excess. The only ohjection againllt this procedure is that the result will 
be tha.t t.he AHflembly will have in certain cascs granted moneyt.wice over for 
the same purpose, as, we understand, constitutionally the Assembly cannot 
reduce a grant once made. The practical effect will of conrse be nil, for 
under the ordinary Jlrocedure any amount left unexpended from t,he reserve 
will automatically IapK£, at. t.he end of t.he year. 

31. The ohjeetioll that t.he ASflembly sllOuld not grant. funds fot' t.he fllunp 
purpose under two different heach has, however, some force, and a way of 
meeting it would perhaps be to treat. t.he reserve somewhat on the lines of t.he 
Civil Contingcncies Fund in England. We quote below from Hilton 
Young's System of ati ~l Finance a brief description· of the Fund: 

I' 

" In the course of the year the Civil departments often find that the 
rigid system on which their grants are appropriated confronts them 
with one or other of several difficulties. Either there is an 
urgent need that they should begin to provide money for some 
establisbed service for which Parliament has not yet voted anything, 
or some wholly new and urgent little service turns up to be per-
formed, for which Parliament has made no provision, or it becomes 
urgently necessary to overspend to a small extent the total Vote 
for & grant, and no excess has been received by way of appropria-
tions in aid out of whi ~  with the help of a Supplementary Esti-
mate, to meet the overspending. Multifarious small payments 
have also to be made which are not appropriate to any Vote and 
are individually too ",mull to be voted separately. Sooner or later 
Parliamentary aut.hority must be.obtained for all these small pay-
ments, and for any departure which emergency obliges departments 
to make from the scheme of appropriation, but meanwhile, what iR 
to be done 1 To provide for such cases the Treasury keeps a nest 
egg in the fonn of alittJe loan-fund out of ,. hich it can make t,empo-
rary advanees to the Civil departntent8, and this is the Civil ti ~ 

gencies Fund, It has a fixed capital which has been raised from 
time to time as the turnover of the Civil departments ha.s inoreased. 
In 1913 it stood at £ 300,000, -a.nd in 1921 it was permanently 
increased to £ 1,500,000. A very large temporary increase in the 

"'For a more det..,ilP.d aooouut, se(l Appen<1U aIJ. 
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capital of the Fuad, to no less than £ 120,000,000, had beeD allowed 
in 1919, in order to enable it to finance through their lallt sta.ges 
the big trading services which had been undertaken by the State 
during the war.· (The vote of Credit, out of which thesc were 
formerly financed, came to an end with the war.) Out of the 
capital the Treasury makes advances to the Civil Departmenti 
in anticipation of the grants of Parliament, when there is urgent 
need that payment for an established service should be begun 
before a grant is made. Advances of the sort are repaid to the 
Fund by the department when it gets its grant. Other advances 
are made to departments out of the Fund to meet payments for 
small services for which Parliament has made no provision in the 
estimates of the year, and which cannot possibly be postponed 
uotil the Ilext year. Others again are made to provide funds fo:: 
such small overspendings of grants as the Treasury may agree to be 
inevitable. These last two forms of advances are repaid to the 
Fund out of grants of Parliament made specially for the purpose on 
Supplementary Estimates or Exoess Grants. Thus the capital of 
the Fund is restored and maintained intact from year to year. At 
the financial year's end it ill outstanding in the form of a balance 
in the hands of the Paymaster General, and it is carried forward 
into the new year to the account of the Fund. Owing to the wide 
powers of transfer between Naval and Air Votes, and the Heads 
of the Army Vote, the Admiralty and War Office and Air Ministry 
lleed no special machinery of the sort to enabJe them to deal with 
their similar emergencies. An annual account of the Fund is 
audited by the Auditor General and presented to Parliament 
through the Public Accounts Committee. The Committee watches 
with some jealousy to see that the Treasury does not make usc of 
the Fund to r6lease the departments to any substantial extent 
from the limitations of the scheme of appropriation." 

32. This Fund is utilised to make advances: 

(i) for unforeseen expenditure not coming under any head of estimate 
(such advances being repaid to the Fund from the Vot.e for 
Hepayments to the Civil Contingencies Fund of the following 
year); 

(U) for deficiencies on ordinary votes (in anticjpation of a further V()tc 
from which the advance can be repaid); 

(iii) for services repayable from other sources. 

Similarly we consider that it might be laid down in India that no expen-
diture will be finally met from the reserve but that the Government will 
advance from it sums to cover any expenditure which has not been provided 
for or to meet anticipated deficiencies in any grant, on the understanding that 
such diElbursements will be later recouped from moneys provided by the 
Assembly under the proper head ot account. This would result in. the fund 
being  always kept at the original figure bUt if it is to take the place ~  the C!vil 
Contingencies Fund in England, it would probably be necessary .fol .. 
the reserve to be somewhat larger thaJl jt is at ~ t  On the other 
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hand, it will not have to be voted every year but will be voted once 
for all. We are unable at preserlt to offer a definite opinion on the 
exact proceduro t.o be followed in these cases, particularly as it hall a legal 
80speet which will require very careful conaideration. We trust that th~ 
Government of India will consider these suggestions and evolve some proce-
dure which will be entirely unobjectionable both from a theoretical and a 
practical stand I" Ii I1t. 
33. We noticed t,hat in the accounts ofthe year under review, most oftha 

allotments made from the fund were, as a matter of fact, unnecessary, 
became it was found later that even excluding these allotments, theIe 
was enongh money within the jl;r8.nt sanctioned by the Assembly to meet the 
expenditure charged against it. The only exception is in the case of Grant No. 
4&-" Aojustments of Provincial Governments ", but in this case the allotment 
out of the reserve did not save the grant from being exceeded considerably. 
A suggestion waf'! put forward before us by Mr. Jukes that there need be no 
specific reappropriation from the reserve in the earlier part of the year but that 
funds should be earmarked from it as a 80rt of guarantee that the expenditure 
would, if sufficient funds were not available from the grant itself, be met from 
the reserve, actual transfer being made only at the close of the year when it 
was reasonably certain that the grant under the proper head was not sufficient 
to meet the charge. We discussed this point at length with Mr. McWatters 

Q . 311 d 312 and we agree with him that it is not really 
ucstlOns an. h f' b . muc 0 an Improvement, ecause even m 

February, the Government are not in a position to know definitely whether 
money was available from the grant itself or whether a definite allotment from 
the reserve was necessary. He pointed out that the net result would be that 
there would probably be less expenditure from the reserve but that less infor-
mation would be laid before the Public Accounts Committee. We do not 
therefore think that t~~i  wonld be an improvement on the prel'lent system, 
under which the Government are under the necesl'lity of allocating funds defi-
nitely from the reserve and are consequently precluded from using the same 
amount many times over for different purposes. 
. 31. The question of making the Appropriation aooounts more illuminating 
was originally raised by tho first Publio Aooounts Committee in 1923 when 
reporting on the aooounts of 1921-22. In the suooeeding year the matter was 
again referred to in the Committee's report and it was stated that the Auditor 
General had plaoed an offioer on speoial duty to examine the question "nel that 
the officer's report would be available for con'iderat:on by the Committee 
in 11,25. This report has been plaoed before U8 a.nd we desire to exprees our 
appreciation of the care and thoroughness with whioh the problem has been 
tackled. The report in question conoel'D8 primarily the Appropriation R~ 
ptepared by the Acoountant-Genera.l, Central Revenues in respect of Central 
expenditure other than in the Army, Railway and Posts and TelegrapbB 
Departments. We arc of opinion, however, that the suggestions made in the 
Report can be applied with very ff'W, if any, al~ ati  to the Appropnat,ioa 
Reports of expenditure of the three latter l~ ~  .aJ,14 we trust. that th w~ill  
be 80 applied .. We have gone oarefully into theplopoaala conta.med in the roptlEt, , 
a ~~ ak6to.h .. O£ w~i h will be ~ ~i  ~  .. h t t~a  
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proposals relate to the amalgamation of the two separate reports whioh are at 
present plaoed before us, the Appropriation Report and the Audit Report, into 
one, all finanoial irregularities, embezzlements, frauds, etc., which are at preleut 
shown in the latter being inoluded under the proper grant in the new amalga-
mated Report. It is proposed that the present procedure under whioh Audit 
officers are prevented from mentioning, without the speoial sanction of 
the Government, irregularities, etc., on which final orders of the Govern-
ment have not yet been passcd, shall be abandoned, and the Audit Officer 
will be at liberty to bring to notice in his report any point which he considers 
worthy of mention. The present procedure has iii soml' CllHe.'1 the effect of ~

ing irregularitieH to the notice of the Pl!blic Accotlnts Committee and of ,the 
Legislature after a lapse of time so considerable that it i!l impossible for tile 
Committee either to suggest adequate measurcs to deal with them, or to 
express any opinion on !lteps already taken by the executive authO'l'ities which 
might be applied to those particular cases. It has also been recommended that 
the Appropriation Account, instead of showing expenditure, as at present, 
by oircles of account., should deal with expenditure by prescribed sub-heads, 
that the accounts of voted and non-voted charges should be shown tbgether 
so as to give a better idea of the expenditure on each particular grant &8 
a whole, and that particular attention should be paid to store accounts in 
respect of important stocks and to suitable trading accounts of qUa8i-com-
mercial concerns. We desire to express our approval of the proposals in 
general but we prefer to leave the details to be worked out by the Finance 
Department of the Government of India in consultation with the Auditor 
General. We trust, however, that it will be ~i l  to give effect to the 
proposals at a very early date, as we are of opinion that the Appropriation 
Report in the new form will be much more informative and will more easily 
enable defects in system and in procedure to be discovered and set right 
expeditiously. 

35. We regret very much that we wete unable to deal with the i ta ~ 

question which we inherited from our predcuessors, whether revenue and 
expenditure should be shown gross and net in the accounts. It was brought 
to our notice that there were legal obstacles in the way of a procedure Buch aa 
our predece!l8Ors tentatively recommended, namely that a grant for groM 
as well as for net expenditure should be obtained from the Assembly in all 
cases where recoveries of large amounts were involved. We understand that 
the question is still under consideration in the Legislative Department who 
have not yet been able to express their final opinion in the at~  

36. As an illustration of the importance and the difficulty of the problem 
we should like to cite an instance mentioned by the Accountant General, 
Posts and Telegraphs, in his Appropriation Report. Among the changes in 
accounts classifications ordered by the Auditor General in the year under review, 
the detailed head" Contributions from private individuals and Indian States" 
which was formerly borne under the receipt head "Fees and other receipts .. 
was expunged and the amounts of these contributions are now deducted from 
relevant  expenditure heads, the result bting that only the net expenditure 

.  . incurred 011 specific services after deduction 
QUeltiODI 154-168. .of the$e contributions appears in the boob. 

W. we DOl ..u.&ed that this procedure, which had incidentaUy the eft_ 
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of removing this particular expenditure frolfl. the control of the Assembly, 
was constitutionally correct. The difficulty can best be appreciated by notic-
ing the important fact that if in any case the recovery of expenditure is not 

made, the actual amount spent would have 
to be found from grants voted by the As-Question 164. 

sambly. 
37. Another instance was specifically brought to our notice by the Auditor 

General where, as explained in the Appropriation Report of the Accountant 
General, Central Revenues (page 105), the expenditure on account of the 
-Imperial Police Service examination in the United Provinces had been met out 
of the fees realised from the candidates for admission to the said examination. 
He added that no budget provision was made in 1923-24 a.s the charge in question 
was ordered by the Government of India to be met out of the fees realised from 
the candidates. The Auditor General pointed out that these orders contra-
vened the general principle that receipts should not be utilised to meet ex-
penditure.· We understand that the orders were due to a misunderstanding, 
the intention of the Government having been to ensure that the fees realised 
should be sufficient to cover the cost of the examination. We consider it 
desirable to adhere ordinarily to the general rule q \Ioted by the Auqitor 
General and we understand that the Government of India agree with this 
view. 

38. We notice that the Auditor General has assumed in one of hitlletters 
forwarding the Audit Reports, that the Public Accounts Committee is not, under 
the existing rules, concerned with matters which relate to receipts. This 
point was further elaborated by Mr. Jukes in replies to questions put by us. 
Questions 11l5--1121. i~ opinion briefly was-that under the statute 

as It stood at pre.'Ient, the Assembly and 
consequently the Public Accounts Committee had nothing wha.tever to do with 
the estimates of revenue or anything concerned with revenue, all that they 
were concerned with being the expenditure. We are not quite. satisfied that 
the constitutional position is as stated by the Auditor General and that we 
ae a Committee cannot, unless such questioru; are specifically put before 0." 
by the Finance Department, consider questions of receipts when they come 
to our notice in scrutinising the Appropriation Reports. Weare inclined to 
doubt whether the fact that estimates of revenue do not come to the Assembly 
for sandion jUHt.ifiel'l th" view that any KeriouH fllilUTN\ to (·ollm·t rl'vPllue or. 
any defalcatioll!> whieh llave the result of reducing the revenue rollr,('t.ed art 
ip80Jactn out of our purviewaltoget.her. We suggest that this question should 
be carefully considelcd by the Finance Department ill consultation with the 
I_egislative Department, if necessal'Y; but meanwhile we have not considered 
ourselves ~ha  from making comments wherever necf'ssary on qUeAtion!l 
arising in connection with receipts. We understand that in the Brit.,flh !lystcm 
losses due. to fra}ld, a~ a ti  etc., in ~ ti  with ;evenue are ~ht 

.to the notIce of tne Pubhc Accounts Commlttee and Parhament by the devlc(l 
of treating such 10s8es as a fonn of expenditUre requiring to be covered by 
a vote of Parliament, a corresponding oredit being made to the appropriate 
revenue heads, so that the Revenue figurel show all sums received from the 
public in payment of taxes or dues, even though owing to some irreg\llarity 

/ 
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. the money hal!! never actually pasl!!ed from the i ~ who reeeived it into 
the Exchequer. Some adaptation of this system to India would seem to b6 
worthy of consideration. 

39. As a mattE'r of fact certain of these questions have come to our notice 
in t.he course of our scrutiny of the Reports placed hefore liS. Of these the 
most important is the question of a proper check on Customs receipts raised 
by the Auditor General in his letter forwarding the Audit Reports to the 
Secretary of State. Before we come to this, we Rhould like to dispose of 
two minor matters that were brought to our notice in the Audit Report 
of the Accountant General, Central Revenues. The first waR a suggestion 
made by the Accountant General, Bombay, with regard t.o the deRirability 
of seeing that all receipts on aecount· of Government. dueR \iI{I'l income-tax 
should be paid direct into the Imperial Bank. 'l'h" l'P('olld WitS a suggestion 
made hy Mr. Kaula that. in order to avoid t,lw risk of defaleat.ionsby· fees 
not being trallsmit,ted regularly by the ~ ll t i  ofiieer to t.he Treasury, 
fees in respect of minor services rendered by Government, for example, 
p&8Sport fees, should be coHertcd hy means of Rtamp!. We tnlst that. both 
these RuggestionR will receive the eareful cOlll'iderat.iou of t.he Government of 
India. 

• 4(1. The question of an adequate check on Customs reoeipt.s is very im-
portant and particular attent,ion hal been drawn t.o it by the Auditor General 
in his letter No. 379-Admn.-588J24 of the 5th Maroh 1921S. His remarks on 
this Bubjoot put the.point so clearly and forcibly that we make no apology for 
~ ti  them in full : 

" At present the Customs is the only great Revenue Department in 
whioh reoeipts oome under my audit scruttny. This scrutiny is I 

applied by means of a· regular test audit conduoted by one of my 
own officers. Customs dues are now the most important sourM 
of the revenues of tho GovernrMnt of India. The rates which 
were originally low are now in many cases very substantial. 
Tho temptation to evade payment is now very great, and it is of 
vital importanoe that there shall be a syRtem of internal oheok 
whioh will ensure an intelligent olose and efficient sorutiny of the 
ool1ection of Customs dues. In my opinion the arrangement'! 
for, and the system of, internal check in this Department both in 
reflpect of exeoutive and of account work are not satisfaotory. 
and J (Jonsider that, the position of t.he i\ppa.rtrnental Rm}Ounts 
and audit needs strengthening and tho syst.em noedR to be modi-
fied. Certain suggestions to this end have recently been submit-
ted to the Central Board of Revenue. Recent events have 
aooentuated the ~  of the need for the introduction of reme-
dial measures. Serious irregularities have come to light at all 
Custom. .Houses, and in Caleutta frauds hav(l been perpetrated 
on the revenue which arc more serious than any which have 
oQQul'red in the Department for a generation past. .I know of no 
branoh of Government activity in which there is more need for 
an improvement of the system, and organisation of internal 
check, than in the Customs Department. The Customs Depart-
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ment has also been ohosen as one in which an experiment i. 
being tried in the allied matter of separating accounts from pure1y 
audit functions. With this end in view, a Pay and A060unts 
Offic:er has been appointed experimentally to one of the prinoipal 
Custom Houses. If it be decided to rotain such an offioer per-
manently, it will be necessary to oo-ordinattJ his aotivities with 
the measures necessary for the improvement of the system of 
internal check, and to modify my organisation for test audit ". 

41. We examined Mr. Lloyd, Mbmber of the Central Board of Revenue, 

Q . .. "''' "76 on this question and we understand that the 
uestlOllS :t~ • Go' t f 11 f th . vemmen are u  y aware 0 e unpor-

tanco of taking all measures necessary to improve the system. We have been 
88sured that steps have been taken to strengtht'n the superior supervising 
stafI, that the internal check haR been improved by an increase in the number of 
appraisers, and that the internal audit BtafI ha. also been added to. It is 
understood that the question of re-organising the internal audit staff and of 
&trengthening the audit condu('ted by the Auditor Ge.n.cral is also under con-
sidera.tion. We trust that the Government will consider ca.refully what further 
measures are ~a  in order to put the sylltem of internal check dnd 
audit on a satisfactory footing, and we }lope that the Auditor General will 
have a more... encouraging state of affairs to report next year. 

4:2. We note with concern the opinion of the Auditor General'that the total 
number of frauds, embezzlements and other serious financial irregularities 
shows no improvement as compared with the preceding year's report. This 
comment is made by.him in respect of all the Audit Reports,on the accounts 
of Central expenditure, Civil, Mil:tary, Railways and Posts and Telegraphs. 
The Government of India ha l~ i88ued a confidential circular letter 
impressing upon all concerned that in cas(>JJ of fraud and ~ l t which 
. came to light disciplinary action should be taken against those found guilty 
of bad supervision. This letter was issued after the close of the year under 
serutiny and we share the hope of the Auditor General that future reporte 
will show that the letter has had some effect. The Director General, Posts 

Q t. 169 and Telegraphs, informed us in connection 
\1811 IOn. with his Department that there had been & 

decrease both in the number of offio :als co ncw-ned in frauds and embezzlements 
and in the total amount involved. We. understand also that in the Railway 
Department improvements in procedure have been introduced and that 
deterrent punishments have been awarded in several cascs which, it is hoped, 
Wi111ead to a more satisfactory state of affairs in future. Where such large 
sums are involved as in the Railways and Posts and Telegraphs, it is impos-
sible to hope that frauds will ever entirely ccale and the percentage of the 
amounts involved in these frauds is after all not very large at present. But 
it is im} ortaT;t to scrutinise carefully the facts of each fraud and embezzle-
ment that comes to light in order to see whether any carelessness in super-
vision or defect of system has led to such fraud or embezzlement.. The neces· 
sity of keeping a watchful eye on these matters and of making the subordinate 
staff understand that such a watch is kept cannot be ti~t  
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43. In considering the question of the adequacy or otherwise of disciplinary 
action in cases of frauds or of i l~ iti  where there was no fraudulent 
intention, we were struck by the fact that at present the general impression 
8eeilied to be tha.t, oncc an officer has retired, the que!!tion of taking any discipli· 
nary action for irregularities committed by him while in service should not be 
consid(lred at all. We recognise that in certain cases it would be hard to call 
upon an officer long after he has retired to explain particular actions in the 
COlJrse of his service; but we agree with the Auditor General tha.t it is not 
correct to hold that pensions should in all cases be considered sacrosanct. 
We are of opinion thl~t th·· fact Hat an officer has retired between the date (If 
eommitting an irregularity and the date of the discovery is not by itself a suffi-
cient justificati()n for not ta.king a.ny disciplinary action at all in the matter. 
If sums are lost to the State through hif: irregular action, fraudulent or other-
wise, we can see no ohvioUfs reMOll for not considering whether any part of 
such sum!! should be recoveree} from him in spite of his retirement, or whether 
any disciplinary action in till:' matter of reducing his peMion or otherwise can-
not be taken agt"inst him. 

44. We turn now to some of the comparatively minor matters of general 
interest that were noticed by WI in going through these Reports. In the first 
place, we ~i  to re-emphasise the.remarks of the last Committ<le on the ques-
tion of the importance of seeing that accounts 'ldjustments do not cause ~ 

over grant'1. Certain cases have been brought to our notice in which excesses 
over a. grant or over minor heads of a grant, were caused by accounts adjust-
ments after the close of the year. We trust that the general principles laid 
down by the Government of India in their Resolution on the last Report wiIJ 
have the desired effect. We also hope that the importance of the administra-
tive and the accounts authorities being in touch with each other will not 
fail to be reco/ni,.(d. 

45. The Auditor General has brought prominently to our notice the ques-
tion of the provision of lump sums in the estimates and has suggested that on 
the analogy of the rules for the Provincial Finance Departments, tl:e Central 
Finance Department also should always refuse to provide in its estimates for 
any scheme which it has not examined. '1'wo instances were s}'fcif.cally cited 

Questions 417-19. 
Questions 508--511. 
Appendix X. 

by the Auditor General, t'iz: provision for 
income-tax staff in Bombay and that for 
the South Waziristan Scouts in the North-
West Frontier Province Budget. It has 

been explained to us by the officors who gave evidence on these points that 
these were not really lump sum provisions as full details were available at the 
time and had been submitted by the subordinate authorities. We under-

Qu t. 369 stood from Mr. McWatters that the Finance 
es Ion. D f f adil epartment was as a matter 0 act ste y 

aetting its face against lump sum provisions and had actually issued instruc-
tions in 1924 formally prescribing that lump sum provisions should be avoided 
a.B, faf as, possible except where the necessity fOf providing for expenditure 
in advance of the detailed estimates (for example, for commission.'! of 
inquiry) could be clearly shown. We agree with the Auditor General's 
'View which, we understand, is fully accepted by the Fin&llce Department 
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~hat a lump SUIll provision is a thing undesirable in itself and shoul. be 
reBorted to only in really exceptional i ta ~  

46. The Acoountant General, Posts and Telegraphs, commented in hi. 
Appropriation Report on the policy of keeping appointments vacant instead 
of abolishing them, and of providing for them in the estimates, which, he said, 
conduced t.o oVt'r-budgeting and all t.hl1t it involved, and in the second place 
enabled appoint.ulC'llU! kIopt vacant to be filled latt~  on without the knowledge 
of the proper authorit.y. After careful eOJlsideration we have come to the 
conclusion that it is desirable to lay down a genera.l rule for all Depart-
ments that no proviilion should be made in future in the budgets for any 
appointmentil which it has Leen decided to keep in abeyance. If it is decided 
to revive those appointments, such setion should not ordinarily be taken 
without the previous approval of the Finance Department. 

47. We were mueh interested in seeing the efforts made of recent years by 
the Posts and Tel£graphs Department and the Railways to reduce their stores 
balances. Tlw balanees at the end of the laRt four years are given below: 

Year. 

1921-22 . 
• 
1922-23 

1923-24 

1924-25 

I Posts and Tele-
I· graphs (including 
Army mobilisa-
I tion Stores). 

Lakhs.· 

2,58 

2,57 

2,10 

1;38 

Railways. 

Lakhs. 

23,19 

22,99 

21,58 

17,00 

We trust that these efforts will continue so a~ to ensure that the balances are 
not kept higher than nre absolutely necessary by proper control of purcbases 
and by writing off unlierviceable stores. 

48. Another mutter of general importance that deserves to be mentioned 
in . this report is the rather curious arrangement which was brought to ligbt 
in the Audit Report of the Accountant General, Central Revenues, where 
the Government· sanct,joned in 1921-22 the Bupply of a motor car to an 
officer with a monthly maintenance allowance, but as no provision 
was made for the purpose in the estimates, the amount was borrowed 
from the Municipality which also paid the maintenance . allowance 
and continued to pay it till 1923-24 when the total amount thus dis-.. 
buraed by them was repaid. The Accountant General commented a180 OD the 
iDadequacy of the price realised when the car was sold. This is a matter of 

• 
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detail andthe evidence we received does not fully bear out the view that the 
price waR too low. But from our point of view the serious irregularity W88 
that of borrowing money from the Municipality to meet expenditure properly 
debitable to Government 80Ild of continuing·to do so year after year in spite 
of repeated reminders from the MUJ,icipality. We trust this is an isolated ~ 

of its kind and that oth(lr disbursing officers are better aware of their rellpan-
sibilitie8 ill the matter of obtaining funds for expenditure to be incurred by 
them under proper sanction. We hope that the Government will express 
their diHapproval of t.he action taken by the responsible officer in this case. 

49. Certain cases have been brought to our notice which suggest to 
us doubts as to whether the present system by which contracts may be entered 
into by the Departments of the Government of India and other authorities 
without the p,revious sanction of the Finance Department is quite Ratisfac-
tory. We recogniKe that it will be impossible to lay down a rule that all 
contracts entered into by the administrative authorities within their own 
powers should be subject to the sanction of the Finance Department, but we 
suggest that the Finance Department should make rules to provide that any 
contracts containing any unusual conditions should not be entered into with-
out previous conHultation with it and that material variatioIlR in contracts 
once entered into sllOuld not be made without its sanction. 

IV.-PARTICULAR ACCOUNTS. 

General Administration. 

50. Our attention was drawn by the Auditor General to the large savings 
under the head" Council of State" and the" Legislative Assembly". The 
saving under the former was very nearly half the original grant. The expla-
nation given in the Appropriation Report, that the savings were due to the fact 
that the travelling allowance rules were revised, was_clearly inadequate. We 
understand that the real reason was that the budget was framed on the assump-
tion that the allowances of all members of the Legislature appointed by the 
Government of Indill. to committees would be debited to the head " Council 
of State." This procedure has now been given up according to one of the 
recommendations of the first Public Accounts Committee and the present 
practice is that expenses of only those committees that are appointed by the 
Legislature with instructions to report to it, are to be debited to the head 
"Legislative bodies." 

Oivil Workl. 

51. We suggest that the details of sums allotted by the Public Works 
Department out of t.he reserve at its disposal should be given in the Appro-
priation Account in future and that it should be definitely laid down that 
allotments from the reserve should not be ma.de except to cover lapses in grants 
in the previous year and for unforeseen works and that no allotment should be 
made on account of esta.blishments, etc. 

52. The variations in the percentage> for establishment and tools and plant 
from year ~  year were brought to our notice", the Auditor General who was . 
inclined to attribute the excesse8 in mch 08.8eS to defective budgeting.' Under 
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ftistingarrangements, variations are inevitable, and apparently it is impoasible 

Q t' 652 to frame correct estimates at any rate in the 
uee Ion. beginning of the year. We understand that 

Iooal Governments have been asked wh~th  they would undertake the work 
ef the Central Government for a given period of 8 or IS years at a definite per-
ce:o'tage, but that it is expected that a system of this sort may be more costly 
in the long run. Weare not in a position to express a definite opinion on this 
laster question, but as regards the preventing of technical e%cesses over granti5 
caused by the impossihility of ascertaining the percentage it seems to us that it 
ought to be possible to prevail on local Governments to give us a more approxi-
mate estimate of the percentage for the year about the close of it so that 
at.eps may be taken to obtain a supplementary grant wh ~  necessary. 

53. The question of devi:-ing method-, to oombt.t the tendency towards 
an accelerated rate of expenditure in the concluding months of the year has 
recently agaOn engaged the attention of the Government of India and they 
un issued a circular (printed as Appendix XIX) reminding officers of the 
undesirability of this procedure and pointing out to them that the lap,es 
during the previous year have the first claim upon the reserve at the 
disposal of the Public Work, Department and that consnquently there is no 
necessity for them to incur expenditure hurriedly in order to prevent a lapse 
of the grant. 

Refunds. 

54. We found that the estimates in connectio.n with the grant for refunds 
had not been prepared carefully; as we have already stated, there were ofticers 
Who were unaware that n· n-ftatutory refunds required appropriation. A 
great portion of the expenditure under this head is under the control of the 
Central Board of R,venue and we consider that they should be asked to look 
more closely into the question of the estimates of refunds, though we recognise 
that there are difficulties in the way of making proper estimates and that pay-
mentscannot be postponed for want of funds. A simple way out of the 
difficulty might pcrhapR be to make the refunds in question statutory. 

Posts and Telegraphs. 

55. We discussed the question of estimating and control of expenditure 
in this department with the administrative 
authorities who frankly admitted that up 

to now the budgeting had not been particularly good and that the 
control of expenditure had left much to be desired. We understand that the 
I iJastructions recently issued by the Director General with regard to the oontrol of 
upenditure (Appendix XVI) aTe expected to result in a considerable improve-
mflnt. Weare glad to note that more attention is proposed to be paid to 
eitimating in future, and that e. separate branch will be opened in the Director 
General's office, for the purpose. We are of opinion that there is considerable 
room for improvement in the system of estimates for capital expenditure. We 
.uggest that only such major works as have been specifically approved on 

Question! 5' and 56. I detailed t~ at  should be. included in tlte 
. budget, which should contain also I8jJ1>rate 

Questions 00 and 51. 
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provision for minor works and a reserve for lapses and unforeseen expendi-
ture. 

56. In connection with the results of the working of the Posts and l ~ 

graphs Department for 1923-24, the Accountant General remarked: "While 
the working expenses are more likely to increase unless there is some drastic 
modification of policy, there must be a very definite revival of trade before 
any considerable increase in the earnings from telegrams can be expected." 

. 34 We have been assured that no drastic modi-
~t  . fi' £ Ii 'bl b  d catIOns 0 po cy are POSSI e, ut we un er-

stand that the Committee that recently completed its enquiry into the working 
expenses of the Department has made recommendations ~ ti  the manage· 
ment of the Department which, if accepted, may lead to large savings on the 

Question 32. 
telegraph side. We trust that the necessity 
for every effort to !lecure important economies 

in working expel'SeB will contin'le to be borne in mind. 

57. The present position of the proposal to transfer control of the Indo-
European Telegraph Department to the Government of India was explained to 
us at some length by Mr. Ryan. We understand that the whole question 

Questions 44, 45. 

~  conclusion. 

is at present under careful consideration and 
we trust that the matter will be pressed to a 

58. In the Appropriation Report of tho Accountant General, Posts and 
Telegraphs we found that a portion of the loss under telegraphic systems was 
due to the radios, which, though a necessary pa.rt of any modern Posts and 
Telegraphs Department, were working at a loss. We desire to call attention to 

Q t· 82 Mr. "Roy's note on the subject. We suggest 
ues Ion . h' f h  . f f  . that t  e questIOn 0 c argmg ees or servlCes 

rendered by thefle offices to other departments and to shipping de.'!erves careful 
consideration. 

59. Our attention was drawn to the importance of the exhibition of stores 
balances at their correct value in connection with So certain irregularity in the 
Telegraph Department.. The Accountant General reports that orders were 
issued by the Director General t,o the Controller of Telegraph Stores to write 
down certain stores including B Brackets to half their book value by debIt to 
.. Unserviceable stores written off "and they were accordingly written down 
to half their value. There were however insufficient funds under this head, 
and the Director General decided that the "written down" value should be 
li ~t  by the funds available during 1923-24. Aooordingly the Controller 
agalO brought on to stock 154,000 B Brackets at their original value in his 
store vouchers for MarGh 1924. The AGcountant General remarks in this 
oonneotion that though the spending of money beyond appropriation is 
a grave irregularity, to show stock at a value it does not pOSBeSS, is a graver 
one. When it is known that stocks are valueless it is the· duty of the 
responsible authority to write these stocks down, and to obtain a grant 
for the purpose. Even where it is not possible to obtain a grant it is 
a question whether it is not better in the interests of finanCial reotitude and 
truthful aooounting to exceed the appropriation than to do formal homage' . 
to rules of expenditure oontrol. The Auditor General endorses very strong-. 

L19p.A I: 
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ly this opinion and condemns the action of the Director Geneml whioh l~  

tG the aooounU officer making an inoorrect presentation of faots. We under-

Q" '. t'. ~  stand that the Department has aocepted 
uee IOD • the Aocountant General's views as to the 

~ lt  cbmmitted in this matter and steps have been taken to prevent 
the IMQft'eno4l of suoh ~ti  

. 00. \\re .ugge&t that the ~ ti  of the proper amount of security 
to ~ ~~  ~~ th~~ t  a ~ Telegraphs officials should ~ careful}y ~i
derect as we are mchned to beheve that the present system 18 defectIve. Till 
~ tt  ihe depai'tfueilt apparently did hot even see that inforrtlation was 
received by the proper authorities of the death or insolvency of suretieS. 
~~ 178-1M. The Director ,General explained tha~  he 

had recently 18SUed a cIrcular requIrIng 
periodical certificates regarding the existence and solvency of these sureties, 
btt\ U appeared that the tti i a~ prescribed was fronl the official himself. 
It ftMbt deeil'&ble that certifiostes should bll obtAined from some other com-
~t lt autkdrity, fftr itt8t8ncel the revenue authorities of the district. 

61.. We were interested to note that a.s a result of the investigations of 
the audit oHicer on the actual cost of the departmental working of motor mail 
services at Calcutta, the cost of the service had been reduced considerahly. 
tire tt t~t  hom"'et, 8till prefers 8 contt&ct system to depa.rtmental 
'tbfklhg. We are !l.ot qtiite satisfied that there is effective competition in 
t\w, matter til thesE! contracts in all places, and it is not certAin that the 
l'itet are ftdt, in some calles, ulinecessarily high. The Director General has 
~~ tater to put U1 a metriorahdum giving a full explanation of the con-
tftct at ili tltta~ We cotulider that tllis matter deserves careful investigation. 

Railways. 

~  ~ ill1det'stahd that the re8ult. of the economies e1tected by the Indian 
R ~~l h h l ~t CofutnitM" in the year 1923-24 as compared with previous 
~  are ~th a t  at ~l crOles per annum, of which nearly a crore of rupees was 
e!'6cted on. the meat tndian PeniMula Railway. Oh tIds the Auditor Genera,} 

~  the pertiii"ent question that it shOUld be ascertained whl'ther the ~
Irtte's ~i t  on the Great Indian PeninSUla Railway did not ~ t possibili-
tja (Sf futtll'er ecohoIhies on the railways a ~  by the State. We examined 
t ~ 1inancia1 tommissioner on this subject but he did not expect that the 
retUlt 61 eimitar 8te}>8 elsewhere would be of such magnitude, though they 
wM tatmg actl'On in the direction indicated. 

0-3. We alft) oon§idered the question of the advisability of making the 
aut imlependent of the administration in railways managed by a i ~ 

uod. eontract. We underl!t&1id that the Government of India have M powar 
UoM .he t~t  to enforee this proposal and tliat they are th'Memre of 

~ hi: V opinion that it if! neither pollible nor i l~ 

. a.ble to reopen with the ~ li  tbi8 ques-
ti.. ~ llDlietstand that the Auditor General has mnd it polBible t ~  

and. apron the ll~ i  of ilh1! a t ~ ea.rried out by th~ t 



Examiners in the case of two Railways. He was not d6!irous of asking for 

Question 958. 

before making any proposal. 

extra staff at present and was willing to 
wait for another year and watch reBulti 

64. In paragraph 13 of the Audit  Report of the Accountant General, 
Railways, we came across the following statement :-" During the period of 
the war, i.e., between the years 1915 and 1919 considerable credits qn 
a.ccount of revision of prices of stores were carried to the Railway Revenue 

Q eat' 1000 working expenses." The position was ex-
u lOn. plained by Mr. Philipe but we wish to draw 

attention to it as it seems to us incorrect to have taken to revenue credits due 
to the adventitious circumstances of the war, especially when it was pretty 
certain that after the close of thiti abnormal period prices would come 
down and the stores would have to be written down. It was understood 
that the whole question of the revaluation of stores would SOOB be 
considered by the Standing Finance Committee for Railways; 

Army. 

65. In perusing the Audit and Apptopriation Reports on the Lrnt 
Aceounts for 1923·24 and the Auditor General's observations thereon, we were 
considerably assisted by the labours of the Departmental Committee· appoint-
ed this year by the Government of India to examine the said reports. It is 
true, no doubt, that the specific duties imposed on us in scrutinising the Audit 
and Appropriation Accounts of the Governor General in Council are to satisfy 
ourselves that the money voted by the Assembly has been spent within the 
scope of the gtants made by the latter and to bring to its notice a i ~ 

tions and excesses as well ae any other expenditure which the Finance Depart-
ment may desire to be brought to notice. Nevertheless, the it~ feel 
it incumbent on them in the exercise of their genera.l powers of dealing with 
and scrutinising the whole of the Audit and Appropriation Accounts of the 
Government of India, to offer & few general observations on the Army Aoeount8 
fot 1923-24, in the hope as expressed by the Departmental Committee tha' 
" the publicity given thereby to the observations of the Auditor Genetal and 
of ourselves within the Army would, as in civil Adtninistration, be salutary. 

66. We are glad to note that the question of assimilating the Indian 
Appropriation Reports to the corresponding British Reports will be taken 
up by the Financial Adviser, Military Finance, as soon as orders are passed 
by the Government of India in respect of the assimilation of the Civil Appro-
priation Reports. Our l'ecommendatiOJUl on the' proposals of the Auditot 
General in this behalf will apply, mutatis mutandis, to the Military Appropria-
tion Reports. 

'67. Much evidence was taken by the Pllblic Accounts Committee of last 
~ and further departmental discussions appear to have taken pla.oe, 011 the 

cost-accounting system in force in the Army Department. It is to be hoped 
that as a result of the labours of the Committee that will shortly inquire into 
this subject, t.he whole matter will be placed on a simple and intelligible basis 

*Vide Appendix xxt. 
L194LA 
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which while fletting rid of the complicated accounts that confuse the layman 
in following the figures, wiil provide n real and effective check on the purchase, 
BLocking and consumption of 1\filitary stores. 

68. We endorse the observations of t.he Departmental Committee that 
the large variations in the figures of the Appropriation Accounts of 1923-24, 
a~ between t.he revised el:ltimates and the actualR cannot but be considered as 
i li ati ~ on the whole laek of eontrol of expenditure and thl\t this should be 
attended to as, in partioular, the budget for the next year, is based to a 
certain extent on the revised estimates of the year and any over-estimating 
in the latter is reflected in the former. We hope that the improved system 
now in adoption by the Financial Adviser would lead to minimising the danger 
of wrong estimation under these heads of expenditure in the budget of the 
Government of India. We also think that the latitude that has been permitted 
in regard to the sanction of alterations in grants made by Government and 
other competent authorities by which additions and modifications budgeted 
under one head are spent under another, should be no longer permitted and 
we agree with the Departmental Committee that it should be further 
investigated with a view to fix further limitations. . 

69. We do not ~tii  to oiIc:r any ta il ~  obs(:rvatiom on the inividual 
c&-.;cs of irregularity ti ~  by tll ~ Auditor General and by the Departmental 
Committee except to say that they concur in the observations made by them. 
The Departmental Committee observe that many of the financial irregularitie., 
frauds and losses commented on in their report occurred at a time when the 
abnormal eonditions occurred by the Great War had not wholly passed away 
a.nd that while such conditions existed it was difficult to enforce high standards, 
but that at the same time the risk of money being mis-spent or lost is ever 
present and that the facts disclosed and criticisms made should be broUght 
to the notice of all o:r:cers in the Army so' as to produce a strong impression 
on their minds. In this view, the fact that W'l have felt compelled to endorse 
these observations-which we trust will be laid before His Excellency the Com-
mander-in-Chief-will, it is hoped, induce His Excellency to take Buch stepe 
&8 will place Army Expenditure on the most economic and efficient footing in 
the interests of the tax-payer. 

Home AccoUlk 

70, Wn : i ~ to mak'l "p ~ al ~ t  of the valut' of the scrutiny by the 
Hom·: Auditor of : it ~ in ~la  Which, We notice, r.!sultcd in a saving 
to ;Lndian ~ during the Yl'ar of about £120,000 a.nd 110,'., apart from direct 
~a i  I,d to t: t t ~ in l,rocedure. . 

Conclusion. 

71. We have dealt in the preceding paragraphs with the more important 
questions that were considered by us in examining the appropriation accounts 
of the year 1923-24. There are certain other points of minor importance on 
which our opinions will be found recorded in the minutes of our meetings 
which, we request, may be considered an integral part of our report. 
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72. We desire to record our special appreciation of the very able assistance 
we have received from ourl Secretary, Mr. P. R. Ran. His experience of the 
working ofthe Public Accounts Committee in 1923 and 1924 has made his services 
in 1925 of exceptional value to us, and he has been unremitting in hie 
zealoUB discharge of his duties and unfailing in his willing attention to our 
req uirements. 

The 11th September, 1920. 

BASIL P. BLACKETT. 

M.YAKUB. 

GANGANAND SINHA. 

AHMAD ALI KHAN. 

K. G. LOHOKARE. 

MA URIeE WEBB. 

N. M. JOSHI. 

V. N. MUTALIK. 

A. RANGASWAMI IYENGAR. 

HARKARAN NATH MISRA. 

HUGH G. COCKE. 

S. MURTUZA. 

RESOLUTION RE BOUNTY ON STBEJ-J. 

The Honoura.ble Sir Oharles Innes (Commerce Member): Sir, I beg 
to move: 

" That this Assembly TCCOI1lIll"II<1s to t.he OO\'I'rnOr Gl'lIeral in COlln('il that a bounty 
mould be paid 011 steel Ilulllufaetufc(j in Judia between the 1st of October 1925 Ilnd 
the 31st of March 1927, sub,iect to the following conditiolllJ : 

(1) The bounty should be paid l~ to finna or companies manuial·turing, mainly 
from pig-irou mllue in InuIU frolll Indian ores, steol ingots 8uitltble for 
rolling or forging into any of the kinds of steel artif'lt18 specified in 
Part VII of Schl'dul!' II t(l the Indian Tariff Aet, ] ~  

(2) The bounty shouhl be paid on Rte!'} ingots manufactured by such firms or 
compnniee, and the bounty should be paid at till' mtl' of Hs. 12 It ton OIl 
70 per cent. of tho tobd weight of t.he ingots IllUllufactul'od in eaeh month, 

(3) Th!' total amouut of thl' bounty payable Huller this Resolution in thl', 6 months 
ending the 31st of March 1026 ~h ltl b() ~ lakhs Ilnd in t.he Y":lT 
commendllg' the lst of Al'riJ Hl2(l IUIII (mding the 31st of March 11)27 
should not ex coed 41, lakhs, llwkiu!: a IIJllximulll tout! in 1111 of (10 lukhs. " 

Sir, this Second .Assembly hilS gl"Own lip with the steel problem. It has 
heen before us at almost evel'Y meeting lind the ground is so familiar that 
I do not think that the ~  will expect me to travel over it again in 
any detail. J need only remind the House that in Ja.nuary lust] made a 
proposal that bounties to the amount of 50 lakhs of rupees should be given 
to the steel indUBtry, that is to tha Tata Iron and Steel Company, in tht\ 
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Tear heginning on the 1st of October last and ending on the 30th of 
September next. And when I made that proposal to the Hou!<ie I promised 
that the whole question would be re-examined by the Tarift Eoard during 
the summer of this year and that it would be brought again under the 
review of this House in this session. In pursuance of that prnmisf', the 
Tariff Board have made an examination of the question anrl the report 
or rather the reports of the Tariff Board have been circulated to Honour-
able Membel'lll. ~  it Ui alliO in }lnrsnanceof that promise t11at I am now 
placing the matter again before the House. I think I may assume that 
all Honourable Members have read those reports. I think I may assume 
that Honourable Members will lI-ccept the recommendation of the Tariff 
Board that special assistance if! still required for the steel indmltry in 
Ind!R. I ~ alio to ~  that Honourable Members will agrre that 
that special assistance should take the form of bounties rather than an 
increase of l th~  $nd finally, with due deference to my Hononrable friend 
Mr. Rama Aiyangar I propose to assume that the House will agree tha.t 
these bounties should be guaranteed for the rest of the life of the Sted 
Protection Act; that jill to H/f.Y, that the Hou!<ie will agree that we should 
have no further inquisitions into this Act until the whole mattrt' is revised 
with referenlle to the Delhi SeMion of 1927. I conceive that the main ques-
tion that the House wantl'! me to explain to-day is why the Government in 
making OUI' proposal to the IIo1ll!e have cut down the recommendation 
of the Tariff Board. The Tariff Board, as the House knows, recommend 
that in the remaining period of the life of the Steel Protection Act, bOlmties 
to the extent of 90 lalthB of rupees should be given to the steel industry. 
The Government are suggesting to the House that we should modify these 
proposals and cut do1Vll the bounty to 60 lakhs of rupees, and I think that 
my main task to-day is to explain to the House why the Government have 
adopted this course. I can quite understand that our proposals in this 
matter will cause some difficulty to Honourable Members. Honourable 
Members will say: You havt' in the Tariff Board your expert advisers. 
They have definitely come to a eonclusion that you ought to give bounties 
to the steel industry of 90 lakhs of Tupees and we want to know why YOll 
propose only to give them 60 lakhs of rupees. I must confeill'!. Sir, that the 
reeommendations of the Tariff Board in this matter came rather ... <; a shock 
to the Government. I need hflrdly remind the House that when I addreHSCd 
the House on this sub,iect in .January last, the position of the steel industry 
in India was, I might almoRt say, critical. At any rnte. the Rteel industry 
at that time was in a very serious position, and the GovernUlcnt quite deli-
berately came to the conclusion that the i~ht conrse for them to take 
was to a,dopt a bold and generous measure. I notice that the Tariff Board 
!,tave in their report criticised the ~al  I madp. to this House in .Janu-
~  last u being rather too ,generous. Sir, I said quite openly in my speech 
to the Houille in January 18.<;t that the  Government knew that the proposals 
they were the" making were more generous than the recommendations made 
by thc Tariff Board. Afit I say, we were quite deliberate in the a.ction we 
took, and I 'think I may claim that as a result of that action, we have 
meeeeded in extricating the Tata Iron and Steel Company from what was 
a ~  serious pOflition. Indeed. there is confirmation of that fact 1n the 
speech of the  Chairman of the Board of Directors at the last nnnual ml'et-
tag of tbt Company. Now, Sir, I am happy to f.l8y that the position of the 
tteel in.utry ia rvf!rY aueh Better. The Tariff BGard themselves brings 
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out these points quite clearly. In the first place, a "rest difficulty in ;Tanu-
ary lallt was that there were heavy gtockR of importeq. steel ill t):l.e ~ t ~ 

'fhose stocka were hanging like a thunder-cloud over the market. NoW 
those stocks have bcen dissipated, and we have the detinite statement Qf the 
Tlj.riff Board that stocks of imported steel are now practiclI-lly ll l ~t 

Then again., Sir, we can claim that the priccs of IIteei have been stabiHsed. 
It is true that they have been stabilised at I!-low level, but t ~ ~lltia  
point is that they have been stabiliRed, and the rel;iult of tbat st.,*,p,HisatiQI!-
of prices is that, if the calculations we have m.ade in the Comwerce PI.!-
partment are correct, there has been a considerable incrcllse in t ~ ~ 

/iiqmption of steel in India, which is a very sati!lfl1ctQrY fCJiturc. TheQ 
again, one of our great difficultic!! in January last was tqe enormQul! ~t ::~ 
of steel held by the Tata Iron and Steel Company. h ~  t ~  Fbf! 
Tariff Board report, are now down to normal, and the ~  are h Yl~ 

very much less diffieulty than they had in selling their steel. ~  tb. 
Chairman of the Board of Directors in his speech at the last annual t~ 

i ~ definitely told us that the Company was booked well ahead with 
orderR. There are no more of tho:;e forced sales at ruinous prices, which 
were such an embarrassment to the Tata Iron and Steel Company in th(t 
autumn of 18.'It year. I have quoted more than oncc from the speech uf t.he 
Chairman at the annual meeting, but I will quote him again. He then 
said that " the position of the Company is steadily improving from day 
to day and from month to month, " There iR improvement in another di:rec-
tion also. There has been a stoppage of that enormous flood of imports 
of steel into India which was such a feature of the pO!!ition in the autWllll 
of last year. I think I may say tha.t there are signs now that our poUcy 
of protecting the steel industry in India i8 becoming atl'ective and tlie 
clearest 1estimony to that fact is the reduction of this flood of iIllports. 
I gave some i~ R  in reply to a quest.ion by Mr. Daa the other da.y. I 
told the Honse that in the first half of 1924 the importB of steel bars into 
India were 120,000 tom;. In the second half of 1924 these imports dropped 
to 90,000 tons and in the fil'!lt hulf of 1925 they dropped to 52,000 tonS. 
I think that iH a very striking fact. It is a fnct which indicates that our 
policy is at lallt becoming effective anu it ill a 'fa,ct wh~ h  pec,e'WarjJy im-
prCSf;es my Honourable colleague on the right, because, as our policy 
becomo!! cffect.ive, HO our revenue from our protective duties on ateel are 
bound to become lesH and less. That, Sir, is the reason why W,e w.ere ~ ~ 

prifoled in getting thc recommendation from the Tariff Iloarq for ~l l  
bounties. In ,January the position of the i l ~l t  Wlpl ~ti ~  w t~ 
industry is in a very mQ,ch healthier conditioI;l ano. tperefor.e ~  ~  
ll t~  i ~  to get a recommendation for an i a~  -,pe.as'l!-,e ~ 
a ~ ta  But, Sir, the 'fllxiff Board 'I' ati l~ ~ ~ perfectly 
loglCal .. I expect that Honourable Members ~~li  the w.et,hod ~ : t  by 
the TarIff Board, When they first PQ.t up tlicir s,chcwe for protectiqn i1) 
1924, naturally they had to arrive at Home memmre of the r:rote.cti,cm r.e-
quired, and their first task was to arrive n.t a fair cstimate of the cost of 
production in India and a fair selIing price for locally produced !lteeI. 
The Houfole will remember that the fair Helling price they arrived at was 
&. 1RO for certain cl8Sl'Ies of steel and R.'I. 17fi for strnctural.8 and .teel 01 
tha,t kind. Then they had to arriw-and this is the method they have 
a.dopted in this 1l1st report-at an cstima.te of the price the Tata Iron ani 
Steel ComplUlY are likely to ohto.in for'their steel during the next 18 
months. They have made the best estimate they can and tlhey ha.ve reported. 
their results in this report. The difference tw ~  tlhe two--tbe fair 
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selling price for locally produced steel and the price the Tata Iron and 
Steel Company is likely to have-repreiolents the· measure of protection re-
quired. Then, Sir, the Tariff Board set to work to try and forecast the 
amount of steel on which bounties will have to be paid, which the Tats, 
Iron and Steel Company were likely to produce in the next 18 months. 
Having arrived at these two factors, namely, the difference between the 
fair selling price for locally produced steel lind the price the Company is 
likely to get, and the amount of steel on which bounty iii required, all that 
the Tariff Board then had to do Wliii. to make an arithmetical calculation. 
They made certain ad,justments and arrived by that method at the result 
that the amount of bounty that we ought to give to the Tata Iron and Steel 
Company is RR. 90 lakhs. The lichcmc is a perfectly logical scheme. It 
is carrying out to its logical conclusion the scheme put UJl by the Tariff 
Board in 1924. 

But, Sir, the Government of India have to look at this matter from 
rather a different point of view. The Tariff Board took a perfectly detached 
point of view in eonHidering t.his question, hut we have to take rather a 
di1ferent standpoint. I should like lit once to make this point. Though we 
have thought it necessary to make Homc reduction in-the l~ of the 
Tariif Board, I hope the lIoUlie will 110t think that we are in any way 
weakening in our policy of protect.ing the steel industry.. That, Sir, is not 
the ca.se, and I say it mOtit empha.t.ically. We have t.o·t.ake vuriouli consi-
derations into account. In the first place, though t.he Tariff Board had 
naturally to adopt this met.hod in arriving at their estimat.e of the amount 
of protection re<)uired, that iN to say, they nat.urally have had to bridge 
t.he ga.p, I beg the House to observe that we on the Government Benches 
have been always careful to safeguard ourselves agaiftstany impression that 
we 'Would guarantee the Tatll Iron unll Steel Company any particular 
price. I made that point clear in my "peech intr.ouucing t.he Steel In-
dustry (Protect.ion) Bill. It is quite impossible for Governmel\t to 
guarantee to any Company tlny particular price. 

The next point I desire to make is this.. 'fhe House mUllt remember 

12 NOON. 
that bounties are a very much more generous form 
of assistance than i a~  of dut.ies. In the first 

place, when you increase the duty it is very rarely that. our local manu-
facturers get an increase of priee exaetly eq11ivalcnt to the increase of 
duty. In the second place, the House must remember that if we had put 
on an oifsetting dut.y instead of proceeding by way of bounties, we should 
have been justified, in fact, it should have l~  our duty if prices of import-
ed steel had increased, to take steps to take off or to reduce such offsetting 
duty. Here we are asking iite House to pledge itself to a scale of bounties 
fqr the J'est of the life of t.he Steel Protection Act. That, I think, is a very 
important point. 

Thirdly, I do not think the Tariff Board have talcen into account 
one fact. In malting the Ildjustmentr-; to whieh I ha.ve just referred, that 
is to say, in calculating the fair price of loclllly produced !lteel, they took 
into account the reduction in the cost of internal production caused by the 
increase in exchange. But they took that into HCc01mt only in respect of 
whAt they calJ the bounty !-it-eel. We have to t.rea.t the induHtry as a whole. 
The industry makes what the 'rariff Board call the bounty steel and they 
also make what. the Tariff Board call other steel, and we think that they 
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have not taken into account, in estimating the amount of bounties required, 
the effect of the higher exchange on the cost of product.ion of that other 
steel. If you apply, a", we have done ill the Commerce Department, the 
Tariff Board adjul>tment not ollly to the bounty steel but al[;o to other steel 
it means that the amount of bounty might legitimately be reduced by 
Hs. 10 lakhl:l, 'l'here are other conl'iderations of this kind which we have 
got to bear in mind. In the firlSt place, though the 1.'ariff Board '8 estimate 
of the l:Iurplus revenue from these protective dutiCl-l is us accurate an eNti-
mate as could be made, still it is only an elitimate. Under their proposal/o! 
there is only a margin of Rs. 24 lakhs. Personally we are inclined to 
think that that margin iii too small and we have also got to remember that 
we are dealing here with t.he tax-payer's money, that the I'e are many other 
commitment!! of Government and we have got to be careful that wc are not 
too generous to onc firm at, the (lXpeIlIiC of other legitimate claimants upon 
us. But, Sir, and here I come to what I eoru;ider to be the most important 
point of all. We have another reason which has actuated our proposal. 
It is a reason which llndf'l" the term!! of rpference thc Tariff Board could 
not take into aecount, but it is a com,idcration which the (l-I)vernment und 
this House must take into account very mnch. The Howse mlli"lt remem-
ber that bountiei!! are rat.her a demoralising form of IlHsistance, and the 
danger of bounties is that we teach the firm to whom WI' give thofo;e bounties 
to rely 1;()O mueh upon Government and too little upon itl':df. Sir, I am 
here on very delicate ground. I would not have trospa.Rsed upon it: at all 
had not the Chairman of the Board of Directors of the Tata 1 ron and Steel 
Cmupflny referred to this point in his speech at the annual lti ~  Ht' 
said in that I:Ipeech-I should like to read you the passage: 

" Now, gentlemen, I want you to listen to me very cllrf'fully. Make no D1i"takH 
about this point. Wo hold this mOlley in trust for yo II. But you yourself hold it in 
trust for the Indiall nution which has at great HIU'.rifi(·\' to thu (,oullt.ry and believing 
that the development of this gren t. i ll t ~  will "trt'llgthcIl and further tho national 
growth, given you in the shapo of protedlon more thall tlw whole of the net profit 
which wo have made. The bounties 011 rullM amI thl' hountit's on ingot Iltt'l') paid to us 
during the last yenr in actual 1I10n<:'y exceed l~  6G htkhs. And ill addition we have 
the benefit of the tariff on other steo\. In roturn for this tho (·.Quntry expects us Imd 
you to build up as 80011 ItS a~ti l  II ~t ll  lind hellithy induMtry able in course 
of time to stand without protlwtion, ('apable of stn'ngthf'1ling and. supporting the 
industrial developmcnt of India." 

When I int.roduced the Stecl Protcction Bill in May 1924 I made an appeal 
to the indn"try to co-operate with the Government and the Legh;lature. 
When I pro}>m,ed bountic[; in Jllnnary la:;t I made tha.t Harne appeal, IIlId 
Sir, I feel that I ought to make that appeal again. I think the Chairman 
of th~  Board of i t ~ will bear me out when I ~a  that hitherto thpre 
has been no response to that appeal, and that is a fellture in the positio)l 
which worries me most. The Ilomlc has to remember that owing to the 
way in which the capital of this company is arrang'I!<l, ahout two-thirds 
of the sha.re capital takes the form of second pJ'cference shares the inter-
est on which i!! cumulutivc. 1"01' th~  past thrl'c years I thillk T am correct 
in saying that arrears of thlltinterest amountiIlg" to about nH. 50 lakhs 
II year have been Ileellnlullltf'd. '1'lwre is Ii load of debt amounting to 
Rs. ~ crOl'es on that licorc alon!> round the neck of the company, amI I feel, 
Sir that we in this House ought to send fl mes..'lllg'p to-day to the '1'at a Iron 
and Steel Company tha.t we expeet tlwm to tuke this matter in hand and 
that we expect them to eo-operate with us in putting their industry upon 
a sound and healthy baHis. We have placed a heavy burden upon the 
\lountry. I think I am correct in saying that the Tariff Board in their fil'at 
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report estimated that bUl'dcn at about Ii crores a year. In addition t.o that, 
if my proposals are accepted, we will have paid during the life of this Act 
to this onc compuny Rs. 203 lakhs. I think that we have been-I do not 
go back upon that for 8 moment-we have been very generous to the in-
dustry, but I feel that the Government and t.his House have a right to 
claim from the industry co-operat.ion with us in this matter. I am per-
fectly satisfied that, though we are not putting the company on velvet, 
yet we are giving them a very liberal a ~  of assistance and the i ~ 

in the Tariff Board's own report will bear that statement out. The only 
seriou8 point that has been put to me by my Honourable friend" opposite 
in this matter is, " Yes, but whnt will happen if exchange goes up T What 
will you do then ,  " Sir, I am not an exchange broker and I am not a 
prophet in exchange. I am not in a position to say whether exchange is 
likely to go up or to go down. (An Honourable Member: "It is going 
up. ") But I do say this, that if exehange does go up to any serious extent 
for any prolonged period, then it will be a new fsetor requiring consider-
ation. (An Honourable Member: "Ancl 8. new Resolution.") In the 
meantime, I hope that the House will unanimously accept this recommenda-
tion of Government. 

Mr. President: .As in the case of the last R ~ l ti  moved by t.he 
Honourable the Commerce Member, I propose to allow a general discussion 
to proceed upon this Resolution also for some time and then to take up the 
amendments one by one. 

Mr. O. B. Ohartrel (Associated Chambers of Commerce: Nominated 
Non-Official) :  I am sure I am voicing the opinion of many Membel'8 in this 
House when I say that I regret very much tha.t the Commerce Member has 
been compelled to bring before us agaill a nesolutiou to give a further 
extension of bounties to the steel indWitry. When the Tariff Board sub-
mitted their original report and this House imposed an extra tariff to give 
protection to the steel indufltry there was at the time of the inquiry a 
considerable amount of opposition from trllders alld users of steel tbrougb-
out the country, but these traders and users subordinated what might be 
called their personal interests to the yiew that the steel industry was of 
national importance to India and the Chambers of Commerce ~  at 
that time, reluctantly I admit, but t.hey did agree to the increal'led duties 
which were imposed and it was very unfortunate for the steel indUBtry 
that almOl'lt immediately after the impotiJition of these duties the sharp 
rise in exchange enabled steel to come into the country so cheap t.hat the 
f'ft'ect of the protection afforded was of practically no use to the company 
and the company had again to come to this HoulI8 for a bounty. The second 
report of the Tariff Board who haye just inquired into thc position at the 
~tl t day has shown that this riRe in exchang-e still exiHts and that the 
C01PPUllY again needs a con!'licierable measure of support to enable it to 
~  on effectively at the present time, and I am glad to inform the House 
that the ChamberH of Commerce of this country have authorised me to 
Htate that they fully agree to any action that ill found necessary to keep 
this company going provided l!Iuch support be given by bounties and 1 
therefore beg to support the Relololution very fully. 

The reasons which the Honourable Member hl~  jUfOt given to the 
House for not accepting the recommendation!! of the Tariff Board in full 
il4ve, J IUlWt say, carried a e.ertaia "-Qunt of weight with me, but I think 



un 

there are other considerations which also have to be ta ~  into Recount. 
The Honour.able Member has told us that he has eXMJ,ined the Tariff Board 
report and that this examination showil that the Tariff Board have not 
made sufficient allowance for exchange adjustment on steel IlQd he eitimates 
the allowance under thi", head at 10 l/l)rhs, I think there is arwtker matter 
in which the 'rariff Board have erred and that is in tbe allow&pce they have 
g-iwn for the profit on sales of surpluil pig-iron produced by this company. 
I happen to know a good deal of the pig-iron market in my own busi-
ness and I should be very surprised if the Tariff Board have not over-
estimated tinder this head by at least 15 lakhs of rupees. ConsequeQtly 
this error neutrali7.es the Honourable Member's objection and it seems to 
me that the figure which the Government have now decided to adopt might 
}lavc been a little more liberal. There is one other point of view th~t I 
should like this House to talte ipto consideration."hat is when the next 
inq'uiry comes along, we want to see this company in such a position that 
it will be able to compete without having to come to this House for boun-
ties. 

Now, Sir, I have examined theile repol'tII very carefully and the posi-
tion of this company seems t.o be this, that on the prodootion of pig-ir<ln 
whieh is the first stage of liIt.eel, it is working very efficiently and can pro-
duce more than the expeoted output. In the third stage tse Rolling Mills, 
where they roll the IiIteel ingots and bring t,hem to the f(\Fm in which steel 
is sold, the company is alllO in It pOliition to deal with vel'y much largoer 
quantitieil than it is now dealing with, and it is only in the aetual steel 
manufacturing plant that the company requiJ1e8 IlOme alterations in O!'der 
to considerably increa&e its output. The effect of this iner.eased output 
is very considerable when you e6me to conJlidsl' the eost per ton of manu-
factured steel. I have jottHd down It few ft,ures and although the Ta,rift' 
Board in this book think taat 100 lakhs per amsum should be enough 8M 
~ h a  charges for thilil company, perilOnally I think they have undel'-
estimated. I think that the figure for depreciation should not he IH8il than 
90 lakhs per annum and taking into account the figure for iRtercBt. on capi-
tal and the debenture intel'est, 1 will take the overhead charges at 150 lakhs 
of rupees per annum, so that on an output of 300,000 tOIUI per annum, 
whkh i~ the rate of output which iii expected during the ~t half r('ur, 
the overhead hl ~:  per 10n of Rteel will be la, 50. Now, I think it is 
greatly t.o the interest. of this company to increasr its output until it can 
ulle the whole of the pig-iron that. is manufact.ured and keep its finishing 
plant. up to full work and 110 reduce its cost to the lowest posliiblr. figure. 
Not only will tht' works cost. come down but, if t.he out.put be i l ll i ~  
to 400,000 tons, the overhead charges will come down hy ns. 12-R-O a ton. 
Now this figure is morc than the bounty that the Government are off'ering 
the company to-day and the point I would mlJ.ke is that had the Govern-
ment agreed to give the extra bounties which the Tariff' BOJl,rd now :~

mend on the conditioll that. the company guarantee to employ 30 lakhs 
of rupees of that bounty to build a third steel a ~ so IUiI to bring the 
output of their steel plllnt up to the ca;Jla-city of their bl8.l!t furnaces and 
the capacity of their rolling mills, when tlw (mrnpllny 60mes to tpis House 
again in 1927, they would ip. IllY opinion be in a position to compete with. the 
world's market without any bounty whahlOever. J would IJsk t.he Com-
merce Member very serionsly whfm (lealing-with one of the amendments on 
the paper recommending thUi extra bount.y if he would not oonsidet aeeept-
ing that recommendation provided that tho oompauy gave a t a a ~  8UM 
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as that I have indicated. }4'rom an engineering point of view I am con-
fident that  that is the way in which this eompany will be able to get its 
works COlSt down and put. itself in a position to compete with the world. 
I do not think I have anything more to saY' and I will simply repeat that I 
ISUppOrt this HL'Solution. . 
Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Jndian 

Commerce) : Interested as I am in the Tata Iron and Steel Company both 
as a director and a lihareholder I felt thut it might be unneceSHary for me 
to take part in the debate to-day; but the latter part of the speech made 
by the Honourable the Commerce Member has made me change my mind. 
It is not only necessary but also incumbent upon me to put before this 
House the other side of the picture. 1 do not wish to-day to refer at all 
to the question of the adequacy or inadequa,cy of the relicf which ,the 
Commerce Member said the Government of II\dia are so generously offer-
ing t.o the company. It is I think very unfortunate that the company 
which happened to be in a position to help the Government during the 
war at great sacrifice to the interests of its shareholders as compared with 
what liteel companies were doing in other parts of the world should have 
heen a company consisting of private Mhareholden'l. If the Honourable t.he 
Commerce Member had every time that he referred to the" generous treat-
ment " the Government of India gave to this company also said that the 
company had treated the Government of India not only generously but 
extravagantly at the expense of the shareholders during the war period, 
I would not have referred to this at all. But that, Sir, iM beside the point. 
I only wish to bring thi~ up becaufoie I feel that this House ought to be 
placed in a position to fairly judge what is " generous" on the part of 
my friend on the 'l'reasury BencheM and what is not. At present thc Gov-
ernment of India are only making a d(·ferred payment to the company for 
what they took from the shareholders of that company more or less undf\\' 
a moral promise which has still to be carried out. I wish, however, to put 
that on one side. 

The Honourable the Commerce Mcmber said that he was not an ex-
change broker and thert>fore be claimed all innocence and, if I may Bay 
so, almost ignorance regarding how fluctuations in exchange on the uJlward 
side may affect this qlleRtion. 

The House need not be reminded that, whilst the Commerce Member 
is not an exchang-e broker, he has at his very elbow the main operator in 
exchange in the Indian market, and he need not go far, Sir, to be wise 
in th ~ fnture course of the rupee Hterling ha~  Even a broker, well 
placed as he may be, has got to go to hiR client. 'rhe Commerce Member has 
only, got to turn round to hiH eHt.eemed colleague and there he has, wit.h-
out the slightest. trouble, t.he mm;t up to date information as to what iii 
in'store for India in exchange fluctuat.ion ..... . 

Mr. M. A. Jinn&b : Which no broker ean get. 

Sir Purshotamdas Thakurdas: None ('IHe. However that is u 
matter which J shall refer to again. I do not say the Commerce Member 
should indicate to-day which way he will work if any fluctuation!! eODle 
about in the exchange market. . 

As I said, my main reason for rising to address the House to-day is in 
conflection with the appeal which the Commerce Member made to the 
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company. lIe referred to a certain part of the speech of the h~i a  
of the Tata, Iron and Steel Company, a part of the l>peech which I may 
say I had something to do with. I did not hcar if the Commerce Member 
referred to that part of the Chairman '8 speech with approval, but 1 am 
sure he could not disapprove of that appeal that the Chairman of the 
Tata Iron and Steel Company made to the shareholders of that com-
pany ..... 

The Honoura.ble Sir Oharles Innes: May I explain, Sir, that I want-
ed to reinforce that appeal 1 

Sir Purshotamdaa Thakurdas : I lUll very glad, 8ir, that the Gov-
ernment of India have some things at least that they can approve of com. 
ing from DirectorlS of the Tata Iron and Steel Company. But may I ask 
the Commerce Member whether the appeal he has now chosen to mlll,e is 
not too vague aud too general t What does the appeal convey? 'rhel'e 
is a part of the capital rupN1S 7 ~ crores in preference shares; what do 
you want the Company to do with that capital 1 Why not say definitely 
to the Company, this is what you would like the Company to do, and givc 
your reasons for it. As a matter of faet, Sir, I think I have been after the 
Commerce Member for more than a year now to get at what the Govern-
ment of India think wOllle] he the right thing for the 'rata Iron and Steel 
Company to do in order that the Government of India may help that com-
pllI)' to huild up, not nel't'ssal'iiy a company which will yield large dividellds 
to the shareholders, hut what I am more concerned with, and what 1 am 
sincerely concerned with, fosee a steel and iron industry in India which 
will ClHtbh-us, within fhoe, ten or fiftt'en years, to be independcnt of any 
imports f1'om outside. May] ask the ':ommnrce Member whether he haa 
definitely {old the eOIllpany what hl' would like to be don<', and whet.her he 
has definitely dis('ussed it with t~ tati  of the '1'ata. Iron und Stl'(}l 
Company? May 1 ask him whether he has inquired if any i l ~~ 

hall cI'oPJll'd up between the n;rcetol's of the Tata Iron and Steel Com-
pany and the (lovel'l1ment of India '! 1 am quite prepared, as far as my 
position is concerned, whether in my perMonal capl!city or in my 08.paeity 
as a director of that company, to agree to any vote that this House may 
pass in connection with what will be the fairest thing for the company to 
do·))y the tax-payer of this (\()untry. But, Sir, T strongly object, in an 
important matter like this, to take, without challCllge, the opinion of tht~ 

Executive of, the Government of India when we have radical differences of 
opinion with them. IJet this House go into a committee on this quest.ion ; 
let a strong, expert committee be appointed in order that the necessary 
terms may be laid down after hellring representatives of the Tata Iron and 
Steel Company. '}'he shareholders have very materilll differences of opinion 
. on this quest.ion with Rome of the views of the Government of India. 
1 have heen for the laMt. year and mOl'e discussing these with very prominent 
shareholders of the Tata lI'on and Steel Company. Many of these shar(·· 
holder!'! A.re men who are capa,ble of looldng at both sides of the question. 
namely, their perRonal interests as shareholders, and ahm how the cOJn-
'pany can be helped not only to live, bllt also to live in a manner whieh 
will mak(· this country independent of havitlg to import from outside. 
These Rhareholders, Sir, have advanced to me very strong rem;ons why 
some of the reeommenda.tiom; whieh hav!' been pnt. before thl~ company 
till now bv ilH' Commpl'ce Memher eannot. lw IIm1 I'hould not be ~ t tl 

by the i~ t l  of the 'l'ata .It'on and ~t l Company. Sir, the p()sition 
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of the Govtn'nment of lndia at times has been "ery peculiar. When the 
Tata Iron and Steel Company apptoAched them for assistance, we werc 
told at times that, tt,ftei' all, what matters to the country is that somebody 
should ruh the company, that the furnaces should continue to blow. With 
a mentality of that Mture, Ilnd with a tendency in that direction, it would 
be very dlfficult for people, who have put up the money for this industry, 
years before the Government of India woke up to this industry, to accept 
as gospel truth whatever the Executive of the Government of India may 
choolre to lay down. 1 say to-day, i~ let the Honourable the Commerce 
Member move for a comttlittee of this House to be appointed to consider 
the question. Let that committee i ~t  the question with the executive 
of the company and also hear the 110nourable Merttbers of the Governor 
General's Executive CouDcil in this connection. I think that, after a full 
and fair discussion of this question, thcre should be no difference of 
opinion regardibg what should be done in the best interests of the tax-
payer and ~ith t hitting the Ciompany unduly and unfairly. Hut even 
leaving that aside, Sit, I ~ the shateholders of the Tata Iron and Steel 
Company would have to, and I think they would be prepared to, accept 
the verdict of a committee of this House in this connection. Let us not 
grope in the dark ; it is no use tnaking vague general appea,Is which lead 
nowhere. Put something on paper, discuss it, when there is a specific 
difterence of opinion let a comtttittee of this House decide what they think 
would be the rninimilm that we would be entitled to ask from the Gov-
ernment of India until this industry is substantially built up. 

I do not wHih, in the slightest ?egree, to minimise the assistance which 
the Commerce Member and the Fmance Member have agreed to give to 
this (,'Ompany till now. 1 realise, Sir, that, placed as we are in this very 
peculiar pOHition, under this present constitution, without their consent 
and without the Hympathy that they hll:ve shown till now, even what we 
have got up till now oould_ not have been available. I am not blind to 
the fa.ct.that, in spite of having the best of cases, if they simply /Jay " No ", 
it is •• No " for ever, and this HOU8e has frightfully restricteJ powers to 
force their opinion on the Executi"e, however strong the feeling in the 
Houlre may be. I do not therefore /Jay this or anything in a spirit (If 
criticism. or cavilling at the Government of India ; but when the Honour-
able the Commerce Member chool'lefll to get up in this HOWIe and make an 
appeal to the shareholders, I do not want there to be any misunderstand-
ing that, as fa, 8H the llhareholders and directors of that company are 
concerned, we arc prepared to meet and ,discuss. I personally feel thllt 
the directol'll and shareholders of the Tata Iron aDd Steel Company should 
be prepared to aecept their nrdiet after an inquiry into the whole quell-
tion by a committee appointed by tbis House, side by side with the Exl'-
cutive. I ~ Sir, that I am not a.sking anything too much. In fact 
I feel that, uuleHil and until lIome method of thill nature is adopted tho 
Honourable the Oommerce Member will always continue to have a griev-
anCe against the oompany and against the shareholders, and the share-. 
holders in their turn will alW&jfS have a grievance against the Executive 
who according to the ordinary shareholder of the Compa,bY is suspected 
of trying to shake the shareholder out of what is his just due. . 

The COD1IDeree Metnber, Sir, in a previous debate referred to things 
being put before bill departDlental comJllittee, that is, the departmental 



committee of the Commerce Department. Hft particularly ~  to 
those 1 think on the suggestion made by my Honourable friend on my left 
Mr. jinnah, that 8.D1 propot!alH in ~i  with ~ t ti  to an industry 
Hhould hereafter be examined by a comtmttec of thu:1 HoUtlc. The Honour-
able the Commerce Member Mid, and he said that again in connection with 
the amendment of my Honourable friend Mr. Dumasia which eventually 
hod to be ruled out of the Bill that we passed yesterday, tha.t he would put. 
the matter before his departmental committee. I do not remember very 
accurately, Sir, if I have the honour to be 011 this departmental committee, 
but I have Itn idea that I 1Vas one of those selected by him for the pur-
pose. May I ask him how many meetings he has hap. either this year or 
• last Yl!ar of his depart.mental committee' One wonders if thrl:'le (,Oln-
mittees are more or less ornamental, for I think last year we were called 
to only one meeting and 80 far as the sit: months of this year are concerned 
we have attended Ilone bec8ul':e Ilone W88 called, in order to 8ssist that 
Department. Therefore the departmental committee or advisory con;-
mittee of this Department, Sir, is not the channel through which anything 
useful can be done. 

This <{ueHtion of protection it! one whieh gives rise to a seriel! of mill-
apprehenHions and misunderstandings because the Government of India 
have Hot yet decided to get the House to agree upon or to lay down the 
minimum conditionll on which an industry is entitled to protection. 

The Honourable Sir Basil Blackett: The It'iscal Commission. 

Bir Punhotamdu Tha.kUtdu: The Finance Memher ~a  the 
Piscal Commission. Well, have you a,cted up to all the recommendatiollJo; 
of the Fiscal Commillsion Y What are the details Y Does he contend that 
no details have to be worked out 1 If it is 110 and the Finance Member 
feels that the recommendations contained in the Fiscal CommisHion's 
Report art' all that hi required, why do the Government of India not get 
up and say in reply to what the Honourable Mr. Joshi has been moving 
consistently and repeatedly that the question of labour does not arise on 
the question at all, and why do the Government of India not take the 
opinion of the House whether these amendmentll have the slightest sympathy 
of the HonNe? The Filleal Commillsion laid down the broad principle!!. 
The details must be worked out. I cannot help feeling tha,t if this is to 
be carried out in thi!! manner,' I mean the question of protection by the 
Government, we may have to criticise the policy as being carried out more 
in an amateurish way than in a thoroughgoing businesslike manner. IJet 
this House lay down what they think are the minimum requirements which 
they expect from any industry which asks for protection. Having laid 
that down, We will know exactly where we stand ; and an industry apply-
ing for protection would have to worl, up to these minimum conditions. 
'rhen the question which will be a comparatively simple one to decide, 
will be-is the protection deserved or not on the minimum eonditioD!l we 
have laid down' 

I feel, Sir, that I have spoken somewhat frankly. I felt that in order 
that this HOUKe may knowexa,ctly where the position stands I ought to do 
1«1 to-day. The ordinary routine on these occ88ions, Sir, is for a. person 
who is on the board of the company affected by the protection Bill to 
get up and say "  I thank you 'Very much ; we appreciate your action very 
much l.IJld we are most gi't.tcflil to you. " If I have not Raid that, it is 
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not because I do not mean it. The Finance Member may laugh as much 
as he likes, but I sincerely say on behalf of the Tata Board and the share-
holders of the Tatu, Iron and Steel Company we are aU grateful to this 
House aIllI to the Executive for whatever they have voted in the past and 
whate.ver ,theJ-: chose to vote to-day. 

Pandit Shamlal Nehru: And in the future! 

Sir Purshotamdas Thakurdas : That is not for me' even to expect I 
But, Sir, as a Member of this Homm I feel that I would not be doing my 
duty either by the company on wholSe board I sit or by my colleagues in 
this House if 1 did not tell them exactly how the matter stands. It is 
now up to the Commerce Member to accept my suggestion asking thh~ 

House to appoint 8, committee to hear both sides, find out what they would 
like and then send it to the 'rata Iron and Steel Company, in case no deci-
sion is arrived at between the .director!! or representatives of the share-
holders and the committee of this lloul:ic ill connection with the main sub-
ject about which the Commerce Member has made an appeal here. 1 
therefore, Sir, with these words thank the House for ha,ving heard me with-
out interruption, as was the case lal-lt time, and having heard me so 
patiently. J have tried my best to put hefore the liouse the reason why 
the details should he gone into and laid down very clearly by a com-
mittee of this House with the assist.ance of the Executive of the Govern-
ment of India. 

Syed :Majid Baksh (Burdwan and Prcl-lideney Divisions: Muham-
madan Rural) : Sir, I risc to oppose thif,l Hesolutioll and I am going to 
give DIy ~a  It is time, Sil', that we put up all etreetivt' li~l tall  

to these bounties 11181 go to fatten the capitalists, by taking money out of 
the POOT tax-payer's Yrlragre purse aud putting it into the pocktts of the 
CllpitAlil-it'l. Fiir, J RID reminded of a story. In Ii certain gramtnlll' schuol 
there was n student w}l(I wa.'1 rather s dunce and could llOt remembe1' his 
lesson!'!. Now the tNll'b('r one day came to him and looking at him poiu1erl-
ly asked him" Tell'me "'hat' you know sud whllt you do not kllo,v 1 " 
The hewildered student answered" Sir, I know that your hogs are fllt 
but I do not know whose corn hilS fattened thrill." T think it is time we 
Hhould know whether the eorn of the poor til x-payer iN to I'att.m these 

t lita i ~  It is lU(lgt unfortunate that th ~ exploded 1 hpories of 'J'oll'yi::m 
are imported from Bngland and introduced lwl'(' 110t ill order to benefit 
the poor, not to ill~: t  the wealth of the land, hut to ill a~  rh.! wt!Hlih 
of the few eapitalh,tll. Sir, I should ~ lY t.hal l ~  houllties l l: ~ lhefo\e 
indllstries It proch'al'" favourite. While milliolls of our people ill thiH 
land l ~ Ii, i a;; as h~  's pensioners ill all that matters for thl~ :  wc are 

i i l~ hounties tn the'll' industries by the millioll. Hir, I 11m tl'1!.p1t:c\ tG 
inquire why theRe bounties have iweomc i~ ~ lt  and that year after 
year we must pay-I do not know wh ~ t.his pl'ocess will end-aud pay 
in a never-e11(ling process. I thhlk it is the hi/!hly paid European staff 
al1d the engineering staff in these indus1rjps that make them demand 
these bounties. These bounties, Sir, are mere presents camouflaged as 
bounties to the h ~hl  paid European Fitaft' paid out. of the attenuated 
resources of India. Alld who is responsible for this, Bir' I make no 
hesitation to Ray that it is the GoverlJment. 1I1t' lllil'(mucraey, that iM 
respon.,ible for thiN state of IIffflirs, foT' the hi~h ~ala i ~ these European 
!'!tatf al'e paid Ollt of necessity by these industries. 
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Mr. It. Ahmed: The Swarajists are supporting them . 
• "ed Majid Babh: Well, you must make up your own mind and 

not speak of other's mind". Sir, why do Hot theso. gentlemen who form 
the Government of this country either establish metallurgical colleges or 
!;elld students to foreign countries to leaI'll metallurgical chcmi;..;try and 
engineering, to run these i ~ ~i  at a fraction of the cost that they are 
giving year after year as bouutles 1 

That would have minimised the cost very much and we should' not 
have been put to this trouble of giving a bounty. But they will not do 
it because they want to maintain and pamper a costly European Rtaff. I 
hea.rd that Home of these men that run the iron inflllstries ill the 'rata Com-
pany and.. the Bengal Iron Company were as hi/Xhly paid as man:" of our 
(j·overnment officials here and sometimes are paid even mnch higher salaries. 
Sir, I shall give one instance. It is about the State of Mysore. We all 
know how the Cauvery 1<'a11s were harnesRed to produce elect.ricity. I 
think it was Sir Seshadri lyeI', the then Dewan of Mysore, who, when he 
contracted for the machinery with American firms, stipulated that. each 
year' th ~  must take students from Mys(}re and train them ill the Rr't of 
producing electricity from water-falls &11(1 send them back again to Mysore 
HO that they may be employed there and so that the whole of the I/,merilt-
il1g' plant may be run by students who are inhabitallts of lVlYRore. This 
at lea.'lt the (ffivernment could have done here. The result thel'e itl Mysore 
is thut the whole electric plant of the CllUYCry ]"alh-l is 1'1111 h~  Mysore 
men who have had their training' ill America a:nd who l"ltll tIl(' plant at 
~  at a very small cORt, much Rmallel' than wouldhavc bpen :~Ri l  

with a ~ a  staff. But unfortunately, Sir, those people of Myso'rc 
were ]Jot the trustees for the people, tiley were the l;erVlIl1t" of thr peuplo 
there and they did it ; here we have got trustees and ISO we cannot do it. 

Sir. I weleome the Honourable the Commorce Membel' in hi., new role 
of a plagiarist of German economic fr./lacies. Bounties are usually given 
FlO that they might undersell all other people in all otlwr la;ld:, ~ t 

their I)\\'n. Unfortunately, Sir, if J may be allowed to ml(, 1,h I, ,'xpl"'ssiou 
he has b01'l'owed an oJd and worm-eaten wig of Om'man ~ i hl and 
Tory theorists in order to cover the premtlture baldnesH of capitalists in 
this country. We see bounties are offered in thiR country in a very 
different way. We know that in other countries bountieR are given in 
order that the cost of production may be so lessened that they: lli/lht under-
sell competitors ill foreign landfil; here v;e have bounties given to !'Icllllrticies 
in our own laud. It is a most peculiar application of bounties that we have 
ever come across. We see unmistakable evidences of bung-ling in the 
management of the whole affair, perhaps by uninitiated halldR. This is 8 
country of anomalies and the burCIlIlc.-racy is ~ lilt  of !!trung-r anomalies 
due to its ignorance of economic science. Sir. J oppose this Hp'lolution. 

Mr. K. C. Neogy (Dacca Division: Non-Muhammadall Hural) : Sir, 
I have no !leHire to strike a discordant note ou t.his occasion. Intit!ed, I 
stand by the policy of protection which this House deliberately adopted 
last year; but, Sir, I think on the occasion of such an arIlJual stock·taking 
of the situation, it is permissible to put the point of view of thc consumer 
in 1010 far l~ it does 110t conflict with the illtere:;ts of the tJ'ade itself. Sir, 
J think it is the business and duty of this Hom:e to adjllstthe conflicting 
intel'estl-> of the consumer to those of the t.rade which it seek8 to nrotect. 
I am led to make these observations in view particularly of t:le new 
L194LA I' 
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lIituation that has been created since we discussed tilt' Hteel Protection 
Act in May of lallt year. Thil-J Re:;olution itlleli' is an evidence of till: new 
situation that has been created. 

In the first place, the protective duties which thhl House passt'd last 
year have proved ineffective for the purpOlle for which they were intended. 
That is the main reason why we have this ReRolution before Ufo; to-day ; 
and the second circumstance is that the Government have actually col· 
lected much more in the shape of extra duties than they ever anticipated. 
Otherwise there would not have been the wherewithal to pay the extra 
houllties. Sir, when the Tariff Board considttred this matte I' ill 1924, 
they imagined that the proceeds of the extra duties would be just ellough 
to balance the bounties that would be necessary to be givell Jildel' ',heir 

ati ~  I would draw the attention of the House to paragraph 
~  of their Report of 1924 on this point. ThhJ is what they IItated : 

co We fully reeognillt' that the protection of busil' industries by meuu" of hOUlltit'H 
has rertaill obvious IIdvllntages, but Wtl fear that for tlnulldul masons any IIcbtllllfl 
which proposed to aecord protection to 1Ite('1 lIolely by thi8 menlls mU8t b(' di8l1li811t'd 
B8 impracticable at preeent, and we need not dwell on th" point furt·her. Wl' l\/lve, 
however, cODiidered whether 8 eehellle ('ould be devised of Ii (lombhlll.tioll of turiif dutit>s 
and bounties sO lUI to restrict all far lUI pouible tilll burdeu 011. till' 1'01l8Ulller. '  , 

Theil they proceed to point out t.hat, 8S their policy becomes effective, the 
higher duties will reduce the import!! morll aud more, alld therefore a tinlt' 
will be rtfched when there will be very little mOlley with which to pay 
uOllntieH ; and that is the reaMCIIl why they recommended a policy of' com· 
iJinatiolJ of protectiVe duties and bounties for a beginniulZ. 

Now, Sir, it has been admitted in reply to a question that Government 
have derived a net profit of about 30 lakhs of rupees after llIt'etillg dll' 
denumd!! of the bounties so far ; and the Tariff Bourd in their latest 
report ill paragraph 34 Htate that the i a ~ ill revenue is likely t.o exeeed 
the paymeuts on account of the bOWlty by 24 lakhs ill the three years 
durillg which the SteclIudustry (Protection) Act rcmains ill foree. 'fhey 
arrive at that figure on the basis of the amounts which they recommended 
IShould he given in the Hhape of bounties. But it hrul beell stated by the 
HOllouraUle the Commerce Member, the Government have no int('lltion to 
/live effect to their recommendation in this behalf in its entirety. I there-
fore feel confident that the result of this will be that inlltcad of leaving II 
surplul! of 24 lakhH, in three yearN, the surplus in th(· hands of Govern-
ment will come up to at least 70 lakhH, if not more. ~i  may I illlJuire 
;f in these circuUlstance!! the consumer hall got any claim to reiief' I 
do 1I0t mean that the umoUllt of the bounty Hhould be cut dOWII, what ] 
m!'1l1I is that this amount should not be allowed to be collared bv the 
HonOllrable the }o"'inance Member. Sir, I am perfectly aware of til(' I';w't that 
the Hteel Protection Act will not come up for amendment till its full term 
of three years has been run. But what iii there to pl'lwent the granting 
of rebates in regard to certain itemM in Hw Hchedule of duties which, on 
~ Ri ati  by the Govel'nment and by this ~  may not jUMtify 
. the high dutieR that have been impoRcd on them '! Sir, I would in thiR 
connection refer to the elise of galvanised sheets aM an illustration. 
'I'hc HOTI"urahle the Commerce Member will remember that 1 had 11 minute 
of dis,'i/mt appende(i to fh(' rt'port of thc Selcct Committee tID Hw 8teel 1'1'0-
tectioD Bill in which I dealt with the case of galvanilled lilheets. 
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It is not my intention to disclose what passed in the meeting of the 
Select Committee, but I am sure that neither the Honourable the Finance" 
:Member nor the Commerce Member will deny t.hat the C:':'.';C lor galvanized 
sheets, so far as the dut.y was conccMled,  was a very weak one. 

Mr. Devaki Prasad Sinha. : 'l'hen why did y<HI support it 1 

Mr. K. O. Neogy: I shall ~  the explanation for it presently. 
Well, Sir, on the canons laid down by the Tariff Board itself, the high 
protective duty Hought to be impoRed on the galvallispd "heets . could not 
be supported when we came to consider that Bill. And what was the 
attitude taken up by Government ill t.hat connectioll? They got me to 
drop my suggested amendment almost at the point .of the bayonet as it 
were, because Government would have dropped the Bill, if 1 had insisted 
on my amendment. Well,' Sir, I have no desire to go at length into what 
took place in the Select Committee, but I think it will not be denied that 
the only justification for putting up the rates on galvanistl.d sheets was 
not that this was a fit case for protective duties, but that Government 
wanted money with whieh to payout the bounties. 

The Bonoura.ble Sir Charles Innes: Sir, I should like to explain that 
1 do not admit the statement just made by the Hononrable Member, !lor 
do I admit that I got him to do anything. 

Mr. K. O. Neogy :  I would expect the Honourable Member to deal 
with these points when I have finished my speech. 1 iUHi that the 
Honourable the Commerce Member challenges the position taken up by 
me. I would refer him to the first Report of 1924 of the Tariff Board. 
If we turn to the table which they append to their repol·t at pnge 162, 
we find that thi~ is the only item in which as much as tw thi ~ of the 
burden falls on the general ct'msumer as dh;tinet from the Uailways, Gov-
ernment departments, public bodies and t.he principal industries. 

Sir, I will now turn to another figure. What is the average quantity 
that India consumes in galvanized sheets? The 'l'ariff Board estimfLted 
ollr future requirementN at 150,000 tOllS annually. But we find from their 
lntest report that this estimat.e haN been falNified, and that the quantity 
which they now calculate Wl reprelicnting onr allHual requirementH iii 
210,000 tons, and the lIet increase in revenue whieh they expect from this 
head i.s 25 lakhs and odd in 1924-25, 34.2 lakhs in 1925-26, and 32.4 lakhs in 
1926·27. That is to say, thiR furnishes the heaviest item of net increase in 
revenue from the prot.ective dutieH. Now, Sir, how much of this quantity 
are t.he Tatas expect.ed to manufacture 1 In the report of 1924, the Tariff 
Hoard expected the ata ~ to manufacture 8,000 tons in 1924·25, out of 
whieh they have l10t manufact.ured even ha.lf, that iii to Hay, they have 
mallllfllctUl'ed leRR than 4,000 tons. In 1925-26 the Tariff Board expected 
the 'l'lItR.'l to manufacture 15,000 tons, while as a matter of fact they havE' 
manufactured only 13,200 tons. In 1926-27, the Tatas are expc<!ted to 
manufacture 18,000 tons. When we reach that fill'ure, which is the maxi-
mum laid down in the Tariff Board Report, that will represent about] !12th 
of the .. total qualltity consumed by India. Now, I ask the Honourable the 
Commerce Member, if he can justify the high protecth'e duties on gal-
vanised sheets in these eircumstances T 

Sir, I have already shown that you are taxing the general consumer 
a little 100 much over this item. And I think that, when vo:J. have sue.h 
a large amount in your hands as I!IUrplu8 after meeting "the claims of 
~~ ~ 
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. bounties, this House should insist on the Government reconsidering their 
policy in regard not merely to galvanised I>heets, but to such it ~ generally 
as come into consumption in very large quantities by the ordinary 
people, and which the Tatas are not expected to manufacture in any large 
quantities i~ the near future. 

Sir, In this connection I would remind the House, although I may be 
aClcused of raising a parochial point, that galvawscd sheets are very 
largely in use, even among the poorer classes, in the province whh·h I 
have the honour to represent ill this House, and the high duty which the 
Government have fixed on this item is working very harshly so far.8i the 
large portion of the consumer in Bengal is concerned ..... . 

fte Honourable Sir Charles Innes: It is not borne out by impclrts. 
Mr. K. O. Neogy : Well, the import duties have put up the priees. 

~h  Honourable Member cannot deny that. I think, Sir, that in these 
;'eireumstances, a review of the whole matter is very necessary. I am 
not the man to dogmatise on these matters, but I would implore the Gov-
ernment either to ask the Tariff BOal'd to go into this question very care-
fully and recommend as to whether, in view of the unexpectedly large 
increase of the import duties, the tariff schedules should be revised, or 
whether any other relief can be granted in the shape of rebate or in any 
'other form which the 'l'arijf Board may consider fit and proper. As I 
,.began by saying, I have no desire to oppose this motion, and I hope that 
. the request which I make will be borne in mind by the Government and 
the matter will 'be investigated by the Tariff Board. 

Mr. President : Since the general question has been sufficiently dis-
eUSBe<i, I will take the amendments now, unless Sir naail Blackett wants 
to reply on any of the points which have been raised on the general 
question. 

The Honourable Sir Basil Blackett (Finance Member) : Sir, there 
are one or two points which have been railled on the general discussion, 
which I propose to answer, but I should be quite willing to do so later, 

I do not propose, Sir, to attempt to follow the Honourable Member 
who has just spoken and re-open the whole question of the Steel Protec-
tion Act, His speech will be very much to the point a year and a half 
hence when we are considering the renewal of that Act, aud I have no 
doubt that he will very forcefully make the point that there are some • 
duties in the Act as it stands which are high from the poi nt of view of 
'the consumer. It would hardly lie in his mouth to make that complaint 
now unless he confesses (whieh T rather hegan to think is the confession 
behind his speech)-unless he confes.'5es that he hall weakened in his 
IIUpport to the policy of the protection of fIt.eel. It ill perfectly true that 

J P.Il we have had rather more revenue from these 
.  .  . protective duties thus far than we originally 

~l at  and that galvanised sheetfl are responsible for a portion of the 
~ a  But the main portion of the increase was due to the very large 
llJlports that took la ~ just in the first few months or the early portion 
of the perio,d during which t.he Act was enforced. To say that that shows 
that the pohcy. has been ll~ l is I think incorrect. The Honourable 
Member w~  Just spoke salP the policy was ineffective, but it is proving 
'Very e1fecbve as I know from the figures showing a considerable reduction 
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in the receipts from the customs department, from receipts other than 
galvanised sheets. The estimate that the Tariff Board have produced is 
not one which WI" desire to challenge but it certainly does not leave a 
large margin and I myself should not be snrprised if it is rather an over-
estimate of our total receipts during the period. One of the main reasons 
why receipts have increased is that after the Tariff Board's first report 
was produced there was a general fall in the priee of stcel, both British 
specification and Continental,-a very con.'liderable fall not only in the 
rupee price but. also in the sterling price. and I think one reason for the 
considerable imports of galvanised sheet!> now is that, in spite of the 
increase in duty,. the cost has come down so much that the consumer is 
willing to pay the price. 

I will not attempt to follow the IIonourable Member further. I rose 
mainly to deal with one or two points that were raised by Sir Purshotamdas 
Thakurdas. First of all, with regard to the question of exchange. The 
Honourable the Commerce Member said t.hat, in the event of there being 
a serious and prolonged rise in exchange, a ncw situation would arise 
and it would be in such circumstances that we should have to reconsider 
the question of the amoUllt of the bounty. It is not I think possible to 
go beyond that. It is not possible to make any reasonable arrangement 
in advance to dcal with an emergency of that sort. The ~ t of a rise 
in exchange depends very much on the circumstances in which it 6ccurs. 
It is 1\ot of course possiblc to say that, if you require.% per cent. pro-
teetion with exchange at Ish.16d. you require 20118 of .. ~ per cent. pro-
tection, if exchange goes to lsh.18d. That is simply an impossible way 
of looking at the situation. But I hope thnt the question may not arise. 
Speaking in Bombay in July, I said on bf'half of Government that that 
Government had no desire to see exchange rise above what would be the 
gold point at Ish.16d., namely, lsh.16T\d. in existing circumstances, especially 
in view of the fact that there was no tendency for prices to rise but, on 
the contrary a tendency for prices to fall. I repeat that statement on 
behalf of Government. We have no desire at prcseut to see any rise in 
the exchange. We naturally cannot commit ourselves to any view as 
to what. the final future of the exchange rate should be. For that we are 
waiting for the report of the Currency Commission. But pending the 
receipt of the views of the Currency Commission, we have no desire to 
see exchange raised above l h ~ d. find, though I have seen many state-
ments in the Press questioning the capacity of the Government to make 
their desires effective, I can assure the House that in my opinion there is 
not the slightest doubt that we have full power to make our desire effective. 
I will say no more about exchange. 

I will say OIlle or two words about the question as to what it is that 
the Government desire to see the directors and shareholders of the Tata 
Iron and Steel Company do. Sir Purshotamdas Thakurdas spoke about 
differences of opinion between Government B.nd the directors. I dOl not 
think my Honourable friend, the Commerce Membcr, bad any such differ-
ence of opinion ill mind nor do We feel that there is any such difference 
of opinion. Sir Pllrl'.holtamdas Tha.kurdas knows the difference..of opinion 
tha.t there has been between the directorl'l and the shareholders, 
and I think it is a matter for the directors and shareholders to settle. 
for theml!lelves. 
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. Iir Pui'lhota.mdas Thakurdal: May I, Sir, say at this ta ~ thnt 
the directors are trying to carry into effect what the Government of India 
want.? Now, whatever the directors did put forward practically reflects 
if not totally cert.ainly in the major part, what the Government of India 
have indicated as desirable in their opinion. Therefore, it practically 
comes to a difference of opiuion bctWt'flD those who are interested in these 
industries and th~ Government. 1 submit, Sir, that what I have said is 
borne out hy what the Finance Member himself has said. 

The Honourable Sir Basil Bla.ckett  :  I do not deHire to ebop logic. 
The position ef the Government of India is quite clear. They are desirotL'l 
of making effective their policy of protecting the steel industry. They 
never have been concerned in protecting the Tata Iron and Steel Company 
as such. So fal' as this House is concerned, the deHire of this House is 
to ROO a strong-steel industry m;tahlished in this eountry ; and, ill view 
of the fact. that the 'rata Iron and. Steel Company is the one company 
which is at t.he p)'eHent t.ime seriomlly engaged in producing sted, 
ohviously the financial position of the 'l'ata Iwn and Steel Company iR U 
matter of very considerahle interest bot.h to the Government and to thi~ 
House and to the nation. The financial position of the Tata Iron and 
Steel Company is a folOmewhat difficult OTIC wi ~ to the fact that. as pointed 
Ollt hy the Tariff Board in their origillal report, there is n eOllRiderable 
amount ,of ('apital wlii('h (,fllll10t hI' ~ ~  10 pam a retllrn. 'rlw 
Government's vil'w has heell quite dearly stated to .the Company, that 
this ought to hl~ o('alt with. It is not for th!' Goyernllwllt to lar down till' 
exact terms on which it should hI' dealt with, still less iH it for th(' Govern-
ment and a committee of this House to conRider what terms Tata'" diree· 
torR should suggest. to their Hhareholders for dealing' with this difficult 
situation. But I do think that it is right that the Governml!ut aud this 
House should make it clear to the Tata Iron and. Steel Company that their 
policy is to enable the company to earn a reasonable return on the (·npit.ai 
which is really engaged in turning out steel and it is not the policy of the 
Government or of thiH House to put a company ill a position out of 
hount.ies, votel} at th(' ll~  of the tax-puyer, to pay the arrearlS of 
dividends on ~  preference ",hareR. I eannot Ray more than that. 
I do not think it is for me or the Government to enter intol details. If 1 
did NO, I fear that, if Sir Charles Innes has been accused by Sir Purshotam-
das Thakurdas of being v8.f.,'1.le, I Hhould probably be accused by other 
people of being perhapR ton precise. T have no furt.her observat.ions to 
add on the quest.ion as It whole exeept that 1 hope T may make an appeal 
to the House, in view of the shortness· of time at our dilSpoHal, to get ahead 
with the busiueRs. 

Mr. President: I now propose to take the nmendments. 

Mr. B. Das (Ori!lsa Division: Non-Muhammadan) : Sir, I beg to 
move the following ~ t :  . 

.. 

"  H (a) That in clause (2), for the word and figures' Re. 12 ' the word and figures 
, !la. a  ' .be .ubstitu.ted.·· '. . '.. . . .' 

. (b) That in clause (3), for the tl ~  aiid wprd ;';18*. iakhs ,; the figures and 
If.ord '28 JBk.IIs-' be :rrulls€ituted: ,"! :! '.' .. ' ., _. .  . . . 

Sir" I li t : ~ at~~ti l  to tA" ~ h of the Honourable the Com-
liIeree Member_ 8&. th ~t  w~ lli ~ some-tangible expJariati010 which 
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might persuade' me not to move my amendment. But instead of explana. 
tions the Honourable Member for Commerce spoke on t.he generosity of 
the Government. 1 find the generosity of the Goverlllnent is at a disClount 
to.day. Last weex, on the questioll of the protectioll of the papel' indus· 
t.ry, while the Tariff Board recommended. t ti ~ for five Yell.l·S. the 
Government wcnt up by 40 per cent. and Ulcrcased It to 7 Yelll'S, and the 
gelleroKity of the Honourable the Commerce Member having heml ex· 
hau!!ted there, therc wajoj nothing left, arul so, hiN generosity wus at a 
di!!count to·day. T ask, why is the Honourable the Commerce Member 
going to tl'('At the iron Ilnd Rteel industry to·day in this Htepmotherly 
fashion? I have gone thrqugh the Hpeeches that he delivered while hl~ 

moved the Hteel t~ti  Bill. He did not want to be ungenerous nOi:, 
to be overgenerou!!. All he wanted was to give adequate prohH'.tion to 
the steel induRtry. T will just quote one line. (Mr. N. M .• ~h i : 
" Protection to the tlhareholden;. ") Yes, T am mindful o,f the h l~  

holders and the workers liR well. 

Mr. N. M. Joshi: Are you a !!hareholder ! 

Mr. B. Daa : I.e!' roe tell the House that I am not a shareholder. 
I have 110 interest in the steel illdustry. AR I told the Ilo\lloJc the othel' 
day, I am the link between labour and capital. I have equal intereKt in 
both. My friend 011 my right' {Mr. Chaman Lall) mHY My that he is It 
worker. lIe is liyillg on the capital of hiK anceHtorl;, yet he i'Juyi'J he ii'J It 
worker! 1 am a worker and I live on my work. 

Sir, the Honourable Sir Charles. Innes, while i ~ the Stcl'l 
InduHtry Protection Bill, said: (As t.he Honourable Member was search· 
ing for the quotatio(ll). 

Mr. Devaki Prasad Sinha : May I ~ t to the Ilonoul'llble 
Member that the wheels of capit.alism do not grmd so slowly al; thiK ? 

Mr. B. Daa: Hut the wheehl of representatives of worker!! in this 
House du grind the more slowly. 

The HOllourable Sir Charlers Innes said: 

" All the mistnk(.s, ia t ~  and the di11ltmltiee of this Compltny have bE'"n 
brought. into tho pitileS8 glare of publicity." 

l.ater on he said : 

" But it would of coul'se be futile for liB to go in for this policy of prot.edion 
unicsi "I' were slLtisfied that the meRsure ot protectioll we are according was ade111lIlte." 

It is tile ade(1Uacy of the protection that T am going to deal with befol'e 
thiR HOllise. Sir CharleH InneH went on and eulogised the Tariff Board. 
its expert valulltion, and the expert members that it contained and still 
contains. ~  alHo remarked : 

"  J do not claim nor do the Tariff Board elo.im that these propoRa.ls will a lt~ 
the Ta.ta. Iron and Steel Compa.ny at ~  to pay large dividends.' .: 

.And my Honourable friend, Sir Basil Blackett, who is not very gCDl'rOllR 
with money, as we all know, remarked : 

" It surely cannot be preten4ed that a. eomp&Ilv ot that sort is ill absolute neef[ 
of spoon· feeding from the Govel'JlJll8l1t." • 

I think at the moment hi£ intentioh was to give thia industry proper and 
adequate protectiOn. Sir, in the lut Delbj Session, when the Honourable 
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the Commrrce Member wanted to protect the steel industry by a bounty 
of Rs. 50 a h~  1 had the misfortune to move that a bounty of l{s. 100 
lakhs be givel'. . Your predecessor in the Chair ruled iny amendment 
out of order. Lf't me take the privilege of quoting from that rulillg' 

"  I once more want to tell the Honourable Member that he is moving an amend· 
ment to i ~ R  the slim of Rs. 50 lakhs to RB. 100 lakhs. A1'ter he has moved that 
amendment he hns rllstrieted the debate to the ql1cetion whether the estimate made by 
the Government that Rs. :iO lilkhs will be requirod in one yoar to pay at the rate of 
Re. 20 l)(1r ton to the steel industry is correct or not. The Bole question in issue, once 
his  amendment is movod, is whether that estimate is right or not. The Honourable 
gentlemtln is now talking about generosities ..... " 

-to-day I am not talking of generosities--
" It has nothing to do with generosities; it is merely mathematical accuracies." 

Sir I howed to the ruling <Xf your predecessor in the Chair. Well, Sir, 
I a:qk the Honourable Member for Commerce not to talk of  generosities 
but to talk of mathematical accuracies. Let us see what the Tariff Board 
have recommended. I ask IIomourable Members to turn to paragraph 25, 
page ]4, of the first part of the Tariff Board's report. They say: 

" It is (llell,]', wo think, that the manu1'acturer's profits are not likely to be un· 
reasonably high, and that It limitation of the bounty payments cannot bo ~ti i  on 
that ground." . 

Later on, in parwgraph 34, the Tariff Board recommend Rs. 18 per ton 
as the bounty. Everybody knows that B.s. 20 per ton was recommended 
during the .JallUary Session. The ~ i  Board, after expert calculatioJl, 
havo reduced it by R~  2. But the Honourable Member fol' ComnllH'ce 
or thc Government of India, by a stroke of the pell, have reduced it by 
another RH. 6. .Tust now, my Honourable friend .Mr. Neogy asked what 
theF'inanr,e Member is going to do with all this money. I know the 
Finance Member's bag is like the well-known witch's bag of the fable 
which can swallow all the cotton mills and the steel industry-crores a.nd 
crores of rupees. In reply to a question which I asked, the Honourable 
Member for Commere6 ,..aid that there was Ii surplus of Rs. 30 lakhs with 
the Government. If Govemment fix the protection at Rs. 12 per ton, there 
will be a Rurplus of anothQl' 40 lakhs. That will be 70 lakhs. And 
according· to the surplus calculated by the Government and Tariff  Board 
as well, there will be another Rs. 30 lakhs by March ] 927. That means that 
a croce of l'l1pees will be in the hands of the Government from the steel 
protective duties. My question is, what are the Government going to do 
with this one crore? I know that there are other interests that enD be 
served. Here is my friend Mr. Chaman Lan and my friend Mr. Joshi 
who want that the workers should nOlt go unemployed. I may appeal 
on behalf of the workers that, if this industry is adequately protected, 
the workers should not go unemployed.· Why should there be SP0011-
feeding? If Rs. 18 per ton which the .Tariff Board experts have re-

~  h~ allowed, in two years time the industry will he properly 
orgal)Ised. It may be we may not have a second Steel Protection Bill in 
this l~  If the Tarifl' Board were not expert two years ago, they have 
h ~  expf'rt. h~ having.had to. ~l i ~ a. number ~  applications, and 
I thlllk thf' OJlllllon of nn f'xpert body bke the Ta'l'iff BOI8rd i!il more 
valuable thHn that Qf experts which maybe in the pigeon-holes of the 
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Honourable the Commerce Member. I IUiked a question 88 to the actual. 
amount of iron and steel of Indian origin, purchMed by: the Government 
of India. My Honourable friend, the Member for Industrles-l am sorry he 
is not here-replied that 411 tons for 192:1-:!4 and 1,483 tons for 1924-25 of 
iron were purchased by the Indian StOl'es la t ~ t lind. 1 was referred to 
the report of the Railway Board about th!" quantlty of 11'011 and steel of 
Indian origin purchased py the different a~lwa  I do not i ~ that t~  
Indian railways have purchased any quantIty of steel except ralls. ThlB 
they are compelled to purchase by their Rlrl'{!pmp?ts with the Indhtn Iron 
and Steel companies. I therefore asked 8. questIOn what were the nego-
tiation.'! that paRsed between the Honourable the Member ~ COlllmerce ~l  
the Chief Controller of Stores about the purohase of railway Jl!.8.terials· 
through the Indian Stores Department. Our illtention is that the Rail-
way Departmept and the different Government Departments must pur-
chase iron and steel of Indian origin ..... . 

The Honourable Sir Oharles Innes: I rise to :t point of order, Sir ! 
Is this relevant to the matter under discussion Y 

Mr. President: The Honourable Member has now reached his time 
limit. 

Mr. B. Das : Sir, we manufacturp. goods in India, but unfortunately 
there are no buyers for them. 'rhe Government do not take any interest 
in encouraging the purchase of illlligenolls article!!. 'rhough GOIVemment 
spe:nd crol'cs alld crol'cs of the tax-payers' money, yet Indian iron and 
steel are not purchased. III the railways crores and crores worth of iron 
a t ~l are purchased and whenever we ask any question eithor of the 
Honourable the l\lember for Iudustrios or the Honourable Member for 
Commerce, they do not seem to agree either iJlside this House or outside 
that it should be the settled policy of GOVCl'JImellt to purchase articles and 
specially iron and steel of Indian origin. 

Mr. President: That has nothing' to do with the question raised by , 
the Honourable Member in his amendment, and l).c has alreadyexeeeded 
his. time limit. 

Mr. B. Das :  I have nlroady moved my amendment. I commend 
it to the House and I hope that the House ,rill not be carried away by the 
mellow perrmasion of the Honourable the Commercc Member but that they 
will be guided by the expert opinion of the 'rnriff Board. 

The Honourable Sir Oharles Innes: I 8.m sorr? that the speech I made 
proposing this Resolution has not convinced my Honourable friend 
from Bihar and Orissa. In that speech I gave at the fullest poasible 
length the reasons why Government had definitely decided that they 
ShOl1ld not accept the opinion of the . Tariff BOI'ml in this matter. It 
was not a difference of opinion between an expert Tariff Board and the 
Government of India on a technical point. As I WLlS careful to explain 
to the House, we gave full weight to the recommendations of the Tariff 
Board, but we differed from them on grounds which were outside th~ 

pUl'view of th.e Tariff Board's consideration and that is t?e reason why 
we have modIfied the.'!'>-proposnls. I t,ope the lIollse WIll support me 
in this -matter 'because: 81'1 I hovf'. ~ai  hefore, I am perfectly satisfied 
that our proposals are tn the true Interest!'; of the iron and steel industry. 
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Mr. President: The question ill : 
" That in clause (2), for the word and figures • Rs. 12', the word a l ~ 

• Re. 18' be suflstituted, liud that in e1ause (3), for the figures and word' 18, lakhs 
the figurcs and word '28 lakhs' be substituted." 

The motion WI1S negatived. 

Mr.lt. Rama Aiyangar : I do not propose to move my amendment.· 
Mr. B. Daa : In view of the adverse vote of the House on my pre-

vious. amendment, I do not move my second amendment. t 
Mr. H. M, Joshi (Nominated: Labour Interest...): (Cries of 

., Withdraw.") (An Honourable Member: "Don't waste titHe.") I 
propONe to move the amendment which stands in my name, which runs 
as follow!! : 

,. That. at t.hl! (mel of the Resolution the following bc adeled : 

, (4) 'fhat the alllount. of the bounty paid in l~ tal  with the Resolution IIhull 
be reimbursed by the company ree.eiving the bounty out of the bulalu'.e wllirh may 
I'elllain out of profits after distributihg a dividl'nd of 8 por cent. to its shnreholderij 
ill unJ following yl'nr or years. 

(;;) Thut th ~ Govcl"IIJnent of India shall insist that til!' company l~ i ill  the 
bounty shall pl'oduce IL ct'rtiflcate from any offi('ur IIp)loiuted ~  the Government of 
hllliu. for that purpose, that the labour conditions prevuiling in the works of thut 
company nre satisfactory. 

(6) That thl' Government of India shull huvI'such rt'preselltutioll ou the board of 
directors of tilll compunies receiving the bounty 1\8 the GOVl'rIlIllent of India l,"ollsidt'r 
to be adeqult te '." . 

Sir, in view of the fact that only yesterday I had made a speech on 
the principles of my amendment I do not propose to make It long speech. 
(Heal', ilear.) It is necessary for me to make only a few remarks. 
(Cries of " Oh !") Yesterday when the Honourable the Commerce Mem-
ber spoke about my amendment he said that in the C8HC of ellHtom:; duties 
it is difficult to e8l1:imate how much money ~  into the pocketH of the 
industries which arc protected. But to-day' we are not dealing with 
customs duties. Weare dealing with bonntieR. 'fhere is absolutely no 
difficulty in estimating what amount goes into the pockets of the indus-
trialists in this case, and therefore there is absolutely no difficulty why 
the money should not be paid back. I again say that the principle of 
the money being returned is accepted by several Governments outside 
thil'l country and by the Madras Government, and T want the Honourable 
the Commerce Member to teU me frankly why it is that the G()\"I:>rnmeut 
of India do not take that into consideration at all. He stated yesterday 
that the belli.t method of protecting the interests of the tax-payer is 
to stop protection whell you find that protection is not necessary, 
But what about the money which has already been paid to thesc capita-
lists 'I Now, ~ al crores of rupees will be paid. 1 want those several 

~ to be reimbursed to the tax-payer. 'fhe HOnWI1'Hhlc til", 

--- *" That in elause (3), all the worila nfter t ~ i ~  a ~~ ~ ~ lakh;;-; -;'0 
deleted and the following be SUbstituted therefor: 

, The matter will be reported on ags.in ill F"brnary 1926, for giviJ\i adequa; f) 
protection up to the end of March 1927 '." 
t " That in dause (3) : 
.. (is). for the t1(IUCS and word ' n * lakhB' the figures and word '62 lakhs ' 

be lubBt.itutcd ; 

(b) for the figures and 'Wor4 'GO lakhB' the figurel and 'Word '90 la~ J 
be IIU batituted. JJ 
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Commerce Member has not answered that point. That point will not be 
covered by simply saying that th~ protection will be stopped after 3 or 
4 years. r therefore want the Honourable the Commerce Member to 
tcll me why the Government of India do not take that point into r-onsidera-
tion. The same is the case as reg-ardR representation. Here there :51 
only one company. Why does not the Government of India ask for 
representation on the Board of that Company? If the Goyernment 
give them large sums of money they ought to have some control over 
that company. The l a lt~ Government asked for control even in the 
cal!le of loans. When you are giving gifts, presents to the compHnifls, why 
should you not ask for some representation on the board of directors 
of this company Y The same is the caRe as regJ.l'<is labour conditionCJ. 
I want this HOllseto tnkfl the principle of my anH!ndment into considcra-
tion very seriously. The Honourable Ml'mbpl' may not give a reply 
to-day. But. I am quite !'lure that, if this policy of p!'otection is to he 
followed, there will be one day, and that dllY will ill' ellrlieJ' thlln mnny 
imagine. when the Honourable the Comme1'ee Memhct· will have to ~i ~ 

It reply to the principle of my amendment. If the Honourable the Com-
merce Member is the tl~ ~t  of the interests of thp 1 ax-payer he will 
have to give foICl'iouli consideration to this point, and 1 Ruggest. t.o him, 
fiR 1he Honourahln Memher j·pprcsent-iug' the Indian .\lel'chants' Chamber 
has ~ li  that a eommittel' of the House be appointed to consider th ~  

points. JJet a eommittl'f' of the HOllfole deeide that tltp tllx-pay<'l"foI l ~  

should not he returned as the money is returned in M/idl'lls. IJt·t 11 !!tllll-
mittee of the House decide that, nithollgh Wf' mny givf' Us. :J crores to 
a company, there should be no control of GoverIlmcnt oyer that company. 
Let also a committee of the House  decide that wc pay Rs. 3 crores to Ii 
company but we should not. worry ourselves with the labour conditions 
existing in the works of that company.  Sir, I move my amendment. 

Mr. Devaki Pra.sad Sinha: MIlY I Ilsk a question? I want to ask 
Government whether they haye any information if the IJabour Union at 
.Jamshcdpur has been recognised by thc cmployers or not? 

The Honoura.ble Sir Charles Innes: Sir, the question which M.r. 
Devaki Prasad Sinha has put ought to be addrcNs('d 10 the HOllourable 
Director of the Corripany oppositc. 

I will follow Mr .• J oshi 'F; pxample alld l,e as brief as possible in dealing-
with the points that he has raised. T will take thf' fi rs( clam:e of his amend-
ment. He said he sees no reason at all wh~  if \W ~i  thesp trollnticR to 
the Tata Iron and Steel Company we should Hot I'Pquire thl1t the hounties 
should be repaid by the compl1llY if th .. cOlupany [lIlyS a ('prtail1 rate of 
dividend. Now, Sir, T would like to put the l'oiJlll0 Illy HOJIOIlI'able friend 
in t.his way. Tht>.'ic bountics amoullt to 2 erores of J·lIPC'f·S. W f\ will 
ufoISume that the company has to repay that mOl1ey. T 11 or<lc'1' to (lllnbJe the 
company to repay those two crores of rupees. ob"iously thl' compl1l1Y woulit 
have to repay it in instalments because no company -would be able to pay 
two crores of rupees in one year. Wc -Ivouid have to continue the protep. 
tive duties, the burden of which amounts to 168 lakh" of rupees. 

Mr. N. M. Joshi: Whv ~ 

The Honourable Sir Oharles Innes :. In Qrder to (,]lable the ~ ll Y 
to pay the bounties back in instalments. What I !;oy is that when you 
are giving bounties especiAlly to R company. in the position of the Tata 
lrouand Steel Company,· the right principle is to be generous. 
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Mr. N. M. Joshi: If thry malte GO per cent. profits,whyshould we 
not get the money back ~ 

The Honourable Sir Charles Innes : We will then be in a position to 
reduce the burden on the tax-payer. 

Mr. N. M. Joshi: Why not get the money back? 

The Honourable Sir Charles Innes : Let me refer to clause 2. The 
H9nourable Mr. Joshi made the prophecy that some time I should have 
to deal with this question. I doubt it, because this time n,ext year there 
will be another person in my place. But I should like the House just to 
confine itself to the actuul im>posal or Mr. ,Jolihi aH stated in clause 2·of 
his amendment. I said yesterdny it is much too vague. He ·suggests 
that an officer appointed by the Government should report whether the 
labour conditions are f;atisfactory. I suy that you ·cannot in fairness to·· 
the company or in fairness to the officer impose a condi.tion of that kind. 
It is up to this Legislature, if it wants to satisfy itself as to the eonditiot\8 
of labour, to lay down the eanons and to prescribe the standards on which 
the Officer has got to work. 

Mr. N. M. Joshi: What does the Australian Government do' 

The Honourable Sir Charles Innes :  I do not know about that and it . 
is not relevant. I think that the proper way to deal with this question. 
is to improve your Factories Ad or the Workmen's Compensation Act 
and not to add a vague clause of this kind. As regards the question of 
representation of the board of directors Mr. Joshi referred to. the ana· 
logy of Company Railways. That analogy failN. To begin with in the'· 
Company Railways we give them a monopoly. In the second place 
we own most of these Railways. In the third place our Governl!lcnt 
Director is a director with overriding powers. He can· veto anything. 
It is not proposed here that this Government director should haveallY 
special powers. He would he merely one of ten or 110 directors. He would 
not he aD expert in steel and I am at a loss to see in what way we should 
get ('ontrol by having a Government director on t,M BoaM. Sir, I 
oppose this amendment. 

Mr. President: The question is : 
" That at the end of the Resolution tho following be added I 

, (4) That the amount of the bount)' paid in accordance with the Resolution ,hall 
be reimburaed by the company receiving the bounty out of the balllJlce which may remain 
out of profits after distributing n dividend of 8 per cent. to its shareholders in .any 
following year or years. . 

(5) That the Government of India shall insist that the company recei'ling ,the 
bounty shall produce a certificate from any officer appointed by the Government of 
India. for that purpose, that tho labour conditions prevaiUng inthl' works of thltt 
company are satisfactory. 

(6) That the Governmt'nt of India shnll have BUch representation on the boa.rd of 
directors of the companies receiving ~h  bounty as the Government ·of Indiaeonadder 
to be adequate '." 

The/motion was negatived. 

Mr. President·: I understand that the last amendment·in· the name 
of Mr. ~ a i  Baksh is not going to be moved. 

The question is : 
" That thefoUCI1Viq Resolution be accepted I 



" UOUNTY ON STEEL. 

I This ASllembly rceomDlt'nds to the Govemor General in Council that Q bounty 
should be la.id on steel manufactured in India between the lst of Oe1;ober 1925 and 
,the 8l.t.·o ;March, 1927, subject to the following ('ouditions : 

(1) The boanty shou.ld be paid only to flrllIH or ('ompanics ll1Hllufltcturing; muinly 
from pig-iron ulada in India from Indiau ores, steel iugot.s 8uitahlu, for 
rolling or forging into un.Y of the kindR of stool articles specified in 
Part VII of Schedule II to the ] udian T:triff Act, 1894. 

(2) The bounty should be paid on ~t l ingots nmnuf:wturpd Ly such titJll8 or 
compruries, and the bounty should be paid ut the rate of Re. 12 a ton 
'on 70 per cent. of the total weight of t.he ingots mnnufartul't'd in each 
month. 

(S) :The t.otal amount of the bounty payable under this Resolution in the 6 
th ~i l  the 31st of Mardi 1926 should be IS! lakhs and in the 

year commencmg the lst of April 1026 !lnd {'mling the 31st of March 
1927 should not exceod 41! Illkhs, making It maxiwull total in all of 
80 lakhs '." ' 

Them()tion was adopted . 
. '1'hf: Assembly then adjourned for ~t h till Ten Minutes to Three 

of the Clock . 

.. The .Assembly ·re-assembled after Luneh at 'fen Miuutes to Three 
,of the Clonk, Mr. President in the Chair. 

GRANT l ~ l  OF' 'rUE BOUNTY ON STEErJ. 

The Bonoura.b1e Sir Oha.rles Innes (Commerce Member) : Sir, I beg 
to move: 

" That IL 8um not exceediug IS! lakhs be granted to the Governor General in 
OouD\:\il to defray -the eharge whirh will ~  in e.ourRP of payment <luring the year 
en(ling the 31st of March 1926 on act,ount o.f the bonnty which haa boen recommeuded 
in the Resolution just palsed that the Governor Geneml in Coundl .hould pay on 
steel manufactured in India betwl'cn tho 1st of October 1!J25 and thc 3lat of March 
1927. " 

'Mr. Na.ra.inDau (Agra Division: Non-Muhammadan Rural) : Sir, 
I should like to say a few words on what appears to me to he.8. very 
clear issue. The clear issue before the BOURC is whether the duty on 
manufactures of steel in India should be continued on the same scale 
as was granted a year and a half ago. 'l'he question is not to pamper 
the manufacturers of Hteel in India. 'j'he qucRtion ilol not to pay anything 
; in excess of the amount the inp.llstry actually det;ervcs. The simple 
question before the House is whether to continue the protection to which 
the House already is committed, or to cut it down for no rhyme or reaSOll. 
'V·hat I see is this, that against the very thorough Dnd very cOllscientious 
and scientific inquiry of the 'l'ariff Board, the supel'wi8dom of the. Com-
merce Departm:ent has pitted itHclf. 'l'here seems to be no reasOn why 
when the. opinion of the Commerce Department and of the Government 
of India came in conflict: with the recommendations of the Tariff Board, 
the Government did not attempt to communieuh' their views and to put 
their view'l before the Board as the genenll public did, so that the Tariff 
Board might have a chance to consider those views also. Sir, when the 
House committed itsclf to its present tariff policy Hnd recognised it as 
a means of fostering somc of the national industries, and when it came 
to girveoperation to that tariff policy, I think the main idea was to 
foster some of these industries and not 10 earn enhanced revenues for 
the Government. Yesterday by a stroke of the pen we gllve an 
enhanced revenue to Government for giving indirect and inadequate 
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[Mr. Narain Dass.] 
help to the paper industry in India. In)1tf'ad of keeping a margin of 
24 lakhs that the 'furifi Board recommend-not that they actually say 
the Government desel'vl' smTIlUch for giving help to a national industry 
in India; hut aft('r It "ery careful inquiry· they keep aside a margin uf 
increased reve'nur of 24 lakhs of rupees-the Government Ilrl) adding 
very heavily to the custom revenues. I find that Government by giving 
this generous help to f\t!'el manufactures are going to make about 50 
lakhs of rup('ps or ('''('ll more. Sir, whenever we commit the House or 
appeal to the House to extend help to a certain national induHtry by 
means of bounty or by the application of protective duties, I think the main 
iH8ue before the House is not to earn enhanced revenues for Government. 
1'hat pile, Sir, is l a ~  very high ; that burden is already very crw;hing. 
Sir, t.he Tariff Board have made a scientific and very careful analysis of the 
whole situation, and they have come to the conclusion that the Govern-
ment i ~ the a years in question at the very lowe!lt computation 
will 1II1l),e ubout iI C1'ore8 in enhanced revenues on account of the impo-
fiiition of those tariff duties; ann the maximum that they can think of, 
taking the output of steel at the highest, is that they will have to pay 
perhaps about 256 lakhs of rupees. So they have already kept asidc 
a very great ~i  against the posliible inerea8e in the output of steel 
or against any miscalculation into which they might have slipped. But 
I find that the Turiff Board'8 report has been receiving the treatment 
which very generally is given to minority reports of certain inquiries, 
especially the rcport of the ReformR Inquiry Committee. I find that 
autocracy Ilnd bureaucl'acy not only come into play in matters of ad-
ministration, but even in those financial matters and t.hoRe fiRea) 
measureR which have helm threRhed out and which have been very 
('HefnHy analYRed by an expert body of gentlemen. And the most 
remarkable thing, Sir, is that the Government of India did not take 
care at all to cxp1'eSR tbl·ir ViflWR or to put their viewH before the Tariff 
Board. ThiH Rcant courtcsy Rhown to the Tariff Board is a very 
peculiar and autocratic thing; and I wish that the recommendationR 
had not been dismisHed in that summary manner. It has not been 
alleged that Government want to make money out of this affair, and 
it haR not heen ascertain pc] whether the captainR of industry in thii'l Houo;;e 
have come to n sort of earn promise. I cannot believe that, when a matter is 
placed befem· this A""cmbly for their con"idcration and for their decision, 
some Hort of compromise might not have been arrived at ; and Government 
f'vidently do not say that they want to mak(· revemw out of this afl'aiJ'. 
Then. whRt is thl' neN's'''Iity of cutting down the recommendation of the 
Board to two-thirds of what they recommend. That really is a very singular 
thing. The Tariff Board huve taken fully into aecount the decrease 
in the cost of production, they have very carefully gone into what tlw 
cost of steel manufacture will come to during the next year and a half, 
and they have made suffieient allowance for t.hat. They have also 
taken into consideration the posRible decrease in imported steel owing 
to the imposition of thl' tariff duty: and it seems to me that they have 
not left a i ~l  loophole which  could lead to any Rubstantial error. 
With all that, they have laid aside an increased revenue of 24 lakbs ac:; 
a possible margin in order that if there might have been some over-
calculation or if there i~ht have been !lome error, that margin would 
. cover it. The speech of the Honourbale the Commerce Member did 
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110t show at all what the particular reasens are, what are the particular 
grounds, which led him to cut down the bounty so tmbstantially as to 
make it practically two-thirds of what has been recommended by the 
Board. With these words, Sir, I oppose th.ili motion. 
Mr. PreBident : 'fhe question is : 
" Thl\t the following motion be adopted : 

'Tllltt II sUln not t'xcecding 181 lakhs be granted to the Govt'rIIor General in 
Council to defray the charge which will come in course of payment during the year ending 
the 31st of Murch 1926 on ac,count of the boullty ~hi  hns been recolllmended in the 
&801utiOIl just pusscd thnt tbe Governor Geneml in Council should pay on steel manu-
fa('tllred in India betw('l'1I the bt of October 1925 and the 31st of Marl!h 1927 '." 

The motion was adopted. 

HJ!JSOlJUTION BE SEPARATION OF RAIl.WAY ACCOUNTS AND 
AUDIT. 

Mr. G.  G. Bim (Financial Commissioner, Railways) : Sir, I beg to 
move: 

" Thnt tbis Assembly recommends to the Governor General in Council that with It 
view to improving the system of audit and I/.Ccounting on railways, /l. reorganisation in 
th" dire"tion stated bl'low be illtrodueed forthwith as an oxperilnentu.l measure on thll 
East Indian Railway :  . 

(tI) The Auditor GCIlcrul shall in future bt' respollsible for audit alolle. He 
should no longer be required to maintain the IIccounts of the railways 
or to control their areount.A ~t  SUl'h Mntrol should pnss, not to the 
Railway Board as such, but to the I<'inaneial Commissioner of Railwa ~  

On ('al',h l'Ililway system, for all ordinary purposes, the head. of t.bE' 
uCI'ounting stuff should b(] a w l~ l  to the Agent ami should (larry out 
his ~  

(/,) 'rht, lleCoulItM stall' under the Fiwmdal Commissioner of Railways shall 
I'erform duties prnrtil'!Il1y identical with those hithprto und('rtnken on 
8tnte-workmi railwllYs by the accountll and audit staff uuder the A uditol' 
Omu'rlll. Wh('rc the !utter oxercised an Illldit properly It!) ealled, the 
lIew a ~  will ~t lin 'internal chock 'i but t111l nat,lIrI] liml 
extent of the scrutiny will be approximately the same ill both cases. 

(c) The Auditor (hllloral shall, in order to ewtbl!' him to fulfil his statutory 
responsibilities, be provided with a sufficient IItaff to make II satisfal'tory 
II udit of the work of the accounts offil'es. " 

I move thiH Rer;olution, Sir, at the request of the Standing Com-

3 P.M. 
mittee of this Housc on Railway Finance.. The 
proposals contained in this ReHolutio;tl are 

intended to make a eommencement in giving effect to one of the few 
rema.ining recommendations of the Acworth Committee that have not 
yet been put into force. These propollalH are the necesHary sequel and 
the inevitable corollary to the Resolution adopted by this House for the 
separation of the railway from the general finances. The question, Sir, 
was referred to during the discussion on the Budget debate last 
l ~ a  and Ii pro)llise was then given that before any action was 
taken in the matter it would be referred to the Standing Finance Com-
mittee on Hnilways. 'fhis war-; duly done and the proposali'> received tlw 
unanimOUH support of that Committee. The Committee, however, in 
vicw of u statement made by the Honourable the Finance Member, thought 
that an opportunity should be given to this House to discuss the ques-
tion contained in the Resolution and that in addition to the demand for 
a supplementary grant which I propose to move later, a forinal Resolution 
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'of this kind should also be imt forward. A complet\'l statement of 
the proposals and of the reasons for them will be found in the proceed· 
ings of the Standing Finance Committee for the 29th of June and for 
the 20th of July which have heen in the hands of Honourable Members 
since the beginning of this Session. As these proposals are fully 
explained there and as the recommc'l1dation I am now making had the 
unanimous appr,oval of the Committee I do not propose to enter into 
the matter at ally great length as I assume that the House will endorse 
the recommendations of itR Committee. The papers I have mentioned 
contl\,in the relevant extracts from the report of the Acworth Committee, 
and I do not proposc to wl'Iuy the House by reading them in full. ·All 
that I need refer to is their final recommendation in the matter. They 
laid: 

" We recommend that the Railway Department should be responsible for its own 
a.eeounts. We do not cxelni!l'. of c·ourR .... MilCh i l t ~l i t and ~l :t t  audit as the 
Government of IndilL mllY think it proper to make, on tho same principle that obtains 
in any commercial comllllIlY, whpr!' tllf' ~h h l  appoint 1I11 outside firm of account-
ants to eheek and report on tltn hooks which are kept by the servants of the 
directors, the ordinary aeeountiug ~ta i  

The Huuse is aware that undcrthe prescnt arrangements the 
accounting staft' on the railways Ill}(lcr thc Auditor Gt;:llcral are not only 
responsible for audit but arc rcspolU;iblc for the actual compilation of 
our accounts. '1'hey hilV;) thcl'eforc to undcrtakc numerous duties which 
,have nothing whatever to do with audit proper. For example, they as&ist 
in the preparation of budgct estimates, they maintain all the registers 
on which the grant of lr8ve, increments of pay and pension are based; 
they maintain all the det.ailed account "cgister;; both of receipts and of 
all classes of expenditure; they compile themselves· our final accounta 
of receipts and expenditure. 'rho l'('I:;ult is, therefore, that on the one 
hand the spending authol'ities do not compile their own accounts ; and 
on tho other hand, so fill' as aecounis Hre eoncernerl, there is little or no trlJf! 
audit in the seDFm in which that word is used in ordinary commercial 
phraseology. What is called audit at. presellt is ml'rely an internal 
cheek, that is to say, it is merely an examination by the acoounting staff 
of the accOtmts which they themselves have compiled. '1'he proposal now 
a l~ is that all the accounts work should bc done by the railway authori· 
ties themRelves a.nd that. we should have an independent audit made by the 
Auditor General and hi~  staff of the necounts HO compiled and maintained 
by the railway authorities, and of the transactions recorded therein. 

I have said, Sir, thnt these proposals are a necessary sequel to the 
Resolution passed by this Rouse for the separation of the raHway from 
the general finance. Under thnt. Hesolution the railway autllOrities Ilre 
required so t.o administer the railway property that the central 
revenues shall obtain a definite return on the capital invested 
in, that property ; and uuder the arrangements made for the purpOSe of 
Jtiving eft'ect to that convention the demand for expenditure on railways 
is now divided up into numerous heads. '1'his House, Sir, now votes the 
demand under every head and it is necessary that a definite responsibility 
mould therefore be laid upon definite spending aut.horities to justify 
any excess over the grants voted by the Assembly. Under this conven. 
tion, therefore, it is the primary duty of the Railway Board and of the 
Financial Commissioner for Railways workiD.g under the Finance Member 
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~  see that the rCllluttl requircd by that COllvention are obtaiQed, t~ Ree 
that no fiuancial irregulurities occur and to jUl'ltify the expendlture 
ill coned year by YelU" 'rhe powers of ~ ll it  vCJo\ted. in the Railw~  
Board are l ~at  to Agents to a eoJ1tudcrable extent and the Agents 1U 
turn delegate power!! of expclIdit.Ul'C to hcads of uepartments ~ othel' 
responsible subordinate authorit.ics. Now, Sir, if thege aut.horitlelol are 
to be made responsible to this IIouRe, to the Standing Finapce Committee 
for Railway!! Elnd to the Puhlie Aceounts Committec for t.he expendit.ure 
that they incur during the year, it i!l absolutely eHRcntial that they shoqld 
be madc responRible for maintaining the accounts. We cannot. at presept 
enforce that reMponHibility in the full degr(w in whh~h It l ~ht 

to be done. The spending authorities at. prc,;ent complain-and 
not wit.hout eIl\tRe-that thl'Y are not kept ill sufficient tOlwh with tbe' 
})l'ogr(1I1R of their clCp(mditllre to enable them to R!,ISUme rC!lponsibitity 
for it. ; that the nccounh are Il{ltuftlly (\ompilftd fOJ' them by a f1tllft' 
which is in no way suhordiUltte to them j and that they receive the 
aeeollnts some months after the expenditure hits actually been 
incurred. 

It iN hardly necessary for me to lilly anything ~ a i ~ t ~ 
improvement in audit that, will be efieeted by th!'  propnsul:; now ~ l  

the HOIlHC. As I have said the \Yurk of audit and account!; at pr6liCnt 
is closely intermingled. Whllt iii known flS the audit: lind account/! stu.1f 
pl'rform numerous funetions fOl' the railway au1horities fur the presant 
wllieh are purely executive functions. At t'vcry stag-c they e;iercise 
an internal check whieh in ('very cotnllwl'cial offiCI' wuutd be done by 
Ii Htafi' employed under the cOHtrol of tlw JlNilon lll l~i ~ tb/l coaooru. 
They make a completc chl'ek Ilnd are ~li ~i l  for th~ Ill'it.limeti(!ai 
accuracy of the figures, th ~  examine the adpqultcy of the ~ t9 
support part.icular bills and are rcsponfolible for the obHllfvanc.e of /!.il 
rule!! of sanction. .Btl long lU! the audit stltt'f IlCtivl'!y participat,e in the 
actual adnliuiflt.ration of the railways you cannot have acoRlpletely 
indtlJl(·ntif'nt audit. An audit ih~  is IoInppos(·rl.' to he a crit·!.ll of the 
!'.omplett>d work of others Rnd he should he able to take an absoJutely 
unprejudiced view (jf ail the paperR plReed bef!lre him. 

UDder tll ~ al  now before the House-proposals whiCh ~  
noot'Esary if thi.s iLl118e is to run thp I'flilwaYH as.li contmerci/l.l COnCCl"11-" 
yon will get rid of mm;t of the di81ldnilltagefl of thc prescnt RYlitt~  
~ l  Railway Board and the ~  t,.ontrolling tjwir own systc1U. of 
&1.!\;o·W\!s and their own aecounts IWf'lICY will llC IIbte to ellH.uI·.e that 
their aoool1JatJ8 are maintaizled ancI l'ornpil('ci in It Dlannel' loIuitHbJc ~ .. 
oomweroial depart.ment and nt. tlw !UlIlIf' time in Il lllllllllcr whi ~  Wil} 
enable tU.-ern to satisfy thiA U{)\lSe thnt tbey huve di5lchnrQ'ed t1.leir r.(\ij-
l)0fHjibility for the prop!"r 8pplicutiOll of the funds VA,lte4 by the 
ARliembly ; they will be ll~ to t ~h ("llli'wly Ilnd confl'o1 thol'ollghly 
the prog-I'ess of cxpcudit.ure j tllleY \Via.! tIiIe JldJie io"htJlin t.bl! HIlI-vice llnd 
uHloIistllnee, whi(lh at prescJ)t tlWY'l'illilll fl'Ol[l ll t hl~  df·POLJ·!J,U,tmot, from 
a !\tu/l' under their own eOJltJ·ol. 

It ill DOt i.ntt'Jld6d thHt. the nep('IIJ1tillg' offi(' .. r ill tllt' l'/lJJ.WiI,"jI :,;,hUJ,l,ld 
be 11 mere eritil' of the J'nilway fHl'l1inil·;j r .. nOli. Ali Iwad or tIlt' ll!!e.Ollllt-
ing depar1ment. of ./;I, rnil:WHY he will he R ll i ~ that 1>he flCt;Oll1l1f; are 
pl'opeJ'ly compiled., It.Ild eOlllpiled ina ma.nUI'I' t.hat will ~ahl t h  agent 
a,nd tbe .other o1Jiue.rs .1.0 itl h l ~  t ht~i  obligationR. At the SlI.me time 
tbl're will be certain fUllctions tha.t 1lbe accounting stllff' w.i'H 'have to 
Ll!l4LA I} 
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perform that might bring them into conflict with the Agent. The 
accounts officers will be responsible to the Financial Commissioner for 
seeing that the orders issued from headquarters are properly observed. 
In some of those cases, there mny be It difference of opinion between 
the Agent and the accounts officers as to what the intentions of the 
higher authorities are, and for such circumstances we have provided 
that, while .the accounts officer haSi to take the orders of the Agent, he 
will take written orders which will explain why the Agent disagrees 
with the accounts officer and all the papers relating to any such dis-
agreement will be immediately forwarded to the Financial Commis-
sioner for Railways for decision. It is impossible for the Financial 
Commissioner for RailwaYR to (larry out his present responsibilities 
uuleBfoJ he has staff on every railway 'system responsible to hiin for see-
ing tuat the orders are carried out. There is a considerable amount of 
misapprehension regarding t.he functions at present performed by the 
accounts staff on railways. The great bulk of the work which they at 
presE'nt do is to see that the executive oJ'del'R of the Railway Board 
itself are given effect to, and in particular, that the orders issued from 
the finanrial side of the office are observed. I would refer Honourable 
Members to paragraph 5 of the Memorandum which is given in the 
pro('(:'edings of the Standing Finance Committee for Railways on the 
29th June. It is pointed out there that: 

" The fundamental principles of audit are Vl'fJ few, and the minuteness of the 
--present check over the trallBadiolls with the Railway Departillellt, against which tht' 
Acworth Committee made (·omplaint.H, is mainly dU(I to the minuteness of thp detailed 
rules propounded by the superiof m!lwll.Y authofities. It is essential that the nee,ossity 
and the fruitfulness of such rules should be tested and deterruinod bv the financial 
authoritioB with the Railway Bonrd and tIll' stuff whidl art' working mider them. To 
enable the Finandul Commissioner 011 the Hailwl1y Board to discharge hill duties 
efficiently, he must have 011 each railway sYHtf'm a stal'l' which will be responsible to 
him for seoing that ordt'rs from Iiead<jlllirters II rp Obl',vl'd, nllli for recommending changes 
in the rules and instrue,tiona, wlwn.,vpr tlWMf) Itrt· found to b,. giving risc to unne .. essary 
trouble or not to be prot.ll1cing thl' rffl'ct for w hi"h they are intended." 

There arc some minor mutters, Hir, on which misapprehensions 
appear to exist in the minds of some Honourable Members jUdging 
from the nature of the amendments which have been put down in con-
nel..>tion with this Resolution. Most of these amendments are for t.he 
purpO!le of securing that the accounting officers shall not in any way be 
prejudiced in carrying out their dilly of enforcing  orders isstwil by the 
Finan('ial Commissioner by any unnecessary subservience to the Agent. 
I should like to explain clearly that it is the intention of the Govern-
ment that the officers in the aecounting department should have their 
prospects, promotions, reversions, etc., determined not by the Agent 
but by the Financial Commissioner '.' .... 

DiW&ll Bahadur T. Rangachariar : Their appointments? 
Mr. G. G. Sim: Appointments too, certainly. 

Mr. A. Rangaswami Iyengar: What about the Financial Commis-
sioner himself , 

Mr. G.  G. Sim : The Financial Commissioner himself, Sir, would as 
UIIual reply to the queries put and the Resolutions moved in this 
A81cmbly, and I think t.hat this Assembly have so far IIhowlJ. no reluet-
ance to keep him in order. (Laughter.) 
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Sir, I consider that the proposals now put forward will secure the 
main t~ which the Acworth Committee 'had in vjew ; that is to 
say, that the accounts of OUl1 railways shall be so maint.ained that the 
superior authorities should have complete information through their 
own staff as to what they arc actually doing and how their expenditure 
is progre&sing, of judging' whether that expenditure is advisable or not, 
and of enabling them to di8chargc their re8ponsibility of showing that 
the money voted by this House has not been wasted. At the same 
time, it will secure what is equally essential, and what we have not had 
up to now, an independent audit of OUl' railway receipts and railway 
expenditure. 

As regards the expenditure I required for this experiment, the 
House \\ill observe that the proposalHfOJ" the expenditure were put 
forward by the Auditor General, and that the Finance Committee 
agreed to these proposals after h a i ~ what the Auditor General him-
self had to say on the subjeet. At the same time they asked that, 
before this system is extended· to other railways, a report should be 
submitted to them to show whether economies could not ge effeeted, 
whether in the accounting staff under the railways or in the audit ~ta  

maintnined by the Auditor General. 

I can only atlRUre the House that it is my .personal conviction that 
the expenditure of these 3 lakh.'l should p'ay for itself over and over 
again. It is very difficult, almost i l ~ l  in many cases under the 
present arrangements, to enforce reHpollRibility for expenditure l ~  

you compel the spending authorities to be responsible for the expendi-
ture up to the time that the expenditure is actually embodied in the 
accounts. This proposal will also enable the Financial Commissioner 
for R.ailways to intervene more swiftly and more effectively than he 
can do at the present moment, when reports of the negleet of order 
reach him after sPme time and from a staff over which he has no 
control. At the same time, you will have an effective eheck, which yon 
had not before, in the way pf an independent audit for railway transac-
tions. Sir, I move the Resolution that. stands in my name. 

Mr. N. C. Kelkar ('Bombay Cent.ral Division: Non-Muhammadan) : 
Sir, I move the amendment that. stands in my name, namely : 

" That eonsidp,ratioJl of this Resolution 1m adjourned till tho next D(.lhi &lssion 
ot the ASllembly." 

I shall briefly stat.c the reasons why I have moved this anwndment.. 
In the first place, I should like at once to assure my HOllourable friend 
opposite that the object of my amcndmeut is not to obstruct or delay in 
any WilY the object which the Honourable the Mover has in yiew. My ouly 
obJect in moving this amendment is to ~ t HOme time to raise a discuR.'lion 
in the Assembly upon the merit.s of the lJ('W proposal 80 that. all of Us may 
be in a better position to give an intelligent vote. T am quit.e aware, Sir, 
that t.he Finance Committee, which is elected by ourselves, hag in a way 
p88Sed this proposal. . . . . . • 

Mr. G. G. 8im : In a way' Certainly not. Unanimously. 
Mr. N. C. Kelkar: The Finance c<>mmittee has past'lcd the proposal. 

My qualification comes in here. As I understand it, certain member!! of 
the Financ". Committee have passed the propoR8l with eertain reserva-
tions ..... . 

~ 92 
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Mr. O. O. lim : Who,7 
Mr. K. O. Kelkar: I am ~ i  to it presently. I may at once name 

one member of the Committee, Mr. Noogy. lIe was not·present. I state the 
facts as I know them without keeping back any of the facts. Mr. Noogy 
was not present ,at the meeting at which this scheme was passed. I am 
not going to state what actually took place at the meeting of the Stand-
ing FilH1I]('C Committee. I will merely state what was the general opinion 
of. the memh('rs who were present in the ~~i all  Committee, alld therefore 
it is pertinenl for me to take into account what my fri<md :Mr. Neogy thinks 
about t.hir;: mntter. Now, with regard to Mr. Neogy, I will say this, that he 
had asked for certaiu papers ill order to enable him to give an intelligent 
vote on the matter and to have a thorough discussion of the pros and cons 
of the IICbeme. And I regret to say that, for reasons best known to the 
Financial Commissioner, thel!le particular papers were refused to him. 
Here is a statement which appeared in the public press about the demand 
made by Mr. Neogy and the refllilal accorded to him and I will read it 
practically in Mr. NeogY'8 own word..'l :  " 
" 1t ~  that this qUlllltion of an alternative llIIeaped the a.ttention of the com· 

mittee.· I, therefore, requeBted the rnilway authoritillll to supply me with a copy of 
Mr. Jukes's note referred to in Mr. Mitra!. report, and in reply Mr. Sim hus refu80(1 
to Rupply me with this on the ground that it is not It practice to supply to tho Members 
of the Allsembly or of the Railway Finance Committee C'.opies of 'notes recorded on 
Government files '. This deKcriptiOIl of tho notes ill wholly incorrect lUI you will find 
on reference to para. !) of Mr. Mitra's report, that the Auditor General and Mr .• Tukes 
submitted printed noteR to the Railway Board. 1 fcel that the attitude taken up by 
Mr. Bim in this matter raises a question of prindple and that we will be quite within 
our rights if we insist on the production of the printed notes whie.h are referred t.o in 
thll Governmont scbeme itself, and cannot con,·.(·ivrtbly be of a confidential character, 
betore we proceed to dis(,UIB the ReHo\ution on its meritR." 

Now, with regard to the production of this paper, I will at once say this, 
Sir. I ha\'e not seen the note nor has Mr. Neogy nor has any members of 
the Finalll!e Committee. I do not know what it might contain. Perhaps 
it may be a dark horse altogether. But the very fact that a certain paper 
has boon asked for and has been refused has naturally created a feeling of 
suspicion, and Mr. Rim has only himself to thll,nk that that sllspicion has 
been erl'ated. He has to take the consequences of his own action ; we nre not 
t(} blame for it. There is another Member, Mr. Rama Aiyangar. lIe is here 
and of course he will speak for himself. Rut 1';0 far as I have been ahle to 
gather from a perusal of the report of the Standing Finance Commithle for 
Railways, I see this, that he has got certain doubts as to the working of the 
schcm£'. Thus for instant'(', he wants to know what is to happen ub,)ut 

i lil~a  reports or occasional reports about irregula.rities discovered in the 
course of audit. To whom are irregularities to be submitted for serutiny, to 
th~ Financial Commissioner or the Auditor General, etc. f That I 
thmk ~  affect the success of the scheme, and therefore I take it that, 
though Mr. Rama Aiyangar has nqt dillsented in so many word!; from the 
scheme, he has got some mental reservations, which make it necessary for 
us, whose vote is now called for, to go into the question and to get our 
mi:Jds dear as to what Mr. Rama .Aiyangar's doubt abont this i ~  \Yith 
regard to the production of papers I will say this at once. Mr. Sim 
need not of course go out. of his way to tell us exactly what papers we 
should read or call for. He is not our trainer or coach or teacher. But he 
is certainly the custodiall of certain  papers which we have the right to 
demand, and I think that is the principal question which can be raised 
here and we should he perfectly justified, in adjourning the final dispose.! 



'of the scheme, if ihis House holds, as I think it will hold, that we do 
possess a legitimate right to call for certain papers which are printed and 
are on Goyernment dtes. I do )lot quite see the point of the paper being 
on a Government file being a reason for a refusal to produce it. It is 
certainly not a secret or confidential document pertaining to the affairs 
of dark and high chancelleries of nations. Certainly it is not a politieal 
document nOl' do I wish to import any political feeling-I at once a/3Sure 
, my Honourable friend---;:into the discussion. of the present matter. I am 
trying, as far as possible, to discuss the thing on its own merits, and I say 
we have a legitimate right to call for all papers to which our attention is 
called in OJ'ner that we may be able to give an intelligent vote upon any' 
new ~  that are put before Wl. 

Then, egain, Sir, I do lIot pretend that I am a person well versed in. 
these accounts or audit matters. But I callnot help taking cognisance 
of public criticisms whieh appear to be well-informed criticisms. I cannot 
take the one-b1.ded version of the Benches opposite in a C8i1e like this. 
I have got to take eognisance of public criticisms, and, as far as I have 
aeen these criticisms, I have come t.o know that many well-informed ~  

regard thil' new .scheme as a risky scheme and involving extravagance. 
And I think the other side will have completely to prove that it i" not 
risky and doe6 not involve extravagance. 

Now, this experiment that is going to be made is only one expe.riment 
om two comhined lines. It is going to cost three lakhs. And what about 
other lines that come on our hands ~ a all  I think that the total 
expenditure on this extended experiment would ill all come to about 14 or 
15 la.khs annually and certainly that is not such a small sum that we can 
totally disregard it. The real question is not what the proposed experi-
mrnt, if sanctioned, would cost. The cost is a great factor, but it is 
not the only factor. The financial estimate of the experiment may be 
perfoc,tly correct. Weare not questioning that, Weare not questiOlung 
the estimate that it will cost three lakhs to Pllt on its feet the pnrticular 
scheme that is now being proposed, but. the real question is whether the 
experiment is really needed or whether the principle" underlying the experi-
ment is a sound one. The new proposal is ~a  the Railway Department 
self-I.:ontaine4 and self-sufficient as far as ~i l  with its own aeeg.llIlting 
am] its own audit. Unfortunately, the statut.ory duty of an ~ l t 

aw.lit eanoot be ~t  by the desire of the Ua.ilwltY Department for 
indep(looence. 
Mr. hesiMnt : Is the Honourable Member going int.o the merits of 

the ResoLW.i.01J or is he merely confining himself to th •. ~:i ti  for adjourJl-
ment Y 

Mr. N. O. Kelkar: Mv doubts as to the merits is a reason for 
a ll ~t  t at~l  the statutory duty cannot be obviated. 
WhlJt. the Department however saYI> in effeet ill this :  " We shall make our 
()WJI. a a ~ t  or keep our ~ lI.Coountfl. We do hot want any body'8 
interference in deciding in what form or fashion we may keep tbeIll. 
A kind of pre-audit may be necessary but we iusillt that it shall be done 
by U.e officers in the department itself and subordinate only to the head 
.00£ the depnl"tment. And the lIeed of inuependent control will be satisfied 
by the existence of the general supervision of the Financial Commissioner, 
WAo will represent the Finance Member. If beyond this you wa.nt to 
.diseb&rge .the statutory obligation of tllI. independent audit, let that be in 
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the nature of a test 'and percent.age audit and ll ~ the control of the 
Chief Auditor. You propose the machinery you want for this purpose, 
and we shall pav the expenscs." All .this look" fair on the surface, but 
the fact remains' that the Railway Department does object to pre-audit by 
"an independent agency aud that has got to be explaine.d. It is said that 
railway accounts arc very complicated and that the needs of the Auditor 
General do not coincide with the needs of the Railway Department. But· 
I believe that the difficulty is overstated. Surely it should be possible for 
. the Audit Department to sit down with the Railway Depart.ment 
and discuss and agree upon the most suitable forms requi,red for 
keeping railway accounts. The requirements of this agreement 
cannot be. got over even in view of the fact that the independent 
hltatutory audit will be a test and p(>rcentage audit only. On the 
other hand, it is not shown how the possible evils Qf only a depart-
mental pre-audit will be removed aud nobody can deny that these mis 
exist. We have only to bring before our mind's eye the conflict between 
the exalted officer, namely the Agent of the Railway, and the account-
a t ~ a it  subordinate to him; and we can at once ima.gine the 
result. 

Do YOll in this world cxpect a  sense of stern independence from men 
whose prospects are ill the hollow of your hand Y The Railway Depart-
ment is one in which, like the Military Departmentz huge sums of money 
come into operation and there is infinite scope tor irregularities and 
wastefulness and worse ..... . 

Mr. President: I am afraid thc Honourable Member is going too 
much into the merits of the question. His motion is for adjourning the 
discussion of this Resolution and if he confines himself strictly to it, 
the llili ~  of the Housc will be greatly facilitated. Let us first put 
out of the way t.he adjournment motion and then we shall go into the 
meritt!. 

Mr. N. O. Kelka.r :  I will restrict myself to it if I am allowed to 
}'ut that mot.ion for adjourIWlellt immediately. 

Mr. President: The Honourable Member hili! put it already. 
Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, thore are 

many like my Honourable friend Mr. Kl6,lkar in this House who do not 
('ompletely understand the Resolution placed by my friend Mr. Sim 
before this Honse. Sir, one of the complaints that the non-official Mem-
bers make of Company-managed Railways is that they are always mis-
managed. My friend Mr. Sim, by his explanation, has proved to the 
House that there is a great deal of mismanagement ..... . 
Mr. President: 1 do not want to interrupt the Honourable Member, 

hut the motion before the House is that the discussion of this Resolution 
be adjou'rned till the Delhi Session and I want Honourable Members to. 
confine themselves to that motion. 
Mr. B. Das: All right, Sir. My contention is that if the Eallt 

Indian Hailway accounts remain under t.he Auditor General, although 
he is statutorily appointed by the Seeretary' of State, he will have control 
over the a t~ t  by a pre-auditing system to the satisfaction of the 
ilouse. In some of the Government Departments they have i t ~  
pre-aUditing of accounts. Here, Government propose to do away With 
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the pre-audit system of accounts in the Railway Department and want 
to transfer thc control of thc Audit Dcpartm(mt from the Auditor Genera) 
to tn'e Honourable the :B'inance Member to whom t.he Pinancial Com-
missioner, ill subordinate. Sir, W(' do not find the Auditor General in 
this House to represent his views. The otill'r day, my' friend Mr. Burdon 
got hold of Colonel Needham to explain ~ t i  matters in regard to 
Dr. Lohokare 'N Resolution. So also, the Honse needs explanation in 
this matter. Many of us find difficulties in understanding how one 
system of audit and accounting, which is applicable to different Govern-
ment Department!! and has proved so successful, is not going to be 
applicabLe to the Railway Department where complete control of ac-
counting and pre-auditing is going to pass ovcr to the Agent of the 
Railway without any check whatsoever. We would like the whole 
Resolution adjourned till the Delhi Session so that we can take time 
to review the whole situation, and at. the same time we hope that Govern-
ment will ask the Auditor General to be present in this House to put 
forward his point of view. 

(Sir Purshotamdas Thakurdas and onc or two other Members ~ 

to speak.) 

Mr. President : This is It motion for adjournment. If the adjourn-
ment motion is not carried, Membcrs will have ample opportunity of 
discussing the merits. • 
Sir Purahotamdas Thakurdas (Indian Merchants' Chamber : Indian 

Commerce) :  I want to speak in order that the adjournment motion may 
not be carried. 
Mr. President: Sir PursQotamdlls Thakurdas. 

Sir Purshotamdaa Thakurdaa: Sir, having been a member of .the 
Committee and' having been prellent at the meeting where this was dis-
cussed, I feel that 1 ought to put before the House the reasons which 
strike me why this motion should not be earried. The Hailway Finance 
Committee, Sir, consists, if I mistake not, of about 11 or 12 members. 
At the meeting that was held in Bomhay, excluding the Chairman Mr. 
Sim, 8 non-official members were present, and as Honourable Members 
will be ahle to see from the proceedings of the meeting-Vol. II, No. }.-
the ReRolution on this Rubject was carried therc unanimously. There 
are a few minor details on record as to the directions in which ~ 

present want.oo some more information or desired certain safeguards 
to be introduced. I feel, Sir, that if and when a report comes before 
the Assembly with such a unanimous vote of the Committee to which 
the work is in the first instance entrusted, it would be a great pity if 
such a report is to be delayed from 8ellllion to ~ i ll  The House is 
now, to-day, I think, in a position to discuss this question on its own 
merits and eithcI; accept it or turn it (lown or modify it. But, if it 
went on delaying, I feel that it would be a bad precedent. I am sorry 
to have to speak against. my Honourable friena Mr. Kelkar '8 amendment 
in this connection, but, if I may Ray RO, T ha va heard nothing in hi'i 
speech till now which has made me feel in the slightest degree that 
he has made out a case for conRideration of this matter being postponed 
to the Delhi Session. If mv Honourable fricma feelfl that he will have 
more leisure in Delhi than we have t.o-day or will have within the next 
two days, that is another mattpT. But the Railway Departmcnt have 
thought over the subject and presented a. scheme, and I may say' that 
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[Siir Pl1¥llhottlmdas ~ ha aR l 

this is not the first time when this scheme wa!l put before the Railway· 
Finance Committee. It was put hefore them fil':,;t lind was turned down 
by tJlI'lln ; 8ubliequently it has been modified and brought up :lguin, and 
It is high time that we did not delay it IIny further. I wish, therefol'e, 
Sir, to recommend that this amendment 01' mv friend Hhould not he 
(!srried. . 

Mr. K. O. Neogy (Dacca Diviilion : Non-Muhammadan Rural) : Sir, 
I feel that .a word of plm-lOnal. pxpianatiol1 is due from me, becliuse it 
hll8 been pointed out by Mr. liell\llr that I was not prCHent at the meeting' 
of the Standing Finance Committee for Railways at which thiN questioll 
waH discussed. When this House eleets Members to /lny Committee, r 
think iii haH the right to demand an explanation from any Member if he 
does ndt discharge his dutie" proprrly. 
Iii' Parllh0i6lbdas Thakurdas : He was engaged eh!Cwhere. 
Mr. K. C. Neogy: Sir, when the Standing !<'inance COIflmittee lOt' 

Railways met. at Bombay, J hud already accepted an invita4i6n frotH 
the IJcgislutive Department to be preHcnt H.t a meeting of a very importUJlt 
Select Committee to be held in Simla. It waH pointed out to me in :l 
letter from the IJegislative Department that, aH there was nobody else 
who was authorised to takoe the Chair at that meeting, it was essentiul 
that I should be present. It was in these circumstatlces that, when I 
I'eceived the notice from thll Railway' Department informing the of the 
date of th~ meeting of the Standing Finance Committee, I had to ",rite 
back and say that, as I had already accepted an cngagement previous to 
the receipt of that notice, I could not be present at Botnbay. Ho'Wevel', 
Sir, I do not think that I have any right to expect either the Hailwuy 
Department or my colleagues on that Committee to defer consideration 
of this Blatter because I was not present. But, Sir, I would refer to qne 
it ~ll matter, and that is this. When this matter came up for discu8Hiou 
in the .Assembly during the last winter Session at Delhi, I believe 1 was 
the solitary member of the Standing PinanM Committee who raised hi,; 
vaibe against the whole basic principle of the scheme. 1 think, there-
farej that it would not altogether be unjust on my part if 1 were to 
e,ltpeet the Railway' Department to Ilhow a little courteHY towards me 
and to postpone the c{)usideration of this question when for very gootl 
l'eaeos8 I could not attend that meeting. Howevcr, Sir, I do not com-
.IJlain. 

The Honourable Member from Bombay (Sir Purshotamdas Thalc:ur-
da.) has ~ t said that he has not heard anythin(f Haid by Mr, Kelkar 
as to wby this question should he po!;tponed. 1'he Honourable Member 
himself was a member of the Acworth Committee and J am perfootJr 
aware of the recommendations made by that Committee in re«ard to thi~ 
matter. But, Sir, what sllrprises me if> thiN, that al1.nough I have gone 
thl'ou"h that repott from cover to cover, includiug the voluminous 
evidence given before that Committee, I do not find any question put 
either by my' Honourable friend Sir PurHhotatndas Thakurd&a, or any 
other member of that Committee, to th>!) Auditor General, or the Account-
ant General of Railways 01' to any other audit officer conneated with the 
State RAilways, to explain the cha.rges that Spe levelled against too 
prel!lel'lt "1lrtem. 
lit' P'bnlultalD4u 'n&Inlrdu i I thought we were «din« to ~ witlt 

that on the merits of the proposition before us. 
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Mr. It. O. Neogy : My, point is, that so far stlnr case has been that 
the present system has failed, that is to say, either that the presE'nt 
rules are at fault or that there il!! something wrong with the people who 
are responsihle for t.he working of the present system which is prodll"-
itlg' the evil results that the railways cotnplain of. Now, Sir, I shouM 
haVle expecttld from a than with the '-Iense of fairness of Sir Pursh:>tIlRl'llt!'l 
Thukurdas ...... (lIfr. De1Jaki Pm,md l~ a :  Question."} lllm 1101, 1'10 
uneharitable as my Honourable friend from Bihar. I have the fullesT. 
confidence in the sense of fai-rneAs of my Honourable friend Sir Pur-
shotllmdas Thllkurdas and what sutpi-ises me is this that in the Acworth 
Committee they accepted a I'Itatement, an ex parte statement of the rail-
way authorities in regard to the unsuitability, of the present arrfl.ngf'-
mehts, with"ut giving tH1Y opportunity to the Auditor General or to ttJc 
Atmounttu\t GeMral, Railways, to explain the charge that is IltWellen 
against them., and that is the reason why I aM in favour of thii5 postpone-
ment. 
the H'OD'Obrable Sir BuU la ~t (Finance Member) : The Auditor 

Generlli a,:tt"ecs to this ptoposal. 
An HOflo'ltmble Member: He did not in the beginning. 
The Honourable Sir Buil Blackett: That iti qu.ite true. 
IIr. It. O. Neogy : I should not ~i  to enter into that question just 

now because I may blurt 'Ou.t Iromething which my HOJ1()urable friend 
may not. lilre alt'Ogether. I fta,'e had an opportunity of CMlslotlt.i.ng "'H'Y 
many mem.bers 'Of the Audit and Accounts Service from the highest to the 
lowest ..... . 
Th'e Jlunonable Sii' Bun Blaoketit : I was speaking of tAe higbe.t 

nnd not of disagN'ements of his juniors. 
Mr. X. C. lfeogy :  I come t'O the highest. I and another ~  of 

mine who is not bcre just BOW, Mr. Rama Aiyangar, (An HOfwul'able 
_VI'Jt1tieor :  " He is here. ''') in 'Our capacity as Members 'Of this ASlilcmhly 
t'ad 'coI\Bult,ed the Audito'r Gefteral in his capacity as the Auditor G6noral 
of India in regard to thASe questi'Ons ; M'ld hi!! opini'On as given to both 
of 11B was quite definite on the point. He thought that the preseat system 
I could be Aoadjllsted as to ~t all the objection" raiNed ..... . 

19It. Pr8Iident : The H'Onourable Member is going intfl the meri-t", 
of this question. He should cGnfine his remarks to the motion before./) 
House. 
Mr. It. O. Neogy : My point is that the AuditGr GeBeral ,should tie 

examined in this matter by either the Standing F'inanee 'C(')mmittee or 
the Public Accounts Committee or by any other Committee that this 
House may appoint before. . . . . .  ' 
Mr. President: The Honourable 'Member has DOt pn't down any 

motion for that purpose. 
Mr. K. O. Neogy : What I say is this that we want to utiliae thc 

t.ime that will be available, if Mr. Kelkar's motion is accepted, for .. he 
purpose of a tai i ~i i tl in this a~t  fI:om the ~ ih ~i  1 
have mentioned, and I thmk, Sir, I am perfectly 1n 'Order lD makmg u 
reference tG that point. 

N01VSiT I have ~t heal'dDlY' Honourable friend Sir 'Pllrshotamdas 
MY that' this' experj,ment, which I may remind him is described as nn 
: l ia~t 'in tlfte 'motion ,itaelf, is toO v'ery ~ t that~ih  heavens 'WIll 
fall if we do not pass this motion to·day, Sll', 1 agaIn revert tot'hat 
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[Mr. K. C. Neogy.] 
point whi ~ I was dealing with when 1 was interrupted by the Honour. 
able the Fmance Member, beeause I think it it> very essential that you 
should not adopt any new-fangled scheme on the ex parte statement of 
tIle railway authorities, but that y()U should have the considered opinion 
of the Auditor General-the Acting Auditor General-and the Aceountant 
General for Railways, as to whether it is not possible to bring about the 
necessary reforms without changing the whole basis of the prestmt 
bystem. Sir Purshotamdas Thakurdas certainly -is not in a position to 
assure me that he has considered the point of view of these authorities 
either in the Acworth Committee or in the Standing Ii'inance Committee. 
He has merely accepted as gospel what Mr. Sim put before him in the 
note of Mr. Mitra and other papers. My difficulty is this. I am, .I 
may confess, a little slow-witted as eompar·ed with my IIonourable friend 
Sir Purshotamdas Thakurdas; and I want Ii little more time, and 
certainly some more materials, befoll'e I can pledge my t>upport to this 
proposition. My Honourable friend Mr. Kelkar haN referred to the 
correspondence that I had with the Honourable the Financial Commis-
sioner with regard to certain notet!. Well, Sir, I never expected the 
high and mighty officials of Government to oblige Ii humble M1ember like 
myself with the paper8 that I wanted,. but I very much l-mspect that the 
papers, if. produced, would go agtlinst their case. And how can yon 
expect me to support this proposition in such a frame of mind, until and 
unless you produce those papers and convince me that the papers contain 
nothing against your ca8e? Sir, J have no intention of taking up any 
more time of the House on this motion, hut 1 think 1 have l'e8erved to 
myself the right of dealing with the merits of the proposition if this 
motion failt!. 

Mr. O. O. 8im: Sir, I hope that the House will not for a moment 
consider the motion which has been put forward. This proposal is 110t 
n new proposal. It is a proposal whieh had been before this HOllse 
for the last five years; it is five years since it was put forward by the 
Acworth Committee. It it! more than Ii year since this House agreed to 
carry into effect the main proposal of the Acworth Committee' for the 
separation of the railway finance from the general finances of .thci 
country, and thiH is· merely it ~ tial result of that ResolutIOn. 
It is more than three 'months smce all the papers were placed before 
the Standing 14'inance Committee and fullY' diflcusscd with them, anll 
they unanimously agreed to the propot!als. 'I'he ~ l~ al l~ ~t th.at has 
been put forward to-day for the postponemen.t of thiS ~ l l  ~tha  
Mr. Neogy has asked for certain papers whICh are referred to m the 
note of an officer Mr. Mitra, who was deputed to work out these pro-
posllis. That note; I may explain to Mr. Neogy, is a note on a Secretariat 
file ..... . 
. Mr. It. O. Neogy : It is a printed note submitted to the Railwll.Y 
Board. 
Mr. O. O. 8im : It is a note on the Secretariat file. 
Mr. E. O. Heogy : Every note ifil on the Secretariat file. 
Mr. O.  O. 8im : It is a note on a Secretariat file and ~ notes are 

never put forward as .a ~li  ~ ~  The' papers WhICh I hav:J 
placed before the Standmg Fmance Comm.1t:tee tal~ a complete 8tatf,-
ment of the views of the railway aut.horltleR, the Fmance Department 
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and the Auditor General, and there is no point on which either Mr. Kelkllr 
or Mr. Neogy or any other Member of this House wishes to have informa-
tion that my colleagues and I are not prepared to answer. 
Khan Bahadur W. M. Bussanally (Sind: Muhammadan Rural) 

May I inquire whether Mr. Jukes has reported against the scheme f 
Mr. O.  O. 8im : No. lIe did not report against the scheme. 
Mr. President : The question is : 
" That the consideration of this Resolution be adjourned till the uext Delhi 

Se •• ion of the Assembly." 

The Assembly divided 
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Mr. President: The House will now proceed to the general diHcwi-
sion of the Resolution. 

Mr. O. B. Ohartrel (Asl>uciatell Chambers of Conlmerce : illal ~  

Xon-Official) : Before I apply myself to the' general HcsohHion I ha\'(: 
first to ask myself if the prmwnt position is satisfactory. I think tht' 
Acworth Committee gave us to untierRtllnd that it was not and 1 fhil,!;: 
that the organisation, aR one knows it from a businN,s point of vic\\', 
is not Bu_ch that we can expect the very best resnlts from it when it j-. 
compared with up to date business organisations on  a similar scak 
There is one very important analogy which one call draw between th,! 
organisation of the railways in luctia ;ilId a large commercial under-
takmg. I refer to the United States Steel Corporation of Ameri(·(L. 
'1'hat is a public comp&lly with a total cupitlll ill l i ~ ordillal'y pre-
ference and debenturets of a rather higher sum than the total capitCl) 
(If all the State Railways in India anll it eovers a vast amollnt of groUll,l 
with huge works in ditl'erent parts of the eountry in a wuy very simila.c 
to the railway sylOtem in India. Consequently the analogy is very apt. 
'l'hat organiHati.on in America does llot hnve a central aeCoUllt and 
audit system as prevails here. It delegates very large powers to all its 
works in ditl'erent partl'! of America and not only is the audit separate 
from the ~ t  serviee but it has sucb a very correct costing "ystem 
that by the t.entb. of each m(lnth they have in the eentral office of that 
organisation a complete record of the actual eosts for the previolls 
month of tRe whole of the works all ovpr Ameriea. Now, Sir, if you 
compare that state of affainl with what happens in India to-day on the 
railways and their w.orkshopFl you will find an enormous difIerenee. 

I So long ago as five yellrs the Indian Stores Purchase Committee com-
l'lained that they· could not get an accurllte figure of' costs from any 
of the Government workshops and I believe that is still the position to-
day. Can the people who .oppose this Resolution say that this i..; a 
satisfactory state ef affairs' Personally it s(>ems to me It very i ~ 

matter l ~  8ftd in my opinion the organisation now pnoposed in this 
Resolution win mabIe the local accountantR to make very much tt ~t  

arrangements for the whole oi the aecounting work ut: tht~ railway 
than is now the case and I t ~  that the experiment will lID' :.Il1eceed on 
the East Indian Railway that it will be extended t.hroughout India lit 
a very early date. The question of the cost of thiH experiment, I am 
rpitc Hure, is a very small one because the leakage and the fault\' lll l~a  
ticm of .chaTgeathat mtl1rt be going on at the preflent moment will pl'oh-
nbly amount to very much more than the small extra charge tai ~  
by the lWitem now proposed. J ·do not know what any commercia: 
l h~ tll i  'Would ocmsider ifilt had to wait as Mr. Sim ha~ 1,1I1ll us 
the railways 1W8'it for tleVerail monthR before they ean find out the eon 
of any part of the wOTk done by them, The whole tendency of ~ l  

eommereial eOIillerns .is to ,perfect their accounting departments IiIl<] 
enFllue very aecurllte costing. Now, my experience has heen that 
auditors ape not tile beRt agency for instituting an accurate eosting 
fo.vstem. The man who is in the best position to prepare commercial cost 
a'eeounts is one with ~ i  of the commercial side of the business, 
tlndtben the auditor .comes along to tell him if he has rincluded evel'Y-
thing in his costs that W'8S necessary. The costaooouontant i" a "peeialist 
,vho will arrange the acconnts of an undertaking and gct them out t.) 
I:lhow to th&. best advantage what the undertaking is really costing and 
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hom my own lmowleclge of the railway tlcoou.ntl> as they' /Stand ~ • .t 
prt'sent. I say definitely that this caunot he done in a I:\I:ltisfactory manner. 
I. think that thr organisation of audit and accounts now proposed will 
(·nable a vast improvempnt to be made in the direction of more accul'o1.e 
ueeollnting and J thcrcfore support the ReJololution very st.rongly 
l l ~ l  

Mr. A. Ranga.swami Iyengar. ('l'anJore cum TrichiDopoly: NOD-

4 P.M, 
Muhammadan Hural) : Sir, I desire to point out 
only 11 few difficulties that are hound to IlriMe by 

th ~ UC('('phlllce of the Rcsolution now before the llQw;e. 1 slIbscrihe 
readily to tlw propoHition that in every admini,>tration, whether public 
01' printt(', audit IShould be separated from accounts and I ~l l tai l  

wOllld JIll. Vl' l ~ i  to thiH Resolution except for the f.wt that. the 
l l ~i pIe upon whieh it is hal ~  violatebi the fundamental pot;ition that 
we tlw ASISt'mbly and the Government of India occupy in regard 10 
rllilway revcJlue and railway it ~ ] find, Sir, in the llt~ 011 the 
q t~ ~ i l  of the improvement of audit of railway eJ(penditure, th(' later 
note as 1 take it, of ::-;il' l"reuerick Gauntlett on thiJs queloltion,-fir:;t 
PIlI'1I ~ a nh says t.h ilS : 

" 'l'he primary fUIl('tioll of audit in its applil'atWB to the aer.Ou.ntR of T8ilwIlY 
t a i ll~ is to ijaff'g'uaru, firstly, th(' rllllpUlIfIihilitil'K of tM Secretary of I!ltiU' under 
tlH' UO\'f'rllllll'ut of India Ad, and, seeonfUy, the ri,ght.s of Uw peoJllt' of India. to 
rl,<,cive frolll the nailli'll\' Ho:m! the ~ oUt' to the Goverrunent of India unti!'T itH 
C'OIl\'f'ntion "'ith t.hp Rlli ~ a  Board when it "'HII agreed to Bl'pItTU,t,(. raH""ay thlltf\('.f'." 

'I'h!, ffllilS!' ",ill rt'collec1, Sir, that when thl' separation of rail WHy fr(lm 
g!'II!"I'ul finllll('t' was etfpctptl this Assembly made it perfeetly clellr that it 
(li(l IIn1 in any sens!' rPlinquish the fullest control whieh it I)()ssess!'ll 

., over the accounts as well as the audit of railway expendit.ure !lnd the 
gl'CllIts nladp to Railways by this lIouse. Therefore, Sir, if th ~ <llHtit 

of 1 he A uclilor ll~ al is to be restricted only to the It uestiOll a;.; itl the 
rights of the people of India to receive frow tlw RaHway ~a  the 
1-llI!I1S diu' to Ow Go"prnmrllt of India under its convention with the 
ailwll~  Bourd, tlIP Hole work of the. Auditor is confined not to the I'efl.'ular 
audit (II' receipts lind expenditure in the railway" concerned, ,but unly 
to Ow qu(\stion as to wht'1her the balanee loiheet of ea.ch of thnl'lC railways 
ilS propprly prcpart'd, whether the profits art' properly ~l llii l .and 
wffl'thcr' 11t(· sh·eping partner, as the G.overnrnent is called, halS 8t'JIH'W 
its proper share of the profitH. 1 say, Sir, howeyer.it may ~ in " eontl'(ld 
bt'tw('('n tit!:' railway companiPH and the Govel'nment, the positioll. so 
far Wi th!' ~tat  Uailways fll'(' cOlwerned, ih! llel'feetly clear,-tlwt tjljS 
lIouse haH tht' right and the duty to sanction every expeaditllrt' an,-l 
}WR ahw th~  rij.{ht to NcrutiniHe the revenue received frmu 1..he railway); of 
lhi" ~ ll t  h l ~  Sir, ill considt'rillg the question whether tl ~ 

Allditor Ut'npr1rl1 should cxcreil!le nwrely tile power", of an outNide 8mJitm' 
in ~  of the balance-sheet on the reVelll1C and ~ it ~ of State 
Hailwny,'i, Wt' I>hould not, merdy becWQl>e we have entert'd into1L Wnll'CD-
tion for th ~ separwtioD of railway from ~ al finanee, leav!' tbfl railways 
frt,t, 10 ('nrl'Y Ofl their OWUjoCemlDtll aud 1.0 hll\'e thcil' uwn internul audit. 
What i ... 111(' position in t.hiH rt'spect is by no meaos dear from the Re-
,,()lutioll now before us. On the oUlcr bfWd, clau.se (b) ()f tbc ~~~ t  

of the ~ l  Mr. Sim IOHY!; : 
., The m'('ount!! stu fl' under tile ill~ll i l ,CWRIJl ill i ~  of ltlidlway. skll.ll J)erfonn 

duti(,R pradi(\;llly it.ieuticlll with tho,,' huberw uuuerfuenoll 8tato-WQwd ruJ,lway.8 
l''y the :J('C'Olluts alld IIlluit etl,lft' ~ l tho Au.ditor General:" 
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Therefore, Sir, it is not merely the keeping of the accounts of the rail-
way", bnt the inside audit, what is called the internal check, the wurk 
done by the chief auditors of these railways, that is left free in the 
hands Qf Railway AdministratioTlH. Sir, ",hen the Public Accounts Com-
mittee was dealing with the agcounts of the railways, a proposal wal! 
put before the Public Accounts ComIij.ittee in regard tD the necessity for 
malcing the chief auditors who maintain and pre-audit the a ll~ t  

of the Company-worked Railways independent of the adminit:;tratiye 
heads Qf the RailwaYfl, SQ that they may nDt be in a difficulty in SD far as 
scrutiny of the expenditure is eoncerned. As a matter of fact, Sir, thp. 
maHcr was taken up by the Public Accounts Committee in 1921-22 
whem the Auditor General drew the attention of the Committee to the 
fact that most of the irregularities are found on State Railways, from 
whi('h he inferred that as the auditor was not independent of the agent 
in compllnies' lines, fewer irrt!gularities were brought to light. Aftt'lr 
diHcus"Iion the Committee, while not prepared to express a definite opinion 
in the matter, desired it to be stated that the question of the auditor 
being independent of the agent was ~  that deserved considp'l'ation. 
Therefore, Sir, the Railway Board as well as the Finance Department 
purS'Ued this matter further and there was a memorandum placed bt'fQre 
the Public Accounts COplmittee this year to t.he effect that, however 
desirahle it might be to make the chief auditors independent of the 
Agtmt, we were not able to insist upon thiH being effected thoroughly 
sathlfactorily so long as the existing contracts with the private cOlllPtmies 
continued. The result is that so far as the audit, internal check ItS it is 
called, in the company lines is concerned, we are still in a very un- " 
hatisfactory position. 

Now, Sir, let us see what. would he the position in regal'd to til(' 
State lines if the Resolution of the Honourable Mr. Sim wag curried T 
Sir, we have been told that Mr. 8im occupies a dual PQsitiQn. In one 
sense he iH supp08ed to be independent of the Hailway Board ; he iii 
fluppmll'd to be the watch dog of the Finance Department, as he is often 
called. He is supposed to represent the Finance Member. At the same 
time, he is a Member of the Railway Board. He is the financial advisor 
of t.he Railway Board and therefore to that extent he participates in 
every Hct of the Railway Board. He answers questions relating to 
railwlty administration in this House. He defends the RailwlIY Board 
here in every respect and he is identified with the programme and policy 
of the Railway Board in this House. Therefore, so far as Mr. Sim is 
concerned, he is not in that pOHition of independence whieh we very 
much want the chief auditors in private company lines to btl in. He 
doe)! not possess that independence nQtwithstanding t~  fact that in 
cMtain matters he is under the Finance Member and he can always go 
to the .F'inance Member by way of protesting against the action of the 
Departments concerned, and probably he may find the }4'inance Deplu't. 
ment supporting him. But, Sir, however capable Mr. Sim may be to fill 
this dual position of ~  ekyll and Hyde, it may not be that Mr. Sim's 
successor will occupy the same pOflitiQn. He will then either revert to 
the pOHition of being a thoroughly independent man, in which case we 
may (!ain, Qr he will be a thoroughly subf'lervient man, a man who if! 
the handmaid of the. Railw8Y Board. (IJoud laughter.) Well, it does 
happen very often that a maidservant's duties are done by II. man. 



SllPABATION OJ' BAlLWAY AOOOUNTS AND AUDIT. 184:7 

TheJ·cfore, Sir, we cannot, merely a l~  of the fact that Mr. Siro. is ahle 
to take on hIs broad shoulders all these functions, found any principle or 
any programme or policy thereupon. 

• 

Then, Sir, the other question is the question of internal uudit. 
I say, Sir, that under the Statute, the Auditor General has the fullest 
powers of preHeribing any form of accounts and  any form of intetnal 
audit or check of accounts. Under the rules framed b? th~ Sel!l'ntary 
of State the AtHiitor Gtml'ral has the power, if he chooses or if he thi ~ 

it ~a  to audit the whole of t.hc accounts,-to prc-audit as well 
as to post-audit. '],hat power eannot be circumscribed, and it would 
be most inadvisable to circuUlscribe the Auditor Genflrul's powers by 
an" Resolution we may pass to-day. Therefore, Sir, I consider that in 
thi"8 matter, tlO far as the provision of thitl check is concerned, it is lJot 
merely the Railway Standing ~ i a  Committec that has to be COD.-
suited; it is also, 1. take it, the General }4'inance Committee, and also if 
possible, the Public Accounts Committee. I say so, Sir, because I t.hink 
that the audit llnd the scrutiny of eJependiture in the Railway Depart,nlent 
is as much a matter of concern to the general tax-payer as the audit and 
scrutiny of expenditure in other civil departments under thtl Central 
Government. So far as t.hat is concerned, Sir, I think the General 
Stawling ~ i a  Committee had a right to be consulted, and the Gov-
ernment bad no business to base their propotlal8 merely on the fact that 
the Standing Finance Committee on Railways has recommendell tbis. 

'l'h-:ln, Sir, the pre8ent state of the accounts of the Government. of 
Inllia. and the manner in which they are presented to this House has 
been a matter of much investigation in the Finance Department. It 
is m()rc than a year ago that" the Auditor General wall asked to frame 
proposals with a view to improve the system of accounts by whirh the 
Itccounts could be presented to this House in such a way that thfl scrutiny 
of this House might bc more real and the report of the Auditor General 
more interesting and more useful to this House than it has been so fllr. 
Such a report. has IIl'en made and in that eonnection certain proposals 
have been mach' in regard to the central revenue!!!. I say, Sir, we must 
be in 11 position to examine also from this point of view railway expemli-
ture as well as revenues; and therefore it will not do for us to vote for 
this Resolution blincUy. [am not: Sir, against making any eXJ.lel'iment 
in regard to finding out whieh is the best system by which this audit of 
expenditure on railways could be scrutinised, internally as well all exter-
nally ; but J say, Sir, if the experiment has got to be made, it may be 
mnde and the matter may be reported to the committees duly; but 
I object to t.he Oovernment asking this l!oufle to accept the principles 
em bodied in this Resolution altogether and then merely to wait fo1' the 
resultfl of the experiment that will. be carried on in one railway. after 
another. We know what will happen. 'this thing will go on and the 
expenditure will mount up and we will bc asked to take it up in one 
railway after another. Tfwy have started it already on the East Indian 
Railway and there are proposals to extend it to the Great Indian 
Penh."illla Railway. I say, Sir, that the wh~  question of the principles 
involyed in this Resolution is a matter for this House 8S a wholp. when 
dealing with railway expenditure in the flame way as it dellis wit.h 
general expenditure, and I submit, Sir, nothing will be lost by Rnjourning 
this ann having this matter dealt with in the Delhi Session fullv ..... . 
Mr. President: Order, order; the Honourable Member kitowli that 

.the adjournment motion has been lost. . 
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Mr. A. BaDl'alw&1Di IyeDl'U" : Sir, I know that  that motion hns 
been lost. I am making my observations with a view to indue(l the 
Government to wait for some time more-I know that the adjournment 
motion ('annot again be reintroduced in this House. I am tl ~l  

appealing to the Government to see that they do lWt commit tlli, ~  
til th£' principle, although they may be permitted to carry out tIlls 
experiment. I think I am making a perfectly rea.sonable propolml and 
1 feel therefore that, having regard to the very large issues ~ finvlce, 
a1111it and accounts that are involved, the Government should readily 
assent to the proposal that I am now making. 

llaalvi ...... &.4 Yakub {Rohilkund and Kumaon Divisions; 
Muhammadan Rural) : Sir, J rise to lend my support to the Uesotution 
proposed by the Honourable Mr. Sim. There cannot be two opinions 
that the prc!,U!nt system of railway accounts is subject to serious objections. 
As a matter of fact, Sir, we find that on account of this present srstr.m 
of accounts huge frauds and mi8appropriation of public property "'a6 
going on in the Storel! Department of the Oudh and Rohilkhand Hail-
way f.ur, I think, about twelve or fifteen years; and alth ~h these 
accounts were audited every year by the Auditor General this mitl!Hppl'O-
pria.tjon was never detected by him till at last only two yeal's IlgoO it ,nuo! 
dcteetel! by some police agency and not by the A urI it. 0 I' Opl1!'l'aL A 
number of men were pt"osecnted ; some of them were convicted !lud f>ome 
of them were uquitted ; but up to this time even the Railway &ard 
have not been able to find out who was the real culprit and who was the 
really guilty man. A departmental inquiry was instituted 'subsequently 
awl ,,,nne people, without any charges being framed against t.hew and 
without any explanations being taken from them,-very 01,1 !l(,l'vants 
of the railway-fell victims to RlUIpicion. ThiH waH aU on !l.(leounL of this 
pre.cDt system of a(",counts. It hilS heen Hairl that the Audit.or Oemmll 
waub to improve the system. I say, Sir, this system was in vogue for 
I d() not know how many years, perhaps for the last 20 or 25 years. 
If they eould not make any improvement during all this time, what is 
the horte that allY improvement will be made if this system is clIl'ricd 
on f()r Mlme time more' AU the Honourable Members who hu \'l' ~  

on th-c ()ther side have in R certain manner admitted that thu prnsent 
sys1enl i"'l a faulty IiYRtem Rnd that it is open to obj(',dions ; hut they 
uy, " \Vait." Now Sir, when you hav!' found out the JDltlady, it is 
!Ugh tilDe that it must be ~i  as soon ali pOSijible. This Syst.elU 
of keeping separate aeMunts has heen proposed and 8uggest/:d .as H. 
remedy for the present malady. I say, "Why do YOll post.pone it 1 
'Vhy rollould you not apply the 1"emedy at om'c and giw iii trie.l to t)Ai$ 
Ii),Htem also'" If after a t.l'iol of ten OJ' fiftel'lI t~al ~ you fiu(l t~lat this 
~Yllt  does not prove tlu(lce.ssful YOI1 ean allOlisb it. But therl! iii no 
r"ssOn why a system which, we all admit, is .Opt'll to serious obJ{'cl.ions 
Sh{Jllld be eontinued Uld why we should wait. In my opinion uude!' 
the prufJOeed system <:If separating the accounts and audit tbtll'e will be 

~  who will be rellPonsible for it. Now, when this fraun on the 
Ondh .ynd Rohilkhand Railway wail found out, the P. W. D. said, " We 
are lJOt respoDsible for it j the aeeountl'l were kept by the Auditi>c Ol;!nor.a.l 
and they audited it every year." The Auditor Genf'rnl'8 Departuwui 
.Ilayx, " We a.re rwt l'NpOnsible for 'the stores; we are rcspoJUlihlt· 'only 
for putt inc the aocoulltll on paper; the P. W. D. is a: i t~ fo .. the 
lDatte.l. " TAil. Sit, it-th ~ .. pe.eiat-!ault' of t~ present. system. I . say, 



SEPARATION OF' .lU.ILWAY ACCOUN'fS AND AllDlT. 1349 

Kepars.te the accounts and make somebody responsible for the aCCOIlIlt.fl ; 
thiH will minimise the chances of misappropriation and if misa.ppl'opria-
tion does take place we will be in a better position to find Ollt \\"ho are 
the really guilty men instead of dismissing people on ~ suspicion. 
On thcs(' grounds, Sir, I support the Resolution. 

The Honourable Sir Bull Blackett: Sir, I am very anxioull to carry 
the House with me and with the Government in this improvement in our 
finnncial system. I am very anxious that the House should not feel 
in any way that it has been rUl.hed or that this matter halo! been in-
sufficiently examined. I agree with almost every word that was Haid 
by Mr. Rangaswami Iyengar in regard to the principle!!. of the propOf.ed 
Resolution; but what I could not understand was why he drew exa.ctly 
the opposite conclusions to thOl!!e which I have tried to dr8IW from t.hc 
principles of the Resolution. The great merit of this change, if'it can be 
succflHHfully introdueed-and remember we are still only experimenting wit h 
the introduction-the great merit to my mind is that it does give you an 
absolutely independent audit. It doe!; not for a moment take away MY-
thing from the existing powers of the Auditor General or the powari' given 
to him under the Statute. On the other hand it gives him ~ much 
better Oppol'tunitief; of i i ~ them effectively. That iR the fi.rst 
principle on which this reform i~ founded. 

The second principle i!; that you will get much better control ovpr 
expenditure within the department if you have officers within that depart-
ment who ure themselves responsible up to a point for the accounts. We 
are not proposing to make the Railway Department. responsible for their 
accounts ; we are proposing to make the Financial Commissioner with a 
staff under him-that litafl' being responsible ultimately to the Finanee 
Department-responHible for the accounts of the railway!;. The re"mlt of 
that will, I think, almost necessarily be t.hat you will have both your 
accounts kept better and your audit better carried out. . Mr. Rangaswami 
Iyengar objected that it was not for the Finance Department but for the 
Auditor General to determine the form of accounts. I entirely agree and 
that is one of the proposals which is here involved ; the form of aCCo11nts 
will rcmain under the charge of the Auditor General. That is one of his 
statutory functions. 

Mr. A. Rangaswa.mi Iyengar : And the methods of audit. 

The Honourable Sir Basil Blackett : The methods of and it will be 
entirely in the hands of the Auditor General; he will not in any way be 
influenced by the difficulties which he sometimes finds at present of combin-
ing the work that he likes to do as Auditor General with the work that he 
has to do aH Accountant General. In his capacity 8S Accountant General 
he is not entirely independent; in his capacity as Auditor General he is 
a.bsolutely independent, and the e:Eietence of those account flmetions has 
in my yiew to f;Omf' extf'nl detractf'd from. the f'Olnplrteness of hi!'; inde-
pendence. Under onr nrw propMRIs that independence will be abRolutely 
complet{' anrl he will be able to Rupplement the energetic action of this 
H(lllSP in hpping-my fl'ieno :Mr. Sim in order. 

Now I ~  wry 1111xioUR tha.t the HOllse should not feel that it is being 
!)usbed in a direction in which it has not thoroughly explored the ground .• 
I would like to point,ont that it is exactly for that reaso11 that we bye 
110:; ta.day simply brougbt fOJ.'W&l'd ~ l~ta  ~~at  

Ll94LA • 
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, If the supplementary estimate had been brought forward. as it 
stood, 1 believe that we should probably have had a very short dis-
cussion and money would have been voted, and the House would n'Jt 
h:lvP heen in It ~  position, as it is now, to know what we art' lIning. 
Th(, rCEl.sonwhy this Resolution is bronghtforward is beMuHe the 
Standing Finance Committee for Railways specifically asked that this 
cOllrse should be taken, they specifically requested that this SliOlli,-1 be 
done, find they did this, in view of the statement made by me ill the 
March Session that before we finally comtnitted ourselves to the policy 
of separation 9f accounts from audit, full opportunity W0111d he givfln 
to this House to examine the whole situation. We are not flnally ~
mitting ourselves at the present moment to separation ofaeeounts from 
aUllit.. i have been very R,nxious in this ~tt  that we shollid proeeed 
by exporiment, because there is a great deal to be iearnt' byexp(')'iment, 
before we can arrive at definite conclusions. In th~  CaRe, this i8 also an 
erperimental measure, but the Resolution is brought forward. bl'(!-ause 
it does certainly commit the Government to going ahead wi1:h (·xpllri-
ments in this particular direction, and if successful, no doubt eontinuing 
in that direction. 

Now, Sir, I have only one more thing to say, I do not want to inter-
vene fnrt,her in the debate or to discuss the whole question of separation 
of accounts from audit in its ~ al bearing. All 've are dealing 
. with here is this special casco But I would like to say that the experiments 
that have been conducted in. other directions during the eourfoleof the 
1allt yeRr or 18 months have yielded remarkable results. They have, I 
may inform my HonouiJahle friend Mr. Neogy, entirely i ~i at  the 
preliminary doubts of the Auditor General as well as of the Acting 
Auditor General, I have personally wishe-d to reserve my Dnal judgment 
until I have seen more of the experiments. But I have very little uoubt 
that they are on the right lines. Thcre is one rather unf.OI'tuJlnte 
experience. We stllrted an experiment at Bangalore in the separat.ion 
of acoounts from audit, and one of the first results discovered by the 
Auditor General, when he was free to do his own duty, was that a'bout 
four lnkhs a year had been paid by the Madras Government i l~  1921 
for peu;ions, which ought to have been paid by the Central G(,,-ernment. 
I do not know whether from a narrow stand point that is for me 
a r(Jcommendationin favour of thechange,b'Ut it does show that when 
th~ AlllHtor General is free to do his propel' ,job, he very quickly gets 
on to mistakes that might Mntinue quite indefinitely when the internal 
cheek and the extemal audit are in the same hands, I have intervened 
in this Ilebate because I want to assure the House that this is an experi-
ment in which, we RTeall very much interested, and that we are· not 
trying to rush the House to committing itself before the thing has been 

ll~  explored . 

. Mr, B. Venkatapatiraju (Gunjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, we are thankful to the Honourable Sir Basil Blackett 
for declaring that by passing this Resolution we will not be committing 
011rselves to the policy ot the separ&,tion of accounts from audit. Bu.t j' 
• bave to offer a few observations 'With, ~  to what fellfrOtn· the 
HonolWlible .Si,r :~ill la ~ tt that he is, t ~~~ l i i  the. it~  
General of h18'pOWel'S'b'Y' e'RI3so111t'i'on. ' I mlY-IUVite his attentton to the 
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fact that under the Government of India Act,-the rules. fl'ame'd there-
under were subsequently amended by No. 917, F. G., dated 11th Mar. 
1922,-under the Government of India Act, the Auditor General is ~a
ed not only as the administrative head of the Indian audit which he was 
before, but he is regarded /1.'1 the head of the accounts service also ... " 

The Honourable Sir Bun Blackett: I did not say that we were 
not reducing the Auditor and Accountant General's functions. It is 
quite another matter. My point was that, 14<; Auditor General, we were 
not ~l  not taking anything away from him, but we were adding very 
much to his capacity for carrying on his function. • 

Mr. B. Venkatapatiraju: Under the present law the Auditor 
General is not only the administrative head of the audit department but 
also of the accounts department. When we refer to what was discussed 
in the Public Accounts Committee, we noticed some time back that the 
Government of India had an idea of taking a reverse course, because when 
they found that the accounts kept by the company-worked lines were not 
being properly checked, their suggestion was that the auditors employed 
by private companies should be independent of the directors. That tWas 
the view expre[,lsed by the Government of India, and they wanted to induce 
the company lines to have their own audit department. independent of 
themselves. But on account of some technical objeetions raised as to 
whether the Government of India could interfere in the matter under the 
existing contracts, the proposal was not pursued further. But in the very 
document supplied by Mr. Sim, we find that in paragraph 37 of the" 
Standing Finance Committee's proceedings for railways, this is what 
occurs: 
"Two queetiOllB 8Uggest theDllelv()fI naturally at this stage-is it not p0181ble 

tor an outside and independent auditor, working in the Railways, to look at 1lna.ueial 
questions from the railway point of view also, and to eo·operate with and asllillt the 
administration' And if thIS is possible, why duplicate the work by a. lIuperimposed 
audit, whioh muat m.ean Mtra cost, and which at best cannot be as effective !In the 
prevention of irregularities and wasteful el:pendlture as the preliminary audit' These 
points have been dealt with exhaustively by Mr. Jukes and the Auditor General in 
printed notes which have been submitted to the Railway Board." • 

Now this document the Government. are not prepared to place before us 
for reasons -best known to themselves. 

The Honourable Sir Baa1l Blackett :  I should be very glad to place 
that document before the House if it will interest them. It is a polemic 
answer, I understand, on It polemic issne, and' such dbcument'3 \ We do 
not care to place before the House. T had not heard of this matt\;r until 
tbis morning, but I should be very glad to put it before the House. But 
if I may be allowed to do so, I should like to eXllmine it in order to avoid 
putting before the House some needless polemics contained in it between two 
departments as regards particular points raised. But I can assure the 
Bouse that the document is strongly in favour of the sepa.ration of 
accounts from audit. 

Mr. B. Venkatapatiraju : But unfortunately I read quite a contrary 
statement to what is made here. What is LIItated is that : 

" These points have been eli:haustively dealt 'With by Mr. Jukes and the A.uditor 
General " 

-perhaps' another ofHcel'-
" in. the printed notell which have been. submitted to the Railway Board. The imlwer 
to tlle tnt quest.iml baa beft wId to bem the aftlrmative." 
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That iN, Mr. ,jukes and also the Auditor General found that if they 8yoid 
pre-audit it would increase irregularities and wasteful expenditure. 

The Honourable Sir Buil Blackett : No. 

Mr. B. Venkatapatiraju; Thr answer to the finit question has been 
held to be in the affirmative. Now what is the question: 

"Is it not possible for an outsido allll independent ILuditor, working in the 
railways, to look at l a ~ial questions from the railway point of ,;ew alao, and to 
eo-operate with and assist the administration' "  . 

The Honourable-Bir Basil Blackett: It is possible. 

Mr. B. Venkatapatiraju : I am told that my Honourable friend is 
ready to place the document before us. Weare only concerned. with 
what Mr. JukelS 8lld the Auditor General have stated. I may just tell 
Sir PurlShotamdas ThakurdllJ>, who is anxious to defend the Acworth Com-
mittee .... (Sir Purshota,md,as Thakurdas :  "  1 have not spoken on it Itt all 
yet. Sir.") Y eN, Sir PurshotamdalS has referred to it ; he said the Acworth 

~ itt  had recommended thiN and so we could accept it. And Mr. Sim 
also stated that he bll8ed his HClSolution on the recommendation of the 
Acworth Committee. This question WIIS not specifically dealt with. '],his 
is an obit(w dieta of the Committee. (A Voice: " No, no.") Yn,;. The 
witnesses wl~  nnt asked any IlueMtions about it. No reference walS ll ~ 

to it i.n erolSll-examination of officerN of the audit department. No witnes,.; 
wall specifically asked nor did any perl!lon, not even Mr. 'rolllkim:, 8ec-
retary of the Railway BOllrd, who was examined, state anything. The 
only statement there is thl1t they prefer that the Audit Department and 
the accounts should he separated and the accounts should not be under 
the Finance Department hut under the Railway Department. That was 
what was recommended by the Acworth Committee. But the present 
propoHal is quite contrary to what was recommended by the Acworth Com-
mittee. What the Acworth Committee said was: 

" But the Ilcrounting stafT \lontrolling the Indian railwRYs, from the Accountant· 
Geneml {RnilwaYA) nt Delhi down, ill thtl cuse of the State· managed railwuy, to the 
latest joined derk in a local offiee, arc oftleials, not of the Railwuy Board, but of thf' 
Finan('R. DcpartDll'llt. No doubt theM" officials grullually get to see the f-ailwlty point of 
view, but they mURt. be guided by niles laid down by the Finance .neplI.rtmllut, franl!'il 
largely in view of the requirelUents of the non-commerCial departments of Goveruluent. " 

They want that it should not be placed under the Finance Department 
but under the Railway Department. That is tbe recommendation of the 
Acworth Committee. Now, J RHk whether this proposal is at all in con-
formity with thp recommendation by the Acworth Committe(>. On the 
other hand, j\lst contrary to what was there recommended, you want. 'to 
place it under the Finance Department. Subsequently also this was 
brought before the lnchcape Committe-e, of which Sir Purshotarnrlnli 
Thnkurdns was an honoured member. And there it is !ltated, on pag':! 
164 : 

" The Auditor General inforllUld us that A,n attempt had i ~l  been made to 
Mlparate audit anel a ~ ta  but. that tho ~ i l t broke down as a result of the 
present ~t  under whleh payments are uudlted before they are brought to account. 
In our opinion, in ';AW of' the eonstitlltionai difficulties arising unde'r the Reformll 
Sehemo from the faet that n Provincial Government can require tho audit and lIAlCounts 
departJnent to maintain an aMount for which the Central Government pay, it l, 
ieairable to re-open the question of the eeps.ratl.on of the audit and &eeOunt&" 
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They want to say with reference to thi!> that it should be considered and 
inquired into. Now, I can very well understand that all persons wlw 
have any administrative experience of public bodies l{nO\y 1iOW we come 
under the criticism of auditors. I know as chairman of a municipality 
for a number of year!>, wha,t objection there is to their supervision ; we 
feel it a nuisance to bc corrected at eyery step. Similarly you want to 
get rid of these things. Now, I find that even in America the question 
has come up and they consider that it is absolutely neeessary to have pre-
audit to avoid waste. I will read just one sentence to !ihow that even in 
America they thought it necessa,ry to havc what under thc present Reso-
lution you want to avoid-namely, pre-audit. Writing in " Form and 
Functions of American Government" Mr. T. H. Reed says: 

•• The California board, which may be taken 3.11 fairly tlpical, hlUl established a 
system of pre·audit by which the requisitions of overy in8titutIOu anI! departmout must 
be approvod by the board of control before supplies DUlY hI' ordered or contracts made. 
Very notable economies have been secured as u rellult of this 8upervision.'· 

Now, my simple point is this. Do you want or do you not want pre-audit 1 
Do you want expenditure made in conformity to rules or against the rules' 
You want to avoid pre-audit. (A Voice: " No, no. ") I say definitely 
you want to avoid pre-a,udit. If Sir Basil Blackett says that pre-audit 
by t.heir own men is allowed, I say that is not pre-audit at all. I want 
pl'e-uuuit from a body independent of' the spending department. It, iA 
suggested that it would increase wastage and expenditure. Now,· we all 
know post-audit. The advantage of post-audit is that you go and find out 
whether they have c'ommitted any mistake. But only by pre-audit will 
all the proposals and details be placed before th ~  and then  they will 
know it thoroughly; they can check it and carry 0111 the functions of 
higher audit. If an officer like Mr. Sim .makes a mistake, immediately 
the auditor will point out that it was not covered by the rules. Whatever 
his position may be. he must conform to the rules. If it is your own clerk, 
you say: •• Keep quiet, I will pass the orper." Now my friends are under 
the mistaken impression that there will be a pre-audit 8S bE)fore even after 
this is accepted. But I submit there is no such possihility. Mr. Sim or 
somebody m.ight say :  " Don't bother ahout that." ~ then their audit-
ing clerkH will not press it. Now, I submit this is an important matter; 
this not only concerns the Railway Department b,nt the expenditure under 
the Imperial Government as well as the Provmcial Governments. We 
have got a pre-audit system. If you once abolish your pre-audit system 
by an independent body. you are  creating a dangerous innova,tion. And 
I may also state that yon have also hegun IInoth('r experiment in appoint-
ing one officer in the customs office. Now these experiments are only 
gradually to extend the principle of i i ~ outside control. When you 
~  spend the amount. generally we know how we condone irregularities. 
We may pass a reprimand but we will not recover the amount. In the 
municipalities of the Madras Presidency when IIny irregularity iii com-
mitted the Government impose a surcharge. Are you prepared to impose 
8 surcharge on Mr. Sim that, whenever he commits an irregularity, it must 
be recovered out of his own pocket? J will only read one more extract-
from an Indian paper like Capital which also condemns it. In April 1925, 
it said: 
.. This is not at all worthy to be pursued ", IlJId 110 on. 

That is a commercial paper, represents commercial interests and it· con-
demns this proposal. And therefore I appeal to all Honourable Members 
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that this is an important matter bringing in an innovation to avoid pre-
audit by an independent body and I hope that none of them will commit 
hinulelf to any such dangerous thing which in course of time will prove very 
harmful to the interests of the country. 

Mr. Jamnadaa lVI. Mehta (Bombay Northern Division: Non-Mukam-
mll.dan Rural) : Sir, it is with very great hesitation (Cries 0/ " Hear, 
hear ") that I rise to support this proposition-not because I am not 
convinced of the absolute wisdom of the step which is proposed in the 
Resolution but because I find my great leader, Mr. Kelkar, and the 
Honourable Mr. Neogy are not yet fully persuaded of its necessity. I 
really find myself unable to understand their pathetic faith and their 
touching confidence in the existing system. What is it at best f-a 
mere brake. In all the literature that I· have read about it I find that 
it is supposed to be a very efficient machinery for preventing waste and 
extravagance. That is about all. 
Sir, I do not say that it has succeeded in doing so, but that is the 

greatest result that can be achieved by continuing it. I submit, Sir, that 
the railways 813 commercial bodies, are not concerned merely in preventing. 
waste and extravagance, although that is one very important part of· their 
activities. They have other functions besides, and it is these functions 
which the present system of accounts will not and cannot bring into 
existence. That has been conclusively established by the Acworth Com-
mittee in the paragraphs quoted in the Memorandum of the Hailway 
Board. If you commercialise the railways, the Agents must be in a 
position closely to watch the expenditure from day to day, chase every 
rupee that has gone out of the railway treasury, to find out where it has 
gone and how it is working, and thus to evolve in course of time, by em-
ploying commercial as against budget methods, a system of accounting 
which exists in commercial bodies, but which it is impossible to have under 
the present rigid system (An Honourable Member: " Why''') which 
has to conform to the budget form of accounting and has little or nothing 
to do with the business side of the working of the railways. Preven-
tion of waste is ~ all  possible, and even more possible, in the pro-
poseu I:'>ystem. Let us see how the present system works. Suppmling 
there is a lakh of rupees to be paid for buffers. A bill is presented. 
Under the present system they will find out whether delivery is given, 
then whether it is within the sanctioned amount, then whether it is 
to be debited either to capital or to revenue. All these tests are em-
ployed before payment. Very ,veIl. But onc.e that is done it is not 
the business of the accounts and audit staff to see how the expenditure 
will dect the financial working of the railway concerned; when the 

~a t t which keeps the accounts also audits· them, the super-
audit is bound to be less exact than it ought to be. The existing pre-
audit makes the super-audit nominal; the proposed system will make 
both the pre-audit and post-audit equally searching because each is done 
by separate organisations. 
Mr. 8. Das : You do not want pre-audit, 
Mr. Jamnadas M. Mehta: There will be pre-audit. 
Mr. A. Rangaswa,mi Iyengar : There are more irregularities in the 

State &ilway Companies' accounts than in Company-managed Rall-
ways .. 
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Mr. Jamnadas M. Mehta: Then ~t tbis· proposition, because 
practically the same systeD;l prevails in the CQmpany-managed Railway.s 
as we are now proposing. . 

Mr. A.. Rangaswami Iyengar: No. 

Mr. Jamnadas M. Mehta: Yes, Sir. Well, let me proceed. The 
Press eampaign against thill proposition has been sipgularly ill-informed 
and unfair. I will not be far wrong if I say that my Honourable friend 
Mr. Neogy is both the mother and father of this PresR campaign. Sir, 
it has been said that the Financial Commissioner under whom the new 
accounts staff will work is not an independent functionary but only a 
railwllY officer and that by having this experiment we will be giving 
up the control of the Assembly into the hands of the Agent in the matt.er 
of accounts. Each of these propositions is incorrect as I shall atteml)t 
to show hereafter. Any Honourable Member who opposed the separa-
tion of railway finance from general finance would be logical if ho 
made this complaint. But it should not be possible for any man .who 
supported that separation to run away from its implications. 

Mr. N. M. JOIhi : What has that got to do with tais: f 

Mr. Jamnadas M. Mehta: The implications of tbat separation are 
that .the Hailway Agent shall be primarily responsible for the accountll, 
because now we hold tbe Railway Agent responsible for the successful 
working of the Railway. He is· responsible for making the Railways 
pay and we have laid it down that Rail*ays shall earn a certain per-
centage over the capital invested in them. If you expect the Railway 
Agent to give you a certain return over the capital, then certainly he is 
entitled under the control of the }"inancial Oommissioner to see from 
day to day how the accounts are being kept and whether they cann(\t 
be kept in a different manner. It does not affect the control of the 
.Asserl; hly in the least. The point was discussed in the Standing li'inance 
Oommittee for Railways and it was unanimously agreed by that body 
that the Assembly's control would remain unaffected first through the 
1< mancial Commissioner and secondly through the Standing Finance Com-
mittee which is elected by this House . 

.My Honourable friend Mr. Raju referred to two questions raised in 
Mr. ~lit l  note: (1) whether the same thing which we pr'lposc cannot 
be done under the existing system, and (2) whether the expenditure 
would be justified. The reply to the first question was that it could be 
done under the present system. But greater emphasis is laid on the 
reply to the second question. Sir, the observations of Mr. Mitra are 
entitled to the greatest weight in this matter. He says: 

" The answer to the seClond question is that undoubtedlr audit will be CloDsiderably 
improved in I'ffidenry, both by being more independont... .. ' 

(An Hf)nou.ra/)/e Merrtbe1' :  " How Y") Because the man who audits is 
not the same as the man who keeps the accounts. 

Mr. Ob.a.man Lall : Yet he is under the Agent. 
Mr. Jamnadas M. Mehta: No. To-day, the man who ~  the 

accounts is also the man who I\udits them. It is not so in the proposed 
system. 

Mr. aha.man Lall : Is he not under the Agent T 

Mr. K. a. Neogy : In future, test audit will be of 15 per cent .. 
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" .... whell it il absolutely uncontrolled by the executive, and by being t'naMed t'l 
devott> more attention to its higher function8 of preventing wasteful Ilnd extravagant 
expenditure, when it is relieved of the nuuu'roul l h~li al process,,! of cheek which 
it has to {lxt'rcise at present. An omeer, ~h  primary nnd bounden duty iH to criticise 
the work of others from the point of VIew of the tax·payer and to watl'll on behalf 
of the Secretary of State that the orders reBtricting the ftnnnr.inl powers of lIl1thorlt!!'s 
in India are duly obst'rved in every CRSt'; 10Rl'S milch ot his indt'pendt'nre, 11V£'1I without 
owing nllegiance to the Railway Department, when in addition to his duty a~ It critic 
. he has to lee and administer financial  rules from a railway point of view, to act a8 
the Financial Adviser of the Railway Agent, and to give precedence to administrative 
considerntiolll! over finane.ial rules and regullltions." 

Mr. K. O. Neogy : What about Mr. Sim, then' 

Mr. Jamnaciaa M. Mehta: This is what is being done now, and Mr. 
Mitra says that if you once remove the audit ~ these tramml'ls, audit 
will be more independent and more efficient. 

Mr. Ohaman Lal1 : Under the Agent. 
Mr. Jamnadas M. Mehta: The furthrr obsrrvlltioDS of Mr. Mitr1\ 

will be found on page 6. He says : 
" An ofJleer, who hal not to undergo the mooilani('.al pro('l\IIses of ealculating, 

posting, totalling, carrying forward, reeoncilinjt, comparing signaturt'll and so forth, 
tlxr.ept to cheek a small percentage of these processes and to test that they are being 
done correctly and efticiently, can do far more effective and inttllJigent review of 
Ilxpenditure in the direction of preventing waste und t a l ~  th:lII he wou1(] 
otherwise be able t.o do. Such an ~  will undoubtedly rf'pay .... " 

-this is an IlnHWCr to thl' ha ~  of extrayaganee-
" .... will undoubtedly repay more than the (,Olt of himself IlIld hiM ~ta t  jf I,,· i~ 
given a l at ~ facilities and a8siatance in his work." 

Mr. Oha.man Lall : How does he know , 

Mr. Jamnadaa M. Mehta: The whole of Mr. Mitra's report is re-
plete with observations that the audit which is now proposed will be morl} 
independent, more effective, and therefore more desirable, and that 
in the long rlm the cost of the internal check will be reduced and so 
even this lidded expenditure may not be felt. That is what Mr. Mitra 
says. 

Then let me come to the q ueHtion of the independence of the 
l<'inancial Commissioner, my friend Mr. Sim. Some peoplr who ha ~ 

referred to this matter appear to have foregotten that under the new sys-
tem the (mntrol that we have got to-day remains absolutely untouched, 
and that since the Heparation of railway finance from general IimUlce, 
whatever control there was has been greatly expanded. That cannot 
be queHtioned. Sir, people talk without remembering what was saill 
last year when the separation of railway finance WElS under consideru-
tion. l have in my hand a note of my friend Mr. Parsons, dated the 
28th August, 1924, which was 8.vailable to Honourable Members. He 
Hays that the Financial Commissioner will have the same powers to-day 
that the Advisor had before, and that in essentials the Agent iii not so 
free or untrammelled as some people imagine. Mr. Parson!! points out 
tlUtt )-Ir. Sim, i.e., the Financial Commissioner, will control uniler this 
systt'm even the grant of an allowanep to an employer, the IIddition of 
II clerk to an office and of course he will control large expenditure in-
volving llikhs of rupees. In matters of difference of opinion with the 
Chief Commissioner of the Railway Department he has the right to refer 
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them to the Finance Member. He has also the right of free access to 
tile Pinance Member and all financial proposals are discussed before 
thll initiative ill taken, and whatever he taboos cannot be undertaJ<en. All 
mutters of major importance are discussed by him with the Finan<:tl 
Member in the initial stages. The independent control exercised is, 
therefore, much greater than before. Then the other advantuge is that 
as Mr. Sim is associated with the Railway Board, he is in close tour.b 
with railway affairs and he knows at first hand what is being done and 
what is not being done. What is the use of our knowing months after 
the thing has been done, and when the horse has been stolen? To-day 
in enforcing that control the Financial Commissioner is helped by the 
Standing Finance Committee. 

Mr. 1[. O. Neogy : Helped by Mr. Jamnadas Mehta. 

Mr . .Jamnadaa •. Mehta: Yes, Sir, as a member of the Committee 
I am glad to help him and he deserves every help of the Standiug 
Finance Committee. We have the greatest confidence in Mr. Siro, and 
if all Government Committees were run as he is running the Standil1g 
Finance Committee very little cause for complaint would remain. 
Well, Hi]', th!' whole thing at the bottom is suspicion. ~ i i ll i!; writ 
large on the opposition which Mr. Neogy has engineered against this 
proposition-engineered bHcallsc there is no foundation or j llstifieation 
for the opposition which he has been leading with great ability. l ~ 

real test is this : does the House believe in the commercialisation of railway:> T 
If it does not, I will not ask it to support this proposition. Hut, Sir, 
Member:'! of the ~  who believe in commercialisation will, J trust, 
allow the Agent the fullest liberty to keep and to control his account!! 
from day to day; he would be further controHed by the Ji'inancial Ct)U1-
misllioner in conrmltation with the Standing Pinance Committee, and 
the House's control at the top rema.ins absolutely untouched. As I 
!!Rid before, not even an allowance can .be granted to an employne by 111<' 
Agent without Mr. Sim's consent, and therefore the argument of the 
so-called independence of the Agent from Mr. Sim, i.e., from the Finan-
cial Commissioner, i" absolutely unfounded . . 
One word more and I have d<me. It is unfortunate that the system 

of Government to-day is such as to arouse our suspicion in their bona fides. 
This iH the greatest difficulty and it is because G(l;vernment as constituted 
to-dllY excite our suspicion, that even when they do a good thing the 
suspicion continues. That ill the real .reason of the oppollition to thi~ 
motion ; but the proposed change in the system of accounts and audit 
exists in Belgium which is a self-governing country, where t.ht'rl' is no 
bureaucratic !!ystem 8Jld where separation of railway finance has been 
carried out under It Statute and audit is being done exactly as is pro-
posed in this Resolution. And what is being done in independent 
countries is certainly the right thing to do in this country ; why ob,ipct 
to a good thing simply becaUlle it is being achieved through It machinery 
of which we are suspiciou!!. (An Honourable Member: " We have not 
got ",elf-government.") Will you reject a good thing and he hettet' off 
becanst· we have not got self-government? 

1IIr. 1[. O. NeoaY : Mr. Jamnadas Mehta has got self-government! 

1Ir . .Jamnadaa M. Mehta : This irrelevant interruption will not pre-
vent me from giving-my whole-hearted support to this motion because I 
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feel that Mr. Neogy and those whO have ~i  this opposition ar8 
absolutely innocent of the great merit of thIs proposition, and I further 
say that they have not cared to understand this question from the rail-
way point of vi,ew. 

Mr. K. O. Heogy : From Mr. Jamnadas's point of view. 
Mr. Jamnadas M. Mehta: You can go on interrupting me, but you 

will not deter me for a single momellt from supporting this proposition. 

Mr. President: The Honourable Member has exceeded his time. 
Mr. Jamnadas M. Mehta: The fault, as you will have observed, 

Sir, is not i ~  but if you will permit me, I will wind IIp with one 
sentence. If the House wants to accept the position that railway finance 
should remain separate from the general finances, that the railways 
should be commercialised and that the State management of railways 
must be a success and not a failure, th~  Sir, they have got no alter-
native but to try this experiment and watch the results until we can 
pronounce a final judgment on the scheme which is before the House. 
I have great pleasure in supporting the Resolution. 

Several llonourable Members: I move that the question bc no'W 
put. 
Mr. President: Order, order. 

Some Honourable Members have an idea that because they have put 
down amendments on the paper they have cast a duty on the Chair to 
look at them and call upon them. ~hat is a mi'staken view .. That hall 
never been the practice of the House under my predecessor, and I warn 
those Honourable Members who have put down amendments on the 
paper to ri8e in t.heir places and try to catch the eye of the Chair in 
order to get a chance to move the amendments standing in their names. 
Otherwise they will lose their chance, in case they do not do so before the 
closure is moved and carried. 

Mr. X. C. Heogy : On a point of personal explanation, Sir. My 
Honourable friend Mr. Jamnadas Mehta referred to me IIJ! having bl\en 
the parent of the Press agitation that has been carried on against this 
pl'op(ll-Ci1ion. (An Honourable Member: "Engineered.") Sir, I did not 
know that an Honourable Member of this House would make such an 
observation, when particularly I was not in my seat. I addressed an 
open letter to the Members of this House, and I am certainly responsible 
for the publication of that letter. But apart from that, a good deal 
has Hp}leared in the papers criticising this seheme adversely. It is 
of course an index of the suspicious character of my Honourable friend's 
mind·,that be thinks that I am responsible for carrying on that agitation. 
Sir, lam not going to follow my Honourable friend, and I will not say 
what is being stated outside as to the actual motive which has actuated 
him in supporting the Government's motion to-day so vehemently. 

Mr. Ja.mnadas M. Mehta: May I say a word in regard to what has 
fallen from my Honourable friend' 

Mr. President: There should be no explanation to an explanation. 
Such procedure is highly undesirable. Dr. Lohokare. 
Dr. K. G. Lohokare : The amendment that I have given notice of 

runs as f911ow8: 



Si:PARA'rION OF Un..WAY AOOOUNT8AND AUDIT. 1369 

II That in clause (a) for all the words beginning with the wOJ'cls f On each railway 
lIy.tem' to the end of the clause the following be Bubstituted : 
.  I On each railway system, the head of the aecounting staff will be directly under 
the ordera of the Financial Commissioner ..... " 

Mr. ~ i t : Does the Honourable Member move the amendment 
as it.stands T . 

Dr. E. G. Lohokare : No. I am just coming to it. 

Mr. President : I understand that Mr. Sim and the Honoura.bLe 
~  have agreed that the amendment should be in a modified form and 
the Government are prepared to acctlpt it. If that is so, the Honourable 
lIemher may straight off move the Bn;tendment in thut modified form 
agreed upon. 

Dr. It. G. Lohokare : 1'he amendment thus modified would run as 
follows: ' 

, On eac.h l'l,Lilway system the accounting ~  will be under the oruel's of the 
Financial Commissioner of Railways for the purpose of appointnlent, transfer, promo· 
tiOD, etc.' " . 

That is the corrected amendment. 

Mr. President: Promotions, transfers, etc. That is the wording. 

Dr. E. G. Lohokar., : Yes, Sir. That is the amendment in the modi-
fied form and agreed to by the Financial Commissioner of Railways. I 
need not explain these things in detail since my Honourable friend has 
already accepted the principle and all my Honourable friends know that 
this is desirable in the interests of the separation of the accounts and 
audit. I commend the amendment to the acceptance of the House. 

Mr. President : Amendment moved : 
"That in clause (a) for all the words beginning n'ith the words 'On each 

J'.ftJlwQ.Y system ' to tho end of the clauae the following be8ubstituted : 
, On ea('.h railwllY system the accounting staff will be under tho orclertJ of the 

Financial Commissioner of Railways for the PUrpORt) of appointments, promotions, 
transferll, etc.' " 

The question js that ~hat amendment be made. 

The motion was adopted. 

Mr. II. E. Acharya : Sir, I beg also to move a ~ all amendment : 
" That at the end, of clause (a) the following be inserted :  " 

--I will read the amendment as suggested to me by the Financial Comm,' -
SiUllel' of Railways ; it runs &0; follows--
II , reporting, however, to the }'inancinl Oommissionnr any di/!erenres of opinion 

whieh may arise from time to time between himself and the Agent. Such difforences 
of opinion shall, in due course, be made available for· il18pection by the Standing 
Finance Committee for Railways '." 

I just Wish to add a few words of explanation. The proposal here is that 
the 8.('counting staft' in each  railwa.y system should be answerable to the 
Agent and should carry out his orders. It is needless for me to say that 
h,l ~ general way I rmpport the motion before the House, as an experi-
mental meaf'ure. 

As you have 

f) P.M. 

already given your ruling that enough has been said 
about the general character of the Resoll1tion to 
enable Members to come to a right decision I 
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shall Dot waste the time of the House on any general arguments, but will go 
~t ai :ht to the point liS to what will happen in case the chief accounting 
officer on the railway happeJlS to differ from the Agent. This Resolution 
ItS worded says that he should be answerable to the Agent and should 
ca:'ry ont the orden; of the Ageut, even if the chief accounting officer 
differs or holds a contrary view to what the Agent thinks is necessary. 
In su(·h casPlS it is only right after all that we have heard from tlHl Mover 
of the Hesoilltioll as to the way ill whieh the. accounting stat! will be res-, 
pOlU'Iible to the I<'inancial CommisHioner for the work that they do, that 
tbe chief accounting officer shall report the fact of his disagreement ~

tween  himself and the Agent to the ~ i a ial Commissioner and keep the 
Financial Commissioner fully informed. And in order that i i lti ~  

may not arise such as the one that was reported a little while ago as hav-
ing arillen with rCflpf'ct to some papers which a member of the ta i ~ 

Fmance Committpe wanted and which were supposed to be part of 80me 
ot1cial file and could not therefore be produced for the inspection of the 
,Mt'lmber in question, 1 wish to add this further provi8o here that all t>uch 
, differences of opinion as arise between the chief accountant of the railway 
on the one haud and the Agent on the other and are reported to the 
Financial : i~i  01lllht to be made available to the representatives 
of this Uouse ThereforI' I say that such differences shall in due course 
he made available for the inspection of the members of the Standing 
Finance Committee for Railways. Thir; will keep the House mformed 
through thl! Standing Finance Committee ,of all such differencelil of opinion. 
I hope that we are all ogreed that thit; House must get more and more 
(lontrol over the activities of the Railway Department, chiefly of the 
Agent!;. I am one of those who have alway" felt that the Agoent is eon-
sidered H kind of superior god whose actions are never questioned in 
Hra.ctice. The Railway Board seems to exist only for upholding what-
ever the Agent does. The Commerce Member is there only for uphold-
ing what the Agent does. Indeed I do not believe that in practice there 
is anybody under the sun who think!; he ean say that the Agent haN done 
wrong ami that he shall he pulled up. It is therefore very desirable that 
in this lIlutter of accounts particularly the House should see that no 
w8Rtefui expenditure is incurred, that no officers are employed simply 
because the Agents want them. We have alrea.dy had one instance of 
that kind of capricious appointment of a Deputy Superintendent of Watch 
and Wlird, and I give notice that I shall take the earliest opportunity to 
IQOve for Much reduction in pxpenditnre as has been incurred by the 
:'ilwav Hoard without. the sanction of the Finance Committee when the 
time comE'!> fOl the Railway Budget. Aud I ,;ay that this House through 
the Standing ~ i a  Committee mnst be kept informed of all the ~ti

able actioTlr; of 1 h~  A!!tmts. 

I run gla(l that Mr. Sim, although J may have my quarrels with him 
in other r(,Rpt)l\ts, 110 far lit least as the qUf'stion of accounts on the rail-
ways is concprned. iN keeping a careful pye. I 11m ilIad also that Ii very 
capable offieer haN bl'f'l1 appointed to help him, the Director of Accounts, 
who ~  wry large experience in the matter of accounting. With 
his large experienc('s us Chief Auditor and as chief accounting i ~  on 
more Raihyays tha11 one We hope that nothing will escape the scrutiny of 
the spt"C:a] offiMr who has recently been appointed and who I am glad to 
find is an Indian. It is very necessary that this House through the 
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lJiff'ctor of Accounts, the ~ i a ial CommiSl!ioner and the Standing 
Finllncc Committee, should keep itoolf informed completely of all that. takes 
place in the way of spending the railway money,. of the country. We mUlit 
get 1!lIntrol over the autocracy of the Rll.ilway ~a t ~t  for I believe 
the amount of autocracy that is now exerCIsed on RaIlways IS colossal: and 
this amendment will be a means of getting some control. I therefore 
propose this additional amendment that the chief accounting· officer should 
report t<1 the Financial Commissioner any difference of opinion that might 
arise between him and the Agent, and these differences of opinion shall be 
made Rvailable for the inspection of the Standing Finance Committee. 
I am glad that the Honourable Mr. Bim is agreca.ble to this amend-
ment. 

Mr. Ohama.n Lall (West Punjab: Non-Muhammadan) :  I rise to 
!Support this amendment. I admit every word that Mr .• Jamnadas Mehta 
has said regarding the suspicion that we have on this side of the HOWIe in 
connect.ion with this matter. It is beeauHe we are suspicious thaI I rise 
to I!IUpport the amendment moved by my friend Mr, Acharya to the cffect 
that the Stunding Fina:nce Committee 8ha11 be kl'pt informed of all 
dift'erences of opinion that lIlay al'ise bel W('("/I 1111> a!!l'lIt and the account-
ing authorities. We have helm clulr!rl1d in this HOllsP with being an 
igno·runt. lot. 1 am ufraid my friend Mr. .J II mnudlls is Nufl'eJ·illg' f,'om 
int.ellect.ual indigestion! (Laughter). (An HmlVu/'(Jbl(' Jll'llluc/": 
,. Swelled head ".) lIe quoted a lurgl1 numher of hlue-books whieh he 
does not understand and he got up on this oeeasion to quote from this 
blne·book which 1 hold in my hand a sentence which is utterly mNlIling-
lesa if he attempts to construe it in favour of hiR argument. 

IIr. President: J will not allow the Honourable Member under the 
guise I.lf supporting this amendment to go into other matteI/s. If thc 
Honourable Member wishes to say anything 011 the merits of thc amend-
ment he may do so but he should not use t.his opportunity for thl) purpose 
of answering the arguments of Mr. JamnndaH Mehta or otherwise criticising 
him on matters quite irrelevant to the subject matter of the amendment. 

Mr. Ohaman Lall : It is on the merits of the amendment that I hring 
this point in support. of this amendment. My argument is that we are 
really wry !SuspiciolU; in regard to this particular tIDatter unu that we do 
not want to place the destiny of railway finallce in the hands of the. Agent. 
If you do not accept t.his amendment which has heen moved by Mr. 
, .Achal'ya yO'.l will be placing your entire financial control in the handfii 
of the Agent. 1'here are g'f'lltlemen hel'c who Imvl! grl!at J'aHh in the 
.I.\genhl and yet these arc the \·ery gClltlemclI who get up here and Pllt 
numerous questions to my Honourahle friend M ,.. 8irn about the mir;-
man!lgement and the zulum that iH evidenced un<]el' the aegis of thl' Agents' 
system. \Ve have no faith in the Agents as they art' constituted at 
present. They are irresponsible.  They have no sense of public respousi-
bility at all. By placing the finances of the railways in their hands 
without any i.ort of independent control, you will not be doinO' your duty 
by the tax-payer, For these reaRons J would ask Honourable' Members 
t.o support this amendment, 

8fr Purshotamdas Th&kurdaa : I see that my Honourable friend's 
pmendment say& that they should be "made available to the Finance 
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[Sir Purshotamdag Thakurdas.] 
Committee ", i.e., they should be reported to the Financc Committc'! from 
time to time. 
Mr. President: They will be available for inspection. 
Sir Purshotamdas Thakurdu: I asked my friend, the Mover 

of the amendment, and he says that he expects them to be placed before the 
Finance Committee . 
. lIIr. Preaident : The wording is that such difference shall be made 

available for inspection of the Standing Finance Committee for railways. 
Mr. Jamnadas M.Mehta: Will they have the right of copy also? 
Sir Purshota.m.das Thakurdas : I expect my friend Mr. Simwill 

pl:l'hapR explain exactly what he proposes to do by accepting this amend-
ment. 
Mr. O.  O. Sim (Financial Commissioner, Railways): I willinglJ 

accept this amendment bccause it carries out the intentions of the Standing 
Finnn('e Committee. When Mr. Acharya showed me his amendment first, 
I pointed out to him that there are a very large number of cases where 
differences of opinion arise betwen an Agent and the financial. authorities 

a ~li  small matterK such as the amount of pension or leave a man 
11> entitled to, the amount of gratuity that if! payable to a man undeases 
of that kind. i do not consider that the Standing Finance Committee 
would care to be flooded with these petty eases. If Honourable Membel'1!l 
will refer to the proceedings of the Standing Finance Committee they 
will find that, at the instance of Mr. Rama Alyangar, Jagrfw!i that all 
general instructions circulated to all the chief accounting officers in our 
railwaYA should be placed before the Standing Finance Committee. 

Sir Purshotamdae Thakurdu : 'I'hat is in regard to (g). What 
about (h)lon page 7 T You agreed to (g) and said that you will consider 
(h) T 

Mr. O. O. lim: That is rather a different matter. Mr. Rama 
Aiyangar raised the question of whether the Standing Finance Committee 
"hould Ilot take the place of the Public Accounts Committee in regard 
tl) certain functions, a suggestion which callnot be immediately settled. 
But as regards thi" flmf'ndment the poSition is simply this. I do not want 
to flood the Standing Finance CommitteI' with all these small cases. I 
do not think they want to see them. But I shall place, I have agreed to 
plnee, before them all these general questions-any case where an Agent 
lind a Chief Auditor differ on an important principle would nat.nrally be 
the subject of a general letter to all the different railways and that, Sir, 
will cover all big questions. But in order to cover any other cases which 
would not be covered by general letters, I suggest that we should pass 
the amendment in this form. that the papers f!hould be made available for 
inspection by any member of the Standing Pinancc Committee. I am 
quit" agreeable to placing before them any CaRes which the Fin:mct Com-
mittfw consider suitable ; only I do not think they want their l~ i  
floocj,·rl out with these small cases. 

Sir Purahota.md&s Tbalmrdas : I understand from the Honourable 
Mr. Sim thnt he· would be quite prepared to put such details before the 
Standing Finance Committee as they might desire. 
l'ttr. O.  O. 8Jm : Yes, it will be for the Standing Finance Committee 

to settle what cues they wish to look at. 
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Sir Purshotamdaa Thakurdu : And you, agree to abide hyt,he de-
cision of the Standing Finance' Committee , 

JIIr. G. G. Sim : Yes, Sir. 

Mr. President: Amendment moved : 

" That at the end of clause (G) the following be inserted: 

• reporting, however, to the Financial Commissioner any differences of, oplUlon 
that lDay arise frOID time to time between himself and the ARent. Such i ~ l  shall 
in due course be made available for inspection by the Standing Finance Committee for 
Railways '." 

'fhe question is that that amendment be made. 

The motion was adopted. 

Diwan Bahadur M. Ramachandr& Rao (Godavari cltm KiHtn'l : Non_ 
Muhammnnan Rural) : Sir, I should like to ask one small question of 
the Honourable Sir Basil Blackett and Mr. Sim. I should like to know 
whether, when this Resolution is carried, there will be any abrogation of 
any rules framed under section 96-B or whether Mr. Sim himself will be 
bound by any satisfactory rules frlUlled under the Government of India 
.Art? Does it involve any statutory rules or will this be carl'ied out by 
811 executive order' 

The BonOUl'&ble Sir Baai1 Blackett (Finance Member) : Entirely 
by executive order, I think, though I confess I am not an authority on 
tht' question of statutory rules. 

Mr. President: The question is: 

II Tha.t the Resolution,· 88 &mended, be il.ceepted." 

.. II This A88embly recommends to the Governor General inCouncU tha,t with 1\ 
view to improving the system of audit and a.ccounting on railways, a reorganisation 
in the direction stated below be introduced forthwith as an experimental measure on tho 
East Indian Railway : 

(a) 

(b) 

The Auditor General shall in future be responsible for audit alone. He 
should no longer be required to maintain the ,a.ccounts of the rnilways or 
to control their accounts staff. Such control should pass, not to the 
Railway Board as such, but to. ~h  Fina.ncial Comm.iasioner of Railways. 
On each r&ilway system the Amiounting staff will be llndl'l tho orders of 
the Financial Commissioner 01 Railways for the purpose of appointments, 
promotions, trallllfers, etc., reporting, however, to the i : ~ial ~

sioner any differences that ma.y arisE' from time to tim() betwol'n hirn:Jftf 
and the ~ t  Such .differeJ}eell shall ,in due cours() he made availab1() 
for inspection by the Standing 'Fina.nce Committee for Railways. 

The a.ccounts stat!' under tbe Financial CommissionE'r of RailwaYII shall 
porform duties practically identical with those hitherto undertaken on 
State-worked railways by the accounts and audit staff under the Auditor 
'General. Where the latter exercised an audit properly 80 called, the new 
ufeney will conduct an • internal eheck '; but the nature and extent 
o the scrutiny will be tlpproximately the samp in both CRses. 

(0) The Auditor General shall, in order to 'enable him to ful1ll bis statutory 
responsibilities, be provided with a sufficient staff to make a satisfaetory 
audit of the work of the aecountB ot!leel • ." 



1364 LEGISLATIVE A88EIIBLY. [15TH: 8EP. 1926. 

'l'he Assembly divided: 

AYE8-61. 

Abdul Mumin, Kban Bahadur Muhammad. Langley, Mr. A. 
Abul Kllsem, Maulvi. Lindsay, Sir Darey. 
Achurya, Mr. M. K. Lloyd, Mr. A. lL 
Ahmad Ali Khan, Mr. Lohokare, Dr. K. G. 
Akrom Hussain, Prince A. M. M. Macphail, Bev. Dr. E. M. 
AlilUuzzaman Chowdhry, Khan Bahadur. Maguire, Mr. L. T. 
Aney, Mr. M. S. ,Mahmood Scbamnad Sahib Bahadur, Mr. 
Aehworth, Mr. E. H. Mabn, Mr. M. E. 
Ayyar, Mr. C. V. Kriehnaswami Malaviyu, Pandit Madan Mohan. 
Ba.ipai, Mr. R. B. Mehta, Mr. Jamnadaa M. 
Bhllt, Mr. K. Sadasiva. Miera., Pandit Harbran Nath. 
Rhore, Mr. J. W. Mitra, The Honourable Sir Bhupendra 
ll ~ tt  The Honourable Bir Baall. Nath. 
Bruy, Sir Denyn. Muddiman, The Honourable Bir Alesander. 
Burdon, Mr .. K Muhammad bmail, Khan Bahadur Saiyld. 
Carey, Sir Willoughby. Murtuza Sahib Bllhadur, Mauivi Sayad. 
Chalmers, Mr. T. A. Naidu, Mr. M. C. 
ChurtreM, Mr. C. B. Nehru, Paudit Shamlal. 
Chetty, :Mr . .R. K. ShanDlukham. Pandurangllo Bao, Mr. V. 
Clow, Mr. A. U. Purahotamdas Thakurdu, Sir. 
('OI'ke, Mr. II. G. Reddi, Mr. K. VeukataramauQ. 

~ a  Mr. W. A. Roy, Mr. G. P. 
Crawford, CololH') J. D. 8amiullah Khan, Mr. M. 
Dn.lnl, Sardar B. A. Sartaraz HUllwn Khan, Khan BahOOur. 
DumoRia, Mr. N. M. Biw. Mr. G. G. . 
~ ill  Mr. E. G. Singh, Rai Bahadur B. N. 
GhazlIllfur Ali Khan, Raja. Sinha, Mr. Ambika Pruad. 
Ghuillm Bu.ri, Khan Bahadur. Sinha, Mr. Devalli Prasad. 
Gordon, Mr. E. Btanyon, Colonel 8ir Henry. 
Gorrloll, Mr. R. O. 8ykee, Mr. E. F.· 
Graham, Mr. L. Tonkinlon, Mr. H. 
Gumer, Mr. C. W. Vijayaraghavacharya, Diwan Bahadur T. 
Hira Singh Brar, Sardar Ba.hadur Captain. Webb, Mr. M. 
1ruH'H, The Honourable Sir Charlel. Yakub, Maulvi Muhammad. 

Abhyankar, Mr. M. V. 
Chillnan Lall, Mr. 
Dos, Mr. B. 
1l1mi Chand, Lala. 
Hutt, Mr. Amar Nath. 
HanA Ra,i, Lilin.. 
Joshi, Mr. N. M. 

The motion wall adopted. 

NOES-l •. 

Kelkar, Mr. N. C. 
Majid Baksh, Syed. 
Nehru, Dr. Kishenlal. 
Neogy, Mr. K. C. 
Ranga Iye1", Mr. C. S. 
Venkatapatiraju, Mr. B. 
YU8ut Imam, Mr. M. 

D1I]MANDS ~ R SUPPLEMENTARY GRANTS IN RESPECT OF 
RAILWAYS. 

AUDIT. 

Mr. G.  G. Sim (Financial Commissioner, Railways) : Sir, I ~ : 
" That a supplementary lum not exceeding RI. 1,30,000 be granted to the Goveruor 

,General in Couneil to detray the chargee which will come in course ot payment duriug 
the year endiug the 3lat March, 1926, in relpeet ot ' Audit '." 
. This proposal is supplementary to the last, and I am happy to say 
that on this particular oceasiOD I have the MUpport of my HODC)lI.rable 
friend, Mr. Neogy. I. 

Mr. It. O. Keo.,.: Mr. Jamnatial 'Mehta'. IIlPport ought t~ he 
enough. . 
. The motion was adopted. 
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DEMANDS FOR SUPPLEMENTARY GRANTS. '1 lS6G 

COMPANIES' AND INDIAN STATES' SnARE OF SURPLUS PROPITS ON NET 
i1ARNINGB. 

Mr. O. O. 8im : Sir, I beg to move: 
• II '1'hat • supplementary Bum not exceeding B.s. 38,00,000 be granted to the Govemor 
General in OoUJleil to defray the chargee which will come in course of payment during 
the year ending the 31st a ~ h  1926, in n'Bpect. of 'Oompanies' and Indian States' 
ahale of IIUrplUl profits on nei earnings '." 

This, Sir, as explained in the note attached and sent to Honourahle 
Members, is a purely formal Resolution, Every year we work out the 
amount due to the C()mpanies and Indian States in respect of the, profitll 
of the last year and this is the figure that is due to them on last year's 
profits. 

ltfr. M. E. Ach&Iya. (South Arcot cum Chingleput : Non-Muham-
madan Rural): Sir, beg to move the following amendment: 

" That the supplementary demand in rtlspe(lt of 'Companies' and Indian State.' 
ahare of surplus prollts on net earnings' ue tlJduced by rupees one hundred with a view 
to 'draw the attention of the Railway Companies anll States eoncerned to the desir· 
ability of reducing their third class fares." 

(Cries of " Withdraw.") I am sure, Sir, that the cause I am plead-
ing-no I am not going to withdraw unless you, Sir, command me to do 
it--I should be very glad if Honourable Members will stand up and 
say tha,t the case Df the poor passengers who travel in the third claSIJ 
dDes nDt deserve cDnsideration at the hands Df this House. I would 
like to. have a. division on it. I was quite prepared to accept the sugges-
tion made by the Honourable Mr. Sim t.hat he wDuld himself be agree-
able to take the necessary steps to. see that as early as possible this 

~ is taken int,D consideration and ft'Omething definite is done. 
That is something reasonable, but I am not going to be ...... . 
1Ir. President: But the Honourable Member does not seem to have 

been satisfied with that reasonable offer of Mr. Sim. 

ltfr. :M. It. Acharya :  I want to have an offer on the floDr of this 
House, Sir; I do not want to be satiBfied with a private talk .... , .•.. 

Mr. Prerddent : Does the Honourable Member move his amendment 
f ()l'Dlaliy , 

ltfr. O. O. 8im: I am quite willing, Sir, to malte the Honourable 
Kember a definite promise, to repeat the promise which was given by the 
HonDurable Sir Charles Innes during the budget' debate, that this ques-
tiDn will be definitely considered by the t l l~ Pinance Committee 
within the next two or three months. The question i~ at present beiDg 
thrashed out in every individual railway system and necessary information 
ia being collected, and the whole que8tion will be placed before the 
Standing ~ i a  Committee. 

Mr. :M. E. Acharya : In view of the assurance given by the Financial 
Oommissioner, I beg to. withdraw this; amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

Mr. President: The qaestiDn is : 
" That a supplementary 811m Dot cl:eeeding BB. 38,00,000 be granted to the Governor 

General in OoUlleil to defra.y the charges which will come in course of pa,rment durinJr 
the year endingthc. 31st Maroh, 1926, in respect of 'Comp&lliel' and Indian Siatea" 
ahare of surplus profits on net earnings '." 

The motion was adopted, 
W4LA • 
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HAII,WAYS). 

l)pJU.M. 

l~  

The Honourable Sir Basil Blackett (Finance ~l  : Sir, 1 am 
anxious to study t 11(' eon Vl'nirlH'(, of the 1l0uStl and 1 am in some doubt 
as to how fat' t hey would desire me to give an explanation of the variolls 
supp1emenulry votes wlll.ieh follow. The ulOti(JlI tbut 1 have to make 
now is : 

" That a RupplplJlentary slim not l i ~ RR. 50,90,000 be granted to the Go\,prnor 
(l.I!n.eral i.n COlllll'.il tt) dcfmy tlw ha ~ which will como ill course of paYlll('Dt during 
tho· yt'ar ending th" 31st March, 1926, iu resped of ' Opium '." 

This is 1\ sum wh.ieh we have to pay to the cultivators for opium 
actwtlly den,,;ered by tlH'Ul, and till' reason for the ;iupplementary demand 
is that God lilts been V(,I'Y hountiful and there has heen a very mll.ch 
larg'Pt crop than we estimated when w ~ introdueed the original estimatps. 
I am prppared to answer any qllest ion'! if they ure doesired, but in order 
to study the time of thl' House I will leave the moti{)n at that for the 
moment. 

Mr. A. Rang,aswami Iyengar: !iay I know, Sir, how it would affect 
the budget figures under the head of Opium for the. next year if this 
Rs. ;)0 lakhs were granted T 

'lhe HoIlOWJllb1e Sir Basil Blackett: It will have no direct effect 
01J) next year 's i~  ~lt all, As regards. this year'/oj Hgures it does mean 
Hut. there it! an addition to our expeiaAliture of this amount. But it if! to. 
a lal'g't, extent. 1 think counterbulJwced by i a~i ~  in OIU' revenue. 
Of tJOlll'l-lll we tool, a very conservativ(, estimate of revenue. 

Mr. A. BaD«aawami Iyengar: Does that mean. that the Government 
are· not going t.o restrict the outpnt and supply of opium T 

The Honourable Sir Basil· B1.a.okett : Govert'lment have already taken 
steps to rpstrict very severely the area to be cultivated next year. We 
carmot of course restrict the extent of the production in that arl'a, espe-
ciall.,' if llw wputher is fort.nnate, as it was this year; but we have re-
duced the a~a  I thiJJk, frolll ] 16,000 bighas to 7.2,000 bighas, to be el11ti-
vated next year. 
Mr. A. Rangaswami Iyengar: May I know, Sir, if there is such a 

thi ~ as intensivc cultivation to make up for the reduction in thl~ extent 
of cultivation! 

The Honanrabl., Sir Basil Blaekett : We have taken that, into fLf!-
count, Sir. 

Mr. R. K. Shanmukham Chetty (Salem and Coimbatore cum North 
A.r(!ot : Xon-Mullllmnuldan Rural): May I aHk, the Ilononrablc the 
~a  M(lmber whether he has examined if it. ia not possible to keep 
the accounts relating to Opium on  a better baRis than at present, so thnt 
Honourable Memhers may know exactly what the position of Opium. is 
in respect of receipts and expenditure, 

The Honoura.ble Sir Ba.si1 Blacket.t. : It is a subject to which I a ~ 
given very careful attention AR the IIonourable Member  knows, it waR 
raispd in the Standing Finance i~  and ns soon as we can get 
to anything like a commercial acoount of our Opium Department. T 
think we shall be in a position to place the accounts on a better footing. 
But we shall not be ahltJ to avoid the necessity of eomi.o.g in f·or supple-
mentary estimates unle86 we set theBe payments made statutory. 
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DIwan Ba.hadur M. Ramachandra Rao (Godavary ctf;mKiHtua: 
NOII-MuharomadanRu'ral) : May I allk the Honourable Member whether 
he will be prepared to tell us Iwmething about the financial position for 
192;')-26. I thought he might usefully make Home statement on one of 
thc!;e !;upplementary grants. I once asked him for information on tbM 
matter, but he very il ll~  avoided telling me. 

The Honour&ble Sir .&ail BlaiCkett : The only re/l.sOn why I  a voided 
telling the Honourable Member is that I have no information. I can only 
Slty tlwt the HI'ogres8 ()f both the revenue And expenditure this yesl' 
appears to be following very clo.l.;ely the budget estimates. But I cantlOt. 
/-taarantee the Hou.se against the risk or a surplus, nor yet can I SIIY 
HlIit we are saie from a possible deficit. I have really no better figures 
HUlD those contained in the i~i l e!ltimates for the ~ a  It is true that 
ill olle or two cases, for insta.nce, in Cm;1.0mH, we Ilrp. doing Ii li tl~ 

better, but in Income-tax we are doing a little wOl'se, so that all I cab 
Ntty at the moment is thut the estimated sllrpill/,;, 1 1hilik, of ~  lltkhs 
1I1II;t waH Qriginally in the h ~ t cHtimate will be reduced by the ~ 

ialdlH llwt hal'S been vot.ed to-day for fltecl, and that the l'eml\inder d 
1 he Slll'plus, I hope, we Rhall not. fail to rcalise. 

Btr Purshot&mdaa Tba.kurdss (Indian Merchant.,. , Chamber: Indian 
~  : Will the Hon{lurable Member be l tl~  to Ray Romcthhig 

about the actuals of the last financial year t 

The Honourable Sir Buil Bla.ckett :  I have not got the exaet figur(·s . 
. Sir Purshotamdas Thakurdas : Approximate figure/! '/ 

The Honourable Sir Basil Blackett : I will try aud bring them t()-
morrow. 
Mr. President: 'rhe question is : 
" 'l'lmt a 8uppkDleut14ry 8um !lot ~ ill  UM. iiO,06,000 lw granted to tho Goverililt 

OtHleral in Council to defray tho char/.:es whi('1i will eorne iu ~  of payment during 
the year !lnlling the Slst Mueh, 1926, in respeet of ' Opium '." 

The motion was adopted. 
STAMPt-;o 

The Honourable Sir Basil Blackett: Sir, I beg to move: 
" Tha t a Hllppl(,llH'lltary sum not l l ~ Re. 17,00,000 bl' grunt('<i to the Govf!rnor 

General ill Council to defray the dw.rg!'8 whit-II will cOllie ill course of 1.:,Vnlllnt during 
tho year ending the IIbt MatdI, 192tl, in rcspl'd of ' Stamps '." ' 

This rsurn is required for the cotltinuante and completion of the new litllmp 
factory at. Nnl'lik. The ~  will remember that hy a sllIall majority in 
the last ~~i l it reduced thi!! voh' by 17 1»I(h8 with II "iew to tile partieu-
lar item in question being charged against capital inlitead of against. reve-
nue. The Government of lndia have cnl'efully looked into the V()I,Iition. 
Without raising the genera:! question, 1 would like 10 drHw tht' attention 
of thl' llouse to the position in this pal'tieulal' casC'. This fadory was ae-
tuaUy .. t/lrted a year ago, and tlwre was ha ~  ap;!liulit rl'vem1e itt the 
year 1!l24-2G a sum of, I think, H I u.h hill. The amount rnqnirf'd to com-
plete it was included in thc budget el;timate;; for this yoar. It doel! Dot 
~~~t l It vl','tYflllitable moment to h l h~~  0\,('1' from rev('nup 10 capit.al in 
tlw middle of the construction of tlw bn ilding, and a:; tiler(' is no part.il·ular 
reason why WI' Mhould lit this momt'tJt tlhangl' over frrlm rl'vpntw to ('api-
ltd, WI' lire indispo:;ed to find thil'( "um out of eHpit/ll, Ilwl WI' han' rleeided 
to nlllw back to the Houllc and Il"k thf'm 10 "ojl' it as 11 charge :l~ai t 

l ~ll  'rhe position is that, if We bave II /Surplus, it will be It liurplus 
L194LA 12 
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{Sir Basil Blackett.] 
of 17 lakhs more, if we charged this Hum to capital' than if we charged it 
to revenue. If there is a surplus of 17 lakhs or IOOre, that sum will pre-
sumably go to reduction of debt, and so we shall be simply borrowing with 
one hand and producing debt with another. If there is a deficit, in any 
case this sum will be borrowed. So, in the middle of the year, I think it 
would probably be undesirable to make a change in this particular case. 
I do not wish to go into the general question of the desirability of charg-
ing this particUlar building or buildings in general to capital. I am willing 
to admit that this is ont' of those cases which is fairly near the border 
line, and it was on that basis that the House voted that it should be charged 
to capital, having the day before come to a contrary decision in regard 
to buildings included in the salt vote. But I am quite willing to admit 
that this is somewhat nearer the border line than other cases. It is how-
ever a building which is being put up for administrative purposes, and 
the rule that we have hitherto followed is that buildings for administrative 
purposes should be charged to revenue, and that we should borrow, only 
for purp{)l)es of what is really reproductive capital expenditure such 88 
Irrigation, Railways, etc. 

Sir Purahotamdas Thakurdas : 1 am afraid, Sir, 1 must oppose this 
motion, and I wish that the Honourable the Finance Member would not 
press this to a division. There is no reason adduced by him as to why 
the Assembly should change the opinion which it recorded after what I 
consider to be a very full discussion of this subject last March. The only 
ground advanced by the Honourable thc Finance Member is that a som 
of 8 lakbs and odd has already heen debited to revenue in connection with 
this building, and thercfore this second instalment of 17 lakhs should be 
allowed to be so debited. May 1 ask him, Sir, if the total cost of the 
buildings is not-l am speaking from memory-approximately 50 lakhB f 

The Honourable Sir Basil Blackett : These two sums, 17 lakhs and 
about 8 lakhs are the total. 

Sir Purahotamdas Thakurdas : With the machinery it comaN to about 
501akhs. 

(An Honourable Member: It iN about 501akhs.) 
Sir Purahotamdas Thakurdas : One Honourable friend on my right 

says it is about 50 lakhs. But whatever the amount may be, as far as we 
are concerned, it is certainly not going to end with these 17 lakhs. 

The Honourable Sir Ba.sil Blackett: Yes, it ends for this year. 
Sir Purshotamdas Thakurdas : With the machinery includc{l , 
The Honourable Sir Basil Blackett: 1 do not think that anybody has 

ever raised that question at all. 
Sir Purshotamdas Thakurdas : Would you charge the machiBery to 

capital and buildings to revenue , . 
The Honourable Sir Basil Blackett : Machinery is always charged 

to revenue. 
Sir Purshotamdas Thakurdas : What is the difl'erence' This, Sir, 

is not a building for adminhitrative purposes. This is a building put up 
for a department which, we are told, is going to be run on a commercial 
basis. ,. Why charge either the machi.nery or the building to revenue 
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account T I feel, Sir, that the Assembly would be making a great mistake 
in complying with the Honourable Member's suggestion at this stage even, 
and I suggest it to my Honuurable friend that the right course would be to 
debit the 8 lakhs 53 thousand also to the capital account, so that we may 
know exactly how far the estimates on which this I>cheme has been based 
turn out to be correct. I do not think I need say anything more. No fresh 
reason has been adduced by the Finance Member as to why the A:'Isembly 
should change itl> previous verdict and I am afraid the l<'inanee Member';; 
is a very wrong policy. The Finance Member said, Sir, that in March last 
the Assembly turned down this demHnd of 17 lruths after having voted for 
lome buildings, etc., in connection with salt works. I am sure that he 
will agree very readily that the two questions are very wide apart. In 
connection with the Salt Department, the works may not be good enough 
even for some years. They have to be renewed at short intervals and are 
liable to be washed out. In the case before us to-day we are putting up a 
ImLstantial building and the whole thing wail reported by the Htunding 
Finance Committee to be an absolutely commercial propositio.n, and I think 
that if ever there was a case in which the Assembly should insist that the 
cost should be debited to capital, it is in this case. This demand of 17 1akhs 
~ well be turned down and the Finl,UlCe Member should debit the first 
8 lakhs also to capital, so that we may have our capital account for this 
part of the Government's enterprise accurate. I oppose the motion. 

Mr. A. Ra.nga.aW&mi Iyengar (Tanjore cum Trichinopoly: ~

Muhammadan Rural): Sir, I must say that I am surprised at the plea 
which the Finance Member has put forward for bringing forward a rl!.ject-
ad j,:'rant again for the vote of the House. I know, Sir, that the rules of 
procedure have been changed by the exercise of those extraordinary powers 
which the Viceroy possesses enabling .... 

Mr. H. Tonkinson (Home Department: Nominated Official) : Sir, the 
rules were amended by no extraordinary powers of His Excellency the 
Viceroy. The amendments had nothing to do with the special powers of 
His Excellency the Viceroy. 

Mr. A. lta.nga.swamiIyengar : I beg Mr. Tonkinson's pardon. It is 
by the Governor General in Council. They were made as an emergency 
measure last year, Sir, when we first rejected, the votes, to enable the 
Government not merely here, but in the Provincial Councils, to bring 
forward rejected votes again and again before these Houses. And I "ay, 
Sir, that this is purely and simply an attempt to get the Hous(' back to vote 
against its own vote on a previous occasion-it is nothing else than that-
and I say, Sir, that a supplementary grant is not the proper way of doing 
that. The proper way is for him frankly to tell us : You voted against 
this on the last occasion. We think you were wrong. At any rate, we 
are more sure of votes on this occasion than we were on the last occasion, 
and therefure we are trying to put it through at a time when we are sure 
of a better attendance on our side or a poorer attendance on your side. 
And that I say, Sir, would be a fair way of putting this to the House. 
I feel on that ground that thesc motions asking the House to retrace its 
Qwn decisions arrived at in March last, should be opposed. The rest of the 
~ t  of the Finance Member about this becomlDg capital expenditure 
eventually and as to the position that when a surplus is realised owing to 
the reduction it will go into capital account in reduction of debt and that 
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[Sir Basil Blackett.] 
when a. deficit comes, you will have to make up the deficit by means of 
capital borrowing-all this I say, Sir, is mere camouflage to get this House 
to go back on its decision. 

The Honourable Sir Buil Blackett: Sir, I do not know what it is 
to which M.r. Rangaswami Iyengar objects, but he is very clever at finding 
objections. This vote was, as I said, rejected by the House last March. 
The Government of India had the option of restoration. They did not 
restore it. Does he object to that Y 

Mr. A. B.a.ngaawami Iyengar: Yes, they did not restore it, but they 
come 10 the House again to get it to reverse its own decilOion when tho 
time seemed favourable to the Government. 

The Honourable Sir Basil Blackett : That was the Honourable Mem-
ber's first objection, that we did not use our powers to restore this grant, 
but tha.t, instead, we come back to the House and give them an opportunity 
to discuss the thing again. The building is in course of construction. ~ 

had three alternatives. One was to restore the grant and to continue the 
building. The other was to accept the decision of the House and charge 
t{) capital. But even in that case we had no authority from the House 
because nothing had been voted. We should have had to come back to the 
House and bring forward a supplementary grant for the charge to capi-
tal. But in the meanwhile we should have had to go on with the building. 
What We have done is that, in view of the fact that the House did not want 
the building to stop, which was the net effect of its vote, we ha.ve given 
it a further opportunity of restoring the grant. 

Sir Purshota.mdas Thakurdas :  I think the Government would not 
have correctly understood the speeches that were made then. We wanted 
the expenditure to be out of capital. 

The Honourable Sir Basil Blackett: Certainly, but we were still 
without any formal authority from the House to spend the money. W& 
have therefore come back to the House to ask them to reconsider their 
decision. I do not deny that. That is the one purpose of our coming back. 
I do not know why Mr. Rangaswami Iyengar should object to our giving 
the House an opportunity to reconsider their decision. He says that we 
are doing it at an opportunity which is favourable to us. This item on the 
agenda has been on the agenda sinee I think last Thursday. We are still 
dealing with last Thursday's agenda and I think it would have been very 
clever of the Government if they had managed to keep the House with a 
majority all the time to secure that when this particular item happened to 
come on for decision the Government should be able to carry it their way. 
We have come before the House perfectly plainly and put before them this 
proposal. I was careful, when I got up, to ask the House to take this deci-
sion on practical grounds, that whatever our view on its merits may be as 
regards the desirability of charging this to capital or not, we should in this 
case charge it to revenue, because it was started under revenue, and because 
the only effect of charging it to capital would be a purely book-keeping one, 
exeept that we should have to include next year a snm for amortisation of 
t.his charge. If the HOUf'le wish me t.o discuss the whole question on ita 
merits at thiR time I am perfectly willing to do so. I still hold the view, 
and I wish to give an opportunity to the Bouse to hold the view, that this 
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building ought to be charged to revenue. I was rather interested to get 
put into my hands the other day a report by the Commissioner General 
of the I.cllguc of Nations for Hungary who is representing the League of 
Nations in the business of recoDBtructioD and I came across this passage : 

" It is noticeable that the Post, TelcJraphs, and Telephones have adopted the 
Bound priudplt' of iududing ill their budget Items for capital outlay. The mlumgement 
of the Posts, Telegraphs and Telephone. is to be congratulated on having included in 
it all its capital cxepnditure and meeting the expenditure from its own receipts." 

There is much to be said on both sides on the general question as to whether 
or not you should charge such an item to capital. I deliberately did not 
raise that question now. I asked the House to come to a decision on 
nothing ebe except that, for practical reasons, it is advisable that this 
charge should continue to be charged to revenue and I submit that they 
should, in view of the explanation, pass this vote and not raise the general 
issue. 

-Mr. R. X. ShaJlmukham Olletty : May I know what would be the 
possible difficulty if this is charged to capital account and not to revenue 
account T Why should the Finance Member take the trouble to say to the 
House that 011 practical grounds this should be charged to revenue T May 
I know what would be the difficulty in charging it to capital' 

The Honourable Sir Buil Bla.ckett : If I was to carry out the Rllg-
geRtion of Sir Purshotamdas Thakurdas it would mean re-opening last 
year's account which is rather a difficult thing to do. If this i" charged 
to capital it would be doing what has not hitherto been done and the only 
practi(!n] effect would be, if it has any practical eflect at all, that /.he 192G-27 
estimate would be increased by a sum of approximately two lakhs, repre-
senting amortisation on this charge. 

"'Mr. B. K. Sh.&nmukh&m Ohetty : Sir, the fact that 8 lakhs which has 
already been spent on this has been charged to revenue is not a very serious 
objection to including this item now in the capital portion, for this reason 
that there is still 15 lakhs of rupees to be "pent in the purchase of paper, 
t ~  which I suppose might be spent either during the courlle of next year 
or the year following. Now, Sir Purshotamdas suggested that 8 lakhs 
ont of this might be transferred to capital account. The whole of the 
money that is to be spent would then 8.l1peM ia, the. capital account anel we 
would know exactly how things stand. 

The Honourable Sir Ba.ail Bl&okett : If the Government do make an 
adjustment I think they ought to do it in a straightforward mallner and 
not arrive at it in a round-about way which would amount. almost to 
misappropriation in form though not in intention. I "aid the Government 
asked the House for practical reasons not to press the charging of it to 
capital. I am quite prepared, if the House 80 desire, to defend the case 
on principle, but I do not now put the case on financial grounds of prin-
ciple. 

Mr. Prtliclent : The question is : 

, "That a supplementary Bum not exceeding Be. 17,00,000 be granted to the 
Go'h!rnor General in OounC'Jil to defray the chll.1'.-e& which '1'\;11 come in eourse of payment 
during the year ending the 3l1t Mnrch, 1900, in respect of' Stamp8 '." 

• Interruption. not corrected by the Honourable. Kember. 
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'I'he Aambly divided: 

AYES-as. 

Abdul Mumin, Khan Bahadur Muhantmad. 
Akralll IiUSHUill, Prince A. M.  M. 

h :~lt MI'. Eo H. 
Ayyar, Mr. C. V. Krishnaswami. 
Bujpai, Mr. R. S. 
Dhore, Mr. J. W. 
Blltckott, The Honourable Sir Basil. 
Bray, Sir ~  

Burdon, Mr. E. 
ChlllmcrH, Mr. T. A. 
Chartres, Mr. C. B. 
Clow. Mr. A. ·G. 
COSI-lrave, Mr. W. A. 
Dullll, Bnrdar B. A . 
.lo'leming, Mr. E. G. 
Ghulu.m Bari, Khan Bahadur. 
Gordon, Mr. E. 
Oonion, Mr. It O. 
Oraham, Mr. L. 
Gurner, Mr. C. W. 

Hira Singh Brar, Sardar Bahadlir CaptaiiJ.. 
I Wles, The Honourable Sir Oharles. 
LangleYJ_ Mr. A. 
Lloyd} JIIlr. A. H. 
Mlicpllail, UllV. :Or. E. M. 
Maguire, Mr. L. T. 
MitT", The Honourable Sir Bbupendra 
Nat, •. 

Muddiman, The Honourable Sir Alexander. 
Muhnmmuu lamail, Khan Bahadur Su.iyid. 
Naidu, Mr. M. C. 
Punduranga Rao, Mr. V. 
Reddi, Mr. K. Venkataramuno.. 
Roy, Mr. G. P. 
BiDI, Mr. G. O. 
Singh, Rai Rubadllr S. N. 
Tonkinson, Mr. H. 
Vijayaraghavacharya, Diwan Ba.ho.dur T. 
Webb, Mr. M. 

NOE8-42. . .,'1 

Abhyankar, Mr. M. V. 
AehurYII, Mr. M. K. 
Aney, Mr. M. S. 
Carey, Sir Willoughby. 
Chaman Lall, Mr. 
Chlltty, Mr. R. K. Shamnukham. 
Oocke, Mr. n. G. 
Crawford, 00lonel J. D. 
Das, Mr. B. 
Duni Chand, Lala. 
Dutt, Mr. ADlAr Nath. 
Goviud Dua, Seth. 
Hans Raj, Lala. 
Iycngar, Mr. A. Ranguwam1. 
J oohi, Mr. N. M. 
Kasturbhai Lalbhai, Mr. 
Kelkar, Mr. N. C. 
Lindsay, Sir Darcy. 
Lohokare, Dr. K. G. 
Mahmood Schamnad 8a.bib B&hadur, Mr. 
Mn.jid Dakeh, Syed. 

The motion was negatived. 

Malaviya, Pandit Madan Mohan. 
Mehta, Mr. Jamnadaa M. 
Mill&, Pandit Harkaran N ath. 
Murtuza Sahib Babadur, Mauin Say&d. 
Mutalik, Sardar V. N. 
N ehm, Dr. Kishenlnl. 
N ehm, Pandit Shamlal. . '1 
Naogy, Mr. K. C. 
Pbookun, Mr. Tarun Ram. 
Purahotamclas Thnkurdas, Sir. 
Ramaehandra Rao, Diwan Bahadur M. 
SlImiullah Khan, Mr. M. 
SarflU'8.2l Hussain Khan, Khan Bahadur. 
Singh, Mr. OOY'l Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Mr. Devaki Prasad. 
Ainha, Kumar a ~  
Stunyon, Colonel Sll lIenry. 

a ha a~ Mr. 
,Sykes, Mr . .I!<. F. 
Yusuf Imam, Mr. M. .• 

.j 

AGRICULTURE. 

Mr. J. W. Bhore (Secretary, Department of Education, Hcalth and 
Lands): Sir, I beg to move : 
.. "That a IUPflementary lum not ~  ~  2,44,000 be granted to the Governor 
General in Counci to defray the chargee which will come in eourse of payment during 
the year ending the 3let March, 1926, in respect of • i~ lt  '." 

This ~ a  Sir, consists of three items which have been explaiued in 
the note which has already been circulated to Honourable Members. The 
only point that I would like to emphasise is that the receipts in all t.hese 
case,; are antic.ipated to more than cover the expenditure. If there are 
any further points upon which Honourable Members would like to have 
information I shall be happy to give it. I beg to move tpe motion. 
The motion was adopt&d. 



DEMANDS POR SUPl'LEMEN'l'ARY l ~  

CAPITAL OUTI,AY ON VI7.AOAPATAM POR!J', 
The Honourable Sir Ch&rleB Innes: I beg to ID{)VP : 

~  

" That a supplementary sum not ~ R  90,47,OO? be jfrant.,<1 to the ~  
Geneml in Coundl to defruv the ('.harges WhlCh will ClllIH1 III Munl' of ~ t dUfmg 
the year ending the 31st Marrh,. 1926, in fcspel,t of • CtLplta1 oiid"y on VlzI.gapo.tulll 
Port '." 
'fhe House will remember that in the lnst Session they Il.pproved, on the 

13 P.M. 
t~ ati ll of tIll.' Hailway Pinance Com-
mittee, of the construction of It railway from Rai-

pur to Vizianagrllm. They agreed to this railway on tl1e a~~ t i  that 
the Vizagapatllm Harbour would be constructed, and that is why I move 
this motion. 
The motion was adopted. 

TIlE OlTOII COlJRTR (HUPPL1<JMENTAHY) nn.JIJ. 
Mr. H. TonkinBOD (Home a t ~t : Nomil'ratert Official): Sir, I 

move that the Bill to supplement the Oudh Courts Act, }!'2;i, at; p68sed hy 
the Council of State, be taken into consideration. 

The Act, Sir, which this Bill proposeH to supplement j" un Act. which 
was passed by tIlt' IJnited Provinces ~i lati  Council. Section 49 of 
that Act provides for the llmendment of certain Acts of the Governor 
General in Conncil whieh lire spf'eifiect in Purt I of the ~~ t l:-!chedulc 
to thllt Act. Briefly thosl' amendments propose as a general rule to confer 
upon the ~hi  Court which is established by the Oudh Courts Act powers 
which are now excl'ciseabJe by High Courts of .Judicature established by 
Letters Pa.tent. In the Bill before us the Schedule is identical with Part I 
of the F'il'st Schedule to the Oudh Conrts Act as passed by the local 
Council. In some respects these amendm!'nts can, so far as the United 
Provinces is cOllcernecl, be made ~  the 10('al Council, but even as regards 
those amendments it would be impossible for us, bcmlllse of un Act pasHed 
by a  local Legislature, to make amendments in our editions of Acts of 
general application. In other cases, for example, in t Iw case of thfl 
Indian Divorce Act, 1869, the amendments made by the loeal Council may 
take away jurisdiction from the High Court of .r udicatnrc in Allahabad, 
and are thus beyond the competence of the locar Legislature. In Imother 
caRe, the first amendment to the Code of Criminal Procedul'e, jIll' approval 
of the Secretary of State in Council is required under the provisions of the 
Government of India Act and that approval which has been obtained only 
extends and could only extend to legislation ~  the Indian Legislature. 
Sir, until ihe Bill which has been p8&led by the Council of State is pafised 
by the Indian Legislature we shall be unable to make the improvemclIt in 
the judicial administration of Oudh which is expected f)'om the constitu-
tion of the propm,cd Chief ('ourt. Rir, I moyp. 

Mr. R. It. Shanmukham Chetty :  I movc that the motion be Ild-
journed till Thursday next. 
The Honourable Sir Alexander Muddiman : Sir, I disliltc very much 

bringing forward legislation at the <'nd of a day like thifi. But this Bill 
is one of great importance. We must establish this Court at once 8JId I 
beg the House to pass this Bill. I will not take any other (towrnment 
business to-night. 

Mr. R. K. Shanmukham Chetty :  I beg to withdraw my motion. 

L194LA Jt 
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The motion was, by leave of the Assembly, withdrawn. 

Mr. President: The question is : 
•• That the Bill to lIupp'lement the Ol1dh Courts Act, 1925, all ~l  by tht' COl1udl 

of State, be taken into consIderation. " 

The motion was adopted. 

Clause 2 was added to t.he Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to t.he Bill. 

Mr. B. TOnkin80D : Sir, I move that the Bill to supplemtmt th·.· nlltih 
Courts Act, 1925, as passed by the Couneil of State, lw pas!H'(l. 

The motion was adopted. 

The Honour&ble Bir Alexa.nder Muddiman : I haTe al a ~  irlfl)J'11H'tl 
the House that we will not take any further Government bURiness to-night. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 16th September 1925. 

, 
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